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LOK SABHA DEBATES 

LOK SABHA 

Saturday, ... reh 11, 2OO2IPhatguna 21.1823 (SUa) 

(MR. DEPUTY SPEAKER In the Chat" 

COMMITTEE ON PETITIONS 

Fourteenth Report 

(Translation) 

SHRI BASU DEB ACHARIA (BANKURA) : Mr. Deputy 
Speaker, Sir, I present the fourteenth report of Committee 
on Petltlons. (Hindi and Englsh V.rsIons) 

STATEMENT BY MINISTER 

11.01 h .... 

{English] 

Revl.1On In the Prlc. of Domestic LPG 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS (SHRI RAM NAif<) : Aa hen. Mtmb.,. In aware, the 
Flnanee Minister had. In his Budget spe.ch on 28th 
February, 2002, .nnounced in this august Hous. reduction 
In the retail prlet. of dleHi by .round 50 pals. per litre 
.nd of petrol by .round R •. 1 per Itre. Incre.... In the 
retail price of domestic LPG by about Ra.40 per cylinder 
and of keros.ne 011 under pubic dI.tribution Iyatem by 
about Rs.1.SO per Itre were also announced. These changel 
in prices were given effect to by the 011 compantea with 
effect from 1 st March, 2002. 

After the revision in the conlum.r prices th.t I h.ve 
just now mentioned. hon. Prime Minl.t.r received 
rapresentatlons from various .ectIons of society Including 
poUtical parties and consumer groups. They had requested 
the Government for reducing the burd.n on conlUmers due 
to the recent increase In price of domedc LPG. The 
Government, .fter considering .U upactI of the m.tter, 
have now d.aidedto reduce the retail .. log price of 
domestic LPG by about R •. 20 per cyinc* • ... (lntenupllonS) 

SHRI K. YERRANNAIDU (SRIKAKULAM) : Sir. an 
poltlcal parties .re raquestlng for rol back . ... {hRmIpIJons) 

&HRI RAM NAil< : Thta would be"... over 8.3 eRn 

urb.n and rural houMhotda using LPG for cooking. The 
reduction In the price win come into force from the mfdnight 
of 18th/17th March, 2002. 

I may mention h.,.. that the 011 prices over the la.t 
few wMka have been ahoWlng an upward trend. The price 
of Brent 0Nde oil. which was around $20 per barrel In the 
tast week of February 2002. fa presently over $23 par 
barrel. The prices of petroleum producta In the International 
market have also moved upwards over past three weeks. 
In spit. of the Incr .... In the 011 price. In the Intemtjonal 
market, the Government have, with a view to reduce the 
burden on consume,. using LPG for cooking, decided to 
reduce the prtcet that I have just now Innquneed. The 
subsidy burden due to this price reduction· would Increa.e 
around Rs. 700 crore during the year 2002·2003. 

SHRI K. YERRANNAIDU : Regarding the price of 
LPG and Kerosene. we want a ron b.ck . .. (Intenuprlons) 

MR. DEPUTY-SPEAKER : Shri Verrennaldl,j; the 
Statement has been made by the hen. Mlntat .... 

SHRI K. YERRANNAIDU : I am not .. eking any 
cl.rt1Ication on the statement. My 8ubmtlSlon Is on behalf 
of my Telugu De.am Party. Plaase allow me two minutes. I 
want to make. submission . ... (Interruptlon.) 

MR. DEPUTY-SPEAKER: I am not allowing an,Oody 
to seek clartrlcatlon. In our House. no clartflcatlon Is permitted 
atter a Statement Is m.de. You are not to INtI anv 
clar1flcatlon without my permtsalon. The MInIater hi. got 
my permlaalon .nd he has made the statement. 

MR. DEPUTY-SPEAKER : SM Baau Dab Acharla. I 
have called SM Ban.al to speak. 

&HRI BASU DEB ACHARIA (BANKURA) ; Why the,. 
is a reduction of R •. 20 only? Why not the enttra amount 
Incre.sed be withdrawn? We want a relpOn.e from the 
hen. Minister. 

MR. DEPUTY -SPEAKER : SM Actwta, do you want 
him to withdraw eYen thIa Rs.20 reduction? 

... (Interruptlon,) 

SHRI BASU DES ACHARIA : Let him withdraw the e"'" amount of R'.40/-. 

MR. DEPUTY-SPEAKER : He II not prepared 10 do It 
Shrl BanaaIIO apeak now. 
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... (Inr.rruptlon.) 

SHrii K. VERRANNAIDU : In re'Pect of LPG and 
Karosene, status quo should be maintained. 

MR. DEPUTY·SPEAKER : Shrt Venannaldu, when 
the General Budg~ cornea up for dlscuuion, you can 
apeak on this. On TuadaY4"'We have slated the General 
Budg~ for dlscunlon. 

... (Inr.rruptloM) 

MR. DEPUTY-SPEAKER: this II a Statement made 
by the MlnI.ter. I am not allowing you to H.kany 
clarification. He Is not expected to give any clarification. 

... (Interruptlons) 

SHRI SOMNATH CHATTERJEE (BOLPUR) : He Is 
an Important ally of the NDA. They have kept this 
Govemment In power. What are the views of the allies? We 
wlnt to know about that. ... (Interruptlons} 

MR. DEPUTY-SPEAKER: Shrl Verrannaidu, there Is 
no .uch rule to permit you now. You know about It. You are 
a atnIor Member. 

SHRI K. VERRANNAIDU : I am making B submission. 
I am not seeking any clarification . ... (Interruptlons) 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF COMMUNICATIONS AND INFORMATION 
TECHNOLOGV (SHRI PRAMOD MAHAJAN) : Sir, there Is 
no precedent like this. When the Statement Is made, It Is 
made. We are going to discuss the General Budget. " 
somebody has to say anything, he can say that at that 
time . ... (lnterruptions) 

MR. DEPUTV·SPEAKER : SM Verrannaldu, If you 
make any submission, he wnl have to react or make a 
statement. 

SHRI K. VERRANNAIDU : Anyhow, the hon. Minister 
of P~roleum and Natural Ga. has made a statement just 
now. I am not seeking any clarfflcatlon. The Important point 
Is that LPG and Kerosene are the poor man's commodities. 
AlNady, the Petroleum Minister has wrttten letters to all the 
Chief ,..,....ra In the country asking them 10 Impltment the 
OHpam Pathakam In their Stat ... That Is why, we n.ver 
asked them to decrease the diesel and petroleum prtc ... 
We nev., ...... them to Increase the priees of LPG and 
Kerosens. After taking Into conSideration the demand of all 

Price 01 OomestJc LPG 4 

the poltlcal parties, NGOs and the pubic, anyhow, they 
have reduced RS.20/· W. are demanding the Government, 
through you, Sir, that status quo should 'be rnaintatned, 
particularly In respect of LPG and Kerosene. That Is our 
request. ... (Interruptions) 

(Translation] 

DR. SUSHILKUMAR IN DORA (StRSA) : Mr. Deputy 
Speaker. Sir, through you I would Uke to request the 
Government to completely ron back the increase In the 
prices of LPG and Kerosene . ... (Interruptlons) 

(English] 

SHRI BASU DEe ACHARIA : This should be reviewed. 
Status quo must be maintained. The MInister should respond 
to this . ... (lnterruptlons) This Is the demand of the entire 
House. . .. (Interruptions) 

(Translation J 

SHRI DEVENDRA PRASAD YADAV (JHANJHARPUR) : 
Mr. Deputy Speaker, Sir, through you I would like to .ay 
that kerosene should also be included In the resolUtIon 
moved by SM Naldu. This country Is fating ttle problem of 
electricity and the poor use kerosene for Ught In their 
houses. This matt.r Is related with the 40 percent of the 
population of the country . ... (lnterruptJons) 

KUNWAR AKHILESH SINGH (MAHARAJGANJ, U.P.) : 
Mr. Deputy Speaker, Sir, the 50 percent of the population 
In this country are atiN deprived of electricity, they u .. 
kerosen ...... (Interruptions) 

{English} 

MR. DEPUTY·SPEAKER : Shri Devendra Yadav. 
pltasa resume )'Our seat. 

Mr. Minister, when you read out the statement, you 
read It as Rs.20 par cy.nder. 

... (Interruptlons) 

SHRI RAM NAIK : I have modttItd It, Sir. 

MR. DEPUTYooSPEAKER : Mr. Mlnlater has amended 
It and the amended version Is there. 

... (lnten'UptJons) 

SHRI SONTOSH MOHAN DEV (SIlCHAR) : But It Is 
Rs.1S In the stOIment. He must corNet It. ...(Int«n.IpfIons) 
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MR. DEPUTY-8PEAKER : That •• mended now and 
he WOUld con.ct ft. 

..• (Interruptlons) 

SHRr PRAMOD MAHAJAN : Nothing Is circulated. 
The copies were prepared but while coming to the House, 
the Minister b.came more fiberal and Instead of Rs.15, he 
has mad. it as Rs.20, as a concession. So, what he said 
was final. ... (Interruptlons) 

SHRI SATYAVRAT CHATURVEDI (KHAJURAHO) 
What a prudent generosity he has made? You should have 
withdrawn It entirely and completely: .•• (lnteTnlptlon.) 

MR. DEPUTY·SPEAKER : Mr. MInister ha. added 
Rs.S more. 

..• (Interruptlons) 

SHRI RAM NAIK : While reading the statMnent also, I 
have read it u R •. 20. I have amended It. 

MR. DEPUTY·SPEAKER : Th. copy of the .tatement 
before me only says As.1S p.r cyHnder. I heard the Minister 
reading Rs.20 and that Is why I wanted olarlflcation. 

SHRI RAM NAIK : What you hurd Is right, SIr. 

MR. DEPUTY·SPEAKER : Now, let us go to the next 
It.m. Shri Acharta, let UI not waste the time of the House. 
It Is settled now. 

8HRI BASU DEB ACHARIA : What about withdrawal 
of the entire amount of R'.40? Sir, Rs.40, which ha. been 
enhanced. should be rltduced and statu. quo shoUld be 
maintaIned. as suggested by an aOy of the NOA. The 
MInister should respond to that. •.• (Interruptlon.) 

MR. DEPUTY·SPEAKER : Let us end this up now. 

(Placed In Library See No. L T 519712002] 

11.13 hr •. 

INDIAN POST OFFICE (AMENDMENn BllL 

[English) 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF COMMUNICATIONS AND INFORMATION 

TECHNOLOGY (SHRI PRAMOO MAHAJAN) : Sir, , beg to 
move: 

"That this House oonCUfl In the recommendation of 
the Raj,ya s.bha that the Lok SIbha do agr.. to 
leav. being granted by the Rajya Sabha to withdraw 
the Indian Post Office (Amendment) Bin. 1986. which 
was passed by the HoUMa of Parllam.nt and returned 
by the Pre,ldent for reconsldenatlon undtt' the p'QVilO 
to article 111 of the Constitution of India·. 

MR. DEPUTY-SPEAKER: MotIon moved : 

"That this House concurs In the recomm.ndatlon of 
the Rawa Sabha Utat the Lok Sabha do agree to 
leave being granted by the Rajya Sabha to withdraw 
the Indian Po" Offtce (Amendment) BIU, 1 H6. which 
wu passed by the Hous .. of ParHament and r81umed 
by the Prestdent for reconsideration under the provIao 
to ar1icle 111 of the Constitution of India". 

8M Pawan Kumar Banaal wants to obJ«:t to this. 
Shrl Banlal. normally we do not allow any objef::tlon to 
withdraw the Bill. But I have gIven you permlallon. Please 
be short In your sUbmission. 

. .. (Interruptlon.) 

SHAt PAWAN KUMAR BANSAL (CHANDIGAAH) 
Sir. I have given notice s •• klng permission to speak on 
Item No.3. 

At the outset. I would Ike to submit that th.... Is an 
ippatent contradiction. . .. (Inr.nuprlon.) 

MR. DEPUTY-SPEAKER: Now, Shrl aanaal. 

SHRI PAWAN KUMAR BANSAL : Sir. a discrepancy 
ha. bHn pointed out In the eartler stat.ment. Th. same Is 

o ~ 

the case with the statement mad. by the han. MInIster for 
CommunIcation. and Information & Technology. There Is 
an apparent contradiction between par •• 3 and 4. In para 
3. he Is referring to the need to brtng up certaIn .ahJtary 
changes in the BIN, which was Introduced In 1988. WhIle In 
para 4, it only says that the Indian Post OffIce (Amendment) 
BlU. 2002 only .... to p~ for registration of courier 
.. rile... I would ike to know from you a. to what Is the 
Intention of the Government about this. Is th1a only a 
mfatake here or Is that aU that the Government Is wanting 
to do? 

Again, In the last para, where they ... tlytng to 
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overcome this mlmke, they only .ay that amendn'l8nts 
now propo.ed are provisional, 'Provillonar II something of 
a temporary nature, I would only Uke the Minister to clarify 
thI. point .... (Interruptlon.) " thle how the Govemment 
lhouid funcllon? ... (Interruptlons) ThIs should not' be tre.ted 
In a casual manner .... (lnterruprfons) 

SARDAR BUTA SINGH (JALORE) The Minister 
.hould oorrect the mistake . ... (lntsrruptions) 

SHRI PRAMOD MAHAJAN : Your ml.take Is corrected 
yesterday. . .. (Interruptlon.) 

MR. DEPUTY ·SPEAKER : We are' now In the next 
Item, Shrt Akhlle.h Singh. NothIng wiD go on record. 

(Interruption,)" 

(Translation) 

KUNWAR AKHILESH SINGH : Mr. Deputy Speaker, 
Sir, the kero.ene Is used by the poor. Even today, fifty 
percent population of the country Is deprtved of electricity 
and Is dependent on the kerOSIne. Therefore, you 
should roll back the Inc ... a.e In the price of keroaene. 
... (Interruptlon.) 

(English] 

SHRI PRAMOD MAHA;/AN : Mr. Deputy-Speaker, Sir. 
the Indian Post Office (Amendment) Bill, 1982 was 
Introduced In the Sevento, look Sabha. That Lok Sabha wu 
dissolved and, so the Bill lapsed. In 1986, another 
Amendment Bill was Introduced. That was pused by both 
the Houses 01 Parliament, but unfortunately It could not get 
the assent 01 the hon, P ... sldent and he retumed It back to 
the RalYa Sabha under 'Vllele 111 of the Constitution. h 
remained there lor the last 12 years or so. Now, the 
Govemment Is Intendtng to bring about a comprehensive 
amendment to the Indian Post Office Act whk:h Is more 
than 100 years old. 

SHRI BASU DEB ACHARIA (BANKURA) : When are 
you bringing that? 

SHRI PRAMOD MAHAJAN : Very soon. If you allow 
me to bring. 

The new Bill Is relerred here just as a framework and 
these art not the details of the BIll because the Bill has not 
yet been IntrodUced, It Is with the Cabinet and the moment 

the Cabinet approves. It wiN be Introduced In the House. 
This Statement of Reasons for WIthdrawal gives the 
Members only a sketch of what the new Bill Is lItely to be. 
So, while withdrawing the em, the Govemment Is explaining 
as to what the new Bill Is ftkely to be, but It will take a final 
shape only after the Cabinet approves it. Then, It will be 
Introduced here In this Session hae". As I said, the Bill 
being a comprehensive one, definitely It will go to the 
Standing Committee lor Its opinion and thereafter we will 
pass It. So, the things mentioned here are meant to glv' 
just a sketch because when I Introduce the Bill, somebody 
wHl ask me whether a new Bill Is coming up. Therefore, I 
am just giving a sketch of the new Bill. I will Introduce the 
Bill when It Is approved by the Cabinet. Belore that. I have 
to withdraw this Bill. 

MR. DEPUTY·SPEAKER : The question Is : 

"That this House concurs· In the recomm.,.dation of 
the Rajya Sabha that the Lok Sabha do agree to 
leave being granted by the RaJya Sabha to whhdraw 
the Indian Post Office (Amendment) Bill, 1986, which 
was passed by the Houses of Paraament and retumed 
by the President for reconsideration under the proviso 
to article 111 of the Constitution of India", 

The motion was adopl8d. 

11.17 hr •. 

MATTERS UNDER RULE 3n-LAID" 

[English) 

MR. DEPUTY-SPEAKER .: Matters under Rule 377 
are treated as laid on the Table of the House. 

(I) Ne,d to Provide Stoppage of UU.ranchal 
Expre •• At Palanpur Rllilway Station. Gu,.,.t 

(Translation] 

SHRI HARIBHAI CHAUDHARY (BANASKANTHA) : 
Sir. the rail service between Okha and Deheradun Is known 
by the name Uttranchal Express, This rail service connects 
pilgrimage places Dawarka and Harldwar. h arrives at 
Palanpur In my Pa"amentary Constituency before time. 
People having faith In Haridwar and Dwarka reside In a 
large number In my pariamentary constituency. If Uttranchal 
Express is provided stoppage at Palanpur railway station. It 

: 

• Trearecl as Laid on the Table, 



9 Phalguna 25. 1923 (Saka) Rut. 377 - Laid 10 

wtn a~ prove .beneflctal nol onty for the people of my 
Parlamentary Constituency Bana.8ntha but for the 
pilgrims of areas Ike Sabarbntha and Bann.... Most of 
the people 0' my parliamentary cons1l1uency tntvel by 
private vehicles to Owarka and Hartdwar. 

I-would like to request the Government through this 
august House to provide stoppage 0' Uttranchal Express 
at Palanpur railway stallon at the earliest. 

(II) Need to Introduce a Train b ........... ,. ... 
and RaJkot In Gujaral. 

SHRI G.J. JAVIA (PORBANDAR) : SIr, approximately 
600 poor people from the backward area 0' my 
parliamentary constituency go to Rajkot daily to earn their 
lIveMhood. Some go there to purchue raw mat8llal, and 
some 'or "ling the manufactured goods and by thts way 
800-700 famille. make their lIveRhoad. 

The problem is that most of their earning Is spend In 
the bus 'are. The.e poor people are unable to bear the 
high fares of State Transport and private bu.e •. 

Ii a small train ts Introduced which ahan start at 8 
a.m. from Ba.jalla and reach Rajkol at 11 a.m. and then 
again come back from Rajkot In the evening, It would be a 
great reRef to the.e poor hawkers. 

The meter gauge Ine and other facilities are available 
there. A amaH train of five coach .. can easily ply over 
there. It win not add much to the elCpenees of the Railway. 
The employment opportunities are also reducing. 

Therefore, I woWdlka to reque.t the MInister 0' 
RaHways thai th, rail service between Basjalla and RaJ<ot 
should be restarted at the earliest. 

[EngNsh) 

(III) Need to hHdover the land belonging to 
Ministry of Defence to Mumba' Municipal 
Corporation for .. Iy cOMtruction of ftyover 
• t KilnJur Mara Junction. 

SHRI KIRIT SOMAIYA (MUMBAI NORTH-EAST) : 
Atten1lon to Defence Ministry Is drawn toward. the delay 
in giving clearance and NOC to land requi,.d for 
completion. construction of flyover bttdge at KanJur Marg 
Junction. Mumabl. Clvllan Colony. Navy can easily give 
the land demanded by Mumbal MunIcIpal Corporation and 
State Government of Mah.ra.shtra for 88t1y cornp.tion of 
construction work of fIyover bridge at Kanjur Marg Junction. 

I requeat the Union Government to takl nee .... ry 
action Immediately. 

(tv) Need fore.1Iy completion ofElectrltlcatlon Work 
and Laying of Double Ran Line In Udhan-8ardoH 
and BhusawI' Rail Sector In GutaraL 

(Trlnslaoon) 

SHRI MANSINH PATEL (MANUVI) : Sir. the wort. of 
electrification of Sural Udhna-Bardo8 and Bhusawal rail Une 
of Southern Gujarat Is taking plar. at very slow place. It Is 
an Adivasl dominated area and rflOP'e from many .real 
travel to SUrat for employment. The electrification of this rail 
Une will he~ in starting the EMU rail •• rvIct. and after that 
journey to Surat wiN become convenient for the people of 
this are. and with time traffic on thase rail line. is Increasing. 
Another thing Is that there Is a lingle 5ne in thl. area and 
due to Incraase In trafftc demand for laying double rail Ina In 
these rail aectors Is being made for many years. The run;!ment 
of the.a two damands would be In the Interut of Adlvali 
people of this araa. 

Therefore. I would Ike to r.que.t the Government to 
review the electrification work of the.e rail sectors with a 
view to expedite it and grant permission for laying double 
Une at the ear1lest. 

(v) Need to re.tlrt rail service on Ank .... hw.r-
Jh.g.rla-R.j-Pfp" and Kosamba-Umarpara raN 
llnee In Gul.rat. 

SHRI MANSUKHBHAI D. VASAVA (BHARUCH) : Sir. 
there was flood in my parliamentary cons1ltuency, Bhlruch 
In 1988. due to which the rail .ne between Ankale.hwar-
Jhagaria·Raj Plpala and Ko.amba-Umlipara got damaged. 
It w.. due to this that rail service on the', rail Nnes was 
discontinued. Since then, the rail service over here has not 
been restarted. Many people from neighbouring vlRages of 
these ran Unas go to the Industnal araas 0' Bharuch and 
Ankaleshwar tor work. Peopt. are 'acing great InconVenience 
dua to non-avallabilty of ran s.rvlce on the.. rall Ine •• 
moreov.r. this is an Adlvasl dominated area. Due to non-
availability of rail service on the.e rail Mne •• the development 
of the area Is not taklng place. EarUer, the rail service had 
been available here for many years . 

Through the House. I would like 10 reque.t the 
Government to re.tart the rail service on these two rail In .. 
at the earle.t so that Adivasls of these areal may get 
opportunity to develop. 

(¥!) Need to lay raY line between K81aft11 end Tirodl 
In d .. lrk:t ...... ha. of 1Iad~ Pradnh. 

StiRI PRAHLAD SINGH PATEL (BALAGHAT) : Sir, 
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Katangl rail Ine In Baleghat district of Madhya Pradesh has 
been narrow gauge Hne before Independence. There Is 
broad gauge rail Rne from Tumsar to Tlrodl In Balaghat. 14 
kilometres ahead Katangl. In these circumstances. the gauge 
conversion from' Balaghat to Kalanglls going to take placa 
and If tha rail Una Is laid between Katangi and Tlredi. than 
the rail route between Gondla and Katangl-Tlrodl-Tumsar 
via Balaghat will be completed. There Is no computerised 
rair r .. ervatlon centre In the Balaghat district Headquarters. 

(English] 

(vII) Need to accord clearance to the propoN' of 
Karnataka Govemment to avail of the PHRO 
World Bank grant In health .. ctor, 

SHRI G. PUTTA SWAMY GOWDA (HASSAN) 
Kamataka State has taken the Initiative to formulate an 
Initial project proposal In the health sector. The State has 
made slgnlfklant ImproVements In the health sector. several 
health and nutrition Indicators such as Infant and matemal 
mortaHty rat.. remain unacceptably high. It hassle up a 
task force. cornprlalng several experts and NGOs, who 
have Identified several crucial gaps especially In the area 
of primary health. The State d .. lre. to adopt a convergent 
strategy In the health sector and the project seeks to focus 
on a new approach to the estabUshment of an Integrated 
prima~ h.alth care system that encompasses health. 
nutrition and family welfare services supported by a well 
functioning referral systems. The new proposed project Is a 
logical follow up of the health system pro/ect currently 
under Implementation. The tentative project slz. Is Ikely to 
be Rs.SOO crores. The Ministry of Health and Family We"are 
hiS already sent the Technical Asslstanoe grant proposal 
to the Department of Economic Affairs for approval. I urge 
upon the Hon. Anance Minister to clear this Immediately 
and enable Kamataka to avail the PHRD World Blnk grant 
amount As.3.17 crore towards Technical Assistance for 
project preparation. 

(vIII) Need to declare Uduplln South Karnataka a. 
an Independent district TeJacom Centra 

SHAI VINAY KUMAR SOAAKE (UDUPI) : My dlstrlct 
and constituency Udupl In South Kamataka has made 
rapid strides In the development of telecom services. Since 
the bifurcation of the erstwhile Dakshln Kannada district 
Into separate districts of Mangalore and Udupi, district 
offices of many public utilities are stili functioning at 
Mlngalore. Thus Udupi Is still oovered under the DIstrict 
Telecom offtces operating from Mangalore. 

Udupl district has many Important commercial, 

pllgrfmagls and education oentm and attracts I large 
number of tourists. Manlpal Is considered to be the nerve 
centre of medical education. medloare and bantdng. 

Udupl has grown big enough In teleeom faoliity density 
to aspire for an Independent district telecom authority 
divested from the jurisdiction of the existing Mangalore 
District Telecom set-up. I urge uPon the Centre to recognize 
my district's claim to be made an Independent Distriot 
Telecom authority by virtue of Its growth record in telacom 
field. 

(be) Need to enaure air aateay In private helicopter. 
and amaller alrcrafts 

SHRI JYOTIAADITYA M. SCINDIA (GUNA) : During 
the past two years. we have witnes.ed a series of over a 
dozen alr-crashes Involving private heUcopters ar)d amaH 
aircraft. Our country runs the risk of loosing Its carefully 
nurtured leadership who may well be flying on the wings of 
a prayer. This raI ... the question of fight aafety regulations 
and error. on the part of pilots. machines or their 
maintenance. 

A . Committee was set up by to undertake a 
comprehensive review of the system a~d procedures for 
the maintenance and operation of small alrcrafta under the 
Indian Alrtines Chairman. Shrl Sunil Arora. A sub-commlttee 
was then formed to overs.. the implementation of the 
flndlngs. The reality is that Inquiry commillees are constI1uled 
without any desirable effect and Uves are con1inuaIIy lost, 
An autonomous Investigative agency of accidantAncldent 
prev.ntlon such as the National Transportation Safety Board 
(NTSB). separate from any regulatory agency, I. urgently 
needed If we are to make a paradigm shift toward aater air 
travel. 

h Is clear that most of these accidents take place due 
to adverse weather conditions. human errors. age of aircraft 
or teohnlcal snags. Meteorology weather reports are currently 
conveyed with a 2-3 hour time lag to pilots. A more efficient 
and real~e dissemination of such Information may make 
the crucial dlffelfmC.8, especially In visual flight rated (VFR) 
alrcrafts such as hellcopl8ra. The synchronous Ink betwbn 
upgradatlon of technology and commensurate training for 
pilots. periodic training for adve,... w .. ther· conditions aDd 
stringent controls and checks on meinten,nee accordtng to 
the Federal Aviation Agency- (FAA) standards could lower 
the probabIlty of such mtahaps. 
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I would request the Hon. Minister of Civil Aviation to 
Inform tha Housa regarding tha recommandations of thasa 
Commlttaas and the status of their Implementation. 

(x) Need todecla,. aagalko'a. a...,.... .. lelecom 
district In Kama .. ka 

SHRI R.S: PATIL (BAGALKOT) : The talephones In 
Bagalkot district coma undar Bljapur district In Karnataka. 
Now, Sir, Bagalkot Is a separate district In the Stata. Both 
Cantra and Stata hava to allocate mora funds for the 
davelopmant of this naw district. Wa had, In fact, aarllar 
written' to the then Hon'bla Minister of Communication 
requesting him to make Bagalkot district a saparate talecom 
district. This Is a ganulne requast and most of the raYanua 
(communications) for Bijapur area comes from Talukas of 
Bagalkot district. The subscrib..... also are facing lot of 
problems. Thel( have to got to BlJapur all the way av.n for 

I 

a smaH transaction. Tha subscribers particularly from rural 
areas are not In a pos/1ton to go to Bljapur to saUIe their bill 
accounts etc. Even accounts sactlon with an Account Officer 
hu not been set up In Bagalkot till today despite our 
repeated requasts. Hance ther. Is an urgent naad to form 
Bagalkot as a saparata Telecom district. 

I, therefore, urga upon the Hon'ble Minister of 
Communications to declare B~alkot as a .eparate Telecom 
OIstri~ without any further delay. 

(xl) Need to take atapa to check ero.lon cauHd by 
the Ganga river In Phulpur par.lamentary 
consUtuency, U,P. 

(Trans/afion) 

SHRI DHARM RAJ SINGH PATel (PHULPUR) : Sir, 
agrlculural land, village Inhabitation, crops In vlnages 
particularly Leelapur and sevaral villages near Jamunlpur 
Kotava all covered under Bahadurpur block in my 
parflamentary cOnstituency Phu~r being affected by erosion 
caused by Ganga river and thousand. of hectares of land 
la going wa .. e. 

I wouJd Ike to urge upon the Government of india to 
constrUct dam or taka any other measwe to chec* erollon 
In above mentioned villagea of my parliamentary 
conatftuency, 10 that the ero.Ion could be cheCked and the 
people of this area get ~. 

(xiI) Need for conaU'UCtlon of a re.tn, OW"-brtdae 
8t NandM Sega ,aaway stadon VI au ..... 
ParHamentlUy Conetltuency, ... h ..... hlr •• 

[Eng'.h} 

SHRI ANANDRAO VITHOBA ADSUl (BULDANA) 
Thiela to brtAg to the notice of the Govarnment about the 
construction of over brtdge at Nandan Sega (Central 
Rallwaya) In Buldana Parliamentary Constituency 
(Maharashtra). Nandan Saga I. an Important town centrally 
located and the construction 0' ov~r bridge at this railway 
station is a long pending demand f/'Or.) the local people. All 
the Important express/super 'ast traint. stop here and hance 
the passenger/goods traffic Is cosiderably high at this railway 
station. In the absence of the said over bridge, 101 of 
accklents are happening. An over bridge will be 0' highly 
helpful to ragulate tha pusenger/goodatrafflc movement In 
this railway station. This Is a manar of pubRc Importance 
and needs the Immediate attention of the Govemmen1. 
Henoe It is requested that the maner may kindly be 
considered Immadfataly. 

(xIU) NHd to make provlalon for light and sound 
programme at aarabatl Fort of Cuttuok of 
Orla .. 

SHRI BHARTRUHARI MAHTAB (CUTTACK): Barabali 
Fort of Cuttack Is It 811ent wttness of Orisal'S pa.t gtory. 
valour and sacrifice. The citadel 0' Orissan emplra had 
Witnessed many upheavals 0' natlona' Importance ranging 
a span of more than a thousand years, since 10th century 
to this day. The history 0' this Fort I. the history of Oriasa 
of lalt one millennium. The Archaeological Survey of India 
(ASI) had done some excavation In the Fort area and have 
estabUshed that tha Fort has a put much beyond the 101h 
Century AD. 

Barabatt Fort was the citadel of power not only of 
Oriya monarchs but later on when Orissa wu subjugated 
by MusUm rulers. It has left Its footpr1nts on the .andl of 
time. So also the Mughals, Marathaa and the British. The 
Fort al80 was a mute spectator of the glorious freedom 
struggla that want on relentlessly since 1807 tin the tricolour 
was unfurled on 15th August 1941 on the ramparts of tha 
Fort. 

Keeping the hiatorlcal importance 0' Barball Fort In 
mind, may I tuge upon the Government 10 maM provision 
of light and sound programme which will not only attract 
tourtsts to CUllaek In large number but will also educate 
people about their struggle, sacrffloe and strength. 

(xlv) Need to grant penni"'" fOl running ITOI 
ISD/peO booth. throughout the Sta,. of 
Jammu • KMhmIr 

SHRI SHAN SINGH SHAUAA (BHATINOA, : The 
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Central Government has wtthdrawn the permla8lon for 
running STD/ISO PCO Booths throughout the State of 
Jammu & Kashmir on HCUrtty reuona, sta1Ing that theae 
booths can be used by the militants. 

But on the contrary the Central Govemment Is Itself 
providing facilities of !SD/STD to IndlvlduaVprlvate household 
on a Mbe,,1 baals. Moreover the Government has accepted 
the fact that the Inilitants have thalr own channel of 
communication through which they operate. Therefore. the 
closing down of the STDIISD booths results only In 
unemployment to the persona related with the.. booth., 
specially the unemployed youths. 

Moreover, as a major portion of the trade Is credit· 
based, lakhs of rupees are lying unreaBzed as the booths 
are not operating anymore. 

Therefore, I would Dke to draw the attention of the 
Government to take appropriate steps to review the situation 
and grant the necessary permission so that the.e booth. 
can operate again and the youttl. connected with these 
can eam their HveHhood. 

(xv) Need to declare Glrlpar arNIn SIrm.ur dl8tr1ct 
In Himachal Prad •• h .e a Scheduled Tribe 
Area 

(Trans/arion] 

COL. (RETD.) OR. DHANI RAM SHANDIL (SHIMLA) : 
Sir, the P80Pl8 of an subcastes of "Haiti" Tribe residing in 
the Giripar araa in Sirmaur district of Himachal Pradesh 
have been raiSing tha demands to declare this area as the 
Schedi.lled Tribe are. for last 25 years in peaceful manner. 

The proposed caste. of 'Halti' Tribe of Htmachal 
Pradesh fulfil all the elgible conditions, which are considered 
1.88ntlal by the sociologtsts, intellectuals and experts for 
giving Scheduled Tribe status to any communttylcaste. The 
basis for raising this demand is the accordance of Scheduled 
Tribe status particularly to Jonsar-Baber area of Dehradun 
district, and not giving this status to the "Haatl" Tribe of the 
Guiarat area though, the life-style. art and culture. dress, 
food, customs, language and festivals of these two areas 
ara similar to each othar. 

In addition to It. "Haatl" Tribe Is extremely b.akward 
1rom socK:. economic and education point of view. In aplte 
of abundance of natural resource., this area Is not having 
any Industry. This issue has been pending for a long time 
with sOcial w.ttare Department of the Union Govemment. 

Sir, keeping in view the above mentJonecl facts, 
would Ike to request the Union Govemment to carry out 
constltutlonal amendment for declaring this area as 
Scheduled Tribe area. 

11.18 hr.. 

{EngHsh] 

MOTION OF THANKS ON THE 
PRESIDENT'S ADDRES5-CD. 

MR. DEPUTY·SPEAKER : Now. we take up the Motion 
of Thanks on the Presldanfs Address. 

THE MINISTER OF PARLIAMENTARV AFFAIRS AND 
MINISTER OF COMMUNICATIONS AND INFORMATION 
TECHNOLOGY (SHRI PRAMOD MAHAJAN) : Mr. Oeputy· 
Speaker. Sir. " you can ten us a8 to when the rep!V and 
voting wig take place, It wlH be convenient for the M..-nbers 
to be present in the House at that time. 

MR. DEPUTY·SPEAKER : We tentatively fix the reply 
at 3.00 p.m., because wa will have to take up the DiSCUSSion 
under Rule 193 at 4.00 p.m. 

SHRI PRAMOD MAHAJAN : At about 3.00 p.m. the 
Prime Minister will reply and then the voting will take place. 

MR. DEPUTY·SPEAKER : Ves. 

We wanted to exhaust the Mst of speakers yesterday. 
In the meanwhile, there was a suggestion given by Shrl 
Pawan Kumar Bansal which was supported by Dr. Laxml 
Narayan Pandeya. " they had deRberated upto 11.00 p.m. 
yesterday, they could have accommodated four or five 
speakers more. Now. there is not much tima. Therefore, 
the House has to dispense with the Lunch hour today. Is 
that the pleasurl of the House? 

SEVERAL HON. MEMBERS : Yes. 

MR. DEPUTY·SPEAKER : Shrl Ajoy Chakraborty was 
on his legs yesterday. He can continue his speech now. 

SHRI AJOY CHAKRABORTY (BASIRHAT): Mr. 
Deputy-Speaker, SIr, I started speaking yesterday and when 
the House was adjourned. I was mentIoNng about the 
Ayodhya dispute. In the ho~. Presldent'a Add,.... it is 
IItIIted that the Government Is determined to malntatn the 
status quo in respect of the Ayodhya dispute and also the 
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Government woutd abide by the court's on:Ier. The .a",. 
thing was rtlp8ated by the han. Prime Minister In this 
augusf House. The Prime Minister assured this Hou.e that 
the status quo would be malnt'tned. He alao aNUred that 
the Government would abide by the orders of the hon. 
Supreme Court. But I am sorry to point out what happened 
in the Supreme Court. The Attorney General to the 
Govemment of India, Shrl Sol Sorabjee, appeared before 
the Supreme Court on behalf of the Govemment of India 
and sought for permlslfon from the apex Court for offet1ng 
puja. We are happy that the Judge. of the hon. Supreme 
Court were pleased to reject the prayer of the Attorney 
General, who represented the Government of India. 

The Attorney General had taken the plea that this 
wu not a version of the Government of India. and he, In hi. 
personal capacity, pleaded In such a fashion. My point Is 
that the Attorney General, the Advocate General and other 
competent lawyers cannot advance their arguments before 
the Court as per their own will. They advanced their 
arguments before the Court as per the Instructions of the 
Government of India. Shrt Sorabjee had not appeared In 
this case as amicus cult •. He represented the Government 
of India. " he has gone beyond the version or the poley of 
the Government of India, he ought to be removed from his 
post. It has appeared In the prlnt media and also other 
media. He had a secret meeting with the Prime Minister, 
the Minister 01 Law and dacussed everything. My submission 
before this House Is that he advanced his arguments as 
per the Instruction. of the Prime Minister and the Law 
Minister. I am sorry to say that the Prime Minister ha. 
misled not only this House but al80 the entire country. 

Vesterday, at the tim. of starting my speech, 
men~ned that this Government had utterly failed on all 
fronts and In all walks of life, such as, agriculture, 
unemployment, Industry and so on. So far as Its polcy 
regarding agriculture is conc.rned, our farmer., who are 
prodUCing crops, are. not getting remunerative prlc.s. In 
many Stales - Including hl-tech. State. also - the farmers 
have committed suJcidea .• There has been a reduction In 
the subsidy on terti ... ,. not only in this Budget but earlier 
allo. The prices of fertilae,. have been rising day after 
day. The Government Is not bothering about the .. rmers 
even though the economy of our country II based on 
agrtcutrur •. 

So .. , as Induny Is concerned, wMf II Ita .allude In 
r.pId to IncMtty In . our counIry? They have Nt up the 

Department of Disinvestment. In the name of dIIInV8ltm4tnt. 
they are taking away an the pubic HCtor units one by one 
and transferring the.e units to the prlvate sector. 

This Government Is now demoUshlng, killing and 
distracting the public sector. which was built long yea,. 
back at the cost of thou.ands and thousands of rupees of 
pubic monty. Even the profit making pubic .ector untts 
are befng sold, demolshed and the balle atructure of the 
country Is being dl.mantled. 

Not only the Indian Iron Steel Company, which waa 
rtferred by hon. Shrl Sornnath Chatterje., but alao Salim 
StHl and Vlza; stHI Industrtes and the fertlRztt factorl •• 
are alao being closed down by this Govemment. 

They told the p.ople during last election. throuoh 
their manifesto that they would provide one crore jobs for 
our unemployed youth. But I would Ike to know where are 
the jobs now. On the contrary they have taken away the 
jobs. The jobs of the workers and the .mpIoyee. who are 
wor1dng In different Industrial and other institutions, their 
jobs have b.en tak.n away. Hundreds and hundreds of 
Industries are being closed and thousands and thousands 
of workers and employe., are out of job to stay out under 
the blue sky. This Is the Industrial poley of the Government. 

They are not both.red about the common people, 
they are taking a callous attitude towards the people. They 
are very much bothered and eager to satisfy the blg 
Industrial hous.s. I am compelled to say that thI. Budget 
wa. prepared at the Instructions of the CII. ASSOCHAM, 
Ficel and other big hous.s. They are eager to satisfy 
ReRanc., Tatas and othtt big hou •••. TheV are not eager 
to satisfy the common people of this country. 

Just now, Shri Ram Nalk made a statement before 
this House that the Government Is reducing the price of 
LPG by Rs.20. We art happy that the Gov.rnmemls doing 
so; But as SM Verrannaldu and SM Oil/vend,. Pruad 
Vadav have said, the incre.sed pr\oes of LPG and kerosene 
should be fuRy rolled back. Kerosene Is consumed by the 
poor people, lower middle cia .. people In the vIIlag ... In 
the semi urban areas and even In the urban area. alao. 
This Governm.nt ha. ral.ed the price of keros.ne and I 
think. It I. very much modest demand to tufty roll back the 
increase In kerosene and LPG also. 

SIr. such I. the education policy of the Governm.nt. 
What atUkJdt they have .. en 18 that they want to saffron/se 
the .,...,.. tducdon &y8tem of the country. They have 
Introduced UWIogy. vedic artthmltlc. eec .• Is neither arts 
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nor science and they afe trytng to change the history and 
geography of the country. 

The other day Shrl Pramod Mahajan misled the House 
and Interpreted the version regarding Guru Teg Bahadur, 
whloh was written by a very famous historian Satish 
Chandra. I have no time to discuss this In the House, but I 
can convince this House that whatever hu been told by 
Shrl Mahajan about Shrl Chandra's version of Guru Teg 
Bahadur Is totally misconceived and totally misinterpreted. 

He would be happy that Shrl Satl.h Chandra Is not a 
Member of this House. Had he been a Member 01 this 
august Hou.e, we could have brought a Privilege Motion 
agaln.t Shrl Pramod Mahajan. I can cite example •. As per 
OXford Dictionary, that was not a fact. But due to constraint 
of time, I cannot de.crlbe all the.e thing.. So, thl. 
Government hal utterly failed. 

In respect of Gujarat. I vilas told yesterday that 
yesterc;lay also there was a killing. A nephew of one hon. 
Member was killed by rioters. this Government Is not for 
the common people. So, we can easily p ... sume that going 
by the results 01 the four StatH that the people of the four 
States have totally rejected this NOA Government led by 
the BJP. 

Lastly I want to say about the poUcy of this NOA 
Government led by the BJP. The people are very much 
anxiously waiting how loon this Government will go. If this 
Government Is continued, there will be a possIblUty of 
tension In the country. I urge friends and partners of the 
NOA to please come forward. 00 you not consider that 
what your Government is pursuing Is anti-people poHcy? 
They are taking anll-people poncy. 

MR. DEPUTY-SPEAKER : SM Ajoy Chakraborty, 
please conclude now. 

SHRI AJOY CHAKRABORTY: That Is why, lam sorry 
to say that I am unable to abOge Or. Vljay Kumar Malhotra 
and I strongly oppose and disapprove the Motion of Thanks 
on the Presldent's Address moved by O!. Vljay Kumar 
Malhotra. I oppose strongly the poNeI .. of the Government 
which have manifested through the ~ress of the hon. 
President. Sir, I strongly oppose the Motion which was 
moved by Dr. Vljay Kumar Malhotra. 

SHRI E. PONNUSWAMY (CHlDAMSARAM) : Hen. 
Oeputy-8peaker, Sir. beto ... I .ay something on the Motion 

of Thanks on the hon. Prtlldent's Address, I crave your 
Indulgence and my hen. Colleagues juIt for five or six 
minutes lime. Yesterday. everyone was speaking at length. 
That 18 why, WI could not conciude the business on lima. 
That is why. I have come prepared with a typed matter and 
want to just read It. 

81r, by sheer selflessness of sincerity and commitment 
to sacrltlce 01 my leader. Or. Ramadu, I entered til .. 
august temple of democracy which I never even drNmt at 
entering Into at 62 years of my age. more so, as a Mlni.r. 
Yes, my leader, Or. Ramadas suddenly called me Into 
politics, till then, a social wort<er, writer, author, translator, 
etc., and he made me an MP, more so, a Minister under 
the leadership of our 8hrt Atal Blharl VaJpayee. 

Our democracy Is such a wonderful one which gives 
an opportunity equally to both the rich and the poor, the 
high and the low Ike me who stands befo ... you In 'this 
august House, who had gone without food, cloth and books 
In earty years and has been kept miles away from the 
mainstream of life as an untouchable. My dear leader, Or. 
Ramadas gave me a face and Or. Ambedkar gave me a 
voice. My leader, a non-Oa .. Ike Mahatma Gandhi, Jothlba 
Phule and many others gives everything that he has for the 
w.lfare and upHftment of the poor and the weak. 

Sir, I do not stand here to preach or teach anything 
but to learn more from my hon. colleagues here to do more 
and batter to b.tter the situation In and out of this august 
Hous •. 

But som.wh .... In my heart. there Is a pain and guilt 
that we are not even able to finish our agenda and transact 
our buslne.s on time. Though every one of us 18 trytng our 
best to vole. the concerns of our PIOPle, I am afraid 
whether we are adhertng to the rules and discipline as 
representatives while keeping our promises to the people. I 
really feel that we In this House. etther In the Treasury 
Benches or In the OppoSition can certainly learn and reflect 
with out patient listening from this side and valuable 
sugg_stIons from the opposite. 

I have had no occasion to speak for the first sixteen 
months as I was a MInister of State and this limy second 
chance to .xpre .. myself. When , had an opportunity to 
speak last time. I was humed away in twe "'Inutes. In two 
minutes' time, I could not compt.te my speech. Hence. , 
have I humble IUbminion to this august House. For a 
change. why could the smaller parties not be given priority 
to express their vllWI first, 10 the ascending order, baaed 
on numeftcal strength Inatnd of the present pracllce of 
descending order? Thus WI can say the f. words tha1 we 
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would like to say In an abundandy relax.c1mood and need 
not be hurrIad away in the closing moments at the dscuaslon 
or debate. Aa such, I have come with a prepared speech 
fot'confInIng myMI within the time that woutd be given to 
me. It would last hardly for 'three to four mtnutes. 

I am Immensely happy 110 note that the hon. President's 
Add,..s has echo.c1 the nation's sentiments on aft issues 
of vltai concem. Hli l'eIONe and determination to mMt the 
current national anet International challeng.. facing india 
dal8fVe wide applause and acclaim. 

I join him In condemning the . .ubveralve actMUH of 
crou-Oolder terrorism and extend my tuU support to the 
Government In Ita battle agalnlt terrorism, whether It ia In 
Ka.hmlr or the North.Eat or Nepal. We .hould cultivate 
anet reftKt the values of patriotism and natlonall8m, which 
are assuming greater Importance today than ever before. 

India has a cultural ethos and heritage reflecting unity 
In diversity In our multi-religious society and I am indeed 
grateful to the hon. Presldent for the package of measures 
outlined for restoring and maintaining communal peace and 
harmony In this hour of crills, on the conflicting Interests of 
Ayodh~a. The hon. President has announced the creation 
of an Ayodhya Cell reflecting the earne.tness of the 
Government to ftnd a lasting and, amicable solution to this 
nagging lisue. The hon. President has also underlined the 
n.ed for negotiated seWement of the peace process In the 
North-East and Nagaland for which a special Minl,try has 
been .et up for the development of that region. 

The hen. President has expressed the resolve of the 
Govemment to deepen and· broaden economic reforms but 
we should alao take note of the trends of marginaBsaUon of 
small men everywhere In the country with the Implementation 
of economic reforms. We should take safeguards to avert a 
situation of rising poverty and misery In the midst of 
prosperity . 

Although the target of eight per cent growth rate In 
the indian economy appea,. to be amblUous In the backdrop 
of the dismal performance In the last n.cal year. the 
cr .. tton of an enabUng environment, eap.clally the 
infrastructure and social .ector development. can make the 
envltaged high growth rate poMIble. 

The bumper 0U1pUt of 210 million ton".. produced by 
our hapless and helpless farmers hal enabt.d the economy 
to achieve 5.. percent gmwth In the economy. Logically 
therefcn, he has undefined the Importance of hlthelto 

neglected agriculture. which holds the key to productMty. 
empbyment and food In the hlntlf1ands of India. I appreciate 
the move of the Government to remove the restrictions on 
Inter .. tate movement of agrIcuttural commodities. which 
would certa6n1y help farmer. to r.oeive ~r pitcH tor 
tMlr products. 

The Intention of the Government to modify the 
eIHn1Iat Cornmodtttn Act to tree Indian agriculture ftom 
tha bante,. of the past, ensurfng gainful prieN to sugarcan. 
farmer., Increased flow of ttmety and adequate credit to 
farmers and strengthening of rural co-operatlves are well 
conceived measure. to accelerate the peee of agltcultural 
development. Tha emerging Induatrlal stagnation In the 
economy, the harvest and post-harvest ·Ioa.es In agrfeulture 
and the need to ensure food security to tha poor have 
received considerable attention of the hon. Preaident. 

However, It would have bean more appropriate It the 
deteriorating fllcal condition, as witnessed by the whopping 
fiscal deficit of 5.~ per cant of the GOP and mounting 
pubUc debt and ather monetary problems had b .. n Indicated 
by the Government. Although we have defended our 
economic intera." at the WTO Ministerial Conference at 
Doha last year, we should ensure that they are tranllated 
Into real gains to Indla so that India Is enabled to participate 
In a reaUy competitive Inlema!lonal fram8WOf1(. No agr.ement 
would be considered fair If western countrie. continue to 
protect their Industries and preach that India alone should 
frae Its eeonomy to be exploited by Western Interests. 

The Prasldent has highHghted Infrastructural r.,orms 
and tha consequant augmentation of Infrastructure feeilities 
of various .ervlce. Uke telecom service., Nattonal Highways 
Oeve!opment Project. construction of rural roads unetar the 
Pradhan Mantri Gram Sadak Yojana and .ettlng up of 
Inland Water Transport Oevelopmant ~ounclJ, and also 
mentioned dI.mantling of administered price mechanism, 
creation of Technology UpgradatiOn Fund for textUe lector 
and the New TouftIm Poley. 

When wa talk about the construction of rural roads, I 
would Dke to say that out of 1,400 vlllag" of my 
constituency, more then 1,000 villages go without the 
connectivity of a road and not even 8 walkable road. 

While the hon. Prnldent I. quite right In und.rlining 
dl,lnve.tment of public sector, the con.equanc.s 01 
dlalnvestment In pubic .ector do nor •• .,., to have bean 
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empha,l.ed. Th. dl,lItveatm.nt proc .. , .hould offer 
guarant.. of employment to the Backward ClaIMs and 
Scheduled Calte, In the e\Ml'glng private Induatri.. and 
the strong safety net tor the work.... of Pubic .. etcr 
undertakings. My Opinion Is that the commanding he/ghtJ 
of the Indian economy should not be degraded 01 devalued 
at the colt of the nation and we should understand the 
grain of truth In the wid. prot.sts and the IIgnate emanating 
fR)m the wO/1(/ng cia ... 

His Add,..s Iiso contains measure, for devolving 
more power, to the Panchlyat Raj in.tltutlon. to Improve 
education, h.anh, sanit.tlon, eatabU,hment of F •• t Track 
Courts, we"are of the Scheduled Caate. and other Backward 
CI..... and minorities. Creation of Empower.d Action 
Group to overs .. population growth. d.claraUon of 2002 as 
the ·V .. r of QUilty Education', Ntrmal Sha,., Abhlyan, a 
Fore.t Comml.,lon. 'KrI,hI Shram/Jc Samallk Surak,ha 
Yolana, Micro Rnanclng Programmes. Grain Bank Scheme 
to cover all the 1,14,000 tlibal village~. would undoubtedly 
contribute to the social development of the people. The 
Foreign polcy of the Government whh a resolva to help the 
war-ravaged Afgh.nlst.n, and the Improvement of our 
reiatlonshlp with Nep.l. Bhutan, Banglade.h, Sri Lanka, 
Russia. China. South Asian countries. Europe, the Unhed 
Stales .nd Africa d.serve our appreciation. 

MR. DEPUTY-SPEAKER: Shn Ponnuswamy. kindly 
conclude now. 

SHRI e. PONNUSWAMY : I am concluding, Sir. 

To sum up, the President's Address to the nation 
reflects the Indian r"aDty. Indeed. But many of the ·d.eper 
I.sues concerning the poor, oppressed and depr.ss.d, 
clamouring for social justice and empowerment could have 
been paid more attention .0 that the process of 
impoverlshm.nt could b. reversed. We should reaHse that 
the heart of India beats in villages and the upUftm.nt of the 
villages should be the central piece of our strategy of 
social, poUtical and economic development of Incita. 

Sir. let me finish with a quote of a para of a poem of 
Robert Frost : 

"Woods are lovely. dark and deep 

But I have promise. to keep 

Miles to go before I steep 

And miles to go before I "'ep.· 

WhIch was Hked and loved by Nehru JI and by every 
one of us. 

With these words, I support the Motion of Thanks 
moved by My hon. colleague, Shri Vijay Kumar Malhotra on 
the President's Address. 

SHRI S. BANGARAPPA (SHIMOGA) : Mr. Deputy-
Speaker, Sir, I rise to oppose the Motion of Thanks moved 
by the hon. Member, on some of the IlSues. slnoe the very 
Addre.s has failed to address some of the issues pertaining 
to the national cause. h has failed on many fronts. In my 
speech withIn the short span of time which has bun given 
to me, I would like to touch only three or four points. 

The first Issue Is the Nuclear MIuHe Defence Syam. 
The second Is the World Tlade Organisation matter. The 
third Is the secularism matter and the Ia.t point will be the 
very composition of this Ministry which is created under the 
Constitution, under the leadership of BJP and the point 
whether it Is capable of addressing the national Issues or 
not coupled with unity and granting 0' social justlce to the 
needy people of the society. 

I am· not speaking on any of the otner subjects Ike 
the Railway Budget or the General Budget. In fact, I wm 
make a request to my other friends to address those 
Issues. As 'ar as the President's Address is concerned. I 
am now deaHng with the Nuclear Missile Defence System 
(NMOS). This system was announced by the President of 
.the Unhed States of America Mr. George W. Bush. But 
long before that when Mr. Bill CMnton was the President of 
the USA, he mooted this. But after the attack of 11th 
September on the Twin Towers of America. Mr. George W. 
Bush. the President of the USA is In a hurry to go Ilhead 
with this NMOS which is detrimental to the world peace. 
according to me. Many of the nuclear scientists have 
opposed this idea. In fact, we must thank our nuclear 
SCientists also who have tested the nuclear device In 
Pokhran deaert. But this Government should not take credh 
'or this. This waa the achievement made during our 
Congress regime headed by Shrtmatl Indira Gandhi. SM 
Rajlv Gandhi and Pandit Jawahartal Nehru. Actually w. 
have kept all the device ready and also the match box. 
What our BJP friends In the Coalition Government did .. 
that time was they just fired it. That Is all. To be frank. this 
Is all the achievement made by this Govemment. 

But the aftermath of ttl.. testing of the ~ In 
Pokhran desert. In fact, was that Pakistan went ahead wtIh 



25 MotJon of Thanb on rile Phatguna 25, 1923 (Saka) 21 

• .ung of two of their devices Shah .. n and Ghouri. Later 
on we hava aleo tested out' missiles. We must thank our 
nuclear scientists for this. But the whole world Is completely 
reeling under tne nuclear threat which Is hanging on our 
neck not only throughout the country but also In the wortd. 

Who ara the members of the Nuclear Club in the 
world? Thay are USA, Russia, China, France and tha 
Great Britain. When Mr. Georga W. Bush announced this 
NMOS (Nuclear ·Mlsslle Defence System) this was opposed 
to by hIs own friends lIka Great Britain and France and the 
traditional opponents IIka ChIna and RUssia. But our 
Govamment, headed by Shn Atal 8than Vapay .. , wetcomed 
It so huntedly. I cannot understand this one. That .hows 
the callousn •• s on tha part of tha Govamment and the 
height of Irrespo.nsfbllty whan this Governmant Immediately 
walcomed the NMOS. this shows how careless this coaltlon 
Govarnment headed by tha BJP Is. Later on they wtthdraw 
that atter they cama to know that the traditional friends of 
U.S. Hke Graat Britain and France have opposed the 
statement made by Mr. George W. Bush about NMOS. 

Of course, naturally, China and Russia have opposed 
It. This Is why I am trying to make out that our Government 
is committing a graat and grave mistake - that has already 
bean committed - by welcoming the statement made by 
Mr. George W. ·Bush. This shows that care hall not been 
taker. by the Government with aU the confidence at theIr 
command. They have gone back on that earlier statement 
made and that shows the Irresponsibility of thIs Govemment. 
This Is my first point. 

Why Is It that Mr. George W. Bush going ahead with 
this? After the Cold War, the former RepubHc of USSR has 
broken Into RUSSia. Kazakhstan, Ukraine, Uzbekistan etc. It 
is broken away into Independent States. But stln Russia Is 
a big nucle.r force In the entire world. I think ~mer1ca 

knows this. They are our friends. U.S. is aleo our friend. 
The,.. Is no problem. 

We condemned tha attacks mada by some people on 
the Twin Towe,. of World Trade Centre In the U.S. 

Likewise, ""e condemn the klilng of Innocent people. 
ladles and children In Afghanistan by the US-aad military 
campaigning done In Afghanistan which is supported by 
NATO forces also. Ther. must b. aoma .mIt. In fact. we 
condemn IntAmalional terrorism. W. ct'ndemn the attack 
mada .on 13th December on our Parlamant. We condemn 
killing of our Muslim friends .and an the Hindu friends In 
Jammu and Kuhmlr area by the tenoristl. but It doea not 

mean that U.S.-led coaHtlon of military campaigning 
supported by NATO forces can kID ev.n Innocent ladles 
and children In Afghanistan. 

Sir, therefore, " WI allow the NMOS to go ahellld as 
Mr. George W. Bush feels, you take It from me, It I. my 
f.aUng that U.S. Is going to control the antlre nuclear power 
In the world and would be able to go against the cau.a of 
othar peac:a-Iovlng countrle.. In fact. NAM was c,.ated by 
Pandlt Jawahartal Nehru, Yugoalavla Prelident, Marahal 
Tlto and Abdul Gamal Nassar of Egypt, but It Is given a 
complete go-by by thll Govamment. Thatwfo,.., Sir, thll 
NMOS goas, agaln.t the Vlry provtslon mada under 1972 
AntI..salbtic Missile Truty. If this 'S gona. I think. thI. II 
going to threaten the world peace. According to me, this Is 
definitely going to threaten the world paaca. 

They want to antar the apaca. They hava reached 
the,.. and they want to weaponl .. the apace. That I. going 
to be very dangarous thing because avery Inch of tha Iky 
has got an eye to pinpoint evan a pin on tha ground. That 
Is the latest nuclear technology backed by nuclea, sc..nca. 
The,..fore, Sir, what I appaal to this House, through YOU. Is 
that we should not .uppert this NMOS. Thara mutt be 
some Umltations on this subject also. 

It Is opposed to by Russia and China. Ruula hu got 
more than 2,000 nuclear missiles coupled with nuclear 
warheads. This quantity la lesser than what Is available 
with U.S. China has got about 20 nuclear mI~les. Pakistan 
and India have got between two and five nuclear missile •. 
There'ore, I urge upon the Govemment. through you, Sir. 
not to support this NMOS announced by Mr. Georgi W. 
Bush. because this goesagalnst the very concept of peace 
as .tated by Father 0' the Nation, Mahatma Gandhi. SM 
Abul Kalam Alad. Pandit Jawaharlal NehnJ and millions of 
oth.r people who have sacrificed th~r lIva. In order to get 
fr.edom and peac.. for this cuuntry. This Is about world 
peace. Therefore, Sir, I now._ your indulgence to ~alt 
upon thil Gcwernment to NY to Mr. George W. Bush nol to 
go ahead with NMOS plan beoauee U.S. wants 10 con1lOl 
ulUmately the entire mlltary zona of thla country. which wty 
threaten the woOd paaa.. 

SIr, slnee I have go, very IttIe time, I canoot go Into 
thl details of WTO matler. I know fhat.OUr f1l11aconomy II 
agriculture economy which IS dependent on agro-climatJc 
conditions. My point ilO this. Recently, there WIS a meeting 
in Qatar and our Con,mflrci Mlnis .. r had gone thare to 
attend the melting. We would like to knOw the outcome of 
that tnMting. Actually, no d«IIJs a,. given to IhII HauN, 
at aU. 
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Sir. I)Ot ev.n a lingle agrlcultur. commodlly Is getttng 
a good prlc. In the open mar1(et. You take the ca.. of 
paddy, you take the ca.e of areca. W. w .... sellng areca. 
It I. produced In my constituency, Shlrnoga. LlkewlH, It 
also come. from Tamil Nadu, Kerala and 10 many other 
southern parts of the country. We were •• llng areca to the 
northern part. of the country, Including Pakistan, 
Afghanistan, Bangladesh and 10 many other countrie •. 
Now, It Is compl.tely cut off. Traders have gone back and 
merchants have completely sold It off. Sama Is the casa 
with paddy and 10 many other agricultural commodltle •. 
Where .xactly doe. our agriculture economy stand when 
our poor farmers are completely left In the lurch by this 
Government? 

Thirdly, there hal been a greater threat to the secular 
fabric of our society. This I. not a small matter. Take the 
Ayodhya matt.r; take the Gujarat matter; take the Jammu 
and Kashmir matter; and take happenings In other parts of 
the country also. It has completely threatened the secular 
fabric of our society. Therefore, I d.mand that this 
Gov.rnment should mend Itself so as to suit the basic 
ten.ts of secularism which Is one of the main pillars of our 
Conlltitution given by the Committee headed by Dr. 
Babasahaeb Ambedkar. This Is another aspect. 

Now, I come to the composition of this Ministry. This 
Ministry suffers from so many Internal grl.vances, quarrels, 

o dissensions and Is headed by no less a senior person than 
Shrl Vajpayee. Stili, we have got the highest respect for 
Shrl VaJpayee. But the point Is this. He has spent many 
years to see ell the warring factions of his Ministry stay and 
come to such an understanding on certain matters. Sir, I 
would like to know whether he Is able to carry on his 
Ministry, whether he Is raally able to carry on with the 
warring factions of the MInistry headed by him. 

In fact, we pity him, but at the coat of national 
Interest, we cannot pity him. Therefore, I demand that let 
the Prime Minister come out with a true statement of the 
very exact composition of hi. Ministry wherein th .. e waning 
factions are, everyday from morning tlY In the oveNng, 
completely Immersed In warring among them.elves. 
Therefore, thera Is no unity at all. They have falltd to rule 
this country, keeping In vltw the ba.c tenets of our 
Constitution and the requirements of the Constitution. 

In fact, SM VaJpay.. hal spent many years. We 
have I .. n Shri Vapay.. and we have (lOt the htghest 
rupect for him. Shrfmatl Shyama Singh. to celebrate hi, 
btrthday. every year, our Prime tAnister Is burning many of 

the candles. I think, his burning of candle. has become 
costUer than the very cost of the cake 1ts.1f. Th.refore, I 
pity him, rather I cond.mn him. But he Is unable to carry on 
his Ministry to addr... the Important, pressing Iteu.. of 
the nation that are laced with by the common matl,the 
poor man. 

WIth these words, I conclude my speech. 

[Trans/arlon1 

SHRI PRAHLAD SINGH PATEL (BALAGHA T) : Mr. 
Deputy-5peaker, Sir, the motion of thanka on the President', 
addre.. dellYered In Central Hall of Parlament on 25th 
February I. the old tradition of the Hou.e. Before me many 
senior Membera and experienced poltlclana haye exprlSMd 
their vlewa. I would Uke to begin my apHCh with the worda 
of respected Shri Baba Shr1. I think It Is neceuary to say 
after Ustening the speeches delivered yesterday that'honble 
Members of the House shower pond.r over It that there Is 
a great difference between the habit and natura of the 
Individual. The nature of man Is not bad, the habit 'may be 
bad. and If the habit becomes nature, It would not b. good 
neither for Individual nor for the SOCiety. Today, all ofua 
are becoming victim of this practice. Therefore, dlscuulon 
should be held on the policy ImpUed In the address as per 
the convention, but we have made It a m.an to .xpre .. our 
own Interests. 

The emphasis on Internal security has been given In 
paragraph 13 of the hon'ble President's Addr .... Wh.reln 
It has bean said that now the Internal security has become 
an Int.gral part of the National Secur1ty. The Union 
Gov.rnm.nt. with the cooperation of State Govemmenta 
have been laking nec .... ry measures to strengthen the 
int.rnal security In the country. Today. terrorism and 
organised crimes is serious danger to the Intemal security. 

Mr. D.puty-Speaker, Sir, I hall from the naxalte 
affected State. Thefe Is great danger to the Int.mal security 
in that district. you cannot call the situation prevallng In 
that district the Iltuatlon of law and order. The strong 
poNtical will Is required to fight terrOrism. 

12.00 hr •. 

The Union Governmenfs resolution .nd lnera ... In 
the number of security forces Is not enough to tight with It. 
In the absence of wi" power State Govemments can not 
protect Internal securlty.- ... {lnterruptions) We have to 
consider on the participation of State Govemm.nts In Its 
compaanee. In this way. the question arts •• that If due to 



29 Phalguna 25, 1923 (Saka) 30 

poIItJcal prejudice relattone between Centre and State 
Govemmenta tum sour. It would be dHficult to Implement 
an~ policy. The House should pay attention In this ragard. 

Mr. Deputy-Speaker, Slr,the maUer of Intemal security 
Is of such nature. It Is a problem of law and order. Whether 
any problem can be solVed by criticising the State 
Govemments In the House? Both are equally responsible. 
A poley coukt not be success until the Union and State 
Govemments ahare equal responalbiUty. The luue of Ram 
Janam Bhooml Ie also asaociated with Intemal security. 
Yesterday, everybody ralsed this Issue In his own way. I 
would also Uke to say that If we expre .. our own opinion or 
our party's opinion on the dlepute related to Ram Janam 
Bhooml, then I feel that we are not thinking about the 
solution of this problem. I would Uke to thank the 
Govemment, Ram Janam Bhooml Nya., Vishwa Hindu 
Parlshad lor yesterday's 'Shlladaan' Programme. Conducting 
this programme. peacefully by them on account of the 
apprehensions created by our speeche. In the entire country 
and society have been laid to rest to a certain extent. As 
far as ·the ibue of Ram Janam 8hooml Is concemed. the 
NOA Govemment. baing run In the leadership of 8haratlya 
Janata Party has assured to maintain status quo. But the 
Issues raised on the party Knes in the speeche. which I 
had Isten. do not match with this. I would Uke to mention 
the incident that took place In Slvanl district of Madhya 
Pradesh on 22 and 23 February. The leader of opposition 
of the House herself has attended It. The Chief Minister Of 
Madhya Pradesh, himself was the organiser of the functlon. 
The State Govemment Itself got printed the cards and 
announced for organising of 'Sant Sammelan' to settle the 
IS8U. of Ram Janambhooml. Shankracharya was advocaUng 
It. Jayant Saraswati who has asked as mediator was al.o 
p ..... nt in the programme. The Shankracharya of Puri was 
allo present the,e. It was totally a Govemment's Programme. 
The Chief Minister of Madhya Pradesh made the 
arrangement by getting the card. printed and the leader 01 
opposition also attended the programme. It I. a different 
thing that Shankarachary was not p, .. ent In the programme 
and there was nothing Ike 'Oharam Sansad'" Article. were 
pub.shed In ttis regard. In "The "TImes of India- of dated 
22, 23 and 25 but the people of CongIN8 Party themselv •• 
w.... making dlffe .. nt kinds of comments on It. How far 
they would mislead the House and the country? Whether 
mentioning of that thing would not be appropriate? .. not 
the tendency of making matter compleat.,? Under such 
circumstance. the country and the House have to consider 
In this regard. We have come long way on the path of 
democracy. In faet, we would have tackled this Issue In a 
better way. rattMr w. are puatng through a CNdaf ph .... 

We are not In a poa11lon to take deCfSlon on any Iaaue 
under the circumstance •• In which the NOA Government Is 
running would be fNttfuI tor democracy. We could define It 
In both way, but we .hould not deftne It acoofdlng to our 
own convenience. Varioua Paltte. hamg dlferent 1deo/oglM 
have formed this coal1lon govemment, but It ta a good a/gn 
of democracy. In regard to the change., everybodyhu 
one'. own thlnklng. As when an earth quake OCCUfS, 
everybody calls It calamity but I do not ahare th86r vt.ws 
b8C8UM everyone has one's thinking 10. I tlke It al a 
natural change and It will continue to happen. It II a tMtIng 
time for wery pel'lOn who c .... him ... a leader. " he II 
able to tlke aodety out of dlfftcu. circumatancH. then he 
Is an IUCClSsfulleader, and If he II unable tID do 10, then /I 
becom .. calamity for the peraon. Ioder and 1OCHty. ThIs 
situation I. prevallng even today. The tdnd of 8IIudon In 
which the Govemment II being run, and the kind of Iuuea 
which are before ua r8fIectI that there '1 no coordlnatlon 
between the pot/IIcal par1lea. The Govemment should be 
congratulated 10r the way by which It hal taken out the 
country out of Ayodhya CI1III and we have achieved aucc .. 
by proving wrong the apprehenSIons being expNlHd In 
and out of the Houle. It Is another thing that we haYe not 
congratulated the Govemment due to party rHIORI, but It 
Is not good lor the democracy. Thia much bitt.",... ahouId 
not be In democracy. Such lituatlon should not be cnated 
that 10rget national unity, whether It II Internal 18CUfIty or 
extemalaecurity. 

Mr. Deputy-Speaker. Sir. I would Ike to say one Ihlng 
about the farmers. The Hon'ble President hal given thanks 
to the fanners. In Sanskrtt It ha. been said - "Ati Saf\/"'" 
Varjayate" which means eXCI .. 01 everything II bad. Today 
the .. il no shortage of foodgrains. in our country rather It Is 
getting rotten. The 'anne" are nor gefting reasonable prtce 
lor their agricultural products and nobody can deny this 
fact. It can not be 19nor.ci. It WlU not be appropriate, " we 
hold Union Govemment responalble 10r It. I hall from the 
aalaghat district of Madhya Pt. d .. h. which II the big 
producer of paddy. 50 percent 01 production could not be 
procured there. There II no storage faclily there. and the 
Stat. Government could not provide tNa fadlty adequately. 
If we c:t1ticize thI., problem win not lOW. We have to 
decide that If the Hou.. does not conlider on the crop 
cyCle of the farm..... and " we continue to count .. ch 
other'. failure critlcl.. each Other. and congtatula.. each 
other, then the farmata wlH compef to commit IUicIde and 
would get remunerative pnce of their price IIgItcuIuraI 
products. Therefore. I want that the Houae ahoutd conaideI' 
on crop-cycle of the fanMf'l 10 U to .. ve the fa,..,..,. and 
the country and It wtI lead to the pnIIIpIIIIy of the farm.w. 
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Mr. Deputy-Speaker, Sir, the third thing Is that It has been 
said that we ahould constitute Iv •• tock comml8s1on In 
,egard to Iv .. tock. Whether the Hou •• wi" not conaldtr In 
thl. regard. W. make fun of the religious faith •• far the 
Issue of progeny of cow and Mvestock Is concerned. It Is 
not only the queatlon of religious faith, but It est.bI.he. the 
coord":,atlon between agricultur. structure, agricultural poley 
and ecological balance. If we do not deny thl. thing In this 
direction, then we will not be able to make progr .... It I. a 
different Issue whether the Houae will conllder In this 
regard or not. If any NGO or any organllatlon work In this 
flelel, then It Is • different Issue. If the consideration I. not 
held In thl. regard under national polley, then I feet. the 
dllcusslon would be meanlnglass, It will Io.e It. relevance 
and It will affect thatr faith to convention. adv.,.ely. 

Mr. Deputy-Speaker, Sir, In 1951, there were 438 
cattles p.r thousand people and In 1991 thl. number got 
reduced to 257 r and In 2001, It furth.r got reduced to 50-
60. If you look at their number, In 1947, there were 36 
crore animals at the time of Independence In the country, 
whlch at present are only 8-10 cror ••• whereas our 
population hat cros.ed the number of 100 cro,.... and 
livestock has reduced to one-fourth. This Imbalance II not 
good tor co~ntry, whether It shoulel not be considered? We 
are talking of export, we talk 01 opening the slaughter-
house. When we talk of this, it Is opposed and It II laid It Is 
a religious Issue, It Is a Issue of VHP and Bajrang Dal. We 
ara not ready to consider It as the nation. I Issue. It Is the 
resul! 01 our wrong thinking. The habits which we have 
developed are not In our n.ture. It wlU not be favourable for 
parties, nor to the country. 

Mr. Deputy-Speaker. Sir, many points have been 
mentioned In the President's Address. It has been .ald, 
how we ca"l reform ourself,but success could not be 
achlaved by making allegations agalnlt the Union 
Gov.rnment. For In.tanc •• Panchayati Raj Act was paued 
In the Hous., the states were given responsibility to 
impl.ment this. I hall from the Bala~hat diatrlct of Madhya 
Pradesh,wher. a new system on the name of district 
Go~ernm.nt has been introduced. In my district government, 
our party Is having thumping majority and mlnlater In-
charge is Its Head .. I have not s .. n any such govemment 
whose h.adls not having support 01 any members. All 
Members are of opposition party. The result Is thit that 
District Gov.rnment I. unabie to set up any sub-commltt .. 
and If there Is any Chairman, It will be of oppoaItIon, which 
Is haVing the support of BJP. It Is widely propagated there, 
that Panchayatl Raj system Ia functioning successfutly there. 

It Is not a good sign. It should be disouased. The question 
is not of prejudice. It you agr .. that the representative. of 
the people should get their actual right, then who will hold 
consideration In this regard. The Union Govemment make. 
laws, but the State Governments are wholly responsible tor 
Implementation of those legislation. 

Mr. Deputy-Speaker, Sir, my district Balaghat Is 
naxant. affected area. People Including myself level 
allegation and counter allegation against each other, but 
the State Gov.ernment is not having the will power. Th. 
people who have faith In democracy. Whether they may be 
In opposition, first of all It has to b. decided that If they 
want to fight with naxabm, they have to act unitedly. You 
are the suppoor of votea and the power getting by vote •. 
But before this we .hould Itop fighting with each other, 
becau.e one man can not fight alone against the terrortsm. 
A good beginning has been made In my parHamentaly 
district BalaWhat. The S.P., DIG, and IG are .ppoIntad 
there, bilc.' ,ge Balaghat dlstr;ct is pa,;~lnq through the 
difficult pha!:" of nax .. Usm. IG began the 'Pad Yatra' betw .. n 
the 17-28 dates. Thill naxalites announced that any people's 
represenlatlve or person would not join that 'pad yalra'. All 
of you would be surprised to khoW that I joined that 'pad 
yatra'. That area Is represented by 8 MLS w~o would OI)t 
gather courage to join that 'pad yatra', I! is noteworthy 
here, that the people there have witnessed 'Death', they 
have seen 17-20 murders. They have been the victim of 
naxallte violence, even then 100 per cent people joined the 
'pad yatra'. It proves that the fear of death is Ima",inary. 
Political workers, even If they have been elected by the 
people should speak truth even at the cost of their Bf •• 
Somewhere, there a lear of death Is being created. People 
~omment on us, they laugh at us, It hurts our faith, but 
instead of feeUng sad, we have to consider as to how to 
create free environment. Today, we are loSing the faith of 
common people. 

Mr. Deputy-Speaker, Sir, tile Supreme Court had 
remarked that It Is not Lok Sabha, It I. Supreme. Court. W. 
are compelled to accept this because we have not changed 
our habits. In real tenTlS It I. a contempt, but It cannot be 
voiced In the Houae, because In the Iv. telecast people 
are watching us, our side Is not strong. The Supreme Court 
has directed on the Iuua of Ram Janam BhoomI, as to 
how to maintain the status quo on that day and the ban 
was imposed on the disputed land. As there aN great 
dlfferenc.s In the House, We were unable to make 
comments, we were unable to consider It. This situation Is 
~ike throwing challenge at f!le verdict ot the court. Allenton 
should be paid, the matters which should be decided by 
the House. are decided by the Court. Court consider that It 
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has monopoly on It I undel'ltand that being the member of 
the Hous. constderatlon Is n.eded In thI. regard. Even If 
w. discuss it In parts. but the discussion on It will ... maln 
Irrelevant 

Mr. Oeputy-Speak.r. Sir. It la not for the tlrst time that 
hon'ble President has addr .. Hd the House. But It Is the 
.stablished tradition and It will continue to happen In the 
tim. to come. But the way In which the peoples a ... IoaIng 
their confidence and faith In this practice, the House wiN 
IlIve to restore It. Theretore, I would Ike to request the 
Members of the House that we should hold consideration 
to many Issues, of development Including Intemal ncurtty 
and extemal security. Which have been m.ntioned In the 
addr.ss. whether If we consider on bIo.cflversity bill or plant 
vari.ties we would tlndthat the laws related to such 
rmport.nt laau.s have not been enacted .ven after 10·12 
years. But the .. laws have been enacted today, It has 
been done by this Govemm.nt. Thla Government has 
made the cycle of roads. w. have to accept It. In last Rall 
Budg.t I .ald. whether a golden class can not be mad. In 
the railways, It can be made. TIll w. will consider In this 
regard. our point will not hold any relevanc •. 

Mr. Oeputy-sp.aJcer. Sir. I would conclude after nylng 
last thing about the district from wh.... I hall. I .1Ieg. In the 
Hou.e that power polltic8 has been played In Induatrlal 
poley formulated dUring the last 50 years. We have Hlected 
only our area. for setting up Induatrtu. We did not cared 
wheth.r It will b.nefit the country In the long run or not. 
Th. five .xample of It Is the Malajkhand project 01 Hlndultan 
Copper limited situated In my area. Th. company is running 
In loss for many years. But even today MalaJ<hand project 
Is producing copper at lower rat .. than International prices. 
Whereas eight kilogram copper Is extracted out of hundred 
kilogram of ore. and ramalnlng p.rt la lIItver .nd gold In 
other country. 

MR. DEPUTY·SPEAKER : After you. nam.s of flv. 
M.mbers are remaining. They will not get a chance. 

SHRI PRAHLAO SINGH PATEL: Mr. Oeputy-&peaker. 
Sir I .m concluding In one minute. , was taldng .bout 
copper. WhIle In abroad aw.n kg. copper and gold and 
silver a ... extracted from hundred kg. of Its ora. MalaJchand 
Projec! of India .xtract only 2.7 kg of copper out of the 
hundred kg of Ita ora. In spit. of that Is It not Important that 
In International eompetJtlon our COlI of produc:IIon Is loWer 
as compared to other countriN. Certainty It Is an Important 
thing. However .melling plant Is propond to be HI up at 
Khetri where Its ore is not avaItebIe. It is WIOng ~ 

that has compelled us to reconsider thereon. SUch dectston 
ahoukf not be taken. Priority should be given to .. , up .uch 
Induaby as per the location of the ....... 

At the end I support the motion of thankl moved by 
Shri Vljay Kumar Malhotra and conclude my speech. 

SHRJ RAMJI LAL SUMAN (FIROZABAO) : Mr. Deputy 
Speak.r, Sir. I extend my thank to you that you gave me 
tim. to apeak. I would Ike to oppoH the motion of thank. 
on p ... aldenr. address moved by SM Vljay Kumar Malhotra. 
There Js nothing In the p ... sident', adchu that can b. 
claimed as achievement by the Governm.nt. The period of 
survival of the Gov.rnment Is not Impcwtant. How long we 
have aurvlved Is not Important. It I., direct/on 1"1 the 
func1lonlng and achievement of the Govemment that is 
mora Import.nt and 80 far as the dlrecUon of lunctonlng of 
the present government It concerned. certainly, I can .ay 
that the working of the present government h •• dInppoInted 
the common people. The President merely fuIftI the formallly. 
But In re.' terms the President" Addr... projectl the 
poUcy of the Government. /I .xpltlns the course of action 
of the Govemm.nt for the coming on. ye.r. 

Mr. Oeputy-8peaker, Sir, the report of the Scheduled 
Cutea and Scheduled TrIb •• Commlaaion w •• presented. 
It ha. been mentioned In the report that the incidents of 
atrocltle. on Oallts h.ve increased. Farmers ar. autfenng. 
We claim with pride that the production in out' country I. 
Increasing. However white on the one hand the wh.at In 
Fel godown wer. getting {Ott.n. the people were dying of 
starvallon. They were compelled to .at the Kernel of rr.ango. 
We should consider on all th ... things. In ea"" PresIdents 
add .... it was mentioned that employm.nt WIll be provided 
10 one crore people In coming one year by Shri. Ata' 81hari 
V • .,.y •• ·• Gov.rnm.nt. In 19M the Prime MInIst.r h.d 
announced from the rampart of Red Fota that.-he woukf 
provide employment to ten crora people in the next t.n 
y""', But th.,.. is no mention of ptDVIding employment to 
unemployed In the p ..... nt Add...... A taak toree was 
conatItuted by him under the leadership of Shrl Montek 
Singh Ahaluwala and It was said that an possibilities (0 

provtde .mployment to the people would be explored, So 
far as my knowledge I. concerned. In the IWCOmmendations 
of AhaJuwaU. 

Committee poNlblItlea 10 increase employment has 
not been conaIdered rather than It h.. considered the 
poastbIItI.. to reduce the .mpIoym.nt. The numLM of 
pe,.",. g.alng employment tn our country hal Incrnaed 
at the rate of 2.29 percent per y .. r WhIle the employment 
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opportunity available In the country Is n.arty 1 percent. In 
the Pre.ldent'. Addre.s there I. no mention about the 
provision of providing employment to the people, educated 
people 0' the country. 

I would like to humbly submit that though the 
Government talk about protec1lon to the agrtculture sector, 
however there Is no coordination betw .. n· support price 
and cost of produotton of wheat I. the .upport price of 
wh.at have inc,... •• d 7 tim •• alnce 1971 tin dat •. While Its 
cost of production has increased 15 time.. Ther. Is no 
mention about Irrigation In the basic Infraltructure of 
dev.lopm.nt. Th. Mlni,ter of Water RHourc.S I. present 
her.. The .ntlr. wat.r flow. to sea and th.r. Is no 
arrang.ment to collect It. On the on. hand while the 
pr .. ent Gov.rnm.nt have breached the faith of the common 
p.ople, on the oth.r hand the Important thing I. that 
brotherhood, soolal harmony and renglous tolerance are 
being disobeyed bV the Gov.rnment. Every body thinks 
that this Gov.mm.nt win not be able to restore social 
harmony. 

Sir, the discussion on Gujarat has been h.1d In the 
Hou.e. All the hon'bl. M.mbe,. have .xpre ... d th.lr 
vlews on thl. Issue. Hon'ble Minister of Hom. Affairs said 
that Narendra ~odl has don. w.N and 10 tar MYanl, is 
conc.rned. h. alWays does well. Through you I would 
humbly Uk. to ask the Govemm.nt as to what i. the 
concept of a slat., why did .tat. come Into existence? Why 
was stat. mad.? Th. function of a stat. .. to check 
anarchy, to protect ute and property of the people and to 
prot.ct their prestlg' and dignity. It was for thla purpose 
Ihat state came into .xistence. I would Ike to know al to 
who Is responsible for whatever has happened In Gujarat? 
My submission is that the good or bad social actiYltlft are 
based on the temperament, tradition and the way of thinking 
of the person who holds the post of Prime Mlnlst.r or Chief 
Minister. The day one Shri Narendra ModI was appolnted 
the Chief Minister of Gujarat, Rashtrlya SWamsewak SIngh, 
Shiv Sena. 8ajrang Oal and Vlshwa Hindu Parishad started 
thinking that the tenure of Narendra ModI as a Chief 
Minister of Gujarat is a golden period for them. Through 
you I would like to know about the present condition. There 
are two ministers in Gularat Government, SM Ashok Bhatt 
and Shri Purushottam Solanki. The role of Shrl Solankl was 
doubtful when Christians were attacked and Bible was 
burnt. The name of SM Purushottam Solanki allo figured 
In the report of Shrikrishna Commission which was 
constituted after the demolition ofBabri Mosque and 
consequent riot in Mumbai. 

Through you I would Ike to submit lhat the sItua1Ion 
that hu artsen and the type of the peopte who are holding 
offices Is certainly a matt.r of concern. Ra"hawan become 
the centre of RSS. The role of Governors are also doubtful 
and we can not expect any thing good from them. Where 
was state administrator when properties wort< Rs. 6000 
crores were destroyed and people were insulted in GuJarat? 
200 telephone calls we,e made from the residence of Shrl 
Ahsan Jatar! that they we,e in danger and asked for 
prot.mton. Even today there is tension in Ahmedabad and 
violent incidents are happening. What Is duty of the State? 
Is State planning Its meaningful role in this regard? I would 
Rke to submit that the State is not functioning in a 
responsible manner. 

Mr. Deputy Speaker, Sir, we should seriously think 
over the present condition of the country. Presently Sangh 
Is hotdlng Its meeting in Bangalore. Immedlatety .. after lhe 
Godhra incident the Minister of Home Affairs commented 
that It was reaction of the Godhra incident and efforts are 
being made to say the same thing in Sangh . m .. ttng, 
presently being held in Bangalore. 

Sir. If an Indian whether he is MusHm or Hindu Is 
killed, it is loss of the country as both are the son of Bharat 
Mata. We have equal suffering in both the cases. They say 
that W8 have not condemned the Godhra inCident, I would 
Ike to drew your attention to the fact that It was me who 
had moved Adjournment Motlo~ In the House following day 
of the Godhra incident however, It Is being propagated aH-
over the country that we did not cond.mn the Godhra 
Incidents. 

Sir, Who Is responsible for whatever happened In 
Godhra, how one and hal to two thousand people were 
gathered, where was their IntelHgence system? I mean to 
say that whatever happened in Gularat was engineered 
and sponsored by the State Government. 

Sir, through you I would Uke to submit that atter the 
Godhra incident and attack on minority community In Gujarat 
riot some of our coIIeagu.. we,. chanting slogan in the 
Hous. that 'only those who WIN talk about Hindu cause Will 
be abowed to rute th4t country. The freedom etNggle 
continued since 1857 to Naval ravo.. Th. struggle of 
Independence of the country was fought under the 
leadership of Mahatma Gandhi. Nata, Subash Chandra 
Bose organfaed And Hind Fauj. The country got 
Independence under the..leadershlp of the Mahatma Gandhi 
and Hindu. MusIm, SIkh and ChrtsUans at had gathered 
uncIet' the banner of Tiranga. We got ~ only 
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... the .... nation stood against the BritIsh Nle. Had 
th •• e .people, Shiv Sena. Bajrang Dal and Vlshva Hindu 
Parish ad toughUn freedom struggle? The people belonging 
to every c ..... caste and religion palticlpated and conbtMed 
In the frMdom atruggle of the country. I would Ike to know 
as to what do they mean when they say that those who will 
talk about the Hindu cause will Nle the country. should we 
expel Christians, Sikhs and Muslims from the Country? 
This Is their approach to unite the country. Through you I 
would Ike to humbly submit that they are enemy of the 
country. Those who can not represent the entire masaes. 
thoae who can not represent the people belonging to all the 
castes and relglon of the country can not Nle the country 
for a long time. ;Hayat leke chalo. Kalnat lake chalo, Chalo 
to aare Jamane ko sath lake chalo' Unless the entire 
masses are united the country can not be strong. 

SHRI RAMDAS ATHAWALE (PANDHARPUR) : Mr. 
Deputy Speaker. Sir. the difference Is that they are taking 
Into confidence aU the parties but not rest of all the reUglons. 
... (Interruptlons) 

SHRI RAMJI LAL SUMAN : Mr. Deputy Speaker, Sir. 
through you my submission Is that RSS meeting Is being 
held In Bangalore. The Issue of conversion Is also being 
discussed in the meeting and whenever the Issue of 
conversion is comes up they make much nolae however 
through you I would Uke to humbly tell the reason of their 
anxiety. Why conversions Is taking place In India? Maharshl 
Dayanand Saraswatl. Swami Vlvekanand and thereafter 
Mahatma Gandhi had said that If Hindu religion could nol 
become the symbol of equality. then they preferred 
destructlon of such relglon. That Is why I am submitting 
that their own attitude towards other people Is responsible 
for the past and the pre.ent conversion In India. They are 
supporters of Varna System. 

Sir. their philosophy Is also different and grand. In 
their system the persons who build temples are not allowed 
In the temple once the temple Is constructed on the pretext 
that their god win get angry. SI~ilarly the persons who dig 
the wells are not allowed to draw the water from the wells 
as the water of the well win get Impure. It Is due the 
hypocracy and misdeeds of this class that conversion Is 
taking place in India. So I would Ake to humbly submit that 
these so called custodians of religion are sufficient to 
destroy the HIndu relglon. They do not need the h~ of 
any other people. Through you I would Ike to submit that 
some of our colleagues have described about the actlvlUes 
of thes. people. On 7 March 14 MPa had wrttten a letter to 
the Prime Minister regarding Ayodhya Issue. I woutl Ike to 

read two lines out of that letter just In order to ,how ~ 
how they are maintaining unity In the country. They have 
written that It Is a maUer of co~m that the situation I. 
graduaUy dettrioraltng. The annoyance of the people Is 
Increasing. The discontent II reflecting and people .re 
demonstrating on the street against the Govemment. The 
situation may become more explosive once the pallence of 
the people would oross MmIt and they become aggressfve 
and It would take the form of ma.. movement against the 
goyemment or a particular cia... It simply means that tha 
Prime Mlnlater ,hOUJd keep the aituatlon under control and 
should work for tt otherwtae tha people woukI become 
Igor_va th.n they wItI kiM the MuaIm •. People belonging 
to all cia.. and ,.lgIons Ive In Indil and whenever the 
moment of ordeal has come before the nallon or the 
p~ of the nation ,. at atake the contftbutlon of Mualm 
18 no I.., than any other people In the country. They .re 
threatened. They have dual standard. They Intantlonatly try 
to Implement their hidden agenda In every maa-r. 

Through you I would certainly Itt. to atl( them a. to 
what they are doing? No any Member of Nationa' 
Conferenoe I. preaent here. Shrl Vlnay Kattyar II a verY 
vocal Member of Parlament of their party. He II lerieully 
trying to fan Ayodhya eft'pute. He worb for 8.".og Oal 
however he Is the Member of Pa"'amentof BJP. I have no 
confusion that Bajrang Oal. ShIV Sena and Raathrtya 
SWamaewak Sangh a,.. dlffe,..nt organlla1lonl rather they 
are dIff.,.nt forms of the .ame problem. They aN not 
different one rath.r th.y are the s.ma. Th.,.. Is •• nllon In 
the antlre Jammu-Kashmlr. Their Member. Shit Vlnay Katlyar 
gave etatement that the hair kept In Ha"..t 8a' doe. not 
belong to Prophet Mohammed rather It belongs to some 
other saint. You know that the leade" of National 
Conference has registered their protest In this regard. 
The,.. Is tenllon In Jammu .. Kashmir. Th. riots have 
occurred thare. Who Is inciting the riots? It II a • .,rioul 
Issu.. I allege that brotherhood and communal harmony 
cannot be maintained In the country as long as such 
Government I. In power. Recently, while taking to 
JoumaUata. Shri Vljay Kumar Malhotra told that Shri Kattya, 
did not say anything Ike thll. Though media person •• te 
claiming that he had .ald Ike this. 

Mr. Deputy-$pnker. Sir. SM Vijay Kumar Malhotra 
keeps on playing a btl more trick.... We are .ware of his 
pain u he was not made Minister so he speakI more. 
Probabty. he may succeed In pleulng ShI1 AlaI Bihar! 
V •• y... I mean 10 say that the pr""" envtronment 
prevailng aD over the country Ia the cnatlon of BhatUya 
Janta Part)' GoYemment. 
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Hon. Prime MInister Is foHowing a dual poRcy. A 
strange drama Is going on. Last time, when the han. Prime 
MInister was In the USA two years ago, he was given a 
pubic reception there. But none of the Institutions gMng 
him reception belonged either to Christians or Mus.ms. 
Do.. Shrl Atal· Blharl ValPaye. visit for.lgn countries as 
the Prtme MInister or as a lead.r of RSS? Does h. visited 
foreign countrle. a. the Prime Mlni.ter or a Hindu leader? 
i. he a .evak of the RSS or the Prime Minister of the 
country? Wherever 8M Atal Blftali Vajpayee went and was 
given public reception - not a single Christian Of people of 
the minority communities arelnvttecl to those meetings. 
When he went there a y.ar ago. he attended a meeting of 
VI.hwa Hindu Pari.had and h. was In the company of 
Sadhu-Santa ther •. Th. Prtm. Minister ShrI Atal Bihar! 
Vajpay" hasio¥Iertd the p,.,trge and glory of the country. 
One doe. not expect thl. from a Prtme MlnIatel'. Th. 
situation hal come 10 auch a pa.. that the.e people are 
now trying to commit organised riots In the country. Neither 
they do have a poley nor do they have any programme. 
Poltica cannot run by sentiments. PoHtlc. cannot b. run by 
Inciting emotions. One can take advantage of caste and 
reUglon only for. onee, but In a country Ike India, only that 
Political Party can IUMve which ha, It. own phllotophy, 
policy, principle. and programmes. The BJP does not have 
any philosophy or poRcy. In this House, the Bhart/ya Janata 
Party had just two Membe,. In 1985. They had 16 Members 
In the Uttar Pradesh Laglalatlve Assembly. They did not 
come to power by ra1alng the Issue of farmers and labourers. 
They came to power by Inciting Hindu sentiments and they 
have the compulsion to keep Vishwa Hindu Pari.had, RSS 
In good humour. They speak In different tone •. They do so 
to ensure that the order of court Is obey.d and 
simultaneously the VHP and their coalition partners are 
also kept in good humour and the Government also survives. 

I would like to recite a coupletoOn the condition of 
Prime Minister SM Atal Blharl Vajpay.e. 

"Main KhaaU Jaam Aakh Kar 

Isllye Aansu Bahata hoon 

Tumhari baat rah jaaye 

Mera Palmaana Shar Jaaye" 

This Is what Is being done by Shri Atat Blhan Vapayee. 

Through you, I would Uke to submn, that a. long as 
.thls Government is In power. brotherhood, communal 
harmony' can'tiot be maintained. the workers will continue to 
be fleeced and the job opportunities for the educated youth 

will continue to go down Instead of anlncr.a.e· In 
them. 

Therefore, t oppose the motion of thinks on the 
address of the Pr.sldent moved by Dr. Vijay Kumar 
Malhotra. 

(EngJl.hj 

SHRI H.D. DeVe GOWDA (KANAKAPURA) : Mr. 
Oeputy-Speaker, Sir, I would like to pay my homage to our 
beloved Speaker. the late G.M.e. Balayogi and the brave 
Jawans who lost their lives to protect this great •• t 
democratic Institution. 

I would Uke to confine myseH to the recent events. I 
do not want to deUberate on vanous burning Issues which 
are now before the country. The most Important Issue Is 
the maintenance of unity of the country - whether the unity 
Is going to be maintained at all costs or the unity of the 
country Is going to be damaged by the present Government. 

I carefully went through the President's Address to 
the Joint Session of Parliament last year. In that they had 
not mentioned anything about Ayodhya. But when the 
President addressed the Joint Session of Parliament on 
25th February, In which he partlculil'rly mentioned the 
Ayodhya Issue, the results of the Uttar Pradesh elections 
and elections to the other three States were out. I do not 
wish to quote from his speech as several hon. Members 
have already quoted paragraph 14 of his speech where h. 
spoke about the need to strengthen the bonds of national 
unity. I suspect whether the national unity Is going to be 
strengthened or going to be weakened now. 

SM Atal Blhari Vajpayee came to power on 19th 
March 1998 after the collapse of the UF Government. I was 
~Iso in office for about ten and a ha" months. I do not want 
to take credit for myse". The entire UF Govemment was 
responsible to maintain communal harmony in this c("mtry. 
With all our IOtemal contradictions, we trted 10 project our 
unity in the Cabinet and there was no question of any open 
difference among ourselves. 

I do not want to take credit on myse" as I have told 
earliar but In the last tour years, barring about four-and-a-
ha" months of the Care-taker Government which was also 
headed by Shri Alai Blhari VaJpayee, the total tenure of his 

. office is nearly four years. What are tha achievements? On 
all fronts, I can prove with facts and figures the failure of 
the Government except on -one Issue in which they have 
succeeded to run the Government lor four years. That Is 
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the credit W8 must give to Shri Atal Blhatt Vapy ... He 
has managed. I have no grouse. In tact, 10r the last two 
)'8ars. : was not h .... and the people of Kanat<apura have 
given me an oPPOrtunity to come to this House again t6 
venti lat. their fe.Hngs and not my feeUngs. 

I would Hke to trace as to why Ayodhya Issue Is one 
ot the major Issu.s not tor the survival of the NOA but for 
the survival ot the BJP. In 1984, BJP got two seats In the 
same House. They thought that this was not going to help 
them and that they must then try to Inject re"glon Into the 
body of poRtles. The Intoxication of what they tried to Inject 
In the minds of the peopl. of this country paid them rich 
dMdends. In '989, they adopted a resolution. For the first 
time. the BJP adopted a resolution to go all out to support 
the Vishwa Hindu Par1shad so far: as the temple Issue Is 
concerned. In 1996·97 or '998-99 elections. ultimately they 
reached the strength of about 182 In this House. After 
knowing the results of the elections In some States. 
particularly from where my former colleague Shr1 Baalu 
who is sitting' here has come from and I know the 
administration glv.n by a mature leader Uke Dr. Karunanldhl, 
he has to suffer. I do not Uke to take the name. of others. 
Now. they reaNsed that they are sinking. 

Sir. I would Ike to draw the attention of the House to 
what the Prime Minister had told on 28th Decemb.r. 2000. 
He had said that the temple Issue Is a national s.ntlment. 
After ten days, h. went to Keral for rest. There. he tried to 
set It light saying that he had not said Hke that. He tried to 
... vlve his stand as if h. was committed to secuJarism and 
wanted to satisfy his NDA partne.... I do not want to go on 
nanallng hi. contradictions. At one stag •• he .. Id that Shri 
Advanl. Or. Murll Manohar Joshi. Minister for Human 
Resoun::e Dev.lopm.nt and Kumar1 Urn. Bharatl had gone 
to Ayodhya to protect Babri MasjId. I was shocked to hear 
It from th. Prime Minister. He Is a rnatureman and a •• nIor 
moat leader. I'do respect him. We were in jail during 
emergency. Shri Alai JI. SM Advanl and myself wer. an 
together. He was there for a .hort period and came to 
Delhi because of his III health. . 

~e had the courage to 1e11 the nation that the .. three 
"'aders went to ~ the mosque. " his Intentions were 
true to his conaci8nce. as he wants the country to beMeve. 
then why is there an attempt again to create problem In the 
same disputed place? 1 am not going to blame VHP and I 
am not going to blame RSS because they are the people 
who gava you the power. The power wu drawn from VHP 
and RSS. You cannot go against their wlshe •. That is their 
ptan. It is thelr commitment that they wUI go to any aJCtent to 

achieve thai, goal. The B.IP hu a~ the He",1 
Agenda for Governance to .. tiafy aI other secuar p ...... 
I am not going to blame the ooaWon partners. Ike the 
Trinamooi COngle.. or the OMK .aylng that they are 
committed to this type of fanatlclam. We worked together 
and we know what they ara. Today. SM Alai Bihar! Vapayea 
hu to satisfy hi. parental organisations. He has no other 
option. Either he has to vacate ilia Chair by antago"lslng 
them or he has to continue In Oftlca by satisfying tham. 
Now. there Is no need to satisfy other alliance partners 
because they are not prepared .0 face the election.. After 
having come to know the r.&I'lts of the several Stat. 
aIectIons. th.y are not prepared to go for election.. I can 
understand their agony. They must be thinking that they 
have committed a mlstak. by supporting this Government. 
and by trusting the promise made by Shri Atal Blhari 
VaJpay... from the same .aat where we have sat. He 
promised the country that he would ablda by the National 
Agenda tor Governance, he would drop the three Issu.s 
which are primarily the Issue. of BJP. defer tho.e Iss..,.. 
and would govern the country with conscience. This ,. the 
promls. that he has mad.. I hive not forgotten tho •• 
words that he has uttered In thl. House from hi. seat. 

Yesterday. the emi.sary of the Prim. Minister went to 
Ayodhya and received those ston... Ihllas. What doe. It 
indicate? What message doas It convey? 

OR. C. KRISHNAN (POlLACHI) ThIs II only to 
prevent bloodshed In the country. 

SHRI H.O. OEVE GOWDA: SIr, I know Whit IssUes 
have to be raised during the dlseuaston on the Pl'8IIdent's 
Addrna. I hlv. at least that much of • background to 
understand that. 

yesterday. till aftemoon 11 appeared In the media that 
the CommisliOner of Falzabad wu goIf'Ig to receive the 
.hlIII •. BuI ht refused. I think he had the cou,.,. to refuM. 
Th.n ,he Prime MInister's emissary goes there and recelva. 
the .hllas. Tho.. .hila. are meant to be fixed a. per the 
~ and architecture In the . G8Ibagdha of the temple. 
The VHP aald ahat we are gotng to conduct ~ everyday. 
Whera wilt theM shlla, be bed? Wher. are the.e shlia. 
now? Under whoM custody the .hllu ~-" 

Are the altJ/u In the custody 04 the poIIc.? Of, are 
they in the custody of the Prim. Minister'. OffICe? Where 
are those shlla? How are the people going to p8fform 
poo~? .. the Pnme MInIster going to allow pool- every day 
to thoM .hlIa. which have been handed <war by the VHP 
and tile ..",.1 The dNdlne giv.n " 2nd June. Thent Ie • 
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hardly a time of 70 day.. I. the problem going to be .olved 
tither by the court or by negotiations by th.n? Or, Is 2nd 
June another black day for thI. country? The.e are some 
of the Issues which cropped up In our rnlnde after yl8terday's 
events. So, the han. Prime Mlnletlr hu to claltfy the 
poaltion In his reply. Otherwise, It Is very difficult for us to 
trust the bona fides of the Govemment. 

On the GOOh,.. Issue, I wrote a letter on 8th and 10th 
March respectively demanding the Prime Minister to appoint 
a Supreme Court judge under the Commission of inquiries 
Act to probe the matter. Why I have come to that conclusion 
was that the State Governm.nt has not acted ImpartJafty. II 
haa taken aides, according to Press reports. That Is why, 
the media has express.d Its views. On that day, the Chief 
Minister asked his establishment not to go to the rescue of 
the minorities. It Is a state-sponsored terrorism or It Is 
goondalsm or by whatever name you may caU It. I do not 
want to call the Ram Bhaldas or the Kar Swales by using 
any unparliamentary word. But It Is a known fact that the 
GuJarat Government has totally connived with those people 
or it Is totally callous, Indifferent and It tried to support this 
type of arson, looting and kllOngs. Wh.ther the victims are 
Hindus or MusHms, I am not going to take sides. But the 
damage that has happened Is something enormous. Nobody 
can assess the quantum of damage. Somebody says It Is 
about Rs.3000 crore while somebody elae says it Is about 
Rs.4000 crore.who is going to compensate those victims? 
is the State Government going to compenaate and 
rehablUtate the victims? Or, Is the Central Govemment 
going to take the burden on Itself? So, It Is a matter about 
which we want to know from the hon, Prlml Mlnlate' whlkt 
he is going to reply to this debate. 

About the inquiry, I would point out that a retired High 
Court Judge has been appointed. Can he do justice? When 
a sitting High Court Judge by name SM Khadri or so - who 
has a mother of 80 years - rushed to the' neighbouring 
houses for protection, what will be position of a retired 
Judge? When such Is the Situation, can a retired Judge be 
allowttd to giva a free verdict? That Ie why, I wrote a letter 
to the hon. Prime Minister demanding him to constitute an 
Inquiry under the Commission 01 Inquiries Act by appointing 
a Supreme Court Judge to be aSSisted by an impartial 
Investigating agency Hke the CBI. It Is • mu.t. 

Now. I would Ike to quote the achievements made by 
the UF Government. It would make on. or two points. 
The.. ara not my figure.. TheM tlgurll havI been 
pubbMd by the Government In the Economic Survey 

preslnted to this House. I am sorry, without his permiltion, 
I take It. He was sitting thare. The only thing which I would 
Ike to just mention is thle. I do not want to take the Budget 
Speech here tor discussion now. In the discussion on thl 
Budget, I will quote the other Issues. 

Coming to the point, I would point out the growth In 
rHpeCt of agriculture and allied sectors. In 1996. wa ware 
the,. 10r a short duration of eleven or ten-and-a-half months. 

It Ie In page 186. Tabla No.8(1) of the ECC.lOmJc 
Survey - 2001-02 wheraln the figures from 1992-93 up to 
2001-02 were given. For 1996-97;"1hey had. ~ven the GOP 
growth - 7.8 per cent; the GOP, agrl and alHad sectors - 9.8 
per cent; and the growth of foodgralns production - 10.5 
per cent. This Is the document pubHshad by the NDA-and 
presented to the House. The figures 10r the subsequent 
years were 4.8 per cent 'or 1997-98, 6.5 per cant for 1998-
99, 6.1 per cent, for 1999-2000, and 4.0 per cent for 2001-
02 ; and for 2001-2002, 5.4 per cent. 

During the Congress rule, it was 7.3 per cent for 
1994-95, 5.9 per cent for 1993-94 and 5.1 per Clnt for 
1992·93. I wanted to quote only these figures because 
some people tried to express that this time more wIlghtage 
Is given to agriculture. It Is not so. When I speak on the 
Budget, I wouid express my views about how the farming 
sector had been neglected by this Govemment for tt-ot last 
four years. 

I would Uke to impress upon the Government about 
unemployment. The area of unemployment has totaNy been 
neglected. The Prime Minister has promised to provide one 
crore job every year. In the last four y.~rs - I am DOt gotng 
to . say 1999 onwards as he came to power 'rom 19th 
March, 1998 and has almost completed tour years· tin 
today no progress has been made In this direction. Educated 
unemployed youths have no option to join any tyJ)8,~f 
movements sponsored by various organisations. This would 
damage the unity of the nation. YQu may call them e~sts 
or terrorists or whatever name you give. These unemployed 
youths have no source of Ivlng and have ~ job opportunity. 
They can ba termed as misguided youths. They would be 
the greatest burden on the nation and to the peace of the 
nation. You have to And out the solution for more thlln 8.' 
crore unemployed youths who have regttterect in the 
employment exchanges. That Is '~m. I appeal to 
the Prime Mlnlater to think over It beeaUN. we are now 
going In for disinvestment; Closing down th. pubic sector 
undtnltandlng. On the on. hand, this Is adding to the 
number of unempJoyed.,PeflOnS who have registered their 
name. In the employment exchangea, and on the other 
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hand, we a .. adding more and more people who a ... losing 
their job. because of dl8lnYestment. The Government has 
vigoIously ~ented disinvestment. 

The unity of the nallon Is of paramount Importance. 
AM of us have to apply our mlnda. I am not going to oppose 
construction of temple. The problem Is as to how.... we 
going to do It. The Prime Minister says that h. would try to 
solve the problem by way of discussion among the two 
communities. That hal not materia'sect. On the one hand, 
he aaya that we would abide by the court verdict. Today In 
Sangalore, the VHP and RSS have criticized the decillion 
of the Supr.",e Court. We can understand aU these things. 
Unless he tries to make the leaders of the RSS and VHP to 
drop this Idea and lhe Govemment take efforts to solve the 
problem, either by mutual discussion between the leaders 
of the two communities or to abide by the verdict of the 
court, It would b. very dlfficun. Mark my words -they have 
set the date as June 2nd. 

13,00 hr •. 

I do not think he has consuned all his NOA colleagues 
before s.ndlng his emissary to receive the sh/Ia at Ayodhya. 
I can understand the situation. What can he do? He Is 
helpless. But anyway It Is the re.ponslblRty of the Prime 
Minister to se. that the country's unity Is strengthened, not 
damaged. 

{Trans/.tlon] 

SHRI RAMJIVAN SINGH (BAllA, BIHAR) : Mr. Deputy 
Speaker, Sir, diICt aaaIon' on the motion of thanks Is going 
on. I .h .... the sentiments .xpressed by the mover of the 
motion. I support the facts and arguments exp ... ssed by 
him at the time of moving the motion. Elections In four 
stat.. were held last month. The Hon. Preatdent greeted 
the newly elected L.egliaators. I also associate myself with 
the greeting' of hon. Preatd8nt and expect that th8 elecled 
Legislators, would discharge their duties within ctemocratlc 
Hmlt.tlon. I extend my be.t wlshe. to them. I also 
congratulate the Election Commlallon and the admIn6stralon 
of states concerned foI peacMul and fatr eIecIIons. Beaides, 
I also expect tha1 they would keep up this spirit In future 
.Iso. 

Sir, I have had the opportunity of watching elections 
from close quarters right hom the tim genera' elections 
that w .... In 1852. At that time I wa. an a~st of my pat1y. 
I was 20 or 21 at 1hat lme. My wottc wu to ... the 
newspaper of my party .nd distribute handbills and posters. 
At flat ame, each party w8f1t to eIecItons with their manifesto 

and so their slogans and songs w.,.. based Oft their 
policies and manifesto. But It hiachanged draaticatly now. 
I h.ve s.en the p,esent eleJetton proc... and the 
campaigns. And I have .ean that not any the amaH partt ... 
which do not have .ny political herttage, but also the ",*r 
political parties, which claim to form goyemment at the 
centra and In the states, also Indulge In petty stunts. It Is 
very unfortunate. Sir, I ratpeCt both 1M art and the artists. 
They h.ve their own place and the people H. them by 
buying UcJ(ets. An .Iection platform is not relevant for them. 
Th. parties which u •• them .• ppet'lrs to have lost ~r 
confidence on thatr polict.. and lelldershlp. and so they 
are becoming dependent on them. Why are we turning 
eJectlons Into a cultural .how? Don't make 8IeotIon8 • 
show, maintain its dignity. otherwl.. people wi" 10 .. 
confidence In democracy. 

Sir, a government could not be formed In Uttar 
Pradesh. Many of my friend, and colleague. from this 
SamajWadi Party are .Ittlng here. I h.ve had the opportunity 
of working with them for many year. during the Samajwadl 
movement. 

They are distressed, because they could not fonn 
their Govemment th ..... It Is quite natural to fHl dl.tressed· 
OK. Olkh.1 Prabhu Kah Dlkhawao- Sir. thote who talked of 
running the Government are walking on the road. today. 
Their anger Is quite natural. Just now, Akhllesh~ has left. It 
Is good that he has come here. H. worn hard. I appreciate 
him. Vesterday he was angry that biggest party over there 
had not bean given the opportunity to form the Govemm.nt. 
H. asked If Shri Atal Blharl VaJpay •• was given opportunity 
to form the Govemment In 1996 why they wet. not given 
the opportunity to form the Government though they were 
also the biggest p.rty? It Is true, but If honble Akhlleahji 
had been pre .. nt he ... , I would have told him, Akhll8lhJ. 
you have just read on. chapter of the Ramayan, It you had 
read another allo, you would have come to know. 
... (Intllnuptlons) 

MR. DEPUTV-SPEAKER : Vour party has bun gtven 
8 mlnut... 6 mlnut.. are already over, therefor. plaue 
conciucM. 

Pin" do not Intenupt now. 

SHRI RAMJIVAN SINGH: When hon,.,1e Prt".. 
Minister wu tnvlted to form the Government, the memDena 
of our party W8f9 .110 part of Ihe danee, and many IhInge 
WIN said In the RUhInIpaI Shawan. SuI an e..,.rfMnt 
was done and the .bIgpst party we. Invtt .. 10 form the 
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Govemment. But that Government feU WIthIn 13 day •. Then 
another allanee was fonned In 1998. and that alHal'lCe 01 
BJP got majority In the elections. But It did not geUnvHation 
from the Ralhtrapatl Shawan to form the Government till 
It's alUed Parties gave support to the Government In writing 
you might be remembering that Sulhrl Jayalallta did not 
give support to the Govemment for two days, though she 
WI. the part of the alUance. At that time the country was In 
a very difficult condition. Slmllarty, an example of S.R.Bomal 
ca.e Is cited. In the year 2000. Shrl Nitish Kumar was 
given an opportunity to form the Government, but that 
Government too fell. We people had made a lot 01 efforts. 
Therefore, I warn to tell my colleague. of Samajwadl Party, 
though the number counts In the Hou.e. but the arithmetic 
of that number I. prepared outside the House. It II true that 
the party hiving the support of 203 members out of 403 
members, will form the Government. A clear figure was not 
Mlergtng, even by Including the members 01 all alliance •. 
The matter could be solved either by defection or through 
some other alternative . ... (Interruptlons) 

{English] 

MR. DEPUTY-SPEAKER : Shrl Ramjlvan SIngh, pleue 
conclude. 

(Interruptions) 

MR. DEPUTY-SPEAKER: Now, you are to 'peak. 
You could also be heckled Nke thl •. 

{Translation] 

SHRI RAMJIVAN SINGH : SIr, another question Is 
raised why Pr.sldent rule was Imposed. 

13.01 hI'S. 

(SHRt P.H.PANOIAN In the Chair) 

It Is said that people had supported secular forces. 
You agree that BJP alMance was In power there and you do 
agree that It Is a communal party. 'The people have defeat 
It. In 1996, 8M Narslmharao', Congress party was In 
power. AN poltlcal parties stood to Ight against 8hrl 
Narslmharao's Government In the .'-cHon as a r.sult of 
which cong ..... ·cam.ln mlnortt)'. But awn after that It was 
asked to from the Gov.rnment. At that tim. It was sald that 
people hav. supported secular forces. The fight wu agalnat 
the Congress. Was it not a communal party, which wu 

over thrown by people. But when the question of forming 
the Govemm.nt was formed wtth the help of the Congress 
which was overthrown by the people and a1 that time, our 
party had acted Uke an opportunist. If alDanee Is formed 
before election, th.n there Is a faith behind It, but If any 
alliance Is formed aft.r the election, then It Is an 
opportunism. There Is a character behind faith and 
shrewdness behind opportunism. Shrewdness benefit an 
Individual and character benefit a country and society. 
Therefor., do not do this with the country and democracy. 
(Intarruptions) Everybody Is aware, that two Governments 
f.llln 24 months, therefore do not do this . ... (lntairuprloM) 
I would Uke to app.al to all the political parties not to let 
this kind of thing happ.n In the name of socialism and 
communaHsm. The country has many basic problems Th.y 
should pay serious attention to solve those basic problems. 
... (lnterruptions) Th.y should try to raise the basic Issues 
and not commit such deeds which may create 
misunderstanding. I would Hke to submit to my colleagues 
of B.J.P. to stick to the pre-election agreement. and to 
follow the national agenda. Those who pretend to be their 
w.lI-wishers and call themselves non-politlcal organisations 
are cr.atlng a situation by raising such Issues which could 
be harmful for the country. Today Godhra and other parts 
of Gujarat are bumlng. I would Hke to appreciate the 
peaceful organising In Ayodhya yesterday, but this Issue 
sparked the entire country and also affected Gujarat. I 
would conclude after mentioning an instance . 
... (Interruptlons) Once. in Yampurl a dismayed messenger 
went to Yamra, and said, the situation on earth Is very 
distressing. Yamraj asked what Is happening. Messenger 
repHed, Sir, the people on earth have started understanding 
the difference between righteousness and unrighteousness, 
faith and sup.rstltlon. And If they understand this, nobody 
will come to Yampurl. Yamraj said, don't panic. The Mahant 
of temple, Mullah of Mosque. priest of Church are our 
agents. Th.y will not let people understand these difference. 
And thus the baffted people will contlnu. 10 come to 
Yampurl. I would like to urge upon aU the political parties 
not to give politics In the hands of Mahant and Mullahs. If 
they do this, there will be no eXistenc. of democracy and 
this country. WIth these words, I support this resokJUon. 

[Eng'sh] 

SHRI A.C. JOS (TRICHUR) : Mr. Chairman Sir, I am 
thankful to you tor haYing glv.n me !hit oppoftUnIty. At the 
outset, I exp,. .. my very alncere and haatIf .. condolencea 
to the hUndreds of famlles who have lost 1htIr dear onaa In 
the recent week In the ~.nts In Gujarat. 

The Gujarat Incident Is a dark blot on our body polly. 
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Th. dastaRtly k1lnga happened In the State of Gujaral, 
which gave birth to the father of our nation who really 
struggled and fought for secularism and died for .eculartam. 
t am ail the more sony and with anguish I am stating that 
the reaction of the Chief MInIster Is more ahockIng than the 
killings. The Chief Mlnlstar has atated that It I, the Newton', 
Law that is functioning there, that la, 'every action has a 
reaction and action and r.actlon are equal and opposit. In 
direction'. 

Sir, how can an administrator, an alected repre •• n-
taltv., h.ad of a Stat., who I, to glva prot.ctlon to .ach 
and everybody make such an Irresponslbt, statem.nt saytng 
that It is the Newton's Law that Is functioning the,..? That Is 
why, our hon. Leadar of Opposition stated that It I. an 
affront to the democracy and ,hould ba checked out 
Immediately. He will not give justlca to the victims of that 
place. Th. mlnorltle, are to stay h.ra. 

I taka a word from the hon. Prasident', Addr"~$ on 
tha ava of Repub~c Day this yakr. H. says . 

"C)wami Vlvakananda :'ad declared that tha chief causa 
of India's ruin has be.n tha monopoUslng of the 
whole education and Intelligence of the land among a 
handful men. He added that. we have to give back to 
the nation Ita lost Individuality and ralae the mass ... 
The Hindus, the Mohammedans, the Christians, all 
have trampled them under foot," 

If you cannot infuse conviction, faith and security In 
the minds of the mlnorltias, then thts country will ItOt move. 
So, my humble submission at th9 .,,,,lMt ltuff to Ihe 
Government Is thet the minorities are an Insecu,.. lot now. 
1'hiIy should be 'Infused with confidence. 

We are followtng tha Westmlnater parliamentary 
democracy. Every year, the Head of the State, the He,d r:f 
our country, the constitutional custodian comes to both til. 
House, of Par1lamen1 and giv.s a speech which glv .. the 
direction for the next OM year of the Govemm.nt. It II not 
the speech by 8M K.R. Narayanan. It I, the .peech 
modulated, formed by the Cabinet and sent to the P1wIdenl 
If at all there Is correction, he Iendl back and finally the 
Cabln.t approv., and the Pr .. ldent 'peaks. So, the 
President's speech glv.. the dtractlon and the aim of the 
Governm.nt 'or the next one year. 

84r, I have gone through the speech of the President. 
Is th8f8 any direction or aim of the Govemment reflected In 
the PrNident's . .peach? What are the woe! and illnes. of 
the GcMNnmII\t, of the nation now? To which place our 

nation Is being dtrected 0( taken by this Govemmenl? " 
has not com. out from the Prealdtnt', speech. 

What Is the basic probtem of thl, country? It Is 
nothing but poverty. Ev.rybody knows that our country Is 
on. at the poorest countrl.s In the world and more than 40 
per c.nt - that I. disputable, wh.th.r It il 30 per c.nt or 3S 
per cent - or at lea.t 35-40 per cent of the people are 
below the poverty Une. What doea thia Government do fO( 
all.vlatlng the poverty? Th". I, no m.ntlon In the 
Pr.sident's Address. How ar. we going to tackle the age-
old woe of this country, that Is, pov.rty? 

Th. Presld.nt speaks or the President la made to 
speak about agrlcultur.. Th. President congratulat.. the 
ki.an. that our kisans have produced 210 mllon tonn .. of 
foodgraln. thll y.ar. First of an, with humble pride, may we 
claim that th:s bump.r crop has been the product of Indian 
National Conore .. ? Th. polcl •• pursued by the Indian 
National Congr... for the laat 40 y.a,. In the Cong, ... 
rule right aft, I Indepe,.dence m .. ae the very foundation of 
our agriculture. That r.sulted In the •• 210 million tonne. of 
foodgraJn. which the klsans have produced thI, 11m •. Can 
you point out a single thing which wu contributed by thi, 
Government t.o produce the.e 210 mtlUon tonn., of 
foodgralns? Our granaries aM full an(1 overflowing. 

A rougtl .'tlmelt II that we havo gct rnure than 2.25 
million 10nnes d foedtralns which art .tooked outsid.. But 
what i. th.result? The r •• ult Is, even now our peopl. are 
fiving below the po"erty Mne. Many people go to bed 
without a supper. ~ what I. lhis Govemment doing with 
the aurplu' foodgralnl which were prodUced by OUI lUg"., 

for which the Pr.sld",nt has congratulated? They are not 
doing anything. WIth thIf, much of food;rain., suk:1d •• ar. 
taking place throughout !hit country. 

I come from a Stale which prodl;",'s cash crop. of 
India. Wo have onough coconut. Tlla \'8Ii word 'K.ralam' 
com •• from 'Kera'. K.ra in Sansknt i. ~.,~c:-:ut. Kat.lam I. 
the ator. hou •• of K.ra. That is why, our br.ad and butt.r 
Is in coconut. But we do not have any valu, tor that. Pnces 
are coming down. with the , .. uII, laat yu~ It&olf more than 
200 peopfe had committed aulotd., W. have urged ttH 
Govemment that IOm8lhing has to be don.. Ther. is • 
Coconut MIssion enviuged dunng Shri Rajiv Gandhi's time 
about which the Prim. MlnI8ter also reiterated In his rnuIInga 
from Kerale that thl. Coconut Million would b. 
Implemented. 
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In Kuala, 95 per cent of the nation's rubber Is 
produced but we are now starving because there Is no 
price for rubber. In the Budget, the hon. Minister of Rnance 
~as mentioned that latex would be given concession. It Is 
good but conces&lon to latex would be applcable only to 
some rubber-growera who produce latex whereas flVery 
rubber-grower produce. rubber sheets. Now, rubber could 
be ImPorted without any restriction. Unless excise duty Is 
Imposed on rutiber sheeta, the rubber-growers would not 
be benellted. 

In the field of agriculture, we have a paradoxical 
situation. Though agricultural production II going up, poverty 
Is allo going up. However much you give, It does not reach 
the poor. They have no purchasing power. 

The second most important iSlue today Is 
unemployment. I have gone through the entire lpeech of 
the President. There Is not tven a single mention about 
unemployment In this country. We t.ave about one billion or 
one hundred crore people In india. Out of them, 40 crore 
are youngsters with two hands and a mouth. You are not 
able to give employment to the.e many pairs of hands. So, 
40 crore of our youths are loitering in the str.ets, looking 
around for some kind of wort<. I would request the hon. 
Prime Mlnlshlt, when he replies, to .tate how much 
employment hu been created after this Government came 
to poVl/8r. Unemployment Is mounting. The very of the 
poUcy of the Government, If at aU there is any polley, is to 
dilpense with all the public sector Industries. Unless there 
is Investment in the pubHc sector, there cannot be any 
employment generation. W. have Inve.ted a lot In our 
pUbMc sector industries. We have Inve.ted about R •. 3 lakh 
crore In the pubUc sector and that ha. only created 
employment. What is the Investment that Is taking piace 
now? 

The Government IS speaking about foreign investments 
coming up. Most of the foreign Investors are financial 
Insmutlon., Insurance companl .. , lending companies and 
mutual fum"', which cannot produce any employment In 
this country. , am sorry, In the speech of the President, 
there is no mention about unemployment. What is the 
biggest subject that has been debated in this country for 
the past thr.. y .. ,,? It was who ls to build temple and 
who Is build mosque. It was not about the poor man. We 
are also equally responsible and culpable. This House 
controls the destiny of the nation but we are not discussing 
about economic problems iaclng this country. 

In the last Sesaton, we have made an amendment to 
the ConstitutIon making education compulsory. At this stage, 
I have to make a d8YIa1lon and say that my State, Kerala " 
famous for Its 100 per cent nteracy. We have got enough 
arts colleg .. but we do not have technical education. 

SHRI SURESH KURUP (KOTTAYAM) : They are 
closing down schools there. 

SHRI A.C. JOS (TRICHUR) : That Is another Issue. 
We will discuss it later. 

We have enough schools but we now want technical 
education, engineering college. and medical college •. This 
House would be Interested to know that every year, students 
from Kerala go to neighbouring States and spend about 
Rs.300 cro,. to Rs.400 crore for education In engineering, 
nursing, paramedical and medical colleges. This year, after 
the formation of the new Govemment, we have decided to 
open the gates of technical education to everybotfy, In 
private sector also. Many private sector colleges have 
appNed for approval by the All India Council for Technical 
Education and the Indian Medical Council. To our dismay, 
this All India Council for Technical Education and the 
Indian Medical Council are putting unnecessary obstructions 
In the way of our opening new technical and medical 
colleges. in Kerala. We have serious doubts that some 
lobby is functioning In the All India Coanell for Technical 
Education and the Indian Medical Council. Even the 
Supreme Court has said that the Indian Medical Council Is 
a den 01 corruption and to remove that corruption, the court 
Itself has appointed somebody to look atter the affairs of 
this and the other Councils. So, the Council Is creating 
innumerable objections and obstNctlons In the way of 
sanctioning new colleges. 34 colleges have appJIed tor 
recognition. but some bureaucrats ara sitting In the All 
India Council for Technical Education who ara not 
accountable to anybody, who ara not listening 10 the 
Mlnlste"s or the Govarnment's contentions. They put all 
sorts of obstructions, with the resun that this year we could 
ntlt .tart even a single college. This has resulted In our 
students again Nnnlng to other States for getting admission. 
According to us, there Is a lobby which functions against 
higher education In Kerala because the students trom 
Kerata are going out for seeking all kinds of education In 
different States. If We start private colleges, then many of 
the private colleges which are functioning In other States 
will be wanting students. So, we feel, there Is a strong 
lobby which IS functioning against Kerala, because of which 
the All India Council for Technical Ectueatlon or the Indian 
Medical Council are not giving permissk?n to Kerala. 

As I mentioned, the President read out the speech of 
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the Cabinet tf you look at page. 1 to 11. the,. II not even: 
.. single word about the burning problems of this nation. 

NaKt, I come to nourishment. Evetybody knows that 
our infants are under-nouriahed. More than 40 to 50 per 
cent of our child,.n are poorly nourished or insutflcienUy 
nourished. without any food or anything. The Prnident has 
not mentioned even a ,Ingle word about the cond/llon of 
the health system In this country. He hat mentioned one 
paragraph on Ayodhya. He .ald, Ayodhya Is the moat 
contentious Issue: 

"The Ayodhya dispute is one of the contentious laue. 
before the nation. Its amicable and speedy solution Is 
crucial for communal harmony and national 
integration." 

After the advent of this Govemment for the past three 
years. this country has nothing but to dlacuaa .bout 
Ayodhya. Day before yesterday. the whole nation wa. 
surcharged whether .hllany as will take plsce or ~, and 
he says, the Govemment Is clearly of secular nature etc. 
He goes on to aay. But let me tell you that an officer from 
the office 0' the. Prime Minister of thl. country, an emissary 
of the Prime Miniater. goes to Ayodhya and accepta a .hlia 
from the people. What is this? 18 It a secular country? A 
Prime Minister's emissary Is specially .ent to Ayodhya. 
That means the Govemment is connMng with all the.e 
activities. It gives a message to the minority community 
that the Govemment is siding with them. It Is against the 
position which has been mentioned openly by the Prime 
Minister he,e In the House that they will be absolutely 
Impartial, they will be obeying the court', order. Whether 
court's order Is obeyed or not. that Is a highly technical 
Issue. but what has come out today Is that a specl'l 
emissary of the Prime Minister was sent to Ayodhya and on 
an agreed point, he'accepts the .hlla •. 

It Ie just Ike that the Shila. for the temple have been 
accepted by the Govemment. What Is this? In his Addre .. 
the han. Presld~nt says that ... (Inf.nuplions) 

OR. C. KRISHNAN (POlLACHI) : The intention of the 
Govemmenl should be appreciated. Thev have prevented 
bloodshed in the country. It Is being appreciated al over 
the country . ... (lntenuptJons) 

SHRf A.C. JOS : That Is exactly What I .m aaying. I 
am thankful to you. The Intention of the Govemment Is to 
sicM with the construdion of the temple in that block. Just 
because the Court has Interwnect, juSt because you ara 

afraid of the Supreme Court. just becaus. you are afraid of 
the nation that you have misted YOU"" and you came 
and said : 'We will be obeying the Court order". But. by 
some technical raason. the Intention of the Government 
had been proved. 

MR. CHAIRMAN : Shri Jo', please COnclude. The 
time allotted to you Is over. 

SHRI A.C. JOS : Ves, Sir. I am concluding. I am 
specifically .aylng that the Intention of this Govemment 
was communal; the Intention of this Govemment wu to 
help a particular MOtIon of the people. those from Where 
they oome. Even now our han. MInI .... of Horne Aft. Is 
sitting on the Rath which he wu rtdIng some time Hell. 
The han. PrMldent of India hu mentioned In paraQl'l'Ph 15 
of his speech that : 'The Govemment of india, being the 
statutory receiver, Is duty bound .... • 

It Is not the Intention. They are duty bound to do that. 
not because that they should be secular but they ar. duty 
bound . ... (lnt.rrupfloM) I .m not going Into any other I ....... 
I will specially mention ono point and then I win conclUde. 

It Is regarding disinvestment. They are d1s1nveatlng 
everything. In Kerala we have the Cochln Shipyard which 
Is one of the be.t Industrial concema of the South India In 
the shlp~lldlng Industry maklng profit year after y .. r. 
They are now going to disinvest It. At the s.me time. w. 
have Blnan! ZInc factory in Kerala. The Govemment have 
Imposed duty both on the raw material as well a. on the 
finished product with the rlsult that this factory Is allO on 
the verge of closure. The result of this Is - Wheth.r It is by 
dlslnvestmlnt or whether by imposing duty or cutting the 
duty or Whatever It la, the people are becoming unemployed. 
The gates of thl factori,s are closed. the prodU<.llon i. 
coming down and the unemployment Is increasing. So 
much Is sufficient on this. 

Regarding tea also, we have tea ft"'tatee. :1113 ! .. allo 
In do~tums now. Han. Membe, Shft Sonto$h Mohan Dev 
will be speaking more .bout It. 

I am saying that this Addr ... of the han. President la 
only dlplotlng the sorry state of affairs and we cannot 
support It. 

(T,ans/aflon] 

SHRI THAWAR CHAND GEHlOT (SHAJAPUR) : Sir. 
the tetter "Tha" In Thawar Chand Is same which Is used for 
writing Thailand or you may lay "Tha- used for WftIIng 
"Thapa" i.1. General Thapa. Sir, to Insur. that you 
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remember my name v.ry wen, I would Ik. to te" you that In 
Ma~a, Gujarat and Maharashtra, "Thawa'" means Saturday. 
Sinee you gave m. on opportunity to speak. th.mor., I 
would Ike to thank you In advance. 

Mr. Chalnnan. Sir, I rise to lpeak In favour of Motion 
of Thanks on Presidential addr.ss, made by Hon'ble 
Pre.,dent on 25 February In the Central Hall of Parlament 
which has be.n moved by hon'ble Vilay Kumar Malhotra 
and seconded by Shrl Anant Gangaram Ge.tte. 

Mr. Chairman. Sir, no M.mber. barring a few. have 
.xpr .... d displeasure or any short of oppoeltlon to the 
Pr.lld.ntlal add ...... though som. Memb.rs have no doubt 
opposed the Motion of Thanks. I do not agr •• with th.m. 
As per the tradition of Pamment the achievements of the 
Government during last year and Governments t.... for 
the ensuing year are hlghMghted by the Hon'ble President 
in his Addr.s •. The Motion of Thanks deserves support. As 
all of us are aware, we have lots of problems In our 
country, which are unending. But, the efforts made by the 
Government to address the burning issue, a mention of 
which hal been made by the President in his address, are 
no doubt. praiseworthy. This august House should praise 11 
and the Motion of Thanks should be passed unanimously. 

Sir. a lot of things have been said In the House about 
terrorism and I would Uke to ten that this Government Is 
committed to root out terrorism and It has made several 
attempts to finish terrorists. Last year's Kargll war won with 
joint efforts of MiUtary and the Government. This year .Iso. 
Defence Budget has been Increased adequately to 
strengthen the armed forced. Last year, the Government 
conducted several nuclear tests to build up deterrent power 
for plolectlon of the sovereignty of our country. Several 
missile tests have been successfully conducted this year. 
On this account. I would Uke to thank the scientists and the 
Government. 

I would like to say one thing In this regard, though 
honble Members of Samajwadl Party are not present In the 
House. Whe" India conducted nuclear tests, Pakistan also 
conducted tests as a reactionary step, then leader of 
Samajwadl Party Shrl Mulayam Singh had said In the 
Hous. that since India conducted the tests Pakistan was 
forc'<f to carry out tests. Pakistan sp.nt Rs.2000 crore on 
the tn... He demanded the Govemment of India to pay 
Rs.2000 erer. to Pakistan. This shameful demand was 
made by Shri Mulayam Singh Vadav. leader of Samajwadi 
Party. How fat It Is Justified, we are forced to think over. I 
condemn his statement and his demand as well. 

Mr. Chairman, Sir, the country needs the strongest 
law to root out terrorism from the country. WIth this purpose. 
the Government decided to bring POTO. When a Bill to this 
effect was brought In the House, the reaction of opposition 
parties and their behaviour was un-parliamentary. i c:ondemn 
that and I wou1cl Uke to add one more thing - previous 
Govemments made certain mistakes while rootlnl1 out 
terrorism and tackHng Jammu and Kashmir Issue. or course 
these were committed during Independence period. Af1Icle 
370 was enforced there. The Bhartlya Janata Party had 
mentioned In l1's Election Manifesto that Kashmir problem 
cannot be solved without abrogating Article 370. Today. It 
Is no more Item of NDA agenda. I would Rk. to ten that 
Article 370 conf.,. special status to Jammu and Kashmir 
and thafs why terrorists lneak Into this state finding It a 
sat. haven. This Issue needs to b, reconsld.red 10 that it 
can help In rooting out the terrorists at the earMelt. 

Mr. Chairman, Sir, a lot has b.en S'ald on 
c:ommunaftsm and Ayodhya as well. I would Uk. to say that 
BJP and Its aHles have been charged with pursuing 
communal Ideology. I want to make It clear that the BJP 
and Its allies beHeve in equaHty of all reHglons and they pay 
due regards to all the reHgions. " there Is any party in the 
country working on communal lines, It Is the Congress 
Party. 'Mlatever decisions have been tak,n by the Congress 
Party aft.r Independence, have been taken on the baSis of 
communaHsm. 

People struggNng for freedom of India might have 
never thought that India would be divided after 
independence. Erstwhile leadership of India. whlc:h belonged 
to the Congress Party. .lther for the sake of capturing the 
Premiership or under some compulsions divided the country 
In two parts on ethniC baSis. It was said that Hindustan 1$ 
for Hindus and Pakistan Is 1or- Mustims, but It was not 
implemented. As a resuit thereof. an atmosphere of 
blttemess developed In the country. Though we need a 
uniform civil code; yet the previous Governm.nt did not 
implement It. It alsobecam. a reason for hatred among the 
people. 

We are not against anyone. but I would Ike 10 say 
that It II not good to provide faclllttea to a particular 
community and deprive others of that fadlty.1 would Ik. 10 
add that the Gov.mm.nt of India PftMde HaJ aubaIdy to 
the pilgrims visiting Mecca-Macllna. Th. Pres.nt Government 
have regularly enhanotd Hal SUbsidy. Though, I do not 
oppose enhancement of subslOy. yet t would like to say 
that If anyone desl .... to Visit on.'s hoIJ place,he should 
bear the expenses on his own. But, If anyone Is not In a 
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posIIIon to bear the expense., the Government can extend 
~.SubsIdy Is paid to haj pHgrtms, but If any Hindu 
destras to vtsIt KaItuh Mansarovar, not a single paisa Is 
paid to him. Not only that, on. has to undefgo medical 
fitness lest and " declared unfit, he Is not p.rmltted to 
undertak. the journey in hilly ar.as. My submission Is that 
the Government should constder this aspect and financial 
assistance should be provided to pilgrims visiting Kallaah 
Manaarovar. 

The Issu. r.latlng to construction of Ram T.mple 
was very much In BJP agenda during election time, when it 
was not WIth the all ••. Even today, ernottona/ly, we a,.. 
attachltd to that Issue, but since NOA chaRted out an 
agenda and formed a Gov.rnment. this issue was deleted 
and WI art nJMlng the Government Iterally as per NOA's 
agenda. In this regard, I would Ike to appreciate Ataljl. Not 
once, AtalJhas repeated .everal times that the Government 
would aterally follow NDA's agenda and the agenda provide. 
that the Government would accept Court's verdict on 
Ayodhya'issue or any other solution reached through talks. 

Today I am saying it with conviction and appreciating 
AlalJ that we are complying with the decision of the Court 
In Its letter and spll'it. 

We saw the situation In Ayodhya yesterday. The 
Court order has been made to be complied In toto. The 
Members of opposition ware thinking that a lot of 
. disturbances will take place In Ayodhya after 1 Sth resulting 
in RSS and Vishwa Hindu Parish ad turning against the 
Government and Atalft will lose at both the fronts and he 
will find hlmse" In a nowhere situation. But these 
assumptions have proved basel.ss and the windfall did not 
take place. No such Incident as was perceived by these 
people took place. . .. (Interruptions) I win resume my seat In 
a while. Vou know It and grant me five more minutes; 

Vest.rday, some Members sald tha1 the Gov.rnment 
spend a lot of money on the Kumbha Mala and allo 
provide financial assistance to the pilgrims who attenda 
Kumbha Mela. I would Uke to clarity that thOugh the 
Govemment spends on the management of Kumbha I.e. 
.fe Iransporta1lon etc. but neIth.r a alngla pia la given In 
grant nor any assistance Is provided to any saint or the 
pilgrim takIng pan thartln. 

OR. RAGHUVANSH PRASAD SINGH (VAISHALI) : 
The saints and .HIS trav.' tlcketlass without spending any 
money. 

SHRI lliAWAR CHAND GEHlOT : 00 you 1rIYeI on 

ticket. I don't want to provoke Raghwaosh Babu, howev.r 
I would Ike to say that though he, as an parlamentarlan, Is 
entitled to travel fr.. WIth his apouse or companion only 
but as per the Information I have, he travels with 6 to 8 
persons without ticket and he has no right to criticise Otheflll 
on this ground. He has given a blow to the dlgnltl 01 ~ \ 
parlam.ntarlans. W. also have to bear a lot of c::iticl:>I;' 
due to his misdeeds and the pubic al80 crltlcills uS and 
this Is all owing to his misdeeds. 

DR. RAGHUVANSH PRASAD SINGH: Mr. Chairman, 
Sir, I challenge aft the m.mbers of NDA and thoae belonging 
to BJP that th.y are to conduct I proba Into It. I cha/langa 
him. Those who w.,.. trlvellng wtthout ticket wert fixed. I 
challeng. NDA to hold a probe Into It .... ("".~) 

SHRI THAWAR CHAND GEHLOT : He clitlclMd me. 
One, .I want to say that the fairs .... th. IOU"" of .. rnIng 
In lakha for the Government. Govemment do not spend on 
fairs and do not provide peraonaI grantl. 

Here a lot of things about the elections and d8l'TlClCf'acy 
were said. The elections were held In 3-4 atal .. Incldng 
Uttar Pradesh. The whole elec10ral ayst.m and the election 
campaigning process witnessed by us was hIghly 
objectionable and as a cause of concern. When the 
credibility of the leaders of some of the pollical partin wu 
thwarted and the possibIlity of defeat loomed large then the 
actors of filmdom were brought for uslltanc.. We don't 
have any objection of the film actors having an aml.tion 
with the same poHtlcal party and indulge In campaigning for 
it by making sp.eches like politicians, but the Samajwadl 
Party brought in Amitabh Bacchao . ... (Interruptions) 

(Englsh] 

MR. CHAIRMAN Shri Gehlot, your time I. ov.r, 
please conclude. 

(Translation) 

K\JNWAR AKHILESH SINGH (MAHARAJGANJ, U.P.): 
He hal Hrved al a Member of this Houaa . ... (lntMUpflon.) 

SHRI THAWAR CHAND ClEHlOT:' have due regard 
for the acItng acumen of Amltabh 8achhan. However .t 
on. time hi was .Iected Member of Lok Sabha U I 
CongreM nomIn.e. Why did he shift towards SamaJwadl 
Party oertaInty neadI pondertng. He wu·aIIo 118ft handing 
Oller a check 01 two crora 81 Iakhe In favour of Pruar 
Bhara which he owed against tt, with the leader of 
SamajWadl Patty Am., Singh and It waf thcIwn on 'Aaj 
Til( T.V. Newt Chan"... On one lid., It w .. Amar SIngh 
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who was shown to ba holding the check and on the other It 
was held by Amltabh Sachhan as was done I" 'Kaun 
Sanega crorepati show'. It showl that you have bargained 
for tha support of Amltabh Bachhan In favour of your party 
In lieu of two crora. and 81 lakhs. I demand from tha 
Govemment to amend tha statute and for tha .tate funding 
of alectlonl or alse the perlOns having a moto of .. rvtng 
the people cannot enter the Hou.e. On this occaalon I want 
to say . ... (lnterruptJons) 

KUNWAR AKHILESH SINGH : I IUpport him. The 
Govarnment .hould bring tha Sill on tha ltata funding of 
elactlons. We will support you . ... (lntenuptJons) 

[English] 

MR. CHAIRMAN : SM Amltabh Bachhan Is not a 
Member of this Houte now. You cannot levet any allegations 
against a person who Is not a Member of thl. House 
because he would not be able to defend hlm .. 1f hare. 
Conclude now. 

{Translation} 

SHRI THAWAR CHAND GEHLOT : I am not leveling 
~ny allegation against him nor that I levelled any aMagalion. 
\ Row ever a very renowned film actor had come to campaign 

for their party and he owed lOme dues against Prasar 
Shartl and not only the people of our country but the entire 
world saw It on T.V. that a check of Rs.two crore 81 lakhs 
was being held form one hand by Amar Singh and from the 
othflr by him and both of them collectively handed over that 
check to 'Prasar Bhartl.' Why is he giving and even today 
he has to pay maximum dues of Income tax In the country. 
... (lnterruptions) Mr. Chairman. Sir. why are you doing so, 
why are you doing Injustice with me? ... (Interruptlons) 

KUNWAR AKHILESH SINGH : You called on Hema 
Malini to campaign in elections In Punjab. How much 
money did you give to her? 

[English] 

MR. CHAIRMAN : I have done the maximum Justice 
to you. You have excaeded your time. The time allotted to 
you has been over. Conclude now. 

{Translation] 

SHRI THAWAR CHAND GEHlOT : I would try to 
speak In shOft aner getting your point on this occasion. Tha 
Indian agriculture and the economy has also been affected 
due to the Industrial recession In Intarnatlonal nwket. The 
Government of India have taken not one but sevaral steps 

for the weHare of the farmers and the small Indultrtea. A 
credit worth Rs. 30 thoUsand croreto has been distrlbuttcl 
amung the farme ... within two years by issuing credit cards 
to them. Art opportunity to invest that rupees 30000 crore 
has been provided. SUch a big amount Wa. never given by 
any Government to the farmers for Inve.tlng It la agriculture. 

KUNWAR AKHILESH SINGH : It II why the farmers 
are committing suicides. 

SHRI THAWAR CHAND GEHLOT : The suicides are 
taking place owing to the faulty poHcles of your Government 
and of the previous Government No lUlclde hq been 
either committed or reported In the last two yea .. , the 
farme... who were ridden under the debt earUer had 
committed suicide. This Is the reault of your faulty polclea. 
Klaan credit scheme was ltarted to promote the .man 
scale industrle.. The owners of the amaH aca" Industri .. 
are being given this facility and a .cheme named Credit 
Guarantee fund scheme has been launched, by the 
department headed by Shrtmati Vaaundhara Raje. The 
Govemment have launched both the.e schemes to come 
out of the Industrial recession. 

The country cannot be made prosperous without 
protecting and developing agrtculture In our agriculture 
based ~untry. The Constitution makers of India had made 
a claar proVision under the article 48. Our Government 
have taken the pro-farmers steps at WTO forum also and 
the farmers have been t,,,nelillKi from It. The Government 
have taken not one but seyoilral decisions to coma out 01 
the Industrial recesslor Effort have been made to revive 
the sick or dysfunctional In.:lustrie. through the ptoceu of 
privatization. The Congressmen do not have any right to 
speak In this regard. When NehruJ became the Prime 
Minister 01 the country he paid attention towanq Industrlel 
Instead of the agriculture and .et up a capltalat ,y"'m. 
Howev.r no congressman OPposed It at that time. Similarly 
when Shrlmatl Indira Gandhi became the Prima MtnIster 
she laked about the nalionillisation only. 

/Engbhj 

MR. CHAIRMAN : Shrl Thawar Chand Gahlot, th.,.. 
are four Members from your paJty Who have yet to IpNk 
and the hon. Prime Minister has to reply the debate at 3.00 
p.m. so please conclude now. 

[Translation] 

SHRI THAWAR CHAND GEHlOT : Then Shrl 
NarsUnharao~ and Shri Manmohan Singhji came and al 
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the Members kept on supporting them. We are the 
support .... of the motion that the Job of Govemment is not 
to tro&<I8 but to run the administration. Even our ancestors 
maintained that' • 'DNh ki s.rkar, vyaparl, Dash kI Janta 
Bhlkari' i.e. It the Govemment ", a country assumes the 
role of a trader then the people will tum Into beggars. 
Therefore, we do not want the Government to fuO\..'tio" as a 
trader. We want to strengthen the economy. Hence the 
boost is being given to the disinvestment 

A constitutional reform Commission has been 
consUkrted to suggest the radical change. in the constitution 
barring the chapter on the Fund.mental Rights. There Is • 
n.ed to revise as to why the system did not function and 
failed to deliver as per the intention of the Constitution 
makers despite It being in oper.tlon for the past 50 years, 
and also whether there has been ladden with many 
shortcomings., The opposition Is trying to mislead the people 
that It wiD be against the interest of the people belonging to 
the Scheduled Castes and Scheduled Tribes. I can say It 
with conviction that It will be In favour of the Scheduled 
Caste. and tribes. This Government has provided the 
facllty of reservation to the people of Scheduled Castes 
and Scheduled Tribe. and have also carried constitutional 
lmendment for It. These are several such things besides 
this one. 'Valmlkl Sudhar Vo)ana' and the Nlrmal Abhlyan 
Volana has been launohed for the people belonging to the 
Scheduled Castes and Scheduled Tribes. Education has 
been Included as • fundamental right. Has this been done 
by the previouS Government the entire country would have 
become literate and would have been leading country 
among the developing country. But It Is to say regretfully 
that nothing such was done. The previouS Govemments 
have only Indulged in misleading the people In th~ 'name of 
the development of the country. 

Mr. Chairman, Sir, not one but there are several 
Issues which I could have mentioned but It Is not possible 
due to the paucity of time. The decision taken by our 
Govemment with definitely lead our country on the path of 
progress. 

With the.e words I support the MotIon of Thanks on 
the Presidents Addres. and also con;ratulate AtalJl's 
Government for 'doing IUCh good work In such a .hort time 
which even a Government with two third m.prlty could not 
have done. 

{Enguh] 

SHRI S.D.N.R. WADIYAR : Sir, I would lItte to speak 
on the Mallon of Thanks on the Pl1Isldenfs Addr .... 

At the outset, I would Ike to state that the P,..aidenf. 
Address should be opposed as It falls short of de.lng wtth 
various burning I.sues that are now present In our country. 

Arstly, I would Mke to say that the President's Add,.. .. 
takls note of the attack on 13th Decemblf on the Indian 
Partlament. It subsequently deals with the recession In the 
economy of the wor1d due to the coHapse of the Wortd 
Trade Centre Towers, and the need for thl ~.rnmlnt to 
counter terrori.m. But the,.. a,.. certain aapeots which the 
President. Addr ... has not really addl1l8led. 

One major Issue and the burning problem tha. 
concerns a large number of people In the rural ...... 
regarding rural dev.lopment, rural hHtIh. rural aanIIaIIon. 
rural water .upply and rural education " this. A number 01 
scheme. In the form of dole outs have been granlld. The 
PrIBldenl'. Addren alao tab about doing. away with the 
essentl., Commodltie. Ad. and things Ike IMt • think, It II 
not adequ.te. 

A large number of our population Ivea In the NtaI 
areas. A large number of our farmers Nlve, no doubt. 
produced 210 m.t. of fcIodgratna • thanks not to the ...... 
of the Government. but It w .. because of the vIIIon of .... 
Madam Indira Gandhi that we I,.. ... ~ and ... 
have surplus stock of toodgralna; secondly, It Ia due to the 
efforts of the farmers who have on their own done t. 

Today, • large quantity of foodgraln. a,.. destroYed 01' 

dumped into the .ea because of /ad( of adequate I10rage 
faciltle.. On the front of cold storage, we seem to be 
lagging far behind than what other modem countrtes htlve 
got. It 'S our duty to cre.te ad~ate InfrutnJoture nHded 
for.atOftng foodqraina that I. produced by agrIcuIlufal Iabouf. 

Rural health .nd rural .anltatlon .,. very Important 
Every now and then we h .. r about thtt spreaes of Vlrtous 
communicable diMas .. , eapeciatty bec:au.. of lack of 
ad~ate unltatlon. I have undertaken viab to v.fIout 
rufal parts and I find that In many place., .. nltatlon II very 
bad and water supply Is Inadequately poor. The demand of 
every rural vlUager II that he needs adequate water suppfy 
and adequate .anltation, It I. the duty of an of UI a. WIn a. 
the Government to thtnk In term. of trytng to .Improve the 
qually of rural Iv... Due to thelnldllqUate attention given 
to rural devetopment. WI find ma.. mIgrdon of r ..... 
from rural a,..a. to ulban a,..a •. ThI. phenomenon Is not 
good; none of our ulban .... have the ctIPICIIY to -. 
such huge exodua of people from rural .r .... So. tmpftMng 
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tht quality 0' people Dvlng in rural areas Is a very Important 
'actor and we must pay attention to It. 

Rural health II also very Important. Th.,.e are many 
places In vlRage. which even do not hive primary centres. 
I personally 'eeHhat unless we tackle this Issue, we cannot 
go forward. Many a time We find that there are health 
centres and health units In rural areal wtthout adequate 
number 0' doctors, without staff or compounders or some 
other assistance who can hetp the doctors and things aka 
that. 

14.00 hr •• 

Even some of them do not have the laboratory 'acility. 
t 'e. I that the Govemment should come out with a formula 
to tackle thl. particular Issue. 

Important dlseues prevalent nowadaYI, Ike heart 
attack and diabetes, are 'ound even in rural India. In the 
Finance Minister's Budget speech and also In the Presldent's 
Addr ... , thare hu betn a mention of the rural health 
Insursnce, which I feel Is not adequate. The Govemment 
ha. proposed, a/)out Rs.30,OOO per annum a. the Insurance 
amount or Rs.2000 as medical expen ... which Ie awfully 
low. I feel today even an ordinary medical procedure or the 
open-heart surgery costs you anything betw .. n one lakh-
and-a-Ilall 10 two laklls. This Include. medication and 
hospltaHsatlon etc. So, the Government should think in 
terms of having the Omit 0' over Ra.3 lakh as the Insurance 
sum 10r the medical expense. lhat they are likely to Incur, 
wllich may be payable or reimbursed to tile farm8f'1l or the 
agricultural labourers or people Uvlng In rural areas. If the 
Government Is 'acing any problem In raising the money, let 
them ral.e It by way of a surcharge on direct taxes or on 
various other forms 01 taxes. Already, the Municipal 
Corporation has levied taxe. such as health tax and other 
tax. I do not see any ,.a.on why the Government cannot 
mobiRse a special1und for the purpose of health Insurance 
for the larger people of India. 

14.01 hr •• 

(SHRI BASU DEB ACHARIA In the Chait, 

One oth.r Important aspect, Which I f .. 1 we hive got 
to taCkle, Is ttl. water suppfy. I think digging bareoW'" is 
not good. Too many bore-wells can also caus. earthquake •. 
W. hl'Y. seen 1he super-cyclon In Orissa and .Iso what 
happened in Gujarat. All this shows that we aRt very poor 
AI far as dis • ..,· management Is concemed. Th .... Is no 
agency in our country to manage the disaster. No doubt 

the Prime Minister Is the head of the Disaster Management 
Group but the Ministry 0' Agriculture, the Chief Ministers 
and the district-heads are also there. But which agency 
should be Implementing the disaster control measures? I 
would 'eel that In States, an Independent fire servlc. or fire 
brigade should be equipped In this regard. An indep,ndent 
charge to the person of the rank of the Director General 01 
Polce at every district and rural level may be given to help 
and assist In the disaster management. They should be 
well-equipped for the disaster. management and assist 
people with all the necessary eqUipment. I think the fire 
dePartment would be a good agency through which such 
Implementation can be carried forward. 

The Internal security is being talked about. We have 
also talked about the Integration of military with the cIvIl.n 
'orces. Unfortunately, our civilian pOlice 'orce Is so 
Inadequately eqUipped that they have archaic weapons. 
Many of them are also not well-trained. I think It I.s essential 
that the poUce should be well-equipped. What we have to 
leam from U.S. is the value of human Hfe, especially of the 
defence personnel and also that they should be well 
equipped. I also feel that the clvlUan forces and the poUce 
should be given adequate training In equipment. There Is 
also a need to modernise them with weapons Including 
guns. protective gears and things like that to help them 
fight insurgency. • 

Regarding Insurgency and terrorism, we are talking 
about counter·terrorlsm. I find there Is hardly anything in 
the form of counter·terrorism measures being undertaken 
by our agencies here. I think what we require the Intellgenc:. 
Agency to do Is to have the IntelUgenee officers, both at the 
Central level and at the State level, who shoutd be tridned 
In the art of gathering IntelHgence and feeding tntelgence. 
They should be well-equlpped 80 that Intelligence can be 
gathered routinely and fed to various agenetes 10 that they 
can keep track of what Is happening. 

I think a special Independent IntelUgence agency with 
trained officers Is the need of the day. For better Intelgence 
and surveillance, aJI the Important ItlIIaIIationa and .... of 
the town, shopping and commercl.1 areas Wh.re people go 
around .nd all other senaltlve .... as should ha.,. video 
cameras for recording so that We coukt know what 18 
happening. It would reduce the burden to some extent. 
Even the Railway Stations should be dealt with in this 
particular manner. Dog squads should be u.ed for 
surveillance and for the pufPOle of detecting bombs .nd 
explosives. It Is another ittlng which hll to be d:)n8. ThIs Is 
something where we failed. 
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The Government also tab of Wild Life Protection 
Act. But unfortunately nothing Is said about pollution. The 
.. .,.Is of pollution are rising In this country. One of the 
reasons for this is the lack of good pubic transport system. 
Our country lacks good pubic transport system. Whatever 
pubic transport system Is tt\ere, It Is only In the form of 
bus. Unless we have a good pubic transport system. the 
poIutlon level In our country is going to riae which would. In 
tum. give rise to various efta ...... The Government should 
think In tum of ~ad InfrastNctura. They .houfd also conaldtr 
having good public transport system so that pollltion whtch 
Is caused due to excessive use of vehicles Ilk. scooters. 
cars, anet other vehicles could be reduced. 

I would aJso suggest that It Is now Imperallva that the 
Gov.mment revamp Wlld life PlOteCIIon Act. We find that 
there Is a large number of poaching and theft of good 
trees, fauna. flora, and other forest wealth. So. adequate 
action should be taken and punitive measures should be 
taken against the perpetrators of such crime. 

The Government has talced of quadrilateral roads 
and things like that. I think unless you have private 
participation, It Is not possible to maintain the roads In 
good and useable condition. No doubt. Pradhan Mantri 
Gram Sarak Yolana Is there for rural areas but stln I fe.1 
that It Is not adequate and It will not be able to cover aU the 
rural areas of India. As I said, a large number of people live 
In India. It Is essential that we provide good roads and 
many Mnk roads. Many State highways are In bad shape 
because adequate funds are not available for the 
maint.nance of roads. I teel the President's Address should 
have paid more· attention .to these Internal areas. 

Lastly, I feel that the education In rural ar ... Is one 
Importsot factor to which we should pay maximum allenllon. 
Sir. education seems to be concentrated In larger In urban 
areas. The rural areas have buicaHy got 8ChooIs run by 
Government. Many. times 8UCh schools do not even have 
blackboarda, teachers, seats. and some of them did not 
even have books. When this Is the ca.e, you are tddng of 
bracy and maldng education computsory for the chlkhn. 
I think that wit have a meal'llAe only " you provide education 
to the students In the rural ..... and ... that there are 
teachers. blaclcboalde. • ..... unllonnl. playgrounds. and 
other equipment that are required to make education 
meaningful to the rural m ....... 

SIr. there are many other pofnts whIctIlhe Presidents 

Address seems to have not touched upon. I would have 
liked to deal with them. But unfortunately. SIr. yo', are 
ringing the ben Informing me 01 the fact that my Ume Is 
over. I would Just Ike to say thanks to you and I. In my 
personal capacity. would like to oppose the President" 
Address as It does not touch various core and burning 
issues that are troubMng this country. 

[Translation] 

DR. SUSHIL KUMAR INDORA (SIRSA) : Mr. Speaker. 
Sir, as Is the tradition. the hon. President In his add, .. s at 
the beginning at Budget session mentions about the polloi" 
of the Government and aiso the achieVement of the 
Government In put and what It Intenda to do in the future. 
As per the convention the House discuss the addr ... of 
hon. President and the whole country wants to know .. to 
what the Members on the treasury benches have to ,ay 
and also as what shortcomings are pointed out r~ the 
opposition. The Importance attached to the.. lacuna. and ' 
also the opinion to be expressed by the Memberl belongfng 
to various parties. 

Mr. Chairman, Sir. the Government bears a responsl· 
bility and as has b"n pointed out In the Address that the 
Government bears a moral responsibllty to safeguard the 
borders of the country besides being cautions about the 
internal security 0' the nation. I am happy that the 
Government have reiterated this resolve and have undertook 
this responslblUty with gratitude and fun commitment. The 
Govarnmant Is fuDy capable of defending the bon:te,. of the 
country. It Is also ready to fuHlI Its resolve to malntaln the 
harmony and fratemlty among the people. 

The Government also bears the responslbilty to fulfil 
the basi. needs of the people and to malntaln the JOeIal 
unity and cohesion basIdet enswfng the devetopment and 
strengthening the economic condition of the country in tune 
with maintaining the harmony and co-ordinalon among the 
variout sectlont 0' society and con.onant to the 
devebpmtnt of the country. 

SIr, every citizen of our country Ia aware that our'. Is 
an agrIcuIIura based country anet whatever beak: faCltlti .. 
we get Is provided to us by the farmers. Every section of 
society is assoctated to the farmers. I would Ike to thank 
the tarmer of Punjab and Haryana for making the country 
not only .. "-relant In the mattar of foodgralns but also to 
produce surplua food13ralna tilling up godown. through 
thei, hardwork and win to work. Trns i, but the result of the 
efforts put Into by the tarmers. 
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Simultaneously, I would like to add that the 
Government are not able to handle foodgraln stock. There 
la a problem somewhere. As far as pulses and edible 011 Is 
concerned, we have to Import. The farmers can contftbute 
a lot hence the Government ahould provide them whatever 
possible help It can. " the farmer does not even get coat of 
hi. produce, what shall be his fate? My submission Is that 
like every year, thla year too, minimum support price should 
be announced now. The Government have not taken any 
Initiative In this regard so far. Efforts should be made to 
provide remunerative price to the farmers and to make 
agriculture aa a popular Industry. Basic needs of farmers 
should be met. A farmer needs water for Irrigation and the 
power as well. The hike In price of fertlUzers, diesel and 
petrol adversely affect him. It should be controlled for 
betterment of farmers. Directly or Indirectly we should help 
the farmers In thll regard. Unless we help farmers, we are 
not going to prosper. A comprehensIVe poley ahould be 
framed In this regard, Sever.' times debate was held on 
agriculture poUcy but I think, so far as agricultural policy 
ha. not been given a proper shape. We often hear that 
farmers and committing suicide. The Government should 
take It seriously and should address the problem. faced by 
farmers. Today several projects, particularly related to 
Irrigation have been lying pending for the last several years 
whereby their cost has .acalated by four-flve times. For 
example, I would Ike to mention Satluj-Yamuna Ink canal. 
Though, now hon'ble Court has ordered to complete It 
wfthln a year. Though Its cost has escalated several times, 
yet In view of hon'ble Court's verdict In this regard, the 
Government should take Initiative for completing It within a 
year. 

The Government should fulfil basic needs of poor, 
labour, farmers, traders and employees without any 
discrimination. I am happy that there Is a mention In the 
Address of hon'bla President that the quantity of foodgraln 
being provided to person belonging to BPL has been 
Increased to 25 kgs per family. Many times, It has been 
observed that the criteria adopted for identification of poor 
people Is not fair. It would be clear" compare Haryana 
and Punjab to North Eastern States and Bihar. Different 
criteria have been adopted for Issuing Yellow and Pink 
Card •. Today In Haryana, the poorest of the poor are 
provided basic infrastructure for construction 01 a dwelUng 
unit and he can even have electric connection. But, as per 
the criteria. a person having a mud-house. though he may 
have electricity connection, is a poor person. May be In 
Bihar. 

MR. CHAIRMAN : Now you conck.ade. Honble Prime 
MtnIater Is to make a speeeh at 3 O·clock. 

OR. SUSHIL KUMAR INOORA : Mr. Chairman. Sir. 
the,. are five Members lrom my party and out of them I am 
the only person to speak. so kindly do not discriminate 
against us In such away. 

MR. CHAIRMAN: You have already taken 15 minutes. 

DR. SUSHIL KUMAR IN DORA : Mr, Chairman, Sir. 
when I raise an Issue relating to the Interest of tanners or 
suicide by farmers. I am not gtven time. whereas Shrt 
Gehlot J has taken so much time. 

MR. CHAIRMAN : Honble Prime MInister Is to give 
reply at 3 O'clock, so there Is no time. 7 minutes time was 
allotted for your party whereas. you have already spoken 
for 15 minutes. We have given you double tim •• 
... (Interruptlons) 

DR. SUSHIL KUMAR INDORA: I am concluding. 

MR. CHAIRMAN : You are conCluding within han-a-
minute. Shrl Shaheen. 

DR. SUSHIL KUMAR INDORA : What I mean I. that 
the rate of unemployment 18 higher than the rate of growth 
In the country. The Government should ponder over thl. 
serious Issue 80 that unemployment can. be removed. The 
Govemment Itself have admmed that Rs.70 thousand crore 
are spent on production. transportatton. distribution and 
economy. '" (Interruptions) 

MR. CHAIRMAN : IndoraJ, I have called SM Shah .. n 
~, so you may take your seat. 

SHRI ABOUL RASHID SHAHEEN (BARAMULLA) 
Sir, closer to the conck.aslon of this debate on the MotIon of 
Thanks to the President's Address, I wi" strictly conrtne 
mysen to one or two reterences made In this Addres. to 
Jammu and KaShmir, about Its Internal secultty, external 
security and certain other related Issues. In this auguet 
House, we have heard several knowledgeable speeches of 
han. Members and they have dealt with many Impomant 
Issues at length. I WOUld Ike to place on record my thanks 
to aU the Members who have made kind reterencea to 
Jammu and Kashmir and to the plght of the people who 
are under a heavy burden of terrorist violence and many 
pressu ..... 

In the President's Address. at para 8, It has been 
mentioned that the Goven)ment has a clear8lrategy to 
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deal wllhthe·1rIIIN'Mt itItIa1Ion an· Jammu afld Kashmtr. A. 
far as the Internal lIluation of Jammu and Kashmir Is 
cOtlCemed. the people are groaning because of thl'H or 
four factorl. OUr vole. Is s1Ifted unfonunat.ty Inside the 
Stata and In various democratic foras. inclUdIng thla House. 
SIr. If you refer to the proceedings of this House. almost an 
tha pardas have spoken on Important Issues relating to 
Jammu and Kashmir except the National COnf .... nc •. I am 
thankful that you have gIv.n me time to speak today. I 
would draw your attention to the Internal situation of J~mmu 
and Kashmir. Its Int.mal situation Is an unfortunate state of 
affairs because of t.rrorist violence from across the border. 
This unfortunate sc.narlo has bean c ... ated by the radical 
religious fundamentalsts during the last twelve ynrs or 10. 
S~nd factor II the economic d.prtvallon of the State. It 
has Its root right In the history. 

The third factor Is the unfortunate situation which we 
are in because of the compulsion of the combittng security 
forces. Their aCtIons boomerang In many areas and It Is 
again an infliction on the people of Kashmir and the Innocent 
people suffer. 

The fourth factor Is the unemployment problem of tha 
youths. In Eighth paragraph. the hon. Preatdent has been 
kind enough to refer to three things. namety. one, to stamp 
out terrorism; second, to lOok to the economic development 
of the th .... Provinc .. of the State; and, three, to addre .. 
the unemployment problem of the youngtteta In Jemmu 
and Kashmir. 

According to a PrMI Note Istued by the Information 
Department of Jammu' & Kashmir Government on 20th 
August, 2001, tarTOlfst vioIenqe, 10 far, has taken a toll of 
29,000 eMIIan Iv .. ; more than 21,000 peopte have bean 
Injured and moll of them were rendered ~ ... becauae 
of the wounds that they have *l8Ived. So, a big number of 
people ware IdIIId and a DIg number of peopte got Into a 
situation of which they cannot live as normal human beings. 
That la What we cany on our haafta. But, so tar. the 
situation around our border Is not that stable, 

I would Ik. to Invite the atlentlon of the han. MambarI 
to the recant devaIopmanta after the tarrorlat atIaCk on the 
World Trade C.ntr. In the U.S. and the vIdous attacka on 
the Assembly of Jammu & Kashmir, and the Indian 
Parlamant. Some of the people think that, Ihat ...,arlo 
hu ct.nged. BUt It has not changed for Kashmir. We have 
the c:roa-bofder tefl'Otfam. We hay. the CIO .. -bOnSar 
1nIIItrdon. W. haVe d ligna of tMOriat vtolence aIv.. It 
rnay be donnant for the lime being. 80. the I1I8p6Qon and 
thNtIlls .... 

I would like to d .. 1 with the extemal threat but because 
of the lmIted time available to me, t wiN not be able to 
debrat. at length. But I would Invite ~,)Ur atlantlon to only 
one paragraph of the recently publshed report anar the 
dev.lopments In Afghanistan. It was pubUshed In an 
American joumal which Is being pubHshed from Oak Brook, 
IlinoIa, In the USA. It ha. been wrlUan there : 

"The gunflr.. were traced to Afghan refugee settle-
ments." 

This is about the gunflres which the helicopters and 
the warplanes of the U.S. got from the North,Wf'Stem 
~ronti.r Province and Baluchistan In Pakistan. Thl, 
paragraph relate, to that : 

"Th. gunflr.. were traced to Afghan refugee 
settlements. The US ordered Pakistan to relocate 
them for the duration of the war. Pakistan has moved 
the.e refugees to Paldatan«eupled Kashmir. Palelltan 
claims that thoH who have been moved ara refugees. 
But we ha"e Intelllgenca that the .. are trained Afghan 
flgh_,.. Pakistan's Interior Ministry trucked the.e 
tlghte.. to POK In the night. They are betng minded 
not by poIIca but by the inter-Services Intelligence 
agents. It Is feared that Pakistan wlH Insert them Into 
Kashmir to prevent them from tumlng on It for 
aupporUng the US war agaln.t tha TaUben." 

I wiN not carry my atatemant any further than this 
becauae In this august Houae, there are hon. Me~bef(; 
who are experts on foreign affairs and tha matters relating 
to our borders. 

Another Important factor which makes us helpless In 
Jammu & Kashmir Is the so called klndn", of our own 
people. tha uncalled for expart advice given on article 370; 
the unfortunate ltataments made about the sanctity of 
Huratbal and then about oth.r things relallng to our atate. 

We are a secular force fighting out, for our own 
conviction, the violence, and the threat of sophisticated 
guns from aero.. the border. More than 9."83 active 
workers, tagtstatora, formar Mlnlst... of my party hava 
been maasacred In this aty\a but we faced It. We flghl the 
elections. Our'Worke,.. and supporte,.. go Into the field of 
alectlon to hold tM;h tha flag of Indian democracy al the 
coat of their Iv... When wa have dilCUlalons, our friends 
say that we have no free and fair elections. What ,.. "ea 
and fair election? Of COUt'M, we ar. In support of that. Free 
and fair election means that wa should not hava the threat 
of tarrOl1at violence and that we should not have any 
danger to the Iv.. of our worf(ers. ralatiV... friends and 
others. But what to do? When W8 look to Ahmedabad and 
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other aouroes highlighted from different groups. who adorn 
u,. mantle of NCUlariam, unfortunate" the worm. of bIgoIry. 
Crop out from'somewhere.nd they made a sItu.lIon very 
unfortun .... we fumble In defending our HClJlalllm. 

In this Acldr.", It has been mentioned that different 
delegation. have gona to dlff.r.nt countl1a. to explain tha 
caust.of this country. I was one of the Members In one of 
tha dalegatlons and some of the people who are 'India 
Watchers', joumaBsts and others when they taked to me, 
they time and again asked m. a question. How do you go 
together In such a diverse aJtuation In India? But 1 said with 
pride that unity In diversity Is the greatness of India and Is 
the gr.atne •• of our damocracy. Nobody can challange us. 
Then, I had to dispel from their minds the conception that 
Kuhmlr Is a small area of Mus.ms dominated; I had to 
explain that wa hava thrae cultural Idantltles, separata 
province. whera wa have aU the people. Say Muslims, 
Hindu, SodhI, SIkhs and oth.rs. This Is a mini-India. That 
Is why our greaf leader, the legandary who lived during my 
life Late Sheikh Mohammed Abdullah had taken a decision 
with convlc:tlon th.t w. would fight .t any cost but stand by 
the .acular Oberal democratic ord.r. 

My humbla submll!llon Is that allegations and counter-
allegations cannot hetp us; cannot add to the prestige of 
this country; and cannot dispel the fears of thosa people 
outsId. our country who envy our great nation and great 
democracy. I can understand H soma of the dev.loped 
countrlas, who are smaller In number, would say as to how 
do we handle such a big democracy and as to how we 
maintain It. I told them Wa do It. But now Ahmedabad etc.-
what-now? this time, we have all the problems around 
which are heart breaking. I would humbly request that the 
mention In this Address about employment provisions to 
the youth of Jammu and Kashmir Is a great favour. I thank 
for this favour, Youths 0' Jammu and Kashmir. for the last 
over 12 years, are unfortunataly at the door of.desperatlon 
and hopelessnasa. The number 0' suicides, becau.. 0' 
unemployment, has been Increasing In Jammu and Kashmir. 
The technocrats, quaHfled boys and girls are langulshlng 
away hopelessly, without any hope for their employment, 
thay feal frustrated, 

We were expecting In this Address from the President 
of India that In Jammu and Kashmir, peopte of this side 
and people of the other side (Pak) can have sddal relations. 
through porou. border, and have conversatiOns and think 
for thenl$etve' as 10 how the Integrity and the sovereignty 
ot both the countrl.s remaining In tact. We could talk about 

the Issue and sort them out but that did not happen, But 
thera Is a lI"'er Rning. The tonner Prime Minister of P,aklstan, 
MJ:S. Senazir Bhutto has mentioned It.- Now, I feel that the 
fire brand poitlclans Ike Mrs. Benazlr Bhutto and others In 
PakJstan have started thinking that we must go categorically 
for the solution of the probl.ms and think to take proper 
direction without violating the· so"erelgnty of India and 
Pakistan and without "Iolatlng the prestige of any person or 
Institution in this country and In their country. 

MR. CHAIRMAN : Shrl Dallt Ezhllmalal, please 
conclude your speech within two or three minutes because 
yotlr leader has spoken for more time than what Is allotted 
to your party. 

SHRI DALIT EZHILMALAI (TIRUCHIRAPPALLI) : Mr. 
Chairman, Sir, I thank you very much for giving me at least 
two minutes to participate In this debate, I wiD try 10 stick to 
that. I will confine myse" to only two or three things. Many 
of my hon. friends have already spoken on various subjects. 
I would ike 10 mention that the Address of" the hon. 
President which runs Into 76 paragraphs covers .,1 the 
Important aspects. Just a few minutes back, Dr. Sushil 
Kumar Indora described the Address of the President as a 
Vision Paper which Ists out the achievements as well as 
the proposals of the Government. Anyway, whatever are 
the achievements, they are on one side, but on the other 
side, I would Kke to point out what the Government has 
fallad to mention In the President's Addre.s. 

Sir, the present Govemment can, at least, take the 
credit of passing an amendment to the Constitution relating 
to the walfare of the Scheduled Castes and the Scheduled 
Tribes without a single Member opposing It. It Is a dlffer.nt 
matter whether It Is effective or Ineffective or implemented 
fully. But stili they have brought an amendment to the 
Constitution and passed It. We aU have extended our 
support to that amendment. I think the Govemment should 
have referred to the passing of that amendment to the 
Constitution In tha President's Address. 

Sir, In paragraph 55 of the hon. Presidenfs Address 
there Is. a. passing ref .... nc. to the Scheduted Castes and 
the Backward CIa ... s. In the lOtal populallon of the country, 
the Scheduled Cast .. and the SchecaJled Tribes themsetv .. 
constitute, more than 35 per cent and the Backward CIa ... 
constitute about 52 per cent. This Is a big social· segment 
of the total population of our country. but· It has • very 
Hmlted apace In the Pt'MIdenl's AddNIs. £'len while retentng 
to them, he said that the MIntatry of SocIal JuSlic. and 
Empowerment has srtepped up Implementation of vatloue 
programme tor the webre of the Scheduled CMtes, Other 
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Backward Classes and Minorities. The.e th,.. groups are 
inv.riabfy combined together. When It comes to these 
thr .. groups of our population, not only durtng the tenure 
01 this Government. but tin date during aU the previous 
Governments, every single law and rule pertaIning to the 
w...... of the Scheduled Castes. the Scheduled Tribes, 
the Backward Classes and the Minorities are violated. 

Recently. while spaaklng about the ma,sacre In 
Gujarat, the Prime Minister said that It Is a blot on the 
nation. When there was a massacre In BIhar In 1977, the 
then Prime Mln~ster also said the .am. thing. There Is a 
reterer.ce here that In one hour the country Is capable of 
giving thousands of telephone connections. On the one 
side this Is an achievement, but on the other side. In a 
single hour hundreds 01 women are being abused. raped. 
ostracized and we S88 hundreds of people being burnt 
aUve and thousands of house. destroyed In our country 
today. India Is a country of 104 crore people. Among this 
massive population. 35 per cent of the people suffer these 
Inequalities day In. day out but the Government has given 
very little space to them In the President's Address. 

Sir. on the one side. I have to congratulate the Prtme 
Minister for having amended the Constitution to say that It 
Is a Government which stands for the welfa ... and prot~n 
ot the Scheduled Castes and the Scheduled Tribe •. But on 
the other side. we have nothing to see here. What Is this aM 
about? When the population Is 85 per cent, at least. m your 
allocation. they'must show that this much of abdon It 
befog made for betterment of the Scheduled Cut ... 
Scheduled TrIbe8, Backward C ...... and minorities. 

MR. CHAIRMAN : All right You have made a very 
Important potnt. Thank you very much. 

..• JlnterruptJons) 

MR. CHAIRMAN: Now. I would can the next apeakar. 
You plea.e conclude. The time Is over. 

SHAt DAlIT EZHILMALAI : Plaue give me a ..",.,... 
... (bttetrupllona) Ev.phert In the International scene. 
they. cIabn that they have ..... stan and go on medIatng 
In the tntarndonaJ acene. But what hu happened In our 
countIy day In and day out? The river waters chpute has 
been going on for the Jut aeveral decadee. SInce 1924. 
they Mve not I8tIJed thlI dIspUte. 

MR. CHAIRMAN : I wOI can the next han. Member. 
Please take your seal 

SHAI DALIT EZHtLMALAI : Every day. our IIshenMn 

are baing kHlad by the neighbouring country week after 
week. The fishermen are baing killed In the mId-Ha becauae 
we have offered Katehathlvu Island to 1M ~ 
country without the consent of the people. WIthout contt.II*Ig 
the concemed State, that Island has been given. 

MR. CHAIRMAN: Please take yoUr seat now. 

SHRI DALIT EZHILMALAI : On the one licht, we 
appreciate the approach of the Government. But on the 
other side, we regret that the people belonging to the 
Scheduled Castes. Schedultld "trtt-es. I:tackward CIa .... 
and the minorities are being given .,.tfY negIgent Importance. 

DR. C. KRISHNAN (POLLACHI) : Mr. Chairman, Sir. I 
thank you very much for giving me an oppof1unlty to speak 
about the MotIon of Thanks moved by hon. Member, Dr. 
Vljay Kumar Malhotra. The Address was delYered on 25th 
February, 2002. 

Much has b.en said about cro.a-bordar terrorism. 
W. have to fight against cross-border terrortsm wtth all our 
efforts. Terrorism la being .pon,orld and financed by 
Paklatan for tightlng against India. On 13th December. 
2001, they made an entry Into the campus of Parlament 
which Is a temple 01 Indian democracy and worahlpp4ad by 
us. 

We should pay our heartfelt homage to the nine 
brave souls who have ,acrtflced their Ive, to safeguard our 
Parlament and the hon. Member. pre .. nt In the Hous. at 
that time. This attack wa. rather Idenlcal to the terrorist 
attacka against the Twin Towers In the United Stat.. or 
America on 11th September. 2001. 

We wlU oertalnly fight against tefl'Oftsm with aM our 
enthusiasm. We certainly appreciate the United Arab 
Emirates tor handing over a key accu,ed In the Ko/kata 
Airport attack. I demand that Islamabad should hand over 
20 terrorists to our country named and identified by our 
Govemment. They have committed grave Ctime. In our 
country and are now enjoying shelter In Paklstan. In this 
connection. the I nt.rna I security ha. now become an 
undisputed necessity for nallonal security. In thla context. 
the promulgation of Prevention of Terror1.m OrdInance. 
2001 Is very much a necessity of the time. 

Further, /I Is to be mentioned here that communal 
harmony and peace ant to be maIntaIMd at any cost. " 
would apeak we' of our great democnlCY. 
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handled by the Government, thank God, without any 
bloodshed. ThI. Ayodhya ' .. ue .. It It today has given 
fruitful hopea for all other HCtIona of the people In the 
country, a very good hope ,to Ive In India with real communal 
harmony. 

In thla context, I alto f .. 1 very bad about the burning 
of five Railway bogeya In Godhra on 1st March 2002. The 
further developments that occul'l1ld In Gujarat should be 
condemned an(f the Incident. of that nature Ihould be 
prevented by the Government. 

Sir, , am proud and happy to note that India It among 
the five fastnt growing large aconoml .. In the world. Our 
farmera are producing sufficient foodgrains. This needs to 
be profit eamlng for the poor farmers and this has to be 
looked Into. 

The formation of Natlona' Highway Development 
Project la a welcome step. The Govemment Is promoting 
road development on a m .. slve and unprecedented aeale. 
The golden quadrilateral connecting four metros, that Is, 
Oelhl-Mumbal-Bangalore-Chennal-Kolkata between North-
South corridor and West-Eaat corridor between Srinagar to 
Kanyakumarl and Porbander to Guwahati la a triumph of 
plans for the future generation of our country. 

Sir, no doubt India Is progressing to prosperity with all 
Its available resources under the leadership of our beloved 
hon. Prime Minister, SM Vajpay.e. I am speaking on 
behalf of MDMK, headed by our beloved leader Shrl Valko 
of Tamil Nadu. 

SHRIMATI RENUKA CHOWDHURY (KHAMMAM) 
Mr. Chairman Sir, , rise to thank the hon. President for his 
Addr.s. before the commencement of this Se.llon. We 
are today sitting here collectively, hopefully also that we 
will Introspect, use this opportunity to see where we are 
supposed to reach; directions which have been given but 
not been addressed. 

I was dismayed to ... that we have spoken of people 
who have died defending Parliament. Our heartfelt 
condolences to all those vaRant men and women who 
defended our ~arllament House. But no word has b .. n 
.ald, not even one passing re'er.nce to the hundreds of 
.oldie,.. who died protecting millions of unknown Indians, 
not one word has btln addre .. ed to faml ... who have fed 
this country and who have no recourse other than to 
commit 1Uk:Ide, not OM word has been referred to hundreds 
of women who have been compelled to die because they 

were less dispensable than any other commodity. I wish to 
take this opportunity to condole al/ those people Who have 
died for this country because of problems th,at have been 
addreSsed and work that has not been done. 

I was also dismayed to see that the President had 
referred to the Ayodhya dIspute and he said that the 
maintenance of communal harmony and adherence to the 
secular Idaals of our Constitution are the bedrock of our 
national ethos. 

Is It then that this act of govemance, this politics of 
convenience, this coalition of compromises that has been 
cobbled together by virtue of not being elected to power en 
bloc now suffer from the lack of govemance, the Inabllty to 
be able to .ee India aa a cohesive whole? The fact that , 
some of the people here wanted to be patted on the back 
that yesterday passed off peacefully, how tragic, how the 
mighty faHI Vestarday was not an achlevament; It was an 
aberration, an obscenity that has been put on to this nation 
that though we, the people, as we are empowered by tn, 
Constitution, we Indian, now speak with forked tongue on 
the floors of this Parlamant that we talk of atrocities 
against the Mus,,"s and the Hindus, but we do not talk 
about dividing a secular nation. 

The first failure of this Government starts there that 
thare has bee~ no understanding, no comprehension of 
what It means to govern. The principles of govlmance are 
by the people, for the people. You are here to sarve and 
not to rula and hence by default. you misrule. We hava 
allowed this country. even as we are betng thr.atened on 
our bordars by the aneml.. arou~, that they have the 
audacity to advance. Why do they do that with thl. 
Government In rule? It Is because thay know the Inherent 
weaknessas of our system. " thay do not, then we take 
good care to Inform them. 

Ayodhya has denigrated the status of our country, not 
just Intemally but extemally too. People have called from 
al/ over the world to ask what Is happening, What on earth 
Is happening Ihllde India. We are taking about controlKng 
terrorism. Is this the time for our organisations to get up 
and start building temples and tra"sporting plMars even .. 
we ... our enemies advancing towards us? Is this the ktnd 
of security that W8 spell to the natk)n? Is this the IdndOt 
aourances you ara going to give your ltudents wt:::l are 
not gotng to be atgtble to participate In half the entrance 
exams? Is this the ed\ICation system that we propagate to 
our youths? The day we stopped taking about socio-
economic development of the country. we forgot the 
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social responsfbI_ of what It mHns to govem In our 
country. 

There Is on1y a cursory mention of women-women of 
50 per cent of the popuIaUoi'Hn the Address. We do not 
want women In Parlament to replace men because that 
would only mean that we lack ambltlon. We want to be 
participaUng In decislon·maklng because It affects our Ives 
u wen. What kind of governance Is this that they keep 50 
per cent of the population out from dlcision-maJdng, and 
men make dtdaions that affect our Ives? You do not do 
this with the Scheduled Cutes. You do not do this with the 
Scheduled Tribes. YoU do not do this with the minorities 
but you do It with women. You leave out half the country 
and you do not want to empower them In Parlament. 

The President made mentlonl of women In the 
P.nchay.t. Sir, the credit for this goes to late Shn RaJv 
Gandhi who put his money where his mouth wal. He said : 
"Worntn need to be coming into declslon-maklng: On. 
mliion women went to pon during the PanchayaU Raj 
elecllons. Today In the country at grau-root level, we have 
women patticlpating In decision making yet Parlament I. 
not going to 8M the light of the day of the Women's 
Empowerment Bin. Th.se are women whoae 16.5 million 
children are Involved In hazardous jobl. 

Th •• e are women agaln.t whom .olence and 
technology haa dIact1mlnated and amniocentesis enaufH 
that female foeticide tak.. place, that girt ohllclren are not 
ev.n allowed to be born as a resul of which WI hav, a NX 
ratio drop. The,.. are fewer women today In the country 
than e few y .... ago. Th ... are women who are denied 
property rIghta. The.. are wornen who are IhIfted to in-
laws' homaa and· seen u transferable commodltl ... Thae 
are women against whom crime Ie perpetrated In rt.tng 
peroentage every year. This Is the plght of women that the 
Supreme Court had to take cognisance and declare them 
al natural guardians of children but'nOt the Government of 
India. ThIs Ia the status of women and R~atI' was 
forced not to acknowledge that. by gIVIng us this paatlng 
reference. this trivial acknowtedgement of us being hal of 
this country, of us being the nurlufM of PrIme Mlniste,. 
and of us being the mothe,. of poIIIcIans. Along with UI, 
we carry our children and hence the youths of thIa country. 

ThIs Add..... has not even ref..,., to the youtha. 
The educated unemployed youths of our country have no 
direction to go other than to Implode wllhtn our ndon. The 
jobs are non .. xlatent. Let us forget about one crore jobs or 
whatever It Is, the Government has taken away one crore 

jobs through ctoaure of public HCtor undtltaklngs. lack of 
FOI Investments within our country. non-estabhhment of 
Industry that promot.. employment and absolUtety no 
awaren ... of .... employment. You have not even taught 
the youths that they could be .... employed. InatMd Gf 
changing history and wrtIng qu .. tIonabte hIstot1c facti, 
why I. It that you have not done away wtIh the BAa and 
MAs that are obsolete? Why II ft that you have not 
addressed unemployment along with compulsory education 
and vocational guidance and counselling for the youths? 
Why is It that MPLADS funds c')uld not be used as medium 
credit for self·htlp groups c.omprlslng of educated 
unemployed youths In rural are.s? Why Is It that WI cannot 
give them credit even as we give micro credit to women? 
Th ... laues ntld to be addressed. Unemployment being 
mentioned here II not the answer. We want IOIuaona to the 
unemployment probt.rn. It ... In the SSI sector of 1nduItry. 
It Is only t1\8 smaa scale sector that nteds to be motivated 
to have agttcultural Inkages 10 that WI can keep our rural 
youthl employed. This woukl anawer or addre .. this 
problem and glv. you a part aofutIon. 

When wa come to agriculture, It Is a farce that people 
celebrate our buffer stock. ThIs Govemment has no Ide. of 
how many hectare. of land have been shifted from food 
crops to cash crops. You ara not aware that your Intentions 
and postura. do not get reflected In your Budgets. The 
pittance that you have given for agriculture today In India Is 
a national shame. You want the farmers to gear up to deal 
with the WTOs but they stili walt on the roadsldt for post· 
harvest technologiee, for tlUCks to go over their dry crops 
10 that they can harvest It. because no other faclltles a~ 
given to them. Women In rural areal cannot acee .. credit, 
" the man dies. Stventy-two farmers have lciUed themnlve. 
just In the month of February, In the district of Anantapur In 
Andhra Pradesh. Has thli Govemment addressed tht socio-
economic cause. of what happens to the farmers? 

15.00 hra. 

(MR. OEFUTV·SP£AI(EA In the Chait) 

When you have a myopfc vtalon, When you cannot 
8M thetnrth and when you would not addr ... the realty, 
we are ~aRy left to the care of God. Perhaps Ram h .. to 
give the aokItIons for this Govemment to continue becau .. 
the people do not s .. thI. Gov.mment in conUnudon. 

We are all children of desUny. but tn our IltUm •• we 
remain accountable to the people of thl. country. You have 
not bean empowered to rule. You have got togettt.r this 
ad 80 that you can foot the people of this country to IUIt 
your own Imlted polUca/ alms. You do not know what l1 II 
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to attain freedom for this nation. You know even Ie •• how to 
respect the women of thI. country. Your behaviour Is only a 
refteotlon of your governance and we can ... the tuture of 
yours In the temple., In the churches and In the mosques 
because In this country, Indians pray together, they celebrate 
festivals together and they die together. May the truth 
prevail 'Saryameva Jayar.'. Jal Hind. 

[Translation] 

SHAI AAMDAS ATHAWALE (PANDHARPUR) : Mr. 
Deputy Speaker, Sir, the way I rise to oppose 'Motion of 
Thanks' on Presidential Address, the same way I would Oke 
to thank the Government for taking stepa for maintaining 
peace In Ayodhya and whole of the country yesterday. But, 
I would like to oppose It on the account that we are a 
secular country and the Prime Minister wanta to make 
efforts for strengthening national Integrity. But the problem 
Is that he Is under pressure from 24 parties within the 
House and outalde Hou.e he Is In clutches of VHP and 
Sangh Parlvar and whatever he wants to do, he want to do 
for benerment of poors, 

Atal_ garibon kl chahte haln bhalayl 

To aapko kaml hogl am.eron kl kalal, 

Samata, Mamata, TOP aur DMK ko hi, 

Aap de rahe haln sari malayl, 

tslUye AtalJl aapne dhal ... 1 tak sartear chatayl, 

Agar ye malal nadete to Sartear bhl nahl chal pat! 

Aap ne to dhal saa~ .artear chalayl, 

Magar dhal saal main VHP aur Sangh Partvar ne, 

Aap kI asmlta mitll meln mtlayl, 

Kyonkl ve nahi chahte aapkl bhalal. 

What I mean 10 say that for the last four years, every 
year, we have been talking of national Integrity through 
Presidential Address, yet we saw tragic attack on our 
Parliament on 13 December. Merely oppoalng It unitedly 
and just talking about n is no solution to It. My submlsaton Is 
that we shoutd teach a lesson to Pakistan smce it haa thruat 
terrorism on us. Theretore, Atalli, our ann, Is sitting Idle at 
the border. It should be assigned this job. The Government 
have deployed amy at the border and Pakistan sponsored 
terrorists come to India and attack our ParRament. It means 
the epitome of our country has been attacked. Three months 
have passed since then and we are just sitting quletty. 

Therefore, I want to submit that you need not be 
afraid. We are with you In war with Pakistan. If you wanta 
war with Pakistan then everybody Is with you be It SonIa J. 
Mulayam SlnghP, Somnath Chatte~1 or I. If you are ready 
for a war with Pakistan, we are with you with all our might. 
So you ought to do something. We are with you only In 
case of war with Pakistan, otherwise we are not with you. 
All I want to say Is : 

"Salttar ko chalate chalate, atalJ aapko ho gaye 
saadhe Teen Saat 

Aur Saadhe Teen Saal meln Desh Ka ho gaya hal 
Bura Haat: 

Agar ham Ek Saath Mllkar Chalenge. Bahut bad! 
Chaal, 

To NDA ke kuchh mltron par, Ham Daal denge Apna 
Jaal." 

Sir, on the Issue of Ayodhya we do not have any 
opposition to Ram temple, You always say that we oppOse 
Ram 'emple and Hindus. If we did so, we would never be 
able to govem. Our objection Is to Hlndutva and Caatelsm. 
If you want national Integrity and unity, you witt have to 
stop the atrocities that are being perpetrated In the villages. 
Atal ~, you should give slogans for uprooting castelam. 
Unity should be brought by bringing all people together. 
Aam temple· cannot be constructed If the ceurt does not 
allow It. If you win try to construct Ram temple there, I will 
bring Muslrns of the whole country there and try to build 
the masJd. Our opposition Is not to Ram temple. Construct 
Ram temple by at means, but constructing Ram temple by 
demolahJng a masJld Is against our constitution. You say 
there wa.located a Aam temple. but In 1947 a MaaJld was 
there. If you want to go In the hIatory, It was a BlIddhIst 
place and a buddhist vlhar may have been the,.. They 
don't want to go in history and just say that there was a 
Ram temple, but Is there any proof for It? It Is upto you to 
baleYa that Ram was bom In Ayodhya and ValmlkJ's 
Rarnayena narrates history - this right has been given to 
you by Baba Saheb Bhlmrao Ambedkar In the Constitution. 
You may worshJp Rama, Krishna or any other but you 
need to think about the history of Ram. Slmpfy fighting for 
It Is not going to Suffice. We don't want any fight Thef8Iora, 
I want you to bring to raason Rarnchandra Paramhans, 
Aahok Singhal and Glrlraj KIshor. - because I also belong 
to the same creed. You cannot construct Ram 'emple 
unleu Supreme Court announces ita verdic:t. That Is what 
I want to say. 

Sir, with these words, I COnckld8. 

SHRI SUKDEO PASWAN-(ARARIA) : Mr. Capuly 
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Speaker, Sir, I thank you for the oppol'lUnlty you have 
given me for speaking on the motion of thanks on the 
President addre8a. I pay homage to the 9 secultty men 
who sacrificed tbemutv .. during terrortst attack on glorious 
indian democracy on 13th December. I also pay homage to 
Late Balayogl J, the Speaker of Lok Sabha, whoae untimely 
death left the whota country ahe. shocked. 

Mr. Deputy Speaker. Sir. we need to consider that 
most Of the pubic undertakings are running In Io .. es not 
from a few days but from many years. Bihar Is the most 
backward state of the country. Bihar should also be given 
the status of special State as was given to Jhartchand. The 
flood havoc created by the rivers originating In Nepal cause 
damage amounting to erores of rupees every year by 
destructing the crops and demobhlng roads. bridge. etc. 
The water corolng from Nepal wreaks havoc alk>ver the 
state. Neither the power condition. nor any other condition 
Is up to mark there. Therefore, Bihar should be made a 
special category state. 

Mr. Deputy Speaker. Sir. when Jharkhand was 
separated from Bihar. aU the MPs of Bihar went to meet 
hon. Prime Minister under the lead .... hIp of Shrl Nitish 
Kumar and demanded a special package for Bihar since 
only that would be able to bring Bihar out from the situation 
of backwardness. But no progre .. could be made. so far. 
on the questlon·of special package. About Bihar. I want to 
say that the primary and secondary schools whtch were 
sanctioned 20-25 years ago have not become functional 
yet. Population Is increasing day by day but no schools has 
been approved In Bihar. That Is why the rural children are 
deprived of education. How they will become are deprived 
of education. How they win become educated? The farmers 
of Punjab and Haryana are prosperous but they are not 
organised In Bihar and other State. hence they are In 
pitiable condition. I also belong to the family of a farmer. 
Nobody cares about the crop of farme,.. Last year. there 
was nobody to purchase paddy from farmers. We demanded 
In Lok Sabha that F.C.I. procurement centres should also 

. be set up In Bihar. We were gIVen assurance In Lok Sabha 
that any government agency would procunt paddy and 
some centres would also be opened In s.:lme dlstJ1ct 
headquarters but the farmers had to suffer Innumerable 
problems due to not opening of purchase centr... The 
stat.. with regard to poverty Ine is bad throughOut the 
country. Especially in Bihar. 30 to 40 percent of poor 
people do not have thair nam.. on the below poverty In. 
IJal All Insaructlon wu IHued by the Union Government 
that a 1st be made of the people lYIng below poverty Ine In 
an the states. but II was not done In BIhar. That Is why the 

name of poot'S In Bihar could not be Included In the 1st of 
the people IWlg below poverty Ine. 

Mr. Deputy Spqkar. Sir, MP8 get Rs.two c:rore and 
MloM In BIhar and many other Statea get As.one ClOre. 
Through YOU. I want to submit that It should be Incntued to 
AI.S oroN. so that pIOper development could be made In 
the vlllag... The Impending tragedy in Ayodhya on 15th 
March was averted due to the Intervention of Supreme 
Court. Kar Sevaks were not allowed to enter Ayodhya on 
15th March. Not a single untoward Incident took place 
thent becauN of cooperation from 8M Ramchandra 
Paramhana. vtlhwa Hindu Paftlhad, han. Prima Minllter. 
han. Mlnl8ter of Home Affairs and the Government of india. 
I want 10 congratuflta Government. VJehwa Partahld and 
an the people of Ayodhya foruvtng india from a tragedy. 
People used to wonder about what Is going to happen In 
Ayodhya on 1 &ItI I want to congratulate NDA Government 
for this through you. The Incident wu averted and the 
whole country was saved from communal tension. WIth 
these words, I support the PrNident Addr .... 

CAPT. JAI NARAIN PRASAD NISHAD (MUZAFFAR· 
PUR) : Mr. Deputy Speaker, Sk. I am the first pel'lOn to 
apeak on behalf of my party and that ilwhy It would not be 
fair If I am given merely two minute. time to speak. 

MR. DEPUTV-SPEAKER : If you think It is unfair. Jet It 
be. even then, I am giving you two mlnutel. AU your time il 
exhausted. 

CAPT. JAI NARAIN PRASAD NISHAD : Mr. Deputy 
Speaker. Sir. I rI.e to support the MotIon of Thanks. Dr. 
Malhotra ~ has expressed his concern over election reform •• 
and In that context only. I wish to say that the entfra 
eJection system nas coma into the clutche. of money and 
might. Approximately one thousand peeplt having n • .Jscle 
power par1lclpated in lbe .tectIon. held in Uttar Pradesh 
and no poItIcal party In the country healtatlod to give ticket 
to cdm/na.. Nexus betw .. n criminals and pollticlanl il for 
bogw_ VOIing, booth capturing and for Winning the elections . 
Polticlana are help_a. Their numb., would not incre .. e " 
they do not give licket to people having muscle power. Sir, 
through YOU. I urge upon the lead.rs of all the poIItIcai 
parties and the Government to check lb. practice of bogus 
voting and booth-capturlng. But they are also helpl ... due 
to the system that Is prwallng. An must have noted that 
'IOting took plac:e In Muzaffarnagar for four 1ImM. Firing 
took place there and people were prevented from votlng. 
even then 83.5 pen=ent of voting took place. I request that 
some of my suggMtlona. which do not require any change 
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In law, may kindly be accepted. Now-a-daYI, voting Is 
carried through .'ectronic syst.m. Identity Card may b. put 
In a box and then the button of voting machln. may be 
pr.ssed. The number of vote •• hould tally with the number 
of identity cardl at the time 01 counting. This would curb 
bogul voting and th .... would not be any n.ed for the force 
which Is normally deployed there. 

Second reason I. r.plac.m.nt of booths. This 
som.tlmes become a cause or fake voting, as happened In 
Muzattarnagar. the Voting Booth was far ott from the 
YlHage and the vlUagera w .... prevented from going th ..... 
They were stopped midway. Bun.1s were tired and on. 
p.rson wa. Injured. who was Immediately tak.n to ho8pItal. 
Th.refore, the booth should b. r.placed. 

identity Card hal been made compulsory. Arrang.· 
m.nts should be mad. for pr.parlng Identity Cards 
throughout the y.ar. Th. Government should make efforts 
to prepare the I Carda ev.n one month prior to the elections. 
I also wish to submit that elections should not b. h.1d at 
the conatltu.ncl.s wh.re MPs and MLAs tend.r their 
resignation. And the candldat. placed second In the previous 
election should b. declared as MLA or MP. The par1l.s 
Impos. candidate. from the centre In the .lectIons, be It 
thlll BJP, Congress or any other party. And that Is why I say 
that the candldat. placed second In the elections should be 
declared as MLA or MP after the ... slgnatlon of the first 
on.. The Government Incur unnee.ssary .xpendltu... on 
holding .'ectlons. Such a syst.m would prev.nt unnecessary 
.xpendlture. A syst.m should b. .volved Which may lead 
to the completion or full five y.ar term or the Governm.nt In 
Lok Sabha and Stat. Leglslatlv. Ass.mblles. It Is nec.ssary 
to introduc. chang.s In Antl-defectlon Law In ord.r to 
avoid mid·term polls. At the time or formation of the 
Government all the alHed parties or independent candidates 
who constitute part or that Govemmilnt should be considered 
as one unit. Party having majority should be consld.red as 
the party in power. In lok Sabha ... rarty haYing 272 MPs 
from the Government. and If 91 MPs coilectlv.'y quit that 
Government tilllY would come under the Antl-derectlon 
Law. The quitting of 91 MPs means that the Gov.rnment 
has lost Its majortty. Once they I.av. this side and go to 
oth81 ~d •• thoy would form the Government theN. Under 
l'u·'h circumstances, there would be no question of midterm 
polls. Under the Antl-def.ctlon Law t.'i.. Pilme Minister or 
the Chief Minister sp.nd flve years of their t.nu ... managtng 
their own party. One or the other member of the party gets 
annoyed every now and then. And under such clrcums· 
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tane .. , th.y are unabl. to perform their dutle. of pubic 
welfare. I sincerely wish that am.ndm.nts shoulcl necnsarily 
be made in the Antl-defectlon Law. 

So far as the security of the Parlament Is concerned, 
the Gov.rnment have d.ployed security guards at many 
gates but no care has been taken towards the fact that 
there are many retired Generals In the House who have 
won many battles. They should have b •• n consulted In this 
matt.r. Definitely lot of security measures have been tak.n 
at the Inner gates but the outer side gate Is fre.ly op.n. 
Terrorists would not s.ek permission befo .... ntering. Th.y 
cannot easily enter through the Inn.r gat. but can directly 
reach the Parlament through the out.r gate. T.rrolfats 
apprehended In Mumbal had revealed that there was plan. 
to attack the Parliament. " you w .... w.n aware of this fact 
th.n why did you not take conc ... t. steps. ThIs should b. 
Investigated upon that why did not the officer take action 
for tightening the security when he had prior Information of 
this plan? Now, at the Ann.x. building the MP. have to 
walk a long distance for reaching the building. AU this' Is 
b.lng done to harass the MPs. How Is It possible for thl 
MPs of 80-90 years or age to walk ott from their cars? MP, 
are being harassed on the grounds of security. The s8CUffty 
at airport. ... (/nteTTUptions) 

(English] 

MR. DEPUTY-8PEAKER : Shrt Nlahad, a .... w. taldng 
about security or Presldenfs Address? You a ... a senior 
M.mber. Plea •• stick to the subject. 

[Translation] 

. CAPT. JAI NARAIN PRASAD NISHAD : I am speaking 
In support of the moUen of Thanks on toe han. President', 
Addr.ss. The hon. President's Address, wheth.r W11tten or 
not. Is for the welfa ... of the entire nation and that Is why I 
have expressed my view point. WIth th •• e words, I conc&Ide 
my speech. 

SHRIMATi RENU KUMARI (KHAGARIA) : Mr. Deputy 
Speak.r. Sir, I express my thanks to you for giving me an 
opportunity to speak. I rise to support the proposal submitted 
by Or. Vljay Kumar Malhotra, alongwith this, I pay m~ 
homage to late Shrt Balayogl J. who met an untimely 
death. I pay trlbut. to an my brothers and slst.rs who have 
given their Nves on the borders of the country def.ndlng 
the country. 

Mr. o.puty Speaker, Sir, as th .... Is paucity of time. I 
would put my view points In avery_short span of time. All 
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incidents occurrtng in the country are reaUy creating a very 
unfortunate situation, be It the Godhara or Ahmedabad 
incidents In Gujarat, or the Ayodhya Incident. This is a 
matter of concern. The Members from the treasury as well 
as opposition benches have expressed many views with 
regard to Mandlr and Mas~d. I would Hke to say that every 
citizen of India, Hindu or MusDm-aH are our broth.rn and 
friends. Shedding of blood of any person would be a loss 
of an Indian citizen which is not good at all. Rama, Rahim, 
Prophet Mohammad or Jesus Chrtst all have been great 
persons. They ~II have estabfished an ideal for the country 
and lead the society to adopt a good path. I recaH a few 
Ines of Iqbal:-"Mazhab Nahln Slkhata Aapa. Meln Bair 
Rakhna.· Iqbal Saheb's IOUI woutd be crying for the situation 
now In lnella that how people are fighting with .ach OIher, 
shedding .ach oth.r's blood. I reca8 a few I".. of Kablr 
which he wrole for the HIndus :. 

"Pahan pooje Hart Mile to Main Poojoun Pahar, 

Taase to Chaakl BhaM, Jaka PHsa Khaaye Sansaar: 

Similarly, he said the following Ines for the Mus.ms :. 

"Kal1kar pathar 100 ke Masjid lye Banaaye, 

Ta Chadhl MuMa Bung De, kya, Bahra 
Hua Khudaaye .. 

Mr. Deputy Speaker, SIr, today th .... Is no on. to 
fight for the poor. Th.re /8 nobody to organIH dharna at 
the statue of Mahatma Gandhi for the cause of alleviating 
poverty, unemployment or Illiteracy. 

Today problem of Jammu and Kohmlr hal become 
cancerous for the country. Nobody brings motion in this 
House as to how It could be solved? Democracy has been 
treated as the rule 0' migm. Ther. is no law Mild urder In 
Bihar. The Incidents of kidnapping are taking place, every 
day. Vesterday a doctor, Ashol< Kumar Jaln was kidnapped 
from my area Khp~lIIlia Tefl days 19o another doctor was 
abducted from Begus.alili. No one raise voice against such 
Incidents. The Government of Bihar Is unable to manage 
the situation. These abductions become the Incidents of 
murder. No one goes before the statuo of Mahatma Gandhi 
in protest of these incidents. 

Mr. Deputy Speaker, Sir, population of our country Is 
Increasing day bV day. Is there not any provision to make 
amendments In the Constitution of India to check population 
explosion. Except a woman, no other person has raised 
any volee In favour of women welfare. Shoutd a dhama not 
be slaged before the statue of Mahatma Gandhi for ,"lfare 
of women. 
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Mr. Deputy Speaker, Sir, in the Presidential Adchn, 
a mention has been made regarding farmer. Farmers are 
backbone of the country. No concrete mea.ures have been 
takan by the ruMng party as wen as by the OppoaItton 
partie. for promoting White, Blue and G .... n ... volutlon In 
the country. The Government should pay attention toward, 
this. 

Mr. Deputy Speaker, Sir, In the Presidential Acldre .. , 
a mention has been mad. regarding Prime Minister Gramln 
Sarak Vojana. I would Uke to say that In Bihar not a single 
pal .. was spent for this purpose laat year and the mon.y 
a'iocated for thla year la alao lying WIth the State 
Govemmenl. State Government ha. not to make any 
conIrIbuIIon for th/a .chema even then the Stat. Government 
II unable to spend thla money. 'I'8qUHt the hon'ble Prime 
Minister to allow MPa for spending thI. fund so that row 
could be constructed the .... Every year Bihar gets funds 
but the Government could not spend that. ... (Inr.nupllona) 

DR. RAGHUVANSH PRASAD SINGH: SIxty Members 
from Bihar had coJlectjyely given • memorendum to the 
honble Prime Minister for provtcfing economic paellage but 
10 far no package has been given . ... (",r.rrupIIon.) AN the 
Mlnlste,. from BIhar In thIt Government are buay with their 
wort<s and 10 tar no package has been given . ... (Intenup· 
flo,,:) Ttl!s Injustice I. betng committed to BIhar .... (lnfMUp-
tiona) 

MR. DEPUTY ·SPEAKER : PIe •• e do not create BIhar 
Ike situation her., now conclude. 

SHfUMATI RENU KUMAR I : Mr. Deputy Speaker, Sir, 
the rive,. originating from Nepal cau •• flood In Bihar every 
vear. Therefore, I NqUeIt the honble Pttme MInIIter to 
dlecus. this matt... wtth Nepal Government 10 find out 
SOf'M solution ofti'll. problem. 

MI. Deputy Speaker, Sir, every M.LA. g.tt RS.1 
clOre for development of h\a or her c:onatItuency each year 
but the fundi aIoc8ted to MPa comee to As.33 .... lor a 
L~e ConstItuency which It a meag,..amount. I 
requHt the hon'ble pmn. Mtnl8ter to enhance this allocation 
or withdraw the allocation of As.2 CION. W. do not NqUI ... 
this amount. 

In the end I would Ike to .ay that an should be equal 
before the Law. There should be unttorm eMll.lion. culture 
and &dueallOn ayatem throughout the country, only then the 
future generatton would not be divided u Hindu Of MuaIm 
but become an lda.1 human being, with this , concbfe. 
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THE PRIME MINISTER (SHRI ATAL BIHARI 
VAJPAYEE) : First of a", I would Oke to pay homage to the 
former Speaker of Lok Sabha Shri Balayogl. At this moment 
of sorrow I got a chance to visit his birth place. I was 
surprised 10 see that while conducting Business of the 
House effiCiently and representing the country In 
international conferences, he worked very wen for 
development of his partiamentary constituency. He Is an 
example for us. I also pay homage to those security 
personnel who .acriflced their ltv .. to save the Parliament 
and Members of Parliament. 90 days have passed slnee 
the Incident of 13th December and sometimes It seems 
that we are forgetting that Incident. The attack on ParBament 
was a challenge for the entire nation and sovereignty of 
the country. It was condemned throughout the world but 
the guilty person. could not be caught as yet and our 
efforts haVe continued. Voice against terrorism Is being 
raised throughout the world and we are supporting that. 
We should Intensify our efforts. Hon'ble President addressed 
the HoUH on 25th February and on 27th February Gujarat 
tragedy occurred. Later on Ayodhi'll controversy arose, 
which caused resentment and anxiety throughout tbe 
country. Will the country stray from Its path? WlH we not be 
able to protect our freedom and .overelgntyattalned after 
great sacrifices. But It Is a matter of satisfaction that with 
tbe Internal power, the country Is overcorrnng th.se 
challenges and making progress. No single party can be 
credited for that and even criticism by a party cannot 
reduce its Importance. 

Today, rehabilitation is the need of hour for Gujarat. 
Thousands of people are Uving In. camps. The team of 
MPs which visited Gujarat has seen the altuation actually. 
People can not go back to their houses as their houses 
are damaged or looted. There are not proper arrangements 
In camps. I have suggested to the Gujarat Government to 
constitute an all party Committee under the chairmanship 
of the Governor and prop.r arrangements should be made 
for the victim •. The situation has Improved to an extent but 
that could not be termed .dequate. The lacunae .hoUld be 
removed. We have decided to make contribution from the 
Prime Mlnlst.", ReMet Fund for thI. puJPOse. Gujarat also 
suffered the tragedy of earthquake and whole humanity 
came forward to help the earthquake victims In the s.me 
manner the whole country should come forward to help the 
victims of this tragedy In Gularat. 

We should not go In controversy as to how It 
happened, We aU know what happened In GQdhara but 
what happened afterwards can not be rationaDsed. One 
criminal cannot prove another criminal as an Innocent 

person. Counter violence cannot yteld good result. I would 
Uke to say that situation of Gujarat should be monitored 
constantly and centre Government IS well as State 
Govemment should woft( for reU.f and rehablftation of aU 
victims. 

It Is my submission that one should be cautious In 
selecting words while raising Gujarat Issue. Some honble 
Members have developed tendency of ustng such word 
whose meaning Is known to them only and not to others. 
Such words cause disaster. This Is a place to express 
sentiments and not a place to show one's Intellectual. 

I would Mke to say to the leader of oppoaIUon that use 
of word' genoclde'ls not proper In cue of Gujaral That Is a 
different word. This word Is UHCI when a cute or na:Jon Is 
destroyed. In Gularat Hindu al weH a. Mu.', both have 
been killed. People belonging to both the Communities 
have been klHed In peRce firing. One should try to understand 
purport of tbe word. This word can be used at Intematlonal 
fora. . .. (Interruptions) 

[English} 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF COMMUNICATIONS AND MINISTER 
OF INFORMATION TECHNOLOGY (SHRI PRAMOD 
MAHAJAN) :.we heard your leader with rapt attention. this 
Is not proper. I took special care on that day. We too had 
many obJections to many of the things that she said . 
... (lnterruptions) 

MA. DEPUTY-SPEAKER : He Is not only the Prime 
Minister, he Is also the leader of the House. This lanot the 
wa.y. 

[Translation) 

SHRI ATAL BIHAR I VAJPAYEE: Mr. Deputy Speaker, 
Sir, the situation has Improved now. WIth Its Inner strength, 
the country Is overcoming the challenges and moving 
forward. Ayodhya controversy haa been re.olved. 
... (Interruptlons) 

SHRI BASU DEB ACHARIA : Sh\ladaan has taken 
place. ... (Interruptions) 

SHRI ATAL BIHARI VAJPAYEE : 00 you have any 
objection to that? 

Mr. Deputy Speaker, Sir, we learnt ffom "e put 
expertences .nd bmulattd polde. on that bula. We 
showed rigidity wherever It was MCHSaJy but at the tame 
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time w. have respected public opinion al8o. Th. u.mb.rs 
of Padament belonging to mv party w ... not allowed to 00 
to Ayodhya. rather they ... ansted. I know that Members 
of my petty .... sad due to that....But It II the duty. 

... (''''''''''''''''''' 
SHRI BASU DEB ACHARIA : Shri Vlnay Katty.r has 

left the House . ... (mr.nuptlons) 

SHRI ATAL BIHAR I VAJPAVEE : SM Vlnay Katlyar 
played a very constructive lOla ther •. J mys •• had to bear 
abuses flOm the people. Pamphlets w .... distributed among 
the Members In Partament House . ... (Interruptlon.) that 
dictatorship wUl not be tolerated. Who can .be a dictator In • 
democratic s.t up. W. abld. by the conltilution and made 
others also to follow It. Simultaneously, 'ShUa Pujan' took 
place. When one goes to a tampla to perform Puja, h. 
makes offering to God In the form of Gold, liNer, flowers, 
fruits .tc. " someone offer.d 'ShUalekh', It was neceasary 
to accept It. Accordingly arrangements will have to be 
made to plac. It at an appropriate place. ...(Interrupt/ons) 
Paramhan.ji got annoyed and refused to talk to m.. lat.r 
he was padfted and bl ... ed me WIth a long term tor my 
Gov.mment. . .. (Interruptlons) I do not know as to the 
extent to Which the.e blessings wIH work but when I saw 
Sonia P •• y1ng reverential salutalon. to Shankracharya" I 
thought th.... is something In his blasslngs and , .houfd 
not deprive my.elf of It. Th. Ayodhya dispute. 
... (Interruptions) 

{English] 

SHRI SOMNATH CHATTERJEE (BOlPUR) : That Is 
why she has won the last elections. 

{Translation] 

SHRI ATAl BIHARI VAJPAVEE: Mr. Deputy Speaker, 
Sir, the AyocJhya dispute has to be resolved. Efforts have 
to be made for a speedy hearing and .arty settlement of 
thIa dispute. TNa ~ .hould be solved at the national 
as well social levels outakie the court precincts becauae It 
Is posing a gr .. t challenge to the communal harmony In 
the country. Such a matter can beoome an election I.sue 
but by thIIt nobody toMs or gains In the elections. Now 
people are unders1andIng the things. It Is nat appropriate 
that this pemIcIoUs matter shcIutf Inger on INs. 1lte matter 
IhouId be sotved at an 8ppfOpftate time befoN It become. 
a atnus. W. want .ucceu (1fthe Iftorts being made to 
. f'8IIOIVe 1he cIspuIe. We .... rMCty 10 make our conIrIbutIon 
10 .. A OOi.liOWISY has aI80 aItMn regan:Mng the lOla of the 
Attorney General. That wlI be dilcuued In the evening, 

that's why I am not menIIonIng It. Severa' 0Iher tallM 
w .... allo Included In the dIIcuaaton. 

P ... sIdent's Add ..... was .a crtttcal "'aluetion of the 
situation pr..,allng In the country and the paid.. of the 
Governmenl The Members h.v. elq)rasaed their views on 
severallsaues. I would Ik. to make • mention of a few of 
them. The L.ader of the Oppoaftlon made a mention of our 
r.tiona with Paklatan and ha. raised certain Important 
question .Iso. 

Indo·Pak ... latlon ........ tense. n.. has been no 
let up In the flow of InIJIraIIon to our counIryllom .... 
the ~. W. hav. to ... what wit be 1M IfloJallon 
when snow .ana mellng congenial atmoapMre for a 
meaningful dialogue c.n only be CNNItid. • InftIrIIon 
stopped completely at the line of control and II the 
International border. 

ShrImati Gandhi had uked about the progreu made 
In the d.mand made to P ..... n to hand over the 20 
terrortata wanted by india. Our eftorta in thI. regard .... on 
but no progress has been achieved In IhII regard. It II • 
test whether PMls!l" Is actualy wtIng to fight ~ 01 

not. W. want to make tI claar to the people of the ·WOItd 
who urge us time and again to take InIIaIIw for holding a 
dialogue, that we do not h.ve any CIbJtcIIon In hoII:InO • 
dialogue rather w. be.eve In holding • chlogue but what Is 
the use of holding dialogues when objIcttonebla IlCtIvItiea 
continue to t.ke place. On this point we get fntamltlonal 
support .nd thoM who urge us to hold • dIatogue I",.. 
that terrorist acl>Jltles should atop. 

W. treat Paldstan .. • member of the ·SAAlItC. 
Reoently Shrima' &Mttma aware! attended the cont.nmce 
of Information Mlnfat.,.. In her vtalt to PaJdatan, Ihe 
suec.utully preserad Indja's stand pcmt for WhIch the 
should be commended .•.. (lntwrupIIona) 

StiRI SOMNATH CHATTERJEE 
apprecIa1ed her. 

SHRI ATAl BIHARt VAJPAVEE : Dada, IOtIMIIImea 
you do • good Job. 

SHRI SOMNATH CHATTERJEE: You IhouId atwa,. 
do a rlght thing, doing It som. timet C8UMa troubIt. 

SHRI ATAl BIHARI VAJPAYEE : PtIIdaSanI ruIeB 
wort( In a specIftc Myla. FIrIt we sew In Kathmandu and 
th.n in 1s1amatHld ..... ,.,... • ..."... ~ at 
the right moment. This time also he did the same 1hIng ..... 
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said they were ready to resume flights between the two 
countrl.. and sought her views In that regard. SMmati 
SWareJ laid ~t she belongs to a democratic country. 
Where there II no military rule. She has to consult others 
alto. She abide by the principle of collective responllblDty. 
If thlre Is a concrete propolal. we will definitely conlider It. 
They want to win In the war of propaganda. Now we have 
also become clever. 

There will be a SAARC Ministerial Conference on 
poverty. This proce.. will be going on and we hope that 
impediments coning In the way of heallhy Indo-Pak relatlonl 
wlHIOOfl be removed In n.ar futur.. In thll connecdon. I 
would Ike to make a mention of Srt Lanka where a radical 
pollical change has taken place. That change. ha. bMn 
welcomed. We hope peace could be restoted In Sri Lanka 
by that. We wllh them good luck. Sri Lanka Is our nearest 
neighbour We have cuhural and reHglous relations with 
them. We have helped Sri Lanka at the tim .. of crisis. W. 
put the lI1e of our soldier In danger just to save the lnt8grlty 
of that country: We made fun efforts In this regard. We 
want Sri Lanka to be able to solve Its problem and pave 
way for the country's progre.. by providing equal 
opportunities to people speaking different languag .. while 
protecting the country'. Integrity. It should prove further on 
tha pa~h of development. 

Mr. Daputy Spaakar, Sir, certain financial matters 
were also raised during this discussion. Though the Budget 
will be pre.ented In coming day. and the House wouJd get 
an opportunity to discuss the economic attuation, but I 
would like to mention one thing here. Shrl Somnath 
Chattarjee raised a question v.ry emphatically as he always 
do... It was mentioned In Shrimatl Soma Gandhi's speech 
alto as to why profit making public .ector und.rtaklngs are 
being closed down. It is but natural that such a quutIon 
would be raised. It Is a' misconception that profit maktng 
undertakings are being closed down because the Ananee 
Minister heads funds to abridge the deficit. There Is • Iogk: 
behind this move. If only loss making undertakings WIfI be 
sold then who will purchase them. 

SHRI SOMNATH CHATTERJEE: 00 modemlzatlonl 

SHRI ATAl BIHARI VAJPAYEE : Funds are required 
for modernization and disinvestment Is being done for 
collecting funds . ... (lnterruptions) 

SHRI BASU DEB ACHARIA : It Is not being don •. 

SHAI SOMNA TH CHATTERJEE : Please took Into 
this matter. 

SHRI ATAL BIHARI VAJPAYEE : AI of )IOU are 
aware that· I raised the matler In Moscow even for the 
raYlval of the Iton & Steel company. We neither want 
closure of this company nor do w. want to put /abourwrs In 
any problem but we are concerned about economy aIIo. 

SHRI BASU DEB ACHARIA : Ple .. e do It. 

SHRI ATAL BIHARI VAJPAYEE : You think of 
labourers many a time but I think of the .ntlra 1Odety. 
How.ver, we also want to make the labourers understand 
the sttuatlon for which the cooperetlon of the .ugust Houae 
Is required. 

SHRI SOMNATH CHATTERJEE: PIe .... how '11 by 
action. Ptea.e agree to It. 

SHRI BASU DEB ACHARIA : Pl.... make .n 
announc.ment to thIe effect today. 

SHRI ATAl BIHAR I VAJPAYEE : There should be a 
consensus on this Issue. Economk: reforms were not Initiated 
by us rather we have Inherited them from the prevtoua 
regime. Today, Shrl Ram Nalk has made some announce-
ment regarding gas but so far as I have been told opposltIon 
did not welcome that step . ... (Interruptlons) OppoaItion only 
wants to topple the Government The Congress P.rty Is 
lacing the. same problems In West Bengal which we are 
faCing here. 

SHRI SOMNATH CHATTERJEE You have more 
powers. 

16.00 hr •. 

SHRI ATAL BIHARI VAJPAYEE : We seldom w.nt 
economic reforms by Inviting Impopularity. But we know 
that what seems wrong or unpopular today win be right and 
popular tomorrow. Today people are feeMng difficulties but 
later on they wlH understand It. The march should not halt 
becau.e of difficulties. 

SHRI SOMNATH CHATTERJEE: WI. the Indian Iron 
and Sf", company get the money? 

SHRI ATAl BIHARI VAJPAYEE: Mr. Deputy Speaker, 
so far .1 the blU regarding wornen re.erv.tIon Is cone.med, 
we ar. ready to bring It .galn on the consensus of all 
poRtleal parties. Earlier when the bill was brought, a 
suggestion was made to evolve consensus by making the 
quota of reservation less then 33%. There w.s some .ielay 
In presenting It before Sonia ~. I am going to revive that 
proposal and wt. again present the bin on women reservation 
b.rore the House. but not for PubIclty. 
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SHR' SOlANA TH CHATTERJEE : If any dlff ... nt 
percentage is suggested by aomt, tel them bnng an 
amendment. The House will decidt. You cannot have It 
outside the Houle. 

SHRI ATAL BIHARt VAJPAYEE : I entirely ag,.. WIIh 
you. 

SHRI SOMNATH CHATTERJEE : Pleaae bring It 
.,.. the HouH. let us ... which amendmtnt, which 
p8f'Cef1tagt fa palHd. 

[Translation} 

SHRI ATAL BIHARI VAJPAYEE : I accept your advIct 
hundrad ptrctnt. Look at your left side also. 

SHRI SOMNATH CHATTERJEE: Pt.as. uk the 
M.mbers on your backsld •. 

SHRI PRAMOD MAHAJAN : M.mbers sitting on hla 
back sid. will 1Iaten, but those aItIIng by your sIdt will not 
Mat.n. 

KUNWAR AKHILESH SINGH : If a provision of 
reselVation for women belonging to backward classes and 
dalta Is made, we will support the Bill. 

SHRI ATAl BIHAR I VAJPAYEE : Mr. Deputy Speaker, 
Sir, there should be no more delay In the matter. Sometimes 
it appears that we are not aerious about the matter and 
only propagating the matter but women are benefited by 
the resalVation In Panchayats and local bodies. Women 
are already prepared to take the lead In ParUament and 
legislative AssembUes. Awarene.. gained during the 
freedom struggle helped women to participate In politics. 
W. want to Introduce thIa biU and get it passed with your 
support. 

I would Uke to thank Shrf Vljay Kumar for moving the 
Motion of Thanks on Presidents Addrua. I request the 
august House to auppolt It. 

[Englsh} 

MR. DePtiTY-8PEAKER : A number of amendmtnlS 
have been mowd by hem. Member8 to the MoIIon af 
Thankl on 1ht PfeIident'a AddNu. Shal I put •• the 
IIIntndments IDgeIher to the vote of 1ht HouM? Or, '** 
any hon. Member want any particular amendment to be put 
~ 

SHRI MANI SHANKAR AIYAR (MAYILADUTUAAI) : I 
want my amendment No.1 054 to be put separately. 

MR. DEPUTY-SPEAKER : AI the other amendments 
can be put together .xcept yours. 

SHRI MANI SHANKAR A1YAR Sir, I moved the 
following amendment : 

"That at the end of the motion, the followtng be 
1dcIed, namely-

"but regret that thtre I. no menton In the ~ 
about any propo .. ' of Union Govtrnment'a 
compensation to the farm.1I and farm iIbo&nll af 
the Cauvery .delta where harvMttd and rtpentd c,. 
have been .evtrely damaged by heavy unaeuonal 
rain. In the first week of February, 2002.-

Sir, the los... wtI8 ""'Ired by the farmers In the 
Cauvery delta In the summer kulUv'; .. uon owing to the 
non-implementatlon of the Cauvery Tribunal Award. The 
heavy un •• aaonal rains have severely damaged the winter 
samba harvtlt. Both the harvested crop and the Mmba 
crop, which was rip. for harveatlng, hav, bten dam~. 
While tha State Gov.mment has paid a meagre compen-
sation of Ra.2500 per haclare to lOme farmers againat an 
Income lois of ten tim .. that amount, the Union Govemment 
has not done anything . .•. (Int.mJptJon.} I would jUst ftnlah 
It. I would just make two stnttnCts. The Union Gov.rnment 
hu done nothing to compensate the State Govemment. 
When they glv, It for Punjab, why can they not glv. It for 
Tamil Nadu? Th. Union Agriculture' Mlnl.ter la too 
preoccupied with Uttar Pradesh to visit ramil Nadu. So, I 
request him to com. to my constItUency to ... hlmae. the 
position. . .. (Int.nupfloM) 

MR. DEPUTY-SPEAKER : I ahlll now put the 
afMndment number 1064 moved by SM Mant Shankar 
Aly., to the vote of the Hou ... 

rM am.ndment no. 1054 was put and nega~ed. 

... (Interruption.) 

SHRI MANI SHANKAR AIYAR : You ant fie Cheirman 
of the Standing CornmIttH em AgItcufIure . . _(Interrupf/onl) 
TtU Is antI-farm.,. . ... {#ntenupllona} 

MR. DEPUTY -SPEAKER : , ahaI now put togeIher II 
the other ImendmenII, wh6ch have bMn movecf, to the 
vote of the Houat. 
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... (Interruptlona) 

The amendments were put and negatived. 

[EnQIIsh} 

MR. DEPUTY·SPEAKER : I shall now put tM main 
Motion to the vote of the House. 

The que.tIon Is ; 

"That an Addre.. be pr .. ented to the President In 
the following terma :. 

'That the members of the Lok S.bh. uaMlbled In 
this Se •• lon are deeply gr.teful to the President for 
the Addre •• which he ha. been pleased to delv.r to 
both Hou.e. of P ..... m.nt •• sembled together on 
Febru.ry 25, 2002'." 

The motion was adopt«J. 

16.08 hrs. 

{EnglJsh} 

DISCUSSION UNDER RULE 193 

Current.sltu.tlon In Ayodhy. In the wake 
of Supreme Court Judgentent 

MA. DEPUTY -SPEAKER : The n.xt Itttm • dlaQuulon 
under Rule 193. 

Tho hon. Members, the discussion on the .tatement 
m.de by the hon. Prime Mlnist.r reg.rdinu the cutNnt 
sltu.tlon In Ayodhy. In the wake of the Supreme Court 
judgement under Rule 193 has been .dmlhd In the name 
of Shri M.nl Shankar Alyar. He hal requested me to allow 
Shri S. Jalpal Reddy to raise this discussion on hIa behalf. I 
have allowed SM S. J.lpal Reddy to rat •• the dlacuaaton. 

... (Interruptlons) 

Hon. Members, order ple.se. Hon. Members can go 
out orrem.ln In the House but they do not block the way. 

SHRI S. JAIPAL REDDY (MIRYALGUDA) : SIr, Iris. 
to InItiate the discussion on the .t.tement made by the 
Prime MItUtM' on the 14th of March . ... (tn~) But, 
Sir, a lot of .... r h .. slne. ~ In VamunL On 15th of 
March, that Is, yesterday, WI we ... apprehending • lot of 

things to happen. It was a fateful day It was to put In the 
f.mous words of Shakespeare, the Ides of Maret.. But 
happIty the 15th of M8fd11l.1tned ouUot. a glorious day In 
the htstoryot indian democracy. It Is happily behtnct .... 

On 15th of March, the majesty of law has tItumphed 
and theretore, the peace has prevailed howeYe, precariously 
lor the p ..... nt. Th. tIibute for this hlatoltc achievement 
should be paid to the rasllence, the genius of Inclan 
democracy. 

The credtt must be given to the Supntme Court which 
has become the last bastion of our secular democracy. 

Sefore I d •• 1 with the ImpUc.tIons of ,hila dun to 
which our Prime MInister has kindly referred, let me try and 
put the problem In perspective. OUr Prim. Minister hu 
long remained a Jgsaw puzzl.. Ther. is a humongous 
hiatus, a gigantic gap and a Gargantuan gun. 

MR. DEPUTY-SPEAKER: You seem to be .,.ty Iond 
of the word 'humongous'. 

SHRI S. ·JAIPAL REDDY : There Is a Gargantuan QUI 
between this pubHc image and private reality. Wh.t II the 
public image of our Prime Mlnlstar? It Is that of • reuonable 
moderate. What Is the actual reality? In my conaidef8d 
view, I could be absolutely wrong. 

SHRI VAlKO (SIVAKASI) : You are .lways. 

SHRI S. JAIPAL REDDY: In my conslt1ered view, his 
im.ge Is that of a flexible hard-Uner. I never subscribed 
and, at any rate, I long since ceased to subscribe to thIe 
myth that our Prime Minister Is a malleable moc:Ierate. 

Sir, each time he rises to speak he flaunts the NDA 
Agend. as though It Is a p.nacea. During the last four 
y .... , everything has been Implemented except the NOA 
Agend •. The BJP-Jed Govemment has been ImpIementtng 
Its pat'dtl .genda, that ia, the ao~1Ied hidden agenda 
which Is no longer hidden . 

Sir, when I ..... rred to 6th December a ooupfe of dliya 
b.ck, I was not referring to 6th December of 1992. I was 
referring to 6th December of 2000. n la on that day our 
PrIme Mln/ater wu bold to say 1hat RMn Janma Bftooml 
movement waa a manlleltatlon of ndonal MI'diMnt; and 
that led to • new ~,.y on account of whIoh this 
House witnessed a heated. prancMd dIbIIte, But at ... 
time our ·PIIma MInNIter wu given one year's ..,.,. by 
the Sangh Parlvar. He then- •• Id : "I would .... 1M 
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problem In one VHr from now". He HCUNd this Npfteve at 
1hat 1Ime and when that one year wu o .. r, b V.H.P. 
..m to the Prime MInister through the good offtces of 8M 
George·· Fernandes, who Is a man for al/ seUOM and aN 
reasons. 

The Pttme Minister said, "He woutd reter the 1994 
judgment to the Law Mfnlat8r.· Pteas. note. Sir. h. did not 
say: "He would ref.r to the Law Ministry." Th .... we,. many 
Press reports in the first and second weeks of March. The 
Government wu of the view. that aymbolc pula could be 
peImIlted. None of these reports wa. contradicted. The 
l61ancebeapaaks volumes of the conaplracy. 

Then, Shrl Vishnu Kant Shastri arrived on the scane. 
i have no problem with him. I do not mind eallng him a 
paragon of condlutlonaJ punclllousness and Incamationof 
gubemIItorial judlclbusness. . .. (lnr.nuptlons) smc. f haw 
been asked' to avotd negatlYeexprastiona,I am utlng 
perfectly positive eJCpNuIons. He met 1ha PrtnN MInIster 
and came out. H. dtd not tose aven five· minutes. He went 
before an the TV craw and the Prus - national, international. 
raglanal. v.macular or whatever It is - and said: "What Is 
wrong In doing puja? ... {lnterruptions} How can anybody 
stop?" I am not going Into the past of Shri Vishnu Kant 
Shastri. .. 
[Tran.,.tIon} 

SHRI SOMNA TH CHATTERJEE (BOLPUR) : He was 
a class friend of mine. 

(Englsh) 

SHRI S. JAlPAL REDDY : Shri Somnath ChdefjN 
says, "He wu his cIUs..ft1end: I do not know whether he 
f .. .cand .... cl; 

SHRI SOMNTH CHATTERJEE H. was good so 
long a. h. was with me. 

[Trans/atlon1 

He was ruined when he went there. 

(Englsh) 

SHRl S. JAIPAL REDDY : Shrt VIshnu Kant Shastri 
w.nt a day bef<n the rnatl8r was hMfd by the Supreme 
Court. ,.. the Governor of Uttar Pradesh, when Uttar 
PradMh Is und8r President'. Rule. he stalad clear1y and 
cangorlcalty that shlIa pujan could go on. 

11.1 ....... 

(Of!. RAIHlvANIIH Pfww) SHIH In the Ch.u, 

Now. everybody knew what the Government was up 
to. But after the Attomey-General pJtaded In the Suprem. 
Court In a manner he pleaded, what did Shri Sorabjee say 
to the Press? He says : ~He made It clear that he was not 
airing anyone's view - I am quoting from the HindU of 14th 
Match - neither of the Government nor that of the Vishya 
Hindu Parilhed. He was otherwls. giving out his own view. 

May I quota The Hindu of the same day, March 14th? 
The Attomey-GeneraJ had argued in the court earlier In the 
day. Thi. I. by the PrIm. MlnI.t .... "The Prime Mlnlst .... 
Shrt Alai ethari Vaj)ay .. today made It vary clear that the 
Attorney-aeneral, Soli SorabJee. had presented the 
GcMtmrnent's view In the Supfwne Court in the matter of 
allowing a symbolc puja on acquired land In Ayodhya." 

So, the Aaomey-Gen8l1ll wu 8fgUing mote outside 
the court than Inslda the court. Ha add,.SMtt the 
International P ..... for more than an hour. One could hear 
him speak on tve TV. I would Ike to know a. to who was 
being COfT8C1, Was the A1tomey-General misleading the 
country or was the hon. Prim. Minister misleading the 
country? 

Now. I will come to another thing. There was a similar 
contradlotlon between what the Law Mlntshtr said on 13th 
March In Aajya Sabha and I WIll quote from what the Law 
Mlnts .. r said. 

SHRI VAlKO : He cannot quote the proceedings of 
the other House. 

SHRI S. JAIPAL REDDY : Under Me 345. loan refer 
to any poley statement made by the Mlniste,. I am quoting 
the 1uIe. I was ready with SM Valko's point of CMder. 

this Is What the Law Minister said on 13th 11$&" In 
Rajya Babha. "The Attorney-Ganeral appeared on behalf of 
1M Goverriment of india. on being asked by tha oourt 
about the Govemmtnfs stand at ..... on the Government'. 
reading, an IntetpNtdon of judgemanl In Fal'Ooqi'a ca.e. 
tampotary UHf of the undlaputad land for pelformlng • 
bItaf pull was nat par I. PfOhIbIted: It was the case of tha 
Law Minister that this we. the po.tItion Off the Government. 

SHRI SOMNATH CHATTERJEE: Of course, ha. to 
be! 

SHRI S. JAIPAl REDDY: HoweY.,. the AtIomey-
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[Shrl S. Jal Pal Reddy) 

General was saying, he wa. not arguing the Governmenfs 
cas., he was offering his view as amicus curle, as great 
friend of the court, Indeed a great friend of the courtl When 
the whole House and the country rose In Indignation against 
this contradiction, the Prime Minister on 14th March, when 
he made a statement 1n the House, said the following : 

"h I, the constitutional duty of the Attorney-General to 
interpret a law or a judgement of the court. When 
asked by the court to do so, this II what A1Iomey· 
General did. When the Supreme Court asked him 
yelterday, even the symbolic puja on the undisputGd 
land In Ayodhya was pennlsslble" 

There Is a contradiction between what the Law Minister 
said In Rajya Sabha and what the Prime Minister said In 
Lok Sabha the following day. Sir, thell are huge 
contradictions which cannot be wished away at all. 

I know, my friend Shrl Arun Jahley who Is erudite and 
resourceful will rise and say, 'Shli Jalpal Reddy, you are 
dun·wltted, you do not discern the delcate distinction 
between the disputed site and the acquired land. 

I would Ike to lay as a Iterate layman to this legai 
luminary that the Governm.nt Ia the .tatutory receiver both 
for the disputed she and the acquired land. You .aId It In 
the Presidents Address. Since you are the statutory receiver, 
you would maintain the .tatus quo. That proml.e ot 
maintenance of .tatus quo waa squarely applc.a. to both 
the place. and thla dlstincIIon wu not only dubIoua but 
al80 It was dangerous. 

After the somersaults and ahenanlgans by the 
Government and Its Attorney aeneral, the NDA partners 
reacted Uke ~lted lovers. The NDA was taken for granted. 
The country was taken tor a ride. We have been saying 
this tor the last four years. I said this in 1998. 

AN HON. MEMBER : Were you In Congress at that 
time? 

SHRr S. JAIPAL REDDY: No. I have been contIItent. 
I was not In the Congr ... Party. I wa, In Janata Oal and 
said that.· This NDA Is not a cue of love marTIage. Love 
marriage In our tradition I, called aendherva Vlvah. It Is a 
case of forced marriage. It Is not a marTIage of convldlon. 
It i, a marriage of compulsion. ThIs manta;. of oompulllon 
In our tradition Is called RaJcsh .. h Vlvah. 

OUr Prime Minister was complaining ~ my hug. 
EngNsh phrases. When I used this Telugu phrase or Sanskrit 
phra.e In Hyderabad, my TOP friends and BJP fliends rose 
In revolt. 

SHRI K. YERRANNAIDU (SRIKAKULAM) : What II 
your marriage In BIhar? 

THE MINISTER OF ENViRONMENT AND FORESTS 
(SHRI T .R. BAALU) : I have a point of clartficatlon. I want 
to know this. What is meant by Rakshash Vlvah? RaJcshash 
means Asura. Kindly withdraw this word. It Is not correct on 
the part ot a parUamentalian Uke SM Jalpai Reddy. 

16.28 hr.. 

(MR. DePUTY-5P!NCER In the Ch.", 

It is not fair on the palt of you to cal Itt. NDA 
partners as having Rak.hash Vlvah. It Is not correct 
... {Int.nuptlons) 

. 
SHRI S. JAIPAL REDDY : Our Prime Minister Ie • 

Sanskrit scholar in his own way • ... (lntemIptIona) AccordIng 
to our Vedic tradition, It Is called RaJcsha.h ,Vlvlh. " the 
phrase Is permissible In our Vedic tradition, I do not know 
how It Is Impermissible here. 

SHRI T.R. BAAlU : No, It Is very much un· 
parliamentary. He should withdraw his word. 

SHRI KHARABELA SWAIN (BALASORE) : Shrt JaIpaJ 
Reddy, what about your marriage with the CqrIgress? Is It 
Rakshash Vlvah or not? 

MR. DEPUTY-5PEAKER : I will find out. " It Is un· 
parlamentary, I will expunge It. 

...{Intenuptlons) 

SHRI KHARABELA SWAIN : You were 10 far in 
Janata Dal. What about your marriage with the Congress? 

MR. DEPUTY·SPEAKER : Shrl Kharabela Swain, 
pleas •. 

... (Intenuptlona) 

MR. DEPUTY-5PEAKER : I wiN find out 

SHRI S. JAIPAL REDDY : I would Ike to make one 
thing clear . ... (lntenuprJons) 

KUMARI MAMATA BANERJEE (CALCUTTA SOUTH) : 
He had got the best parlame!*rtan award Ia. year. But 
he Is UII"g some ftlthy language • ... {IntenuptIons) 

SHRI S. JAIPAL REDDY : Sir, I am not yielding. 
... (Intenuptlons) 
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KUMAR! MAMATA BANERJEE: He cannot ny that 
the NDA Is a raJcsh ....... (Intenuptlons) He cannot un that 
word. It .hould be expunged. Otherwise, h. should not be 
allow*' 10 speak. 

SHRI VAlKO : H. Is fond of gandharva vtvaha. 
... f/ntenuptlon.) 

MR. DEPUTY-5PEAKEA : Shri Valko, If It Is un-
parlam.ntary, I win .xpunge It. 

SHRI SOMNATH CHATTERJEE: You do not ret.r to 
the marriag'; you refer to the off8prtng. 

SHRI VAlKO: H. Is fond of changing parU8s. H. 
doe. It very otten . ... (lnt1rrt.lJ'tIons) 

KUMARf MAMATA BANERJEE: How can heabuH 
everybody? 

MR. DEPUTY -sPEAKER : I have already gone on 
record. If It Is unparlamentary, I wlH expunge It. I will took 
Into It. 

... (lntenuptJons) 

SHRI S. JAIPAL REDDY : 51r, pi.... organl •• 
some coaching. I am pr.par.d to off.r my •• rvlc ••. 
... (Interruptlons) 

{Trans/don} 

SHRI LAL MUNI CHAUBEY (BUXAR) : Mr. Deputy 
Speaker, Sir, he ha. used un-parlatMntary word and the 
word he used day' before yesterday hal allo the same 
meaning. It Is wrong • ••• {JnfMUpfloM) 

MR. DEPUTY -SPEAKER : I have already stated that 
the objec1Ionabte word Win be expunged. 

SHRI LAL MUNf CHAUBEY : Mr. Deputy Speaker, 
Sir. they ant teeing Inferiority complex. 

(Engf~hJ 

5HRI S. JAfPAL REDDY : It I. only a flguratlv. 
• xpresalon. ...{Intenuptlons) 

5HRI VAlKO : Sir, he ha. attrfbuted the word 
'talcshau' .... {Intenupflons) He .aId that w. were unit*' by 
force but on our own we have com. togeIher. W. are 
united by coheslvenea, with an Iov. and affecllon but what 
about their retatJonship In Bihar with 8M Lalu Pruad? Let 
him explain that. ... {lnterruptlons} 

SHAI s. JAIPAL REDDY : SIr, I WIIh 10 ctaltfy to my 
old fftend Saw and to Mamata dldl that I never said 
anything against NOA partners. I ductlbed the NDA In my 
own flguratfve languag.. . .. (interruptions) 

SHRI VAlKO : 00 not indulge ,ttl WOfdplay now. 
... (Interruptions) 

5HAI S. JAIPAL REDDY : Do you wlnt to Impoae a 
censorship on m.taphor. and figures of speech? 
. .. (lntemJptions) 

SHRI VAlKO : He used a very bad word yesterday 
and he has been allowed to apeak today . ... (lntenupflona) 

SHRI S. JAIPAL REDDY : I did not .ay anything - I 
am making It clear - by way of pollical reflection on any .'ngIe NDA partn.r. I merely made a comment on thta 
strang. orealure caled NDA. 

SHRI 5.S, PALANIMANICKAM (THANJAVUR) : How 
do you .xpIaIn your a/lance with the CPI(M) In moat of the 
States' You explain that first and then come to tal< about 
NDA paltn.rs. ... (Interruptions) 

SHRI VAlKO: It wu he who called 1M eong .... 
party a NazI party. 

SHRI S. JAIPAL REDDV : Arat of aU, I never aald 
that. I repudiate that. ... (lntMuptJona) 

Our Attomey-General has been decorated with the 
Padma Vlbhuahan. For his fabuloua forenIIc teat on the 
13th In the Supreme Court, I auggeat that he be decorated 
with the Bharat Ratna. 

Whatever the Idnd of speeches we lMke heN, they 
would not cause ,any dIatutbance In the States. My friend 
5h1t Vlnay Katlya, .. not h ..... I have no peraonaf anlrnosIIy 
here. None of ~ harboura any anfmollly tawa. anybody. 
I really admire the power of hi. speech. He made one 
combustible comment and set the Dal Lake on fire. The 
omate ordons of Jlllpal Reddy or pedanttc perorations of 
Somna1h Chatterjee can do nothtng. 

Th.refor., we are very weak. We are meek people . 
We ar. not a. powerful u people Ike Vlnay Kallyar. We 
are not opposed to yagnya. What thIa country needs .1 
Mahayagnya for peace for communal concord, harmony for 
the prog .... of the country. PIe ... perform the yagnya, we 
shal d perIIcipat8 In that ... {Int«nIptIons) 

I come to .,hIIa dnn. Nobody Is opposed to thHa 
dun that took place yeatMIIIy. 
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SHRI SOMNATH CHATTERJEE: No, I am. 

SHRI S. JAIPAL REDDY : n It happens among the 
community leade,., among the leaders of reBgIous groups, 
among private ctltzena, It Is perfectly okay. Becaun It has 
happened outside the acquired land, It did not InYOlve the 
order of the Supreme Court. I am happy to say and repeat 
that the Supreme Court'. order was not violated. That 
redounds, aa I saId betore, to the resounding glory of the 
lnettan democracy. But the snag Is, an official from the 
PMO looking after Ayodhya Cell was flown In to receive It. 
Therefore, shila daanwas polluted by Illegal activity. It is 
not only Ihat, Sir. It Is not only a grave lIIegaBty, I am afraid, 
It .tarted another vicious circle, I am afraid, this shlta daan 
will become another mill atone around ttQ Government's 
neck. My leader Is aaylng no, It Is another abatro .. around 
the neok of the Government. Therefore, my pin to the 
Government, to the han. Prime Minister, through you, Mr. 
Deputy·Speaker. SIr, Is that If It Is a millstone around the 
neck of the GoYemment, we would not bother. Plea" see 
that It doe. not become a mlH stone around the neck of the 
nation. 

SHRI KHARABELA SWAIN : Sir, I rise to congratulate 
the hon. Prime Minister for the very apt decision he has 
taken for ob.ylng the ord.r of the Supreme Coult. Supreme 
Court means, the order of which Is supreme. I think after 
the hon. Prime Minister ha. made his speech while replying 
to the Motion of Thanks on the Address of the han. 
Presld.nt and while he has v.ry etaborat.1y replied to the 
questions with r.gard to Ayodhya iSlue, there il hardly any 
scope of any debate. It Is a virtual drag. Th. discussion II 
a totaUy useless, unnecessary thing aft.r the han. Prim. 
Minister has already repled to all the qu.stlons. But It has 
got to be • drag because th .... are hon. Membe,. from the 
other Iide who will have to expr ... their command over 
English Victorian English. People will have to utlbe their 
Englah words, like faux pas, humongoul, gargantuan guI, 
punctiHoua .tc. 

Thev used such words and such words were being 
utilised so that even persons like Shri Sonmath Chatterjee 
and Shri Sontosh Mohan Dev will also not be able to 
understand them . ... (Interruptions) 

SHRI VAlKO : He himself doe. not understand. 
... (lntenuptlons)· That is the problem. You ask htm the 
spelling. ... (InrerrupfioM) 

SHRI KHARABELA SWAIN : So, such WOfde Ike' 
committed by the hon. Prime Minister on the nation' were 

. e....- as ol'Cllnd by !he ChaIr. 

used. Then the Press would say : 'Oh. What • ma"" of 
EngMshr. 

SHRI VAlKO: Sir, those remalks have been 8XpU1'1g8d. 
Those remarks should not go on record. 

SHRI A.C. JOS (TRICHUR) : No, they have not been 
expunged. ... (Intenuptlons) 

SHRI VAlKO: They have been expunged. You 8M 
the record . ... (Intenuptlons) 

SHRI KHARABELA SWAIN : Sir, I mean to say that 
such words will be utiMsed so that everybody witt say, the 
EngHsh media will say : 'what a mast.r 0' EngHsh • he has 
b.en attacking the Prime Minister of this country and h. Is 
not .ven apologetic about It'. Sir, It Is only a ... -elevatlng 
affair, Just trying to prove that 'I am such a great master of 
Engfish, I know the Victorian EngDsh and I can utilise It and 
I can befool everybody'. This Ie the 1h/ng. OtherwIse, without 
those high-sounding words, I did not 1tnd • single .entHoe, 
a single word of any importance which has not been told 
outside, which has not been told in the Rajya Sabha or 
which has not be.n told here also. 

He has mad. a refer.nce that the whol. country rose 
in Indignation. I am particular about the use of the word 
'Indignation'. Sir, i Will show you the 4th February, 2002 
Issue of the magazine The India Today. I ~II just quote 
from It. The heading Is : 'Mood of the nation - return of the 
miltant Hindu'. Now, this India Today people almost every 
five to six months conduct an opinion poll and they say as 
to what Is the mood of the nat/on. Here, In this article on 
'Mood of the nation' the question asked was : 'VHP has 
thre,tened to start the construction of Ram ternpW at 
Ayodhya from 12th March. 00 you want the temple 10 be 
buih immediately?' Forty-thrH per cent of the peopte have 
supported It. For the question on the courts to resolve the 
matter,. the support was 20 per c.nt. For the queatlon on 
the Government to Initiate dialogue, the support was 16 pet' 

cent and for the question whether the Babri Masjld 18 to be 
rebuilt, the support was five per cent. For the question on 
maintaining status quo. the SUf)port was only four pet' cent. 
I repeat, the support was only iour per cent tor the question 
on maintaining stalUs quo. It is not an Indlgnalon. The 
country was happy that the Hindu mind has b"n respected 
and both the han. Prime Minister and the hon. Attorney 
General heve agreed. I tully agree with this sentence said 
by the han. Prime MInister when he proudly said earler 
that Ram Janam 8hooml Is a manifestation of netlonal 
.entlm.nts. It Is true. I say that 85 per cent of the Hindus 
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and ..,. 1M SIkhs. ... 8uddbIsIa. 101M of the ChMIana 
and eYen aome of the Mullmshave supported what the 
hon. Prime Minister has Hid. 

It is not an indignation. The Indignation might be with 
some of the people sitIIng on the other side portraying 
themselves to be the so-caUed secularists. This Is not the 
mind of this country. ThIs Is not the mJnd of the people of 
this country. 

I am coming to the point that let us go to what the 
Attorney General has Interpreted the law with .-gard.to 
Farooqi's case In 1994. The Attorney General has Interpreted 
It In this way : 

"The temporary use of tne undisputed adjacent land 
for the purpoH of perfonnlng Puja was not per se 
ptOhibited Met would not violate the .tau quo ord8f' 
pa.... by the SUpreme Court as this status qW 
order was reasonable, referable only to the disputed 
site and not to the acquired land," 

Is It untrue? Is It not the judgement which was given 
by the Suprwne Court In 1994? " that Is so, with regard to 
embargo, hon. Ja"l Reddy said that there was a distinction 
between what th.e hon. Law Minister said, what the Attomey-
General saki and what the han. Prime Minister said. What 
Is the dI8tinctbn? They Hid thai there was an embargo. 
Whalla that embargo? The embalgo Is that the Supreme 
Court has said that : 

'This property cannot be transferred until aU the suits 
are finally .aettled. Until the litigation com .. to a final 
concMIon, there WIll be no transfer of property.-

I agr" that the Supreme Court had given thIa verdict 
Ilk. this only. But what does the property mean? The 
embargo on transfer till adJudlcaUon relate. only to the 
disputed areas, while transMr of any part of the exce .. 
area. • •• (Interruptions) 

Sir, I know that Shri Somnath Chatterjee Is a very' 
good Advocate. even If nobody solctts his advice, he 
simply goes on' just ptOmpIng othars. I do not require his 
he~. Let him be a great Advocate In the Supreme Court. I 
do not require his ~ . ... (In"~) Sir, I would appeal 
to you that he aMay. chuIIMI me In this House for juat 
opposing him sometimes. Kindly uk him to behave also. 
He Is. a vary .enIor man. ThIs I. not eJlP8Cl8d of him. 
... (lnttmUp#on$) It Is because I alia know how to use my 
tongue and he has got the lUte of my tongue In the past. 
... {lntel'1UplJoM' 

tAR. DEPUTY-8PEAKER : Now, you COIM to the 
subject. 

SHRI KHARABElA SWAIN : Sir, I will appeal lie) you 
to uk him to keep quiet. 

The thing is that the embargo on transfer till 
adjudication relates only to the disputed land, while transfer 
of any part of the exce.s land, retention of which tIU 
adjudication of the dispute relating to the disputed a,.a, 
may not be necessary is not Inhl',1ted tiD then. There have 
be.n so many Governments fro.n 1994 to 2000. Any 
Government could have transferred that acquired land to 
the Ram Janma bhooml Nyu. Ram Janmabhooml Ny •• Is 
the sole owner 01 the property which has been acquired by 
the Government of Incb. Anyway, this hal not been 
transferred by any of the Governments. SuI Is It not a fact 
that these 17 ac.... of area Is undisputed area? WIth 
regard to this partlcuJar judgement of March 13 also. what 
did the Supreme Court .ay? I am just quoting what the 
Supreme Court has also said thl. lime : 

"At pre.ent, even If it Is the correct reading of 1994 
order. we wiN not allow any pooja which will escalate 
the ./tuation." 

What does It mean? It means that legally, tha 
Government is correct, but because It may escalate the 
situation, becau.. It may create tension, th.y have not 
allowed It. And the Aftorney General was also per1ecUy an 
right when he also Interpreted it in such a way. 

Let me te. rout Sir, that the Attomey General Ia not 
a Secretary; he Is not a Government employ .. ; he .. a 
consti\Utionet entity; he I. a consUluttonaJ authofity. He can 
allo go to the court and .ay that thl. II hts correct 
Intelpretatton of the law. He cannot always be guided by 
what the Government .ay •. He can alwaya say that this I. 
the law. Attorney General Is the law Offtcer not only of the 
Government; he Is the Law Officer of the country; hell the 
Law 0IIIcer of the nation; he Is the Law OffIcer of the 
people of ttu country. He hal also got an Independent 
right to lntef1)ret the law and he has Int8lpf'et.ct II In his 
own way. He has told thIe on theteleYtslon. He has made 
hit commenta In front of the foraign media and everybody 
and sakf that he had Inte'Preted the law In Ihat way. So, I 
mean to MY that 1M Interpretation Of the Attomey GentQ. 
of india Is abSOUely perfect becau .. he has alrHdy gone 
through the minds of the people . 

Sir, finally, why the Atlomey General sakf eo, I juII 
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(Shrl KharabelaSwaln) 

want to put forth one of the reuons befor. you. The han. 
Members In the Opposlllon .say that the entire country Is 
against this, the enttre country Is Indignant. May I uk them 
the question : "How did we come to power thenT They 
have all opposed us, they made us untouchables, they 
went against us and they wanted to consoldate the MusBm 
votes against us. That Is the reason for which the Mus.ms 
always ,..sort to tactical voting. Who can defeat us? They 
may just go on voting for them. and that Is all right. 

They created such a situation In this country, that the 
majority community of this country thought that there Is a 
party which. at ltast. after 50 years of Independence, Is 
speaking for the majority people of this country. 

Sir. I am proud to be a Hindu. One 0' the foreigners. 
one of the outsider., attacked U., destroyed our most 
beloved place of worship and built a mosque on that. We 
kept quiet becau.e we could not rata.ate at thai time. The 
structure wa. a blot on our mother India. It Is a matter of 
shame that such a structure was there. At. a Hindu, I can 
proudly say that It was a matter 0' shame. 

I win give you one simple example. When the Russians 
vacated Poland, after a long time 0' subJugation, do you 
know what the Poles did? They destroyed the Church that 
wa. constructed by the Russians. The Poles are also 
Christians, and the Church Is a Christian relglous Institution. 
However, the Poles first destroyed It because they thought 
that this was a national Indignity, this was a blot on the 
Pol.h nation. That Is why, they destroyed It. 

Hon. Atal, Is here, hon. Advanl, Is her.. They have 
said that It was a shame becau.e they did not want the 
structure to be demolshed In such. way. I ag ..... They 
are leaders. but for millons and mllions of Hndul of thIa 
country, that was a matter of a dream coming true, that 
was a maHer of great pride that such a blot had been 
removed. I can dare .ay In this House that I am not 
ashamed that such a thing happened. 

I will conclude with one sentence that the people of 
this country have given a mandate to Shri Alai Blharl 
Vapayee to rule this country with 25 other parties as 
partners In the National Democratic AIIanee. We have a 
mandate, we have a Common MInImum Programme. He is 
ruing the country according to that, and he wtII go on ruing 
this country according to the Agenda ot the National 
Democratic Allanee. I agree that the Nlngs of the Supreme 
Court are IUpremt .... (IntetrupfIons} 

SHRI S. JAIPAl REDDY : Sir. I am on a point 0' 
order. 

MR. DEPUTY-SPEAKER : What Is the point of order? 

...(lnterruplJons) 

MR. DEPUTY-SPEAKER: Hets raising • point of 
order. 

SHRI KHARABELA SWAIN : The Supreme Court'. 
ruHngs are also supreme. 

MR. DEPUTY-SPEAKER: He is raising a point of 
order. 

... (lnterruptlons) 

THE MINISTER OF STATE OF THE MINISTRY OF 
ROAD TRANSPORT AND HIGHWAYS (MAJ. GEN. (RETO.) 
B.C. KHANDURI) : Sir. can we have the rule under which 
the point of order Is being raised? Can we have the rule 
ple .. e? 

SHRI S. JAIPAL REDDY: The rule says . ... (Interrup-
tions) 

MAJ. GEN. (RETD.) B.C. KHANDURI : Which rule? 
Please quote the rule . ... (Interruptlons) 

SHRI S. JAIPAL REDDY: The rule says that no hon .. 
Member can make allegations against a particular 
community. and what Is more, he Is justItyIng the demoltlon 
of the Babrl Masjlcl, which has been admitted as a clim. 
both In law . ... (Interruptlons) 

SHRI KHARABELA SWAIN : Sir, you ask him the 
rule. I am having the rule book, let him quote the rule. 
... (lnterruptlons) I conclude with the .. two simple 
suggestions. Sir. the hon. Prime Minister has already told 
that he appealed to the hon. Court. 

MR. DEPUTY-SPEAKER: If any obJectIonable things 
ar. there, I wlH look Into It. 

... (Interruptlons) 

SHRI E.M. SUDARSANA NATCHIAPPAN (SIVA-
GANGA) : But a Hindu loves an the people. Vedic studies 
say that a Hindu should love aft the people and that there 
should not be any discrimination. ...{lnterruptlons) 

SHRI KHARABELA SWAIN : Sir, as the hon. Prime 
Minister has already said, the Government has appealed to 
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the Allahabad HIgh Court to hold day-to-day hearings on 
the Ayodhya cue and give Ita verdict. Through this House, 
I .Iso appeal to the hon. Supreme Court and the hon. 
Allahabad High Court not to sit over the case, but to give a 
verdict; Whether It goes in favour of Hindus or somebody 
else. let the court {,live Its verdict 

My I.st suggestion Is, SM Atal Blhari Vajpayee and 
Shri L.K. Advanl should conllnue the process of dlalogu •• 
The process of dialogue with the MusHms and Hindus, 
which was started by HIs Holness Sh.nk .... chary. of 
Kanchl Kamakotl Paath.m, should continua. Through that 
process ot dlalogu. Shrl Atal BIh.ri VaJpay •• •• Gov.mm.nt 
can bring In cohesion and provide • just settlement to the 
Ram Janam Bhoomllssue. 

SHRI SOMNATH CHATTERJEE: Mr. Deputy Speaker, 
the poiraon that has just now baan spre.d ev.n Inside the 
House Is from • BJP Member. He has aaId these thing In 
the presence of the Leader of the House, the Prime Minister 
of India; another very t.U le.der of BJP SM LK. Adv.nI, 
the Home Minister of India; and other senior leaders of the 
BJP .nd nona of them raised any objection or made any 
prot_I I repudiate It. I repudiate the sordid .ttempt that Is 
being made to spread the cancer of communalsm, hatr8d, 
.nd bigotry, taking .dv.nt.ge of the floor of this Houle. I 
can only request my friends who consider themselves 
secular - whichever side they may be oh, I am not pointing 
out to anybody - to ponder over It and decide for themselves 
which way they want the country to go. 

Mr. Deputy-Speaker, this m.tter Is not such a naive 
matter. We have an respect for the Prime Minister, In spite 
of Stm Jafpal Reddy's descrtptlon of him as a flexible hald-
Uner. This Is the first tim. a Government-sponsored. 
Govemment-arranged. dnct .ttack on 'the secular character 
of this Constllullon took place where the Cantral Government 
Is Involved up to Its neck. We an know the genesis of this 
~. How did It reach the flash point resulting In that act 
of natlon.' shame of 6th December, 1992? 

Mr. Home MInister h.s, only the other day .t Amtlblar. 
publcly proclatmed that he came to be the Home Mtnist8f 
of India bee.use of the Ratti Yan he und8ftook. He said 
that that Ratti Yan had l'HUIted In the assu~n of 
poww by BJP In this country. They may extol It. BUt It II 
because of that. that today 1M P.rlamenl of India, the 
high'" damocndIcbody In the country, II dIscuuIng • 
apacIIIc MOIIon .. to the future of this country, .. to 
whether 1hIs country wit remain untted or not. 

taking place on this when the m.tter Ie IUb judice? The 
Pri'J'8 MInIster. or the Government, through the Presldert. 
Address has made his commitment. Then. why do ~ h.ve 
to discuss It again? 

17.00 hr.. 

Then why do we have to discuss It agaln? It Is 
because those are becoming anti-assurances. So far u 
these Issues are concemed, this Govemment says one 
thing but does quite to Its 0pposl'e. It Is because they want 
to keep It aNve. This Is the Issua '" nlch h.s given them the 
taste of power. They know how at appropriate IIIMs It has 
to be revised and revived. Sometimes Ihey haye to kwap It 
low and Sometimes they have to show that they have given 
up their real agenda so th.t this flock may be kept together. 
But from time to lime they go on In.lIgatlng, somallm .. 
through VtlP, sometimes through Nyas. and sometimes 
through Baj ... ng 0.1. This Is happening repeatedly onl 
after another. 

Sir, about the recent Incidents why there is 80 much 
concem throughout the country; why the Govemment of 
India have to send p.r.-mlltary forces under the spada' 
provisions for the maintenance of law.nd older al Ayodhy.? 
Why? It Is because they cannot control them as they would 
not Isten to the Supreme Court ordlr. 

Even '1estelday a VHP rep,..entallve said; "We ara 
not bound by the Supreme Court order: They are 
confabulating with the Prime Minister regularly. Evan after 
the Supreme Court older of 13th, yesterday It wu MId by 
the VHP. A venerable man, Mahant Paramh.na threatened 
to commII luk::Ide bee8UM he wu not aatIded with the 
Suprema Court order as well as tt. Govemmenrs "nd. 
The InIernatonaI SecfMary.Q8Il8faI of VHP says : • Wei, 
however, we .... commIIIed 00,. .... ever allar !he Supreme 
Court judgement.. II w .. said by Iht IntemdonaI .~IY
GenaraJ of VHP; " I am wrong, pIaaM CIOfNCt me. 

Thent'ore. extraordinary precaution. wlr. takln. 
Obviously., Shri Atal Blharl Vapay .. cannot afford .nother 
'8th of December 1982' to happen In this countly bacau.. 
they know that otherwIM their Govemment would go In a 
day. whlllYlr may be the lO~allad affinity between them, 
they knew th.t 

Tharmra, 'Iou had to take ew.ordlnary pracautt--nary 
stepa, not for love of malntenanca of sfatu. quo but for the 
sake of your Govemment, Mr. Prime MInIsterl WI had 
been repeatedly requesting you, My. Prima Minlater what 
was Ite basts on which you gave the auuraftCe to the 
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[Shrl Somnath Chatterjee] 

people of this country, to the nation that by 12th March, 
2002 this Issue would be, resolved? . ... (Interruptions) ... n 
Is In the. record of the House that you were anady hofdlng 
discussions with various persons. Old you expect to resolve 
It? You hoped to resolved it. Very wen, I concede your 
hope to resolve It. But there must hive been some basis 
for your hope. It just did not come up or come down from 
the air. We asked you that very day here, "Mr. Prime 
Minister, with whom are you talking? How do you hope and 
what Is the buls of your hope?" But you did not divulge 
and we really did not pre.s It because we thought that as 
Prime Minister, you must have the authority, must have the 
full opportunity to do It; as the Leader of the House and the 
Head of the Government, you must be having Information 
and you must be knowing which are the parties or which 
are the organisations with whom to talk to. But never ever 
w. were reported thereafter that there was no chance of 
any solution by negotiations until you, Mr. Prime Minister, 
decided to addr... a BJP election meeting In lucknow on 
15th February, 2002 that there was no longer any chance 
of a solution by negotiations. Therefore, the only thing left 
was -. as mentioned during the Presldenfs Address - It 
should be done either through negotiation. or It should be 
decided through the court. 

In spite, of your categOrical statement through the 
President's Address denv.red by the President of India, the 
VHP, the Bajrang Oal, the Nyu, etc. have been openly 
thrtlatenlng to go on with some sort of shll. puJa Inside the 
acquired land. They say that they are paying respect to the 
court order, so far as what Is described as the dtsputed 
land Is concerned, where the mosque stood which was 
ruthlessly demelshld, and that shlla puja must be done. 
They say that some sort of foundation will be made. 
NaturaUy, the entire country showed concern. Are we going 
back? In spite of aU the protestations by the hon. Prime 
Minister of India. are we going to have another hobcaust In 
this country? Naturally everybody was worried. The P\1me 
Minister has b.en assuring and saying not to worry; court's 
order wlU be respected by all the organisations, which have 
been his cohorts and sttn are, In different capacities. Shrl 
Atal Blharl Vajpayee has never concealed his prior 
preference for RSS compared evan to the Government of 
India's gaddl that he Is holding. He has said openly to the 
Intentional community that he was the swayam ,eval< 1Irst; 
the Prime Minl.ter'1 gacldI may come and may go; It does 
not matter. Theratore, his prtontles are also weH known. 
But how can -In spite of the cle.rut legal and consatutJonal 
position In view of the Supreme Court order - these threats 
be made? When on 13th we had the Supreme Court order, 
It came as a boomerang for them. 

As I said, Shrt Sol Sorabjee Is ona of my very good 
fr1encb; we have known each other; but I am very sony to 
say that he has - for the sake of what, I do not know -
compromised the position of the Attomey-Ganeral of India. 
I win come to that later. 

Suddenly, the shlla pujs became a shlla daan. Whose 
Ideas where these? We have bean hearing about It before 
the 13th of March. n was not a new or an Innov_lIve 
solution which was suddenly carved out by the Attorney· 
General, out of his so-caHed legal Interpretation of the 
judgement. We had been hearing about that. They said 
that at least shi/a daan must be mad •. Lo IIlrId behold shIM 
daan was hald. 

Tha Prim. Mlnlst.r said something; I was waiting for 
him to give the, exptanatlon. What he saId today Is 
something very serious for the ptople to consider In thl. 
country. He said: 

{Tran,/arlon} 

Aa It wa. offered to God, It was necessary to accept 
it. Why, why should you accept It? Why It was .... ntIaI? I 
noted down his words not In Hindi but In Banga' Script. It 
was essential to accept It otherwise where It woutd have 
been kept but what was your role in all that. 

{Eng.sh} 

Ha could get a brother at least in tha nama of Ram; 
tharefore, he sant Shit Shatrughan Singh. This Is amazing! 
I could not really imagine It. I sent him a letter daywfore 
yesterday, on that day itsa". I thought he might not have 
bean told; something may be kept bahlnd him or done at 
the back of him. So, I Immediately wrote a lattar at 2.40 
p.m. I marked the time also and sant It Immediately to his 
O1'IIce, wfth a request to teU his staff that, that was a very 
urgent letter. I wrote that I have heard It In the TV just now; 
please see that It does not taka place because n was not 
p8nnisslble. But obviously It was thrown to the waste paper 
baaket. n had been held and we he~rd about It. Somebody 
went on a special plane and got down there. 

Was It the duty of the Government? Actually, the puJa 
had gone on. I do not know whether it Is the consecrated 
or deified atone slab but n has now got a ..,.etal value 
because the mahant has performed lOme puja. It Is the 
consecrated or deified atone slab because yeste"y .... 
the puja had started over this. Nowadays everything Is 
being shown. The oftIc8f, who had gone there, had paid tis 
obeIunce on behalf of theGovemment of Incla. Is this the 
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job of an ollle.,- of the Government? Wu he dtlchalging 
his official duly? It Is unimaginable. Theretont, there Is no 
queation of ~. 

He Is a dllthard-lner. I am vary sony to .ay Vapayee 
J that you have. given a great shock to the people of this 
country. Now 11 has been kept somewhe... as you ant 
searching· for 801M temple. It has to be kept aomewh.,.. 
What Is your job? EIther under that Act or una.- the 
ConatIIution of india, Is this your concept of HCUlarIam that 
you take part In relgjous ceremonl .. In this country? Who 
wiN .p8rform She Puja henceforth, you win have to tel us 
VapaV" ,. Under what .'lJIngement was the Oovernment 
01 India a party to the arrangements of holding of regular 
pujas? WlU thent now be puja or no pujl? Some pu/aJt hu 
to be the .... Who will pay him the .... ry or the pam.mI, .. 
you caU It. 

May I ask with all humility, could you- have sent a 
Muslim, a Christian or a Sikh officer? The Govemment of 
India had to choose an officer of a particular relglon to 
dlsc:harge thi. duty. You are objecting to rlbh .. vlvah. I 
am not supporting It. You have your own objections, aalu 
GaN. Is your conscience not disturbed? You ant _ Minister 
In a Government which Is spending money to take part in 
relglous centrnony. On behalf of the Government you ant 
holding the ao-caflad coneecrated ShIIa. It I. antiIely for 
people like you. At least you are known to be secular. 

Therefore.· I say that this I. a deliberate attack on the 
secular structure of the Constitution and of the Gowmment 
of IndiL I have saki It Nlller allo and I repeat It hint. It Is 
_ConstItutiOnal secrtIege and the Prime MInIs* and aH his 
MInIsters. who had taken oath for the preservation of the 
ConstIUIon of india. have breached that oath. Nowadays. 
a lot of e.aadona or definitions of HCUIarism are being 
given. One sample of which we had a .. while ago. If 
that Is the HCUlarllm bMg contIImplated oy our Coqa1IIutIon 
then I would say that the ConaIItuIIon has lost aU Its 
........ If I give a munlng 10 the word MCUlartsm, you 
wII nat accept n. All .... of snide rwnadca .... being 
made. 

Sir. I am reading e few paaaa- from the SupNm. 
Court judgements. Mr. Law MIn/atar. you hav. got al the 
copies wtth you. I am quoting from page 401 of 1994, 
Voknne VI Gf the su,nme CourtCaH. where there Is a 
quotation from S.R. Bommal caM. After ......mng 10 the 
SeIaIwad LecI&n. he atat.d : 

wRelgious tolerance and ~ "..ament 01 at f-.IgIoua 

groups and protection of their II. and property and of 
the places of their worship are an essential part of 
aecutartsm enshrined In our Constitution. We have 
accepted the said goal not only becauae ~ Is our 
historical legacy and a need of our national unity and 
Integrity but also as a entad of universal bfotherhood 
and humanism. It Is our cardinal talth. Any profession 
and action which go count.r to the aforesaid creed 
are a prima facie proof of the conduct in defiance of 
the provisions of our Constitution." 

Mr. Prime Minister. you are guilty of doing that. Now I 
rud from page 402. In the same ca .. Jude. Ramaswamy 
stated : 

WThe concept of secularism of which NIgIoua freedom 
Is the foremoal lPPIars 110 vtau .... not onfy of the 
subject of God but also an understanding between 
man and man. Secularism In the ConaIItutIon 'S nol 
anll-God and It Is sometimes balavedlo be a stay In 
a fre. society. Matt.,. WhIch ar. purely NIgIous are 
left personal to the IndMdual and the secutar part II 
taken eharge by the Stat. on grounds of pcAbIc Intetut. 
order and general walfar.. Th. Stat. guarant .. 
Individual and corporate religious freedom and dea. 
with an Individual as citizen Irraapeotlve of tits f. 
and rellyloul beUef and does not ptomote any 
particular ntHglon nor prefe,. ana against another. 
The concept of the secular Sta .. Is, therafore ... sental 
for successful working of the democratic form of 
Government. Thera can be no democracy " anll· 
secular force. are allowed to WOft( dividing followers 
of different reMglous faith flaying al each other'. 
throats." 

Sir, the next paragraph Is also from um. Justice 
Ramaswamy's judgement which sayl : 

wit would thus be clear that the Constttullon mad. 
d.marcation baHn relgloul part personal to the 
IndIVidual and secular part th.reof. The State dot. 
not extend patronage to any particul'lf r.lIgIon. Stat. 
Is neither pro particular relgton nor anti-partlcular 
reUgion. It stand. aloof. In other word. maintain. 
neuhlty In matltfa Gf raIgion and provtdaa aqual 
proCection to all rtlglona IUbject to regulaUon and 
adtvely acta on secular part. • 

Therefore. II ha. nothing to do with rtlgion. Juab 
B.P. Jeevan Reddy In the same context In the dectt60n 
stated : 

-Whija the citizens 01 this country art fiN 10 profeu. 
practise and plq)ag1M such reIgIon. faith or beItf .. 
they chooH, so tar as the Sta1e .. concerned, i. •.• 
hom the point 01 Yiew of the Stale, &he reIgIon. 'dh 
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or beRef of a person is immaterial. To it, all are equal 
and all are entitled to be treated equally. How Is this 
equal treatment possible, If the State were to prefer 
or promote a particular religion, race or caste, which 
necessarily means a less favourable treatment of atl 
other reUglons, races and castes." 

It further says : 

"Secularism is thus more than a passive attitude of 
reUgious t6lerance. It Is a positive concept of equal 
treatment of all religions." 

What happened on the 15th March? Wu It not a 
pr.ferenc •. to on. particular religion t, group professing 
one particular religion which are openly against the minority? 

Its protagonists are VHP. They never tried to suppress 
their antl-mlnorityism. Is It not that today the Government of 
India has openly favoured one particular religion? It has 
emanated from the Prime Mlnlste(s IJtflce. It was not the 
rasponse of a nervous junior officer at the site. It Is upon 
deNberation that It has been done. Because that was the 
understanding obvIously with the Sadhus or the Nyas or 
the VHP. Special arrangements were made. That Is why 
they said, at least you can make shlla dan; we shall make 
arrangements. That is why my good friend Shr1 5011 SorabJee 
has made the greatest mistake of his life, I think. I hope he 
realises it. 

Justice Verma, at page 403 quoting from Justice 
Jeevan Reddy said: 

"Any 'ltep Inconsistent with this constitutional policy is 
in plain words unconstitutional." 

That is my humble submission. This Government is 
guilty of the grosse'lt type of unconstitutional act. There are 
other quotations and very Important passages; but I do not 
want to take th" time of the House quoting them. At least 
the hon. Law Minister has read them. 

Now everybody Is taking shelter under the Attorney-
General's su~ motu statament before the SUpreme Court 
as the Law Advisor of the nation, as If he Is the spokesman. 
I just now hlilard that he Is the Attorney-General for the 
people ot India .. Pecutiar concepts are being made. He Is 
very much the Attorney-General for the Government of 
India. What Is his job? 

"It shall be the duty of the Attomey-General to give 
advice to the Government of India upon such legal 
matters and to pertorm such other duties of a legal 

character as may from time to time be referred or 
assigned to him by the President and to discharge 
the functions conferred on him under this Constitution 
or any other law for the time being In force." 

Where is It stated here that the AttorneyoGeneral can 
go on making suo motu legal Interpretations of law and that 
will be binding on the people of this country? Amazing 
contentions are being put forward. It Is baing laid Well, It 
Is his duty'. Our Law Minister Is In agony, I know that. He Is 
caught In his own web. He must also have made a mess of 
his advice because he was a party there. The Prime 
MInister summoned him and the Attomey-General. Why did 
he summon the Attorney-General If everything was left to 
the Attorney-General to decide and he need not follow the 
advice of the Government of India? That II what we have 
been told. He could Ignore everything. He Is a sui juris. He 
is very much appearing there on behalf of a cHent and the 
client is the Government of India. The Supreme Court has 
not appointed him as an amicus curlae, friend of the court, 
as Is being said. He was there holding the brief of the 
Government of India. as a lawyer of the Government, his 
cHent. It has been admitted by the Law Minister and the 
Prime Minister of India that what he said was on behalf of 
the Government of India and that he has not given any 
gratuitous advice to he Supreme Court. But, we have been 
told. Well. in his own wisdom he has Interpreted the law. 
How can you take ObJection?'. 

Sir, which law has provided that 56 sadhus can go 
in? Which law says that you can stay there for three 
hours? Which law says that it will be merely a shlla daan? 
These are essentially Instructions on facts and any lawyer. 
even the junior most lawyer, will know what 1'1 an 
interpretation of law and what Is a statement of facts. 
Obviously. we take Instructions on facts from the cHents. I 
have also had some humility, very very humble not 
compared to the eminence of the Law Minister or the 
Attomey-General. We know What Is meant by Instructions 
trom the cOents. We take Instructions on the facts really on 
certain course ot action. But what I shall argue and what 
law will be argued, obviously I would not take instructions 
from a lay cHent. We have made distinctions between lay 
cftents and profeSsional cUents. When we had the system 
of solicitors in Calcutta High Court, as barristers we could 
not appear without a solicitor and the solicitor Is a 
prof8$Slonal cUent because he has to pay my fees. But 
obviously, we discuss law with them. When we wer. junior 
lawyers, very senior solicitors used to teU us that these are 
the points of law on which you can argue. But I know no 
lawyer worth the name who win take instructior • .l on 



117 Discussion Re : Current 
ths waks of Supreme 

Phalguna 25. 1923 (Saka) SItuation In Ayodhya In 
Court Judgement 

118 

questions of law from a lay clent. But at least. without 
knowing the facts. how can you argue on a factual position? 
And that Is what the Supreme Court wanted to know as to 
what is the factual position of your clent. la It a matter of 
law that 50 or 60 or 200 or 2000 people will go In for a 
puja? 

Another distinguished lawyer In the Government Is 
SM Mukherjee. I am very happy and proud that he Is one 
of the leading lawyers In Calcutta High Court and also In 
India. This Is something so amateurish to be thought of. It 
Is nothing but gives an Impression. to me that Shrl Atal 
Bihari Vajpayee. with all eminence. Is trying to take .helter 
or cover under Attomey-General's office. And this Is nothing 
but cowardice. 

Now. It Is a very significant omission In the statement 
which he read out on the 14th. 

"No affidavit or written submissions were flHed on 
behalf of the Government. It was only after the 
conclusion of the petitioner's Counsel's arguments, 
on being asked by the Court, that the Attorney-
General submitted that." 

What was said by the law Minister and what was 
said by the Prime Minister? The words "on being asked by 
the court on the Government's stand" are missing from the 
statement. I have no manner of doubt that It is a conscious 
omission and I charge this Government that they are trying 
to take this House and the country for a ride. Ask him 
about what? The legal interpretation of what? The 
judgement? Is there any reference in the judgement about 
any shlta daan or puja? ... (Interruptlons) I know that and I 
will come to It. You need not grin. Mr. law Minister. I know 
what you are going to refer to and I shall myself read It out. 
I wiD read the relevant and not the irrelevant portion because 
somebody may be feeding some Members to read out 
what they would Ike to be read out. The law Minister said 
In the other House as "on being asked by the court on the 
Government's stand and the Government's case". The Prime 
Minister also said that in his statement, which has not been 
contradicted so far. that Attomey-General SoM SarabJee 
has presented the Government'. views in the Supreme 
Court in the matter of allowing symboMc puja. Whose idea 
was to hold a s~mbollsc puja? 

Symbolic puja was the IMa of VHP. Is It a matter of 
law? Suddenly, Shrl Sol Sorabt-e had some dMne input in 
him. divine inspiration in him that he sald. let us have PUJa. 
symbolic Of otherwise. Sir, I am .orry to say that such a 
mutilation has been made in the statement. It Is a deliberate 

suppression. The whole intent is to make a Imlt on the 
Attomey-Generars Inspirational gratuitous advice without 
consulting the client. Another attempt is being made that 
Supreme Court has not prevented the disposal 0' this 
acqulred properties. as If the Supreme Court has permitted 
them to do whatever they wanted to do. at any point they 
liked. This is deRberate misreading of the judgement. 
Otherwise. in thair agony, they cannot find out any foothold. 
So, interpret the Judgement wrongly. I was amazed when I 
heard on the television the former law Minister's speech 
trying to give a way out and the Prime Minister's 
commendation complementing the law Minister thit 
·sometlme. you do some good. Why did you not aeMa, me 
earlier? I would have done It: Some times lawye,.. become 
handy to this Govemment and sometimes NDA aile. 
become handy to this Government. 

MR. DEPUTY·SPEAKER : Shrl Chatterjee, law 
Minister Is going to follow you. 

SHRI SOMNATH CHATTERJEE: Mr. Deputy-Speaker, 
Sir. at least let me have the satisfaction that I have placed 
these things before the House. 

Now, let me come to paragraph 45, which is your 
favourite paragraph. You are quoting everywhere the.e two 
paragraphs, 45 and 46. This Is a transitory provision. The 
scheme is the Government has acquired the land. The 
actual dispute is whether the mosque which was demo.shed 
belongs to Hindus or MusNms. That would depend upon 
the determination. But for proper enjoyment of the actual 
structure that may come up, either the mosque or temple. 
the Supreme Court may have to give the decisions with 
regard to proper user of the temple or the mosque. The 
Supreme Court will dedde and till then the Government of 
India can give It to some partles, If It so thinks fit, only for 
the purpose of this act. not for anything and everything. Let 
us see how the Supreme Court is reading It. I will read It : 

"Section 7 as WA read It. is a tranllitary proviSion, 
intended to maintain status quo In the disputed area. 
till transfer of the property Is made by the Central 
Govemment on r.solutlon of the dispute. This Is to 
effectuate the purpose of that transfer and to make " 
meaningful avoiding any possibiMty of frustration of 
the exercise as a result of any change In the existing 
situation in the disputed area during the Interregnum . 
... (Interrupfions r 
MR. DEPUTY -SPEAKER : This is a caution for you to 

conclude now. 

SHRt SOMNATH CHATTERJEE: I do not think that 
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think tr1t by doing this act, I can be put off. I did not realis~ 
It. Further : 

"Unless status quo is ensured, the final outcome on 
resolution of the dispute may be frustrated by any 
change made in the disputed area which may frustrate 
the Implementation of the result in favour of the 
successful party and render it meaningless: 

Then, I Invite your attention to page 407. Kindly come 
to that. My dear young man, do not be impatient. Sir, he is 
much younger to me. Maybe he is more learned than I am. 
Further : 

"The justification given for acquisition of the larger 
area including the property respecting which title is 
not disputed is that the same is necessary to ensure 
that the final outcome of adjudication should not be 
rendered meaningless by the existence of properties 
belonging to Hindus in the vicinity of the disputed 
structure in case the MusUms are found entitled to the 
disputed site." 

Please come a littie lower down to this which says : 

"Obviously, it Is for this reason that the adjacent area 
has also been acquired to make availabie to the 
successful party. that part of it which is considered 
necessary. for proper enjoyment of the fruits of success 
on the finai outcome to the adJudication. It is clear 
that one of the purposes of the acquisition of the 
adjacent properties is the ensurement of the effective 
enjoyment of the disputed site by the Muslim 
community in the event of its success in the litigation; 
and acquisition of the adjacent area is incidental to 
the main purpose and cannot be termed 
unreasonable. " 

It is for the proper enjoyment of the disputed site 
whoever wins. It is to ensure the effective enjoyment of the 
di!s~uled site. 

It was contented that the dispute Is to that portion of 
the iand and why had the Government taken so much land. 
The Supreme Court Is answering that question. It Is for the 
proper enjoyment of the disputed site. Ultimately, H It is 
going to the MusHm community, It is necessary: and It Is 
proper that this acquisition should be made. 

Sir. kindly see paragraph SO which says: 

"However. at a later stage when the exact area 
acquired which Is needed. for achieving the professed 

purpose of acquisition, can be determined. it would 
not merely be permissible but also desirable that the 
superfluous excess area is released from acquisition 
and reverted to its earlier owner." 

This is the position when the Supreme Court has 
decided what will be the exact area of the acquired site 
that would be need. 

Therefore, It says that when It is found out that any 
part of the acquired area is no longer necessary because 
adjudication has already been made, then It can be released 
and It should be released. Why should the Government 
keep it? 

It further says : 

''The challenge to acquisition of any part of the 
adjacent area on the ground that it Is unnecessary for 
achieving the objective of settling the dispute relating 
to the disputed area cannot be examined at this 
stage but, in case the superfluous area Is not returned 
to its owner even after the exact area need~ for the 
purpose is finally determined, It would be open to the 
owner of any such property to then chaUenge the 
superfluous acquisition being unrelated to the purpose 
of acquisition." 

The Supreme Court says that it cannot be so unless 
it is finally decided. 

Suppose the Supreme Court finds that it belongs to 
the Muslims and If they need that another 40 acres should 
be given to them, then it would decide. Whether it is 25 or 
27 acres or whatever it may be, If that is not given and 
returned, then the owner can go to the court. This Is the 
clearest Intention now. There are a few paragraphs under 
the heading "Conclusions·. What have those paragraphs 
said? It is absolutely clear. Please refer to paragraph 10 In 
page 423 . ... (lnterruptions) If you want to Hsten, you can 
Hsten. Please do not go by the wrong informalion given to 
you. ...(lnterruptions) Sub-paragraph (6) says about the 
vesting of the adjacent ;1~£~ This I:: the summary of the 
concluslun of this judgement given by the Judges 
themselves and not by others. 

Paragraph 6 says : 

"The vesting of the adjacent area, other than the 
disputed area acquired by the Act in the Central 
Government is absolute." 

There Is a question. They say that this can be made 
over any time they like and aU the rights of the previous 
owner remain and that is baing solemnly argued. 
... (Interruptions) 
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SHRI LAL· MUNI CHAUBEY : Mr. Deputy Speaker, 
Sir, what Is left In the matter. When the court's decision Is 
about to come, there is no relevance of what the hon'ble 
member Is saying . ... (Interruptlons) 

{English] 

MR. DEPUTY -SPEAKER : The Law Minister is also 
here. He would give the reply. 

... (Interruptions I 

(Translation] 

SHRI LAL MUNI CHAUBEY : Mr. Deputy Speaker, 
Sir, an the members have read It and all are aware of aH 
this, then what Is the use of dragging the Issue. It Is 
wastage of the valuable time of Parlament. 

SHRI SOMNATH CHATTERJEE: It further says: 

"The vesting is absolute with the power of management 
and administration thereof In accordance with sub-
section (1) of Section 7 of the Act; till Its further 
\f.esting in any authority or other body or trustees in 
accordance with the Section 6 of the Act. The further 
vesting of adjacent area, other than the disputed 
area, In accordance with Section 6 of the Act has to 
be made at the time and in the manner Indicated, In 
view of the purpose of Its acquisition: 

I do not know whether the attention of the Prime 
Minister has be.n drawn to paragraph 9. It says: 

"The challenge to acqulsltit'n of any part of the 
adjacent area on the ground that it Is unnecessary for 
achieving the professed objection of settNng the tong-
standing dispute cannot be examined at this stage: 

Why not? It Is being said by eminent t8wyers that at 
this stage m .. ns after the judgement, It can be. It further 
says: 

'However, the area found to be superfluous on the 
exact area needed for the purpose being determined 
on adjudication of the dispute, must be restored to 
the undisputed owners: 

If any land Is extra, upon the determination of the 
dispute, It can be returned to the owner. 

Now, It is being contended. Any time, the successive 

Governments have tailed In not returning this extra lanet 
How can the Government take a decision when the matter 
Is before the court? This Acquisition Act has been upheld. 
The necessity of acquiring adjacent area has been upheld. 
The Supram., Court said that It Is necessary and It cannot 
be determined at this stage. It can only be determined on 
the final determination of the dispute. Then, how aM thue 
theories are being adumbrated? How this organised 
campaign Is being made? It is said that It could be easily 
restored. The successive Governments have failed In 
returning them and they could not touch any Inch of It. It 
has become a matter of law, whether you like It or not 
Would you give an illegal Interpretation? You cannot try to 
give the lawful or legal Interpretation. 

Therefore, this is a deliberate attempt to ta. the 
country tor a ride, trying to say that the Government in any 
event had the right to give It to anybody It likes, without 
determination. and the Supreme Court ha. now macM It 
clear. Theretore. the Supreme Court at least now saved 
this country from being tom apart. , charge that thl. 
Government has deUberately. want only compromised with 
one reHgion, taking active part In the reUglous ceremonl •• , 
pandering to the communal elements just because they 
want to have their own brand 01 Hlnciutva to pursue beea,," 
they survive with their support. 

It is being said as the majority are Hindus, the black 
spot should be removed. Is it not a plura.sllc society? The 
Prime Minister say day in and day out that It I. a l18Cular 
country and we have a secular Constitution and the 
Government IS bound to uphold it. 

Is this the way secularism is beIng upheld? Are you 
thinking of the minorities? Gu/arat Is In flames again. This 
Is the result of this polson that Is being spread; thls is the 
result of this compromise, unconstitutional. unethical, 
Immoral compromises that are being made for the sake ot 
remaining In power. Mr. VaJpayee. save this country; do not 
surrender yourself to the.e fundamentallts and tanatlcs. 
The nation will never absolve you from this. 

THE MINISTER OF LAW. JUSTICE AND COMPANY 
AFFAIRS (SHRI ARUN JAITLEY) : Mr. Deputy-Speaker, 
Sir, I am very grateful to you tor having permitted me to 
intervene in this debate. This discussion was onglnaNy 
scheduled for the 14th in a different format It could not 
take place and there.fter. yesterday, on the 15th, even 
though some prophets of doom had predicted the wor.f. 
the entire programme at Ayodhya passed off peacefully. 
Ordinarily, we would have thought fhat. efter the pellCeful 
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conclusion of the functions at Ayodhya yesterday, the 
whole Issue, for the time being, at least, required no further 
debate, but going by the speeches from the Opposition 
Benches that I have heard, I think, there is a considerable 
disappointment that nothing happened yesterday. 
... (Interruptions) 

Sir, after listening to the speech of Shrl Jalpal Reddy, 
I was almost certain that he was humongously disappointed. 
He Was humongously disappointed because one would 
normally have thought that there Is a very malor Issue on 
which this House must assemble on a Saturday afternoon 
and sit till late hours on Saturday evening - something 
which we normally do no! do - and I expected some very 
strong points, maybe some humongous logic. But verbosity 
is never a substitute for logic. He was struggling today not 
merely to find out where the point was, not merely to make 
a mounlaln of where Ihere was not even a molehill, but 
because nothing happened yesterday and eventually all he 
did was to hair-split words and then made two points. 

The first one was this. Was the Attorney General 
appearing for the Government of India? Was the Attorney 
General an amicus curlae? Was the Attorney General 
giving his own interpretation of law or was il as per my 
statement In the Ralya Sabha on the 13th? Was he making 
a statement when asked to Interpret on behaH of the 
Government of India? All he did was hair-split and then he 
suddenly became jealous of the marriage, which he said, 
that exists between the NDA partners. 

Sir, he called it a marriage of convenience, a marriage 
of compromise, a marriage of compulsion and then probably 
imagined a devilish marriage also. We agreed on a Common 
Minimum Agenda of the NDA. We called It the NDA Agenda. 
We entered into this solemn arrangement after publicly 
stating before the entire country that we stand by every 
word of the NDA Agenda. It was a pOlitical alliance which 
came Into exist~nce before the last elections and we have 
categorically said - the Prime Minister, in his statement, 
said - that we stand by every word that Is said in the 
Agenda. But I may remind him that when po8t1eal parties 
which are accountable to the country come together on a 
particular agenda, It Is a promise that they make to the 
nation. 

Our position Is very dissimilar to the position in which 
he finds hlmseH. He belongs to a pohtical party that suddenly 
evaporated from the national political scene. 

SHRI S. JAIPAL REDDY: May I make a point? 

SHRI ARUN JAITLEY : As many as you will make a 
point to NDA. 

SHRI S. JAIPAL REDDY : The Prime Minister made 
this point I resigned from the Congress Party In 1974 
against Emergency. You did not appreciate it. Why have 
you staged a U-turn now? I do not have to go Into the 
whole logic. . .. (Interruptions) 

MR. DEPUTY-SPEAKER: Please do not Interrupt the 
Minister of Law. 

SHRI ARUN JAITLE\' : I quite admire and also 
sympathise with my friend's position. On what happened 
during the Emergency, he resigned from the Congress 
Party. We compUment him for that. Emergency was a great 
poUtlcal development. He agrees with us and not with his 
colleagues on thaI. What happened In 1984? Probably, you 
agree with us and not with your present company. When 
the Bofors scam exploded, you agreed with us and not with 
your present company . ... (Interruptions) 

How should I describe this marriage? Shall I call It 
compulsion? Shall I call It convenience? You called It 
devils' marriage. But I may remind him that there are 
different kinds of marriages that exist In several jurisdictions. 
In the State which I represent In the Rajya Sabha, they call 
it the 'mait,; karat'. For a temporary convenience, you "ome 
together. You may agree or may not agree. Therefore, 
every time. you make this point aboui the NDA partners. 
They have publicly proclaimed it. As political parties, on a 
common agenda, we have come together and we stand by 
every word of the agenda. 

SHRI SOMNATH CHATTERJEE: Come to the point. 

SHRI ARUN JAITLEY : I am certainly coming to the 
point. I have pointedly come to the point because I must 
make it his point which, Shri Somnath Chatterjee, you 
made. 

SHRI SOMNATH CHATTERJEE: About marriage? 

SHRI ARUN JAITLEY : I was only referring to his 
marriage. 

SHRI SOMNATH CHATTERJEE: Young man, you 
are still excited about marriage. 

SHRI ARUN JAITLEY : After referring to what he has 
to say, I will certainly refer to what you have said about the 
office of the Attorney-General and what you had to say 
about the 1 994 judgment. 
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I quite appreclate..your position also becausa, at 
times, I find mysalf In a dilemma. Keeping too much away 
from courts, we start getting those withdrawal symptoms. 
w. start arguing the court cases In the House Itself. 

SHRI SOMNATH CHATTERJEE: It has to be argued. 
You ara making the point of politics a point of law. 

SHRI ARUN JAITLEV : I wlU certainly put the point 
across to you. 

Shrl Jalpal Reddy, the principal question you put to 
us was and you said that you were a layman. I do not claim 
to be any authority of law. 

This Is the question that has been arising for the last 
few days. What Is the poSition of the Attorney-General? I 
must say, Shri Somnath Chatterjee, I was disappointed 
when that position came from you. Is the Attorney-General 
merely a spokesman of the Government? Is he merely an 
Advocate for the Government and he has no Independent 
stature independent of that? 

Before I come to this question, please remember the 
history. The history of office of the Attomey Generalis that 
it was a constitutional office that was created - an 
independent constitutional office outside the Govemment. 
Why did they think of considering It outside the Govemment? 
They wanted the Government to have benefit of an 
independent legal advice and not merely an advice on 
every occasion which the Government would like It to suit 
Its stand. 

SHRI SOMNATH CHATTERJEE: You are absolutely 
right. But here he was appearing for the Government. 

SHRI ARUN JAITLEV : Please do not Interrupt me for 
a moment. We have had in this country earlier precedents. 
I remember one that Shri Setalwad quote. in hi. book: 

A question arose under the Government of India Act. 
What is the position of an Advocate-General or an 
Attorney-General. 

Under the Government of India Act, there was a joint 
parliamentary committee and the joint parliamentary 
commltt .. of our predecessor institution very clearly stated 
that this is an institution which must operate independent of 
the poItIcs and the poUtieal fortunes of the Government of 
the day. He cannot tend his advice merely because the 
government has this stand or the Government has lOme 
alternative stand. It Is for this reason when SM Setalvad 

was one of the premier occupants of this office, the then 
Law Minister, Shri Sen, had a proposal, In fact. to abolish 
the office and merge the two offices of Law Minister and 
Attorney-General Into one. There was a national debate, 
every jurist expressed his opinion, all bar associations 
debated and the then Prime Minister SM Nehru sided with 
the opinion of the Attorney·General to say, 'you cannot 
combine these two offices because you need an 
Independent constitutional authority outside the Government 
machinery which can stand up and even tell the 
Government. here I consider that you are wrong on this 
particular issue'. On the question of law, the Govemment Is 
not supposed to direct the Attorney-Generai; they are not 
supposed to direct the Advocate-General. 

One of the tallest lawyers of our g.n.ralkMl, $hrI 
Seerval, who for more than 11-18 years was the Advoca1. 
General of Maharuhtra - on. of the dlstinguilhed 
constitutional lawyers India has sun - when directed by 
the Maharashtra law Mlnlst.r to take a particular legal 
stand In a court, he clearly took up a position and the 
whol. country and the legal judicial fraternity supported him 
that as tar as a maner of law is concerned, the Gov.rnm.nt 
Is seaking the advice of the Attorney-G.neral. Government 
mayor may not find th.mselves bound by that aclvice. But 
that is an independent advice. 

Even In the court. the Attorney-G.neral can give an 
interpretation of law which may not suit the Government of 
the day. In fact, there are precedents and lomebody with 
your experience would know that law officers have the 
authority to stand up before the court and say that I feel In 
this case my cUent does not have a case and sit down. 
Ordinary lawyers normally do not do that, but that I. the 
level of faimess which Is expected from the Attomey-
General and these officers. 

They are right, there is no confusion. The Gov.rnm.nt 
of India Is a r.spondent in the petition which has been filed 
before the court. Th ... ~ttorney-Gen.ral appears for the 
Government of India and when the court asked him what II 
your interpretation of the 1994 judgem.nt, under the 1994 
judgement, do you find there Is any prohibition on a symbolic 
pula, the Attorney-G.n .... , must t.k. the stand which he 
considers to be correct and 0')' what Shrl Setalvad writ •• , 
'b. dependent upon the politics of the same'. 

SHRt S. JAIPAl REDDY ; What abOut the hen. 
Ministe'-s statement in Rajya Sabha? 

SHRt ARUN JArrLEV : V •• - my Itaternent an Ratva 
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[Shri Arun Jaltely) 

Sabha - If he does not hair split again, It Is clear, he did 
appear for the Government of India. 

SHRI S. JAIPAL REDDY : Tht stand of the 
Government! 

SHRI ARUN JAITLEY : Yes, the Attorney-General 
endorsed it. When the Attorney·General appears on a 
question of law, he takes a stand which the Att~mey· 

General considers to be the correct stand. 

SHRI SOMNATH CHATTERJEE : Please yield for 
half·a-mlnute. 

We have a great respect for him. H. Is one of the 
brilUant lawyers this country has produced. We all respect 
him. But what I have said, that Is the glory of the office. 
There have been certain pitfalls, which the hon. Minister 
also knows. It I~ unfortunate. Everybody Is not Motilal 
Setalvad. Unfortunately, there have been aberrations In 
between. What I have been saying is whether 50-60 sadhus 
going there Sitting there for three years, hold a puja or 
giving a shila·daan, is not a question of Interpretation of 
law. These very figures have emanated from the Prime 
Minister's office as a solution. These are questions of fact. 
How many people should go? How long they will stay? Is It 
a matter of legal interpretation? ... (Interruptions) 

KUMARI MAMATA BANERJEE : Sir, there are so 
many speakers, please allow them also to speak. 

MR. DEPUTY·SPEAKER : He has yielded. 

SHRI S. JAIPAL REDDY : I am quoting from th~ 

policy statement made by the Law Minister In Rajya Sabha. 

18.00 hrs. 

"The Attorney-General of India appeared on behalf of 
the Government of India." The Attorney·General was not 
asked to interpret the judgement of Supreme Court delivered 
In t994. Then, on being asked by the court about the 
Government's stand, the Attorney-Ge.,.ral says: "On the 
Government's reading. on interpreting the judgement" - the 
Government also Interprets the judgement - "in Farooqi's 
case, the temporary use of the undisputed land for 
pertorming a -brief puja was not per se prohibited: 

I am reading from the statement made by the hon. 
Law Minister in the other House as late as 13th of March. 

SHRI ARUN JAITLEY : I am very glad my two very 

distinguished colleagues have sought this matter again and 
wanted a clarification on this. Yes, the Attorney-General 
appears, as I said, in the case on behalf of the Government 
of India. When the Attomey-General appears on behalf of 
the Government of India, it is a clear precedent that When 
he interprets law, It Is the Attorney-General's Interpretation 
that he gives . ... (lnterruptions) 

MR. DEPUTY·SPEAKER : SM Basu Deb Acharla, he 
has already yielded. He Is not yielding. 

SHRI ARUN JAITLEY : The Attorney·General, 
appearing on behalf of the Government, when he interprets 
law, In the matter of Interpreting the law, he does not take 
any instruction as far as the Govemment of loe!a Is 
concerned. 

Now, Shrl Somnath Chatte~ee has asked about this. 
The Attorney-General then gets up and makes a plea In 
court that in case at any stage the court Is inclined to 
permit the puja, then having considered the whole matter, 
these are the tight restrictions which I believe should be 
imposed . ... (Interruptions) It is not for you. 

SHRI BASU DEB ACHARIA : What is the Government 
of India's interpretation? 

SHRI ARUN JAITLEY : The Attorney-General, In 
matters of interpreting the law, - interprets the law In his 
own right and not on any legal instruction of the Government. 
This is a clear precedent which has existed throughout. As 
the Attorney·General himself has said that any law ~cer 
with any amount of dignity on matters of law does not 
accept Instructions or directions of the Government. He 
Interprets the law as far as his own rights as Attorney-
General are concerned. 

Two very Interesting arguments have been raised by 
Shrl Somnath Chatterjee. First, he says, Is that insofar as 
accepting of a Shila by an officer Is concerned, this Itself 
amounts to something which Is unsecular In character. He 
has read out paragraphs from the judgement of the Supreme 
Court. But we do not need the Supreme Court Itself to tell 
us what secularism is. We may have different interpretations 
of meaning of secularism. For one side, we are aU very 
clear about thl:lt. In terms of secUlarism, the State has no 
reUgion. Secularism rejects the concept of theocracy or 
concept of a State religion. The State does not discriminate 
on the basis of reUglon. But he goes a step further and 
says if In any religious functIOn or 11 any reHgious procession 
comes. the State accepts througn Its officer a Shil. in order 



129 Discussion Re : CUlT8nt 
the wake 01 Supreme 

Phalgun. 25, 1923 (Saka) SItuation in Ayodhya in 
CoUlt .h.idQ.",.nt 

130 

10 see that tenstons are defused and india acqutres an 
unsecular character. Sir, may I remind him? ... (lntJerrupllon$) 
That Is the direct consequence of what we gave. 
... {Interruptions) Sir, I racotlect that it was no ordinary 
tunctlonary from the civil service who was sent there in 
order to make sure that tensions ar. defused. 11 SM 
Somnath Chatterjee looks to his right, he will remember 
that when the Shlladaan was performed In 1989. 
... (Intenuptlons) Please look to your right. 

SHRI SOMNATH CHATTERJEE: That was wrong. 

MR. DEPUTY -SPEAKER : Please do not interrupt. 
Let him say. His interpretation and his viewpoints should 
be recorded unlntenuptedly. 

... (Intem.Jptions) 

SHRI BASU DEB ACHARIA : Our stand Is consistent. 

SHRI ARUN JAITLEY : Your company Is Inconsistent. 
... (Intem.Jptfons) 

When the ahltanyas was performed, It was no small 
officer who went to observe what was happening. You had 
a Minister 01 the Central Government present there to 
watch what Was happening. The shllanyas was attended by 
the Home Minister 01 the Government of India at that time. 

SARDAR BUTA SINGH (JALORE) : It Is absolutely 
wrong: It Is totally falM. 

SHRI MANI SHANKAR AfYAR : He cannot be allowed 
to get away with this. The Home Minister of the time has 
stated here that the allegation Is completely false. 
... (lntenuptJons) 

SARDAR BUTA SINGH It Is totaOy false. I have 
never vlaited Ayodhya. 

SHRI MANI SHANKAR AIYAR : 11 Shrl Arun Jaltley Is 
right on facts, Shri Buta Singh Is terung untruth. If Shrl Buta 
Singh is right on facts, the Law Minister - I use my words 
very carefully - is telling untruth, unless he withdraws it. 

SARDAR BUTA SINGH : It Is absolutely falae. Let 
him prove it. 

[TransiationJ 

SHRI RAM NAGINA MISHRA (PADRAUNA) : Mr. 
Deputy Speaker, Sit, I waa also there. At that IIme Shri 

Rajlv Gandhi was the Prime Minister. Foundallon stone 
was laid on his orders. The work waa started but later on It 
waa stopped as per the orders of hon'ble Minister . 
... (Intem.Jptlons) 

(£ngMsh] 

SHRI ARUN JAITLEY : I have absolute'V no dlfflcufty 
if Shri Buta Singh says I that he did nol go there . 
... (Interruptions) 

SARDAR BUTA SINGH: It Is totally false. 

SHRI ARUN JAITLEY : 11 he aays thaI he was not 
present, I accept It. There Is absolutely no difficulty. He Is a 
senior Member. I accept what he saya but leI me remind 
this House that In 1 ge9 the entire ahllanyu was performed 
with the complete blessings of the Central Govemlllent. 
this'. something that Shri Buta Singh cannot deny. 

We have not one relglous denomination but almost 
every reUgious denomination. The State doe. not accept 
religion. There Is no State relglon or theocracy but at times 
from a distance without In any affecting Ihis Impattlalty the 
State is Itse" a 'aelUtator. We have the Wakf Boerda, which 
the State constltules. We have electionl to reHglous 
Institutions, which the State conducts. We have official 
delegations 01 the Government to the HaJ. We have 
assistance 01 the Government for the performance 01 the 
yatr.s. I am not for a moment queslioning them. We have 
civil service officers 01 the Government - Tlrupali is an 
example - deputed and .ent to tho.e organisations. The 
great temple 01 Lord Venkateswara is an example. The 
State does not lose Its secular character .... (Inr.rruptions) 

SARDAR BUT A SINGH : Those are done by Acts. He 
does not know anything. What Is he talking aboul? 

SHAI ARUN JAITLEV : I am vory graletullo Shli Buta 
Singh who said that these were all done by Acts. though 
not all of them are done by Acts. Par1icipatlon in the HaJ I. 
not by an Act. Assistance in terms of finances ia not done 
by an Act; It Is done by an executive decision 0' the 
Govemment. He Is right about the Administrator at the 
Tlrupatl temple, the Wekf Board Act and the SGPC Act. 
... (lntem.Jptlons) 

SHRI A.C. JOS : Here, It Is a question of participating 
In a ceremony. 

MR. DEPUTY-SPEAKER : L~ him aa, whatever he 
wants. 
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SHRI BASU DEB ACHARIA : Can Government of1lcials 
participate In religious ceremonle.? 

SARDAR BUTA SINGH : This very Parliament has 
passed Acts to protect the interests of minorities. 
... (lnterruptions) 

MR. DEPUTY·SPEAKER : He is not yielding. 

... (Interruptions) 

SARDAR BUTA SINGH: He does not know anything 
about law . ... (Interruptions) 

SHRI ARUN JAITLEY : I was trying to find out how 
the o,tel'tngs at the Ayodhya makeshift temple are 
maintained today under the directions of the Courts. The 
temple Is continuing under the directions of the Courts. It Is 
the Commissioner who Is the authorised officer. 
... (Interruptions) 

SARDAR BUTA SINGH: He Is a Receiver . ... (Intern/p· 
tions) You cannot mislead. the House. The Government 
always appoints a Receiver . ... (Interruptions) You should 
not mislead the House. The Court orders are there . 
... (Interruptions) 

SHRI ARUN JAITLEY : Sir, I need protection. This 
kind of things cannot go on. 

MR. DEPUTY·SPEAKER Sardar Buta Singh. the 
hon. Minister is not yielding. 

SARDAR BUTA SINGH: Sir. he Is misleading the 
House. Being a lawyer. he Is misleading the House. 

MR. DEPUTY-SPEAKER: But he is not yielding to 
you. 

... (Interruptions) 

SARDAR BUTA SINGH: Even If he Is not yielding. 
he has no right to mislead the House. We cannot allow 
this . ... (Interruptions) 

MR. DEPUTY·SPEAKER : Sardar Buta Singh. let me 
ten you. 

... (lnterruptions) 

SAROAR BUT A SINGH : We cannot allow this. He Is 
misleading the House. Being a lawyer he has no right to do 
it. ... (Interrupllons). 

MR. DEPUTY-SPEAKER: " he Is misleading, you 
have the option to move a privilege motion against him. 

.•. (Interruptions) 

SARDAR BUTA SINGH: In any way we wlU do It. But 
he is misleading the country . ... (lnterruptions) 

SHRI ARUN JAITLEY : Sir, we are a multi-religion 
and pluralistic society. I have a Ust where not by Acts of 
ParHament or State Legislatures, regarding the refiglous 
Institutions, where the Government only acts from a distance 
as the facilitator without. 

SHRI A.C. JOS : It is participating in a ceremony. Mr. 
Minister. do not fool us . ... (Interruptions) 

MR. DEPUTY-SPEAKER: Shri Jos, the hon. Minister 
Is not yielding. You cannot Intenupt Hke this unless he 
yields to you. You cannot interrupt Uke this. 

... (Interruptlons) 

SHRI A.C. JOS : He is twisting the point. It is 
partiCipating In the ceremony . ... (Interruptlons) 

MR. DEPUTY-SPEAKER: Unless the hon. Minister 
yields, you cannot go on record. Nothing except the speech 
of the hon. Minister goes on record. 

(Interruptions)" 

MR. DEPUTY-SPEAKER: I will not allow you. 

... (Interruptions) 

MR. DEPUTY-SPEAKER : Shri Kharabela S.valn, 
please take your seat. 

SHRI ARUN JAITLEY : Sir, we understand our 
secularism very clearly to be that the State does not 
discriminate In matters of reHglon: the State has no religion 
of Its own. But there are several reUglous activities - I have 
a Hst of all of them - there are States where processions 
of a reRglous character have been customarily received or 
let off by Commissioners of Police and by eoneclors. There 
are Important occasions of this kind and It is riot that we 
are making a grievance out of it nor does that dilute the 
secular character 01 India. Therefore, It Is to say that It Is 
merely because it is an attempt to diffuse attention from a 
religious group. their demand in terms of the State was 
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accepted by an officer so that the secular character of Indfa 
has been acquitted. In fact. the secular character of India Is 
not going to be affected by these kinds of arguments. 
... (Interruptlons) 

, SARDAR BUTA SINGH: How can you do It when the 
matter is sub-judlce? The hon. Supreme Court Is hearing It. 
How can the hon. Prime Minister send a delegation there? 
The hon. Suprema Court is In possession of the case . 
... (lnterruptions) The hon. Prima Minister cannot send an 
officer. It Is a sub-judice matter. I cannot agree this. 
•.. (Interruptions) It Is In your custody. 

MR. DEPUTY-SPEAKEA : Sardar Buta Singh. kindly 
do not disturb. We do not have time. 

SHAI AAUN JAITLEY : I come to the question raised 
by hon. Member Shrl Somnath Chatterjee. He read 
extensively from the judgement. 

SHAI BASU DEB ACHAAIA : You quote the 1994 
judgement. 

SHAI AAUN JAITLEY : In fact. on the paragraph 
which he read out. If we really analyse It. I think those In 
favour of the temple In the VHP should be grateful to him. 

SHAI SOMNATH CHATTEAJEE : Very well. 

SHAI AAUN JAITLEY : The 1994 Act which was 
legislated Is there. n I read one sentence from the statement 
of objects of that Act. that will make It clear on the land 
baing acquired. The Statement of Objects said: 

"It was considered necessary to acquire the site of 
the disputed structure and suitable adjacent land for 
setting up a complex which could be developed in a 
planned manner wherein a Aam temple. a mosque 
and amenities for pilgrims. Ubrary. museum etc. could 
be I constructed .. : 

SHAI SOMNATH CHATTEAJEE : It Is the Statament 
of Objects. 

SHAI AAUN JAITLEY : Yes. SM Somnath Chatterjee. 
n your logic is correct. then the State acquiring land for 
building a temple. the State acquiring land for building a 
mosque. the State acquiring a land . ... (Interruptions) 

SHAI SOMNATH CHATTERJEE: Sir. what il it that 
he i. talking? 

SHAt MANI SHANKAR AIYAA He is clearly 
misleading the House .... (Interruptions) 

SHRI ARUN JAlTlEY : I v.ry weH understand tM 
point I am trying to make. It Is only a very inconvenient 
point for them .... (lntem-'Ptions) 

SHRI SOMNATH CHATTERJEE : Sir. of course. he Is 
trying to say something elsa. It Is well estabished by the 
han. Supreme Court long time back . ... (Interruptions) 

SHAI AAUN JAITLEY : Therefore, the.e lands can be 
acquired. These lands have been acquired for a pamcular 
purpose. .. .. (Interruptions) SM Somnath Chatterjee's 
argument was, as I understand. that he was citing a 
particular viewpoint. ... (Interruptions) 

THE MINISTEA OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI 1.0. SWAMI) : Shri Somnath 
Chatterjee. we heard all 01 you with rapt attention. Let us 
hear the other side of it. Why do you not hive the patience 
to Isten to the other side? It Is not the court of law; It is 
Parliament where everybody would Intervene, 
... (Interruptlons) 

SHAI ARUN JAITlEY : Sir. Shri Somnath Chatterjee 
emphasised three or four paragraphs. I just wish to read 
five to seven Hnes from the entire Judgement. The Attorney 
General took a particular view. The argument, as I 
understand. Is that the judgement was very clear, This view 
was just not possible. For this land, you have to wait till the 
suits are over. There Is a dispute pending in a title suit In 
respect of the disputed land. It Is a very small piece of 
land. Some say that It Is of 80 feet by 40 f.et and some 
say, It Is a maximum of 0.31 acre. This land Is the frozen 
land who sa futura depends on what the Allahabad Court, 
Lucknow Bench will eventually decide. I do not thlnk that 
there were ever two views by anybody on this question. 

Sir. Shri Somnattl Chatt.rjee read paragraph 45 and 
also s.ctlon 7, He was right. Sectfon 7 of the Act 1t!:31f, If 
Shri Somnath Chanerjee re-,.ads It. only reters to status 
quo In the Act in ralatlon to the structur. wh.re originally 
the disputed structure stood. It did not r~fer to the entlr. 67 
acres or 71 acres of land, Section 7 reads: 

"In managing the property vested In the Central 
Gov.rnment under section 3, the Central Government 
or the authorised person shall ensure that the position 
existing belora the commencement of the Act In the 
area on which the structure commonly known as the 
Ram Janmabhooml - Sabri Masjid stood in village Kot 
In Tehsil district Is maintained: 

So, what 8xiatad on 7th January. 1883 with regaro to 



135 Discussion Re : CUffent 
the wake at Supreme 

16 March, 2002 SItuMJon In Ayodhya In 
Court Jud~m.nt 

136 

[Shri Arun Jaltely) 
the disputed structure, status quo would be maintained. He 
read from this paragraph and said that this completely 
answered against what the Attorney General had said. The 
sentence is this. Section 7 which has been read is the 
transitory prOvision intended to maintain status quo In the 
disputed site. So, paragraph 45 which he read and pointedly 
drew our attention to page 405 Is only section 7 relating to 
that small piece of area .... (Interruptions) That Is factually 
correct. I just read three sentences from paragraph 49. It 
reads: 

"The narration of the fact indicates that acqUisition of 
properties under the Act affects the rights of both the 
communities and not merely those of the Muslim 
community. The interest claimed by the Muslim 
community Is only over the disputed site where the 
mosque stood before its demoNtion. The objection of 
the Hindus to this claim has to be adjudicated. The 
remaining entire property acquired under this Act Is 
such .over which no title Is claimed by the MusUm. A 
large part comprises of those properties of Hindus, 
which are not even in dispute." 

Then, they say that the justification is, which he 
rightly read out, that adjacent lands may be required for 
various reasons, for the beneficial enjoyment of whoever 
wins the title suit of the small property, for security, 'or 
access so that the fruits of the winning party are not 
deprived to him. That is why. the remaining land is required 
to be acquired. Then, the Court says: 

"At a later stage when the exact area acquired which 
Is needed for achieving this professed purpose of 
acquisition can be determined. it would not merely be 
permissible but also desirable that the superfluous 
excess area is released from acquisition and reverted 
to Its original owner. The challenge to acquisition of 
any part of the adjacent area on the ground that It Is 
unnecessary for achieving the object. the dispute 
relating to disputed area, cannot be examined at this 
stage." 

... (Interruptions) Sir, I am reading let me allow to 
read . ... (Interruptions} 

MR. DEPUTY-SPEAKER He Is reading. Why are 
you disturbing? 

... (Interruptlons) 

SHRI ARUN JAITLEY : Sir, I will read this paragraph 
because this paragraph will make SM Somnath Chatterjee. 

probably, the first choice of the VHP to engage In the case 
before It. It further says : 

"The challenge to the acquisition of any part of the 
adjacent area on the ground that it Is unnecessary for 
achieving the objective of settHng the dispute r.'llting 
to the disputed area cannot be examined a1 this 
stage. But In case the superfluous area is not returned 
to the owner even when the exact area needed for 
the purpose Is finally determined, It would be open to 
the owner of the property to then challenge the 
superfluous acquisition being unrelated to the purpose 
of acquisition." 

Sir. the court divided the land Into three parts. The 
first part is the disputed area for which the Government is 
the receiver and a status quo is to be maintained. The 
second part is some adjacent land which is to be determined 
as to how much adjacent land is required for the protection 
and for the enjoyment of the disputed land. The third is the 
superfluous land which is to be returned. The only question, 
which Somnathp arises. which is not answered in this 
paragraph. is when the superfluous land is to be 'eally 
retumed. ... (Interruptions) 

SHRI SOMNATH CHATIERJEE : Please come to the 
conclusion part. 

SHRI ARUN JAITLEY : It Is answered in a paragraph 
which you conveniently chose not to read. that is. paragraph 
56. 

SHRI SOMNATH CHATIERJEE : If you charge me 
with deliberately misleading the House, It is a verysertous 
charge. Sir. If you give me the time, I will read the entire 
judgment. 

SHRI ARUN JAITLEY : I withdraw my statement. I will 
say that Somnathp did not read that. 

SHRI SOMNATH CHATIERJEE : Please rea~ the 
concluding portion then. It Is a very serious charge that I 
have deUberately withheld something . 

MR. DEPUTY-SPEAKER: He has already withdrawn 
that statement. 

SHRI ARUN JAITLEY : Please take It that you did not 
rtad that paragraph . 

SHRI SOMNATH CHATIERJEE : There are so many 
paragraphs, and there were so many Interruptions When I 
was reading this. 
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MR. OEPUTY-SPEAKER : He has already accepted 
your position. 

SHRI ARUN JAITLEY : Ther. are more Interruptions 
when I am reading It and I am stili reading it. 

SHRI SOMNATH CHATTERJEE The whole 
Constitution Is today polluted. 

SHRI ARUN JAITLEY : The embargo on transter till 
adjudication and In terms thereof to be read in section 6 
felates only to the disputed area, while transfer of any part 
of excess area, retention of which till adjudication 01 the 
dispute relating to the disputed area may not be necessary, 
Is not inhibited till then . ... (Interruptlons) 

SHRI MANI SHANKAR AIYAR : It says, "Provided It 
may not be necessary." Who is going to determine that? 
Are you going to pre-empt the court in determining what 
'may' or 'may not be' necossary? That Is the crux of the 
matter. 

SHRI ARUN JAITLEY : I will answer that, Shri Alyar. I 
will re-read the sentence because It creates some 
Inconvenience; last time, I said, "Conveniently". It says, 
"The embargo on transfer till adjudication and In terms 
thereof to be read in section 6 relates only to the disputed 
area, while transfer of any part of excess area, retention of 
which till adjudi~atlon of the dispute relating to the disputed 
area may not be necessary, Is not Inhibited till then .Inea 
the acqUisition of excess area Is absolute, subject to the 
duty to restore It to the owner. If its retention is found to be 
unnecessary". ... (Interruptions) 

SHRI MANI SHANKAR AIYAR : The question, 
therefore, Is : "Is It necessary or is it not necessary? Are 
you going to determine It or are you going to walt tin the 
adjudication?" If you are going to transfer It, It means that 
you are on the side of the VHP, and that Is the crux of the 
Issue. 

SHRI SOMNATH CHATIERJEE : Why do you not 
read the concluding paragraph? 

SHRI MANI SHANKAR AIYAR : thIs is not an 
argument that has started here. The VHP lawyers have 
been repeatedly reading out this sentenc., reading out 
these three words 'may be necessary'. Therefore, he has 
hit the nail on the head. 00 you think that It is nec .... ry or 
do you think that It Is unnecessary? Why Is It that you 
c.nnot walt til the adJudication? 

MR. DEPUrv-5PEAKER : Shrl Alyar. ar. you an 
advocate? 

SHRI MANI SHANKAR AIYAR : No, Sir. My daughtlf 
taught me a lot. My daughter is Arun Jaltley's shapiro and, 
therefore, she has taught me a lot. 

MR. DEPUTY-SPEAKER : I was a profeSSional 
advocate. Now, Shrl Somnath Chatterjee, he is putting forth 
his claim and his Interpretation. Wherever It may be 
Inconvenient for him, he may n("1 ,...ad It. 

The same appMes In the case of the Law Minister. 
The House has to patiently hear him so that his views are 
understood. 

SHRI ARUN JAITLEY : Sir, I do not mind my tri8fld 
Shri Alyar's objections. His daughter is a brilOant young 
lawyer. It is just that she had a very difficult student in him. 

Sir, may I just say this on this whole question? What 
are the parameters of this debate today? These Issues .5 
to what is precisely the interpretation of the 1994 judgement, 
whether a Pula could be permitted or not permihd, are an 
issues which are now for the SUpreme Courlto decidw and 
those issues will be decided by the Supreme Court. Thoa. 
issues do not have to be decided even by the Government 
or by this House Ioday. These are all only poulble 
interpretations which are being placed Mre. 

AU that I say is, Is not the Attomey-aeneral of India 
entitled to read thl. judgement and say such and such Is 
his view? We are always told, "When you speak In the 
House you must speak out 0' fearlessne.s·. Similarly In the 
other institution, there Is autonomy as far as Judge. are 
concerned. Right judgementa must be written Ir .. 'rom any 
kind of f •• r. When law officers of the Govemment argue a 
case on behalf of the Govemment, are they not entitled 10 
Interpret a law .. they consider It to b. oorrect? Or, must 
they say, ·WeD, If I glv. this inlefPretation of law, It may 
have a political ramification: It there Is a possible view, 
which I think is the direct view, I will honestty and fear;".sly 
place that view before the court. 

I think it wiN be sad for the country if law otficers, the 
Attomey-G.nera~ Advocates-aeneral, take a stand ~r. 
the court on a question of law, and interpretation of a 
judgement such as whether a bttef puJa Is perrrnlible Of 

not; and then It they are told that their stand should have 
been guided not by their Constitutional duty, not by what 
they thought was an honeat Interpreldon of 1M judgement, 
bcJt by what the political fall out of 1h .... int.efPNCdon would 
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IShri Arun JaitelYJ 
be. If that happens. it will not be a happy occasIon at least 
for the other Institution. which Is also very Important as far 
as India is concerned. 

SHRI MANI SHANKAR AIYAR : Sir. may I seek a 
clarification? 

MR. DEPUTY·SPEAKER : No. 

SHRI MANI SHANKAR AIYAR : Do I have your 
permission to ask the Minister of Law, not Shrl Arun Jaltley, 
a legal question? 

MR. DEPUTY-SPEAKER: He has Just intervened in 
the debate. 

SHRI MANI SHANKAR AIYAR : I just want to know 
from this lawyer .... 

MR. DEPUTY-SPEAKER I do not think that Is 
necessary. 

SHRI MANI SHANKAR AIYAR : Okay, Sir. 

SHRI K. YERRANNAIDU (SRIKAKULAM) : Mr. Deputy-
Speaker, Sir, Telugu Desam Party consistently professed 
the philosophy of seCUlarism, national integration, peace 
and harmony. 

From the beginning, our party's stand has been that 
the Ayodhya Issue will be settled either by mutual 
negotiations or by the court verdict. We Included this aspect 
In the manifesto of Telugu Desam Party also. In the elections 
for 12th Lok Sabha, no single party got absolute maJority. 
So, a political alHance came Into existence based on a 
Common Minimum Programme. Every political party has Its 
own manifesto. Three contentious Issues. of which 
construction 01 Ram temple at Ayodhya is one, are not 
included in the Common Minimum Programme. This Issue 
has been pending in the court many years. 

18.29 hrs. 

(SHRt P .H. PANOIAN in the Chair) 

Hon. Prime Minister has stated many times that the 
Government will abide by the court verdict, and that the 
Government will maintain the status quo at the site at any 
cost. 

In the Pfesidenfs Addre.. to both the Hou .. s 01 
ParDament. the Government's position has been made 

clear. Even in the An Party Meeting convened by the hon. 
Prime Minister, the Prime Minister categorically made clear 
the stand of the Government. There Is a consensus among 
all the pollical parties. We requested the Government of 
India to expedite the matter. 

The main issue is about the Attorney General's 
submission. My Party's Politburo released a Press Note 
which says: 

"The Telugu Desam Party Politburo reviewed the 
situation arising out of the order of the Supreme 
Court today on the Ayodhya issue. The Party reiterated 
Its stand that all concerned should abide by the 
orders of the Supreme Court in the sensitive Issue 01 
Ayodhya. The Party expressed Its concern and 
unhappiness over the stand taken by the Attorney 
General of India In the Supreme Court. The plea that 
the Government of India has no objection for symbolic 
puja in Ayodhya Is not in conformity with the stand 
taken by the NDA partners and the Telugu Desam 
Party." 

Based on the order or the directive of the 13th March 
of the Supreme Court, we requested the Prime Minister of 
the country to take stern steps to maintain law and order. 
peace and harmony in the country. The Government of 
India made elaborate arrangements and sent 25,000 ;::::>Uce 
personnel to maintain law and order, in accordance with 
the Supreme Court verdict. The process 1n Ayodhya went 
on very peacefully and we are cc.ngratulating the 
Government for that. 

The second Issue is this. I am not going into the 
merits of the case because it is pending In the Supreme 
Court. Even now. the hon. Law Minister explained the 1994 
Judgement and even Shri Somnath Chatterjee explained it. 
At this crucial Juncture. there is no need to go Into all that 
because there is a Supreme Court verdict of .the 13th. It 
said that nobody should enter into the undisputed and 
disputed site. That is the verdict of the Supreme Court as 
of now. So, there Is no relevance of that Judgement at this 
juncture. 

At any cost. we have to protect the disputed and 
undisputed land. On the 13th Itself. the Supreme .:curt 
clarified the position saying that nobody should enter and 
pelform any sort of pula: and that the status quo should be 
maintained at any cost. The Government has also taken 
the stand to maintain the status quo. 

Regarding the ,hila undertaken by the Govemment 
o1ftcial. the hon. Law Minister said th1It It is to maintain 
peace and harmony: and also to reduce tensions in the 
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country. Ultimately, peace and harmony are estabUshed 
and there was no untoward Incident that had happened In 
this country. To maintain peace and to reduce tensions. the 
Government took such a decision; It is aN right. But atter 
that, the VHP people have claimed that It Is Ihe 
acknowledgement of the Governrnent for construction of a 
temple. The Issue Is pending In the court; it said that the 
status quo should be maintained by the Union Govemment 
till the adjudication of the case. 

At this point, I want to know from the hon. Prime 
Minister only one thing. To maintain law and order, peace 
and harmony and to reduce tensions, the Government took 
such a decision. But according to the VHP's statement, 
they are claiming that thlt Government official receives the 
shlla and It is an acknowledgement of the Govemment to 
construct a temple in the undisputed site. What Is the stand 
of the Government here? This Is what I would Uke to know. 

The Government is based on the Common Minimum 
Programme of the- National Democratic Alliance. The 
Common Minimum Programme Is the constltutlon for the 
NDA. At any cost, this Government should be run according 
to the Common Minimum Programme. Every time, the 
Prime -MInister is reiterating it In the Parliament and also 
outside. That Is why, to clear the confusion, I want to know 
the stand of the Government on the VHP's statement made 
atter the tension was eased out. The VHP made a statement 
claiming that since It was received by the Govemment 
official, It was an acknowledgement of the Government to 
construct a temple there. I want to know the stand from the 
hon. Prime Minister. 

(Translation) 

SHRI RAWI LAL SUMAN : Mr. Chairman, Sir, on 
15th March, hearing took place In Supreme Court on the 
issue of performing Pulan in Ayodhya. Today we are 
discussing the role played by the Attomey General on this 
Issue and the statement made by the hon. Prime Minister 
thereon. Shrl 50mnath Chatterjee has made a meaningful 
discussion on the legal nuances of the matter and the 
Minister of Law who is very intemgent replied In the same 
manner. SM Vapayee has included him In his Cabinet arid 
made him Law Minister only for his wisdom and Intellgenee 
though he was not a member of either of the Houses. He is 
able to defend the Governm.,nt effectively. As per my viaw 
the crux of today's discussion is that Government ara trying 
to propagate that they are not concerned with Attorney 
Generafs statement. However, I am of the view that Attorney 
General has presented Government side in the Court. The 

Prime Minister was also favouring Vlahav Hind~ Parishad'. 
stand. 

Mr. Chairman, Sir, it is being propagated in the entire 
country that 501 5orabjee's statement was his own and 
has no concarn with them. However, there is no substance 
in this propaganda. Whatever the Government wanted to 
say In Supreme Court, SoH Sorabjee expressed the same. I 
Hstened to Shri Yerranaidu's speaches and that of Kharbela 
Swain. Shri Swain has since left the House. The National 
Democratic Alliance has a com""JIl Minimum Programme. I 
am not aware aware what is corr.:non In them but I would 
be grateful to hon'ble Prime Mlnistar If a common language 
is also invented. The langauge SM Kharbela Swain was 
using that outsiders came there, they did this and that to 
our reNglous places, therefore, we adopted a retaNatory 
attitude and did all this atc. was a very timid languaga. " is 
not a brave language rathar it creates tension. 

The Hon'ble Prime Minister, you had told In this very 
House that a solution to tha problem will be evolved before 
12th March. Can I now ask you why did you lay that you 
cannot disclose the whola thing at that time? You and 
Vishwa Hindu Parlshad said that the decision has yet to be 
taken, Mushm Personnel Law Board also stated the sam. 
thing. Aftar 'Kumbh Mela' MusWm Personnel Law Soard 
passed a resolution that they will definitely consldar tha 
proposal, if any, received from the Prime Minister and their 
attitude would be a positive one. But I think that the 
positive efforts which should have been made on tha part 
of the Government to control the situation wera not done. 
Actually the Govarnment was undar the pressure of Vishwa 
Hindu Parishad. The Prime Minister is under dilemma. He 
has to seen the Government and also to appeaH the ailed 
friends of the altiance and at the same time he does not 
want to displease the Vlshwa Hindu Parlshad. 
Circumstances have turned in such a way that either h. 
please the people or sit thera. Both the things cannot go 
along. Just now Shrl Yerrannaldu said that yesterday Shlla 
Pujan took place peacefully. How.ver, it does not mean 
that the matter has coma to the conclusion. They ar. 
talking of organising an agitation from June 2nd. Mr. Prim. 
MInister, what ia the legal statu. of Shila Pojan. I want to 
read In Hindi what Shri Verrannaldu has said In Engbh· 
Shrl Pravin Tagaria, Secretary General of VHP has .tated 
ttlat raeelvlng of two Shlla. by Shrl Shatrughan Slngt., the 
Head of Ayodhy. cen Nt up under Prim. Minister's office 
Is the aoknowledgement of tne Government for construetle", 
of temple In Ayodhya. 

In principia and' Shiladan' i. a part of construction 0 

tample. 
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[SM Ramp Lal Suman] 

We will not accept Supreme Court's order. It is creating 
confusion. One can not Hve under illusion for long. The 
hon'ble Prime Minister should say in his reply how Shri 
Shatrughan Singh went to Ayodhya and in what capacity 
he received Shilas and where did he keep them. Has the 
construction work on tempie started? I hope, the hon'ble 
Prime Minister will assure the House by replying to all 
these questions. 

(English] 

KUMARI MAMATA BANERJEE (CALCUTIA SOUTH): 
Sir. I am grateful to you for giving me this opportunity to 
take part in this discussion raised by hon. Member, Shri 
Jalpal Reddy. 

Sir. I appreciate whatever our friend, the leader of 
TOP has said. Sir, of course, we are In NOA. Somebody Is 
supporting NOA from Inside and somebody Is supporting it 
from outside. But it Is an NDA and we do not differ. But 
there Is some apprehension. Sir, we felt shocked when we 
heard that we are playing the card for particular reHgious 
organisation. We do not play our card against the country, 
the nation or the people of this country. Sir, we feel that the 
Government represents all the religions, castes and creeds. 
The Government Is for all. The Government is not for any 
particular reUglon, caste or creed. 

Sir, two matters are perturbing us. I have seen the 
argument between Shrl Somnath Chatterjee and Shri Arun 
Jaitley, the Minister of Law. Of course, from the legal point 
of view, we appreciate that argument. But this is not the 
court. This is Indian Parliament. Whatever we have to talk. 
we have to talk within our Hmitatlons. We can Interpret the 
law here and we can preach the law very well here. But the 
problem is that when this matter Is pending in the court, It 
will be decided by the court. 

Sir, I must ask whether the poUticlans are running this 
country or It is run by some reUgious group. Sir, we are part 
and parcel of the Government. We do not have any 
grievance or any personal agenda. Sir, when we say 
something some people call us so called alUes and so 
called secular parties. Somebody says that because of 
their personal agenda and personal vendetta, they are 
raising this Issue. We feel sorry for that. Sir, I do not know 
what is the meaning of secularism -but we know very well 
the meaning of the so-called secularism. We the ally parties 
are not the so-called secular parties. W. are the firm 
believers of secularism and we beUeved so and we firmly 
beNevers that secularism is our country's foundation and it 
Is our foundation also. We will continue to be.eve In It 

because this is our compulsion, this Is our oblgation. and 
this Is also our moral duty to respect our Constitution. 

Sir, we are discussing two points today. First point Is 
regarding the Attorney-General's remarks. Sir, not only 
today but earlier also we expressed our views to the hon. 
Prime Minister. He was kind enough to talk to us when we 
expressed our views. Sir, In the legal and technical sense, 
it Is a fact that Attorney-General works according to his 
own conscience and according to the ConstlMlonal method 
and right. 

But a confusion arose because of three comments 
that came out. A rstly , the Attorney-General hlmseH said 
that whatever he had said before the Supreme Court was 
his personal opinion. Secondly, the Law Minister made a 
statement on the floor of the Rajya Sabha stating that the 
Interpretation by the Attorney-General Itself was made on 
behalf of the Government of India. Thirdly. there are some 
political Parties who are saying that the Attorney-General 
has played the cortect role. We are a very small fry and 
small persons. We cannot judge the Integrity of the Attorney-
General. But, as a small worker and as a small 
ParHamentarian of this country I feel that the Attorney-
General's comments Uke 'three hours may be given for the 
puja, or 20 to 25 persons may go to the puja place; or 300 
sq. ft. of land should be allowed for the shlla puja', were to 
suit the Government. I feel for It obviously as a citizen of 
this country. 

We also belong to the Hindu reUglon. But when we 
became Parliamentarians, when we are in the Chair, we 
have to represent all castes and all sections of people. 
That is why, I am proud to say that I am neither a Hindu 
nor a Muslim or a Christian or a Sikh. I am proud to say 
that I am an Indian and let It be recorded In the House. We 
are not fighting here to decide as to who are Indians and 
who are not Hindustanis. Some people are trying to divide 
this country on the Hnes of Hindus, MusHms, Sikhs and 
Christians. 

It may be true that whatever the Attorney-General 
said was his own Interpretation. Legally one can Interpret 
whatever suits him. The Attorney-General's Interpretation 
may suit the Government and the Government's 
Interpretation may suit the Attorney-General. But his 
Interpretation does not suit us and I am sorry to say this. 
But, I am proud to say what Swami Vivekanand haa said 
that one fruit may be digestible to one. but It may not be 
digestible to the other. 

We had a doubt. W. are sur. that without the 
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consultation of the Govemment, the Attomey-General could 
not have made a comment Ike this in the court. I am told 
that the petitioner hlmse" had filed a writ petition and 
selVed a notice to the Government. That Is why the Attorney-
Oeneral had to be present to put forth the vlew~ n, the 
Government. We have to take precaution, so that next time 
we should not repeat the same thing. It Is an alarming tum 
of events. It should be stopped. It Is our request to the 
Government. 

As regards the shila dan, we congratulate the offiCials, 
the administration and the Govemment to have Implemented 
the Supreme Court verdict In toto. We are happy for that. 
Sometlrnes we have to rise to the occasion rising above 
poltlcs. Yesterday the apprehension was that there would 
be communal tension and communal riots of the type that 
we had .een In Gujarat. But everything went off peacefully 
and we are happy about It. 

But. at the same time two questions come to my mind 
firstly about what Is being said after the shila dan has been 
made. I do not know the legal impHcation or the legal part 
of whether a Government official can accept a shila dan or 
not. But, sometimes In the interest of the country and in the 
interest of peace, Government can do It while abiding by 
the Constitution There Is a provision also for that and I am 
not going to dispute that. But. mv apprehension is for the 
other reason. The VHP leaders are saying after the shil. 
dan that legally they are going to get the land because 
acceptance of shlla clsn means their demand has been 
accepted. 

Secondly, they said that upto 2nd June, their puja will 
go on and they will construct the temple. We want to know 
from the Government on this point. I do not consider any 
particular relglous group as the champion of any caste in 
this country. But when I heard the comments of the 
Secretary-Genefal of a particular religious group, I was 
really shocked to see his audacity, his tendency. his attitude 
and his pride. He Is saying that nobody can stop them and 
they will go ahead on construction of the temple on the 2nd 
June. I must ask aa to who is he to decide the fate of the 
country and who are they to decide and divide this country. 
I do not feel that this is the proper time to divide this 
country ~ke this and every time we think to divide the 
country Uke this, whoever be the reMgious group should 
abide by the Indian Constitution. ablc:le by the nation·, 
jurisdiction and abide by the law of the country. They 
cannot say that they cannot accept the law and that they 
wiN do whatever they think. My request to the Government 
Is not to bow down their head to any reIgIous group. If you 

want to bow down your head. you bow down to the people 
of this nation and not to any particular reagious group 
because they are not pubtic representatives. They did not 
send you here and they did not send you to run this 
Government. They are not elected by the people. But this 
House is elected by the people. It Is their vlndlcttve attitude 
and they are speaking too much and going too far. We do 
not want that every time the Government should be de-
stabiNsed due to blackmaiUng. 

There was no Ayodhya In the NDA agenda. n came 
up suddenly and we truat our Pnme Minister and hope that 
when he assures the Hous., either both the communities 
will decide amongst themselves or both the communltle. 
will have to accept the court verdict. Thla Isaue hal IX)me 
up suddenly. 

Now, somebody wu threatening that he I. going to 
commit suicide. 11 I give the same threat to the Government 
that If It does not protect the interest. of the country and 
secularism 0' the nation, I will also try the aame path, then 
will the Government accept? Is It proper or fal,? n la not 
fair. That is why, our request to the Government I. to atIc* 
to the NDA agenda. The BJP Is the largest party and we 
appreclate that we are good friends. There are good friend. 
In the BJP also. I appreciate them. There are most .amad 
friends who arc traditionally rich by culture. But there are 
some allies who are not so secular. They are not the 80· 

called secular parties. And that Is why, I say that the BJP 
agenda cannot be the NDA agenda. This Is a tumlng point. 
If the Ayodhya issue breaks the agenda, then we should 
see to it that the agenda should not be broken and If It Is 
done, then do not blame us for that because we want to 
support the Prime Minister. We want to strengthen the 
hands of the NDA. But that does not mean thai you take us 
for granted and do whatever yuu want. 

Somebody was saying that we are begging 'or 
mJnisterial berths and all thai ThiS is bogus and rubbish. It 
Is being spread out through some comers. I hate it In 
1992, when Mr. Narasimha Rao was the Prime Minister, I 
restgned when the demolition of Babrl Masjld took place. 
After that, we worked as comrade.. I have been in poIItict 
since the age of 13. From that time, I am In politics. , know 
that Members 'rom the CPI(M) are saying something her •. 
They are more communal than anybody else. I know about 
their double standard and hypocratie games. 

In the elections also they said that Trinamool Congress 
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(Kuman Mamata Banerjee) 
Is a communal Party. What they want? If they want, we are 
ready to give our blood for the sake of this country, but do 
not say that ours is a communal Party. We are not going to 
compromise on the issue of communalism. CPI(M) should 
know that. While the case is pending in the court, I would 
request the Government not to touch disputed or undisputed 
land. We do puja everyday. We go to mosque, we go to 
church and we go to gurudwara. There are no two opinion 
about it. ... (lnterruptions) I do pujs everyday more than you. 
At the same time I pray to Allah for blessings. These are 
our Indian traditions. Maybe it would not suit you. I think 
the undisputed land has been acquired by the Government 
to maintain peace. That is why we request the Government 
that until and unless the matter Is solved by the Government, 
either by the court or by both communities, we should not 
touch the land In the interest of the country. Again I would 
say that we should not divide the country. Swami 
Vlvekanand had said, "Unity Is strength and division Is faU". 
What a bad message Is going throughout the world! It 
sends a message that we are not together. Wharver be our 
poRtical views, we should not poliutA our country for our 
poHtical benefit. We should see to it that our country stays 
united and It Is together. I want to say again that 

(Translation) 

The name of generosity Is Hindu, the name of honesty 
Is MusUm, the name of loVe Is Christian, the name of 
sacrifice Is Sikh, this Is our beloved India. 

(English) 

We have to keep our flags high for the sake of our 
nation and for the sake of our country. 

(Translation) 

SHRI SATYAVRAT CHATURVEDI (KHAJURAHO) :Mr. 
Chairman. Sir, with heavy heart I would like to say that 
before the session of this House started all the hon. 
Members had made up their mind to discuss the problems 
related with water, electricity, and also the hardships laced 
by Villagers In view of the prevailing circumstances In 
various parts of the country. We would discuss why the 
farmers ar~ ~ommlttlng suicide. The workers are distressed, 
they have come out on roads, we will consider their 
problems. The problem 01 unemployment Is rising day by 
day among educated youth. We would try to find out 
solution to It. We would probably talk about the population 
explosion, we would also discuss the recommendations 
given by subramanlam committee regarding Kargll war. 
There is economic recession in the country. probably we 
will discuss It. We have deployed army on the border 
probably we will discuss It. But I am sorry to say that what I 

had observed is that for last so many days we are tIyI'lg to 
see the country with the eyes of Hindu and MusUm. W. get 
time neither to discuss the issue nor to find out solution to 
problems lor which purposes the House has been 
constituted and which is expected from us by the people of 
our constituencies and the entire country. Again and again, 
such circumstances are created, that we are compelled to 
discuss communal Issues over here. This i~ery sad and It 
hurts. 

Mr. Chairman, Sir, the Government gave many 
assurances and made many announcements In regard to 
Ayodhya dispute. In their election manifesto, they said that 
in regard to Ayodhya temple they will abide by court's 
verdict or the matter will be solved by the mutual 
understanding. I heard the President's Address on 25th the 
same thing was mentioned In It. When our leader asked to 
call on all party meeting, It was assured In that meeting that 
the leaders of all parties or court will decide this mar..,r or 
the matter could be solved only by mutual understanding. 

19.00 hrs. 

The matter was discussed In the House, In media. 
Everybody In the Government, from Prime Minister to the 
Minister of Home Affairs said It more than hundred times. 
But even after this, Government's Inaction, Insensitivity and 
unaccountability reached the climax on the day, when the 
Attorney General gave a statement totally contrary to the 
Government's statements, assurances and announcements 
in the Supreme Court. The whole country was stunned to 
hear It. The role of the Government 'Is neutral, and 
continuous assurances were given that the matter will be 
resolved by Court or by mutual understanding. Mr. Chairman, 
Sir, according to the Supreme Court's ruling given in 1994, 
the Government was statutory receiver of that disputed 
land and acquired land adjoining it. Now the qUf'o;tion 
arises, what is the legal status, duty and responslbltity of 
the statutory receiver. We were listening to views of our 
hon'bla Mlnistor of law on this problem. He is an Intellectual, 
interpreter of jurisprudence, and very talented. He Is master 
in Hindi and English also. But I am surprised that he could 
not understand the judgement of 1994, which was read 
para by para -by Shri Somnath ChatterJeee and though It is 
wlitten In a very simple language and it can be easily 
understood by a person Hke me who know Engtish very 
less. He has described two kinds of lands, disputed and 
undisputed. As far as I have studied the Supreme Court's 
ruling. there Is no mention of undisputed land. There Is only 
a mention of disputed land and adjoining acquired land. 
Undisputed land Is nowhere. They are giving the argumant 
that they have mentioned In the President's Address, that 
being the statutory receiver, they will just maintain status 
quo in the disputed land. Can this argument be accepted? 
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Who will accept this wrong argument? Argument can be 
accepted, counter argument can be accepted, but who will 
accept the wrong argument. Mr. Chairman, SIr, the word 
undisputed land is the illegitimate creation of the Bhartiya 
Janata Party and Vlshwa Hindu Parishad. They have coined 
this new word, though this word has not been mentioned 
anywhere In the verdict. It Is the good fortune of the 
country that on 13th the Supreme Court protected the 
secular status of the country, It safeguarded it, otherwise 
one can Imagine, what would have been the condition In all 
villages and cities In the country. There would have been 
deaths all around, series of killings and rioting all that what 
we have seen in Gujarat some days ago. After all, what the 
Government Is thinking, what Is In It's mind? And see, what 
a coincidence It Is? You should believe, and I'm saying It 
with full confidence and majority of people will agree that 
probably 8 or 1 0 percent people among Hindus and 2 to 4 
percent among MusHms support this extremist stand, and 
majority of the Hindus and Muslims are not ready to accept 
It. I would Wke to know whether Hindus will get salvation 
any If Ram Mandlr Is constructed at the same site, otherwise 
not, and same question to Muslims also, whether the 
construction 01 Babri Masjid at the same site will give it 
sanctity even more than Kaba. All of us should think that 
the entire country Is burning due to these disputes, property 
of billions of rupees Is being destroyed, the time is being 
wasted, and we are not getting time to redress the problems 
facing us. 

Mr. Chairman. Sir. we will have to find a solution to 
this problem. I would like to tell you the status 01 statutory 
receiver, according to the law. According to the law. it has 
to be Impartial,. the Government was made the statutory 
receiver, because Supreme Court thought. that the 
Government have power to get Supreme Court's ruling 
compO ld. Otherwise also, It Is taken lor granted that the 
Government Is neutral, Government do not play any role in 
the reUgiOus matter. Government will not favour any party. 
With this betiet, the Court had handed over this responsiblDty 
to the Government. But what Is happening today the 
Government have changed its stance. The BJP, Vlshwa 
Hindu Parishad and Bajrang Dal may have any opinion, but 
this Government Is not only of Bhartlya Janata Party. but of 
National Democratic AlDance. 

Mr. Chairman, Sir, just now, SM Yerrannaldu of the 
Nalional Democratic Altiance. Kumari Mamata Banerjee 
and other members of alles of NDA have very clearly 
stated, and it is very clearly wrttten In our Minimum Common 
Programme that the Government will not favour any party. 
but the Government did not stick to H. Now it has become 

clear after the speech of Shrl Somnath , that on that day, 
when Attorney General was asked to state 1M Governnwtnt 
stand by the Court, he stated only. what was the stal'ld of 
the Government. The PrIme Minister accepted the same 
thing, the Minister of Law accepted the same thing In RalYa 
Sabha. Now. nobody has any doubt regarding the fact !ha1 
the Government did what It wanted. Whether the 
Govemment would like in that despite its being the statutory 
receiver, any favour should be done to any party? 

Mr. Chairman, Sir. another thing is that I would like to 
add further to what honble SM Somnath ChatterJee said. 
The verdict of Suprame Court should be Implemented In 
letter and spirit, and It you refer to the last statement of 
hon'ble Prime Minister, this thing becomes clear. He said, 
the Suprame Courts ruAng would be followed word by 
word. It Is truv that he wants only to follow the words of the 
Supreme Court's ruUng. but want to Isolate it's splrtt. The 
spirit Is that till the competent court give flnal verdict on this 
dispute, and In this matter. Lucknow bench of Allal-"bad 
High Court Is a competent Court, the Ststus quo shOUld be 
maintained. This Is Supreme Court's ruting. He was In the 
court not as an individual but as a representative of the 
Government. he was presenting the Government's side and 
that Is why it was the Government that sought permission 
to conduct ·Poola·. therefore I would fike to a"ege that this 
action of the Government repeats that the Government 
shirk It's constitulional responsiblHties. It is a treachery to 
the country. Therefore, while alleging the Government I 
would Hke to say that It has deceived voters, people of the 
country. It is a betrayal to the promisas of President given 
In his address to the Parliament. Therelore. I strongly 
condemn the Government. 

Mr. Chairman, Sir. a short while ago. I was Sitting in 
the Library. I read a description about Attorney-General. It 
is said that Attorney-Ganeral IS the guardian 01 the s...ul of 
the constitution. What kind of constitution do we have· 
secular? How could the soul of constltullon be guarded? 
The Government should not take any decision or any 
action which goes against the basic splrit of the constttution. 
If the Attorney-General Interpret the rufing 01 any court In 
the court, and that Interpretabon goe, against the basic 
spirit of the constitutlon or It affects the basic eplr1t. then I 
think that he is not discharging his constitutional 
responslblUties properly. I clearty make this allegation. 

Mr. Chairman. Sir. what Attorn.yoGeneral says Is 
surprising what do .. Shrl Arun Jam-y, the Mintster of law, 
Justice and Company Affairs aay. what does the Prime 
Minister say, what do the Vishwa Hindu Partshad want and 
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IShrl Satyavrat Chaturvedi) 
what are the Intention of the people of Ram Janam Bhoomi 
Nlyas. If all these things are taken into consideration, there 
is a shocking similarity. I am unable to find a suitable word 
in Hindi for this. There Is shocking similarity in all these 
statements. There is similarity In the statement of Prime 
Minister, Interpretation given by the Attomey.oeneral and 
the statement of the Minister of law. Whether it Is just a 
coincidence. It cannot be so. But ~efinitely, It Is Uke making 
mockery of constitution, and hurting the feelings of the 
people, In a planned manner. 

You have performed the shllaniyas, you gave the 
permission for it In Ranlkot. A representative from Prime 
Minister's office was sent over there to receive the shllas. A 
lot has already been uld about it. I do not want to repeat 
it, but I would like to ask you a question. Suppose, If in 
future, a Muslim Organisation comes, and Issue a statement, 
that they are going with Shllas and bricks for the construction 
of Mosque over there, and requests the Govemment to 
send somebody to receive them-lf It happens, whether this 
Govemmen1-1 want reply . ... (Intc,ruptlons) Whether the 
Government will send a representative from Prime Minister's 
office to receive those Shllas and bricks? I want a clear 
answer to this question. The country wants an answer from 
you. If you are secular, you have to do justice, In both the 
situ:itlons. ...(/nt"rruptions,l 

It Is very ciear from this discussion. My learned 
colleagues Shri Somanath Chatterjee, Shri Jalpal Reddy 
and other colleagues have discussed the matter In detail. 
They not only discussed, but also read out the relevant 
portions of law, relevant portions of Court's verdict over 
here and proved beyond doubt that In actual, Government 
has no way to hid Its face. It has to accept Its mistake. 
Rather it Is not a mistake, the Government has to accept its 
wickedness. It Is my submission, therefore, I condemn this 
Government. 

(English) 

MR. CHAIRMAN : Shrl Ratilal KaUdas Varma, the 
lime allotted for this discussion was two hours. We have 
already exha; Isled that. So, please conclude your speech 
as early as possible. 

19.14 hr •. 

(Translation) 

SHRI RATILAl KAlIDAS VARMA (DHANDHUKA) 
Mr. Chairman, Sir. I would Uke to thank you for giving me 
an opportunity to speak. A discussion under rule 193 on 

Ayodhya issue Is being held today. Weare taught HIstory 
so that we may not repeat the mistakes of past or we 
should improve errors which we committed. This is the 
purpose of teaching History . ... (Interruptlons) 

SHRI PRABHUNATH SINGH (MAHARAJGANJ, 
BIHAR): Mr. Chairman, Sir. you call Members to Speak on 
the basis of strength of party In the House, but you have 
called a person, from a party having lower strength than 
us. What Is the reason behind It. 

[English] 

MR. CHAIRMAN: You will be called later on. You will 
have a chance. Sit down. 

(Translation] 

SHRI PRABHUNATH SINGH: You will certainly give 
chance, but there is set procedure to call the Members to 
speak. When the Members are called on the basis party 
strength, whY'You have given the first chance to the party 
having less strength than us. Why we were left, what does 
this mean . ... (Interruptlons) 

(English) 

MR. CHAIRMAN : Democracy is only by the party 
strength. So we have to give him a first chance. You will 
get It later on. 

{Translation] 

SHRI RATILAl KAUDAS VARMA: I was saying that 
history Is taught, so that the mistakes of past could not be 
repeated. We are taught history to rectify the mistakes. 
Since Ninth Lok Sabha there has been dispute over the 
construction of Babrl Masjid. Ram Mandir the birth place of 
Maaryada Purushotam Shrl Ram Chandra was made 
disputed by aSSOCiating It to the Babri MasJid structure. I 
cannot understand how can Babar can be equal to 'Maryada 
Purushottam Shri Ram Chandra' - I cannot understand It. 
The people of opposition are expressing their displeasure. 
They were displeased even when there was peace. They 
were equally agalted when there was violence. Today, I 
would like to remind that India had been bearing invaders 
for thousand of years. Thousand of temples had been 
destroyed. Not only this. Somnath Temple was ruined 
seven times, Somnath Temple was destroyed, but due to 
iron man, Sardar VaHabhai Patel it was made possi!.,le to 
resurrect it. Today, that temple Is standing In Its fuU glory. If 
you remember Prithvlraj Chauhan, Mohammad Gauri was 
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defeated 17 times by Prtthvlraj Chauhan but India has 
always been In forefront in pardoning. He was pardoned 
several times because It is a matter of pride for the brave 
to forgive someone; but when Prithvlraj Chauhan was 
defeated once he was not pardoned and his eyes were 
enucleated. I would Uke to say that these broken idols 
throughout tM country today stand as witnesses of their 
barbarism. We find several Idols with broken noses and 
eyes. With regard to Ramjanam bhoomi. that Babar 
belonged to Changez Khan's and Talrnur Khan's dynasty 
and was son of Umar Shiekh Mirza, the ruler of Fargana. 
He was born on Friday, the 14 February, 1483 AD. First 
time, he attacked India In 1519 and In the first battle of 
Panlpat he defeated Ibrahim Lodhi and annexed north 
India. He died in 1530. How can his name be associated 
with Bh.gwan SM Ramohandraji. I am not able to 
understand opposition's stand point. Whether there existed 
a temple or • mosque first? It should be decided by the 
Supreme Court. Be It a Panchayat, Vlethan Sabha or lok 
Sabha-majority Is accorded importance. It is a matter of 
majority and our sentiments and why law should come in 
the picture. 

Just now, one of my friends made a mention of 
survey conducted by India Today. According to that 43 
percent population in the country want the temple to be 
built urgently there, whereas, only 5 percent people are in 
favour of constructing Babri Maspd there. What the common 
man desires? On 13 March. Shri Atai Sihari Vajpayee tried 
to convince the senior members of the MusUm community. 
Not only this, Jagadguru Shankracharya Jayendra Saraswatl 
also left the Paeth and came to the public to make efforts 
to restore peace in the country and to ensure that innocent 
people are not massacred. It was a golden opportunity 
when people from both Hindu and Mushm communities 
should have assembled together to perform Shilapuja and 
should have told the Supreme Court that. ... (Interruptions) 
we are dOi.1g this there. 

Mr. Chairman, Sir. only 15 minutes have palsed and 
you are ringing the bell. When my tum came. you have 
rang the bell after I made one point only. Had people from 
both the communities assembled there, Ram Mandir an 
Babri masjld both could have been built there and It could 
have been done cordially. Now the oppoaltlon parties are 
voicing their concern, when' Kanchlpe.th Shankracharya~ 
left on a peace mission. What cooperation has been 
extended by the opposition partles? If people from opposition 
parties request the muslim community to com. forward and 
concede as the people of India have alr.ady suffered a lot. 
There Is a lot of difference between Sabar and 

Ramchandra~. Had the masjld bean on AHaha' s name, we 
would have not opposed it. Things would have been dlff .... nt 
had they cooperated 15 years ago. Now they are blaming 
us that we are hanging tM matt.t In fire whereas opposition 
parties want It to linger on and they are mi .... ding the 
public. 

Not only this, I would Ike to add .Iso that tast time 
Muiayam Singh Vadav'. Govemment was .t the helm of 
affairs in Uttar Pradesh. His Government resorted to firing 
on Rambhaktas and young and the old as weU f.U prey to 
bullets. Even today, " you s •• the video cDp, you would 
start shivering. But this time, In the backdrop of his very 
iong experienc., the honb .. Prime Minister, SM Atal Bthari 
VaJpaye8 did not allow even a single bullet to be fired and 
not a single Rambhakla 10 fac. lathlcharge ..... They .. re 
hoping oth.rwlse, but when Rlahis and Mune.s maintained 
a cordial atmosph.re, they w.re stunned. But. Mr. Ch.irm.n, 
Sit. my submlssJon to you Is that. ... (Interruptlon.) 

[Enghsh) 

SHRI SHIVRAJ V. PATIL (LATUR) : Bir, we obfect to 
this. It should not go on record. Nobody wanta that .nybody 
should be shot down at any piece. of aU the p'ac~. at 
Ayodhya. That would create problem for the country .nd 
we would ask the Members belonging to tha Govemment 
to be careful in making the statement In this respect. 

MR. CHAIRMAN: I am expunging that portion. 

[Translation) 

SHRi RATILAL KALIDAS VARMA: Mr. Chairman. 
Sir, I would hke to make my point. Someone has just .aid 
that when Muskms go 10 Ayodhya. what will happen. We. 
Hindus of this country go 10 Ajmer, the Dargah of SaUm 
Chistl and seek His blessing. Poor MusUms and Hlndul of 
this country want a peaceful and cordial atmosphere In the 
country. Musbm are not clamouring for mosque. they .re 
being provoked. Th. Congressmen aald that. 
... (lntel1Uptlon.) 

[English) 

MR. CHAIRMAN : Nothing Ihould go on record. 

(lnt.rruption.)*" 

(Translation] 

DR. RAGHUVANSH PRASAD SINGH (VAl SHALl) 
Mr. Chairman, pie ... ask him to sit. 

·EJq)UIIg8d II ordMd by IhII ChIIIt'. 
•• HoI Recorded. 
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(English) 

MR. CHAIRMAN : Shri Varma, nothing Is going on 
record. You have taken more time than the time allotted to 
you. Please take your seat. 

... (Interruptions) 

MR. CHAIRMAN : Please take your seat. Your time Is 
up. The han. Prime Minister has come. 

... (Interruptions) 

MR. CHAIRMAN : Nothing should go on record. 

(Interruptions)" 

MR. CHAIRMAN : Shri Raghuvansh Prasad Singh to 
speak now. 

(Translation] 

DR. RAGHUVANSH PRASAD SINGH : He Is a 
Kalnemi. Now I want to speak so please ask him to take 
his seat. 

(English) 

MR. CHAIRMAN : Dr. Raghuvansh Prasad Singh, 
your Party and other smaUer Parties have been given only 
five minutes time each. 

(Translation) 

DR. RAGHUVANSH PRASAD SINGH: Mr. Chairman, 
Sir, I would speak only on two points. I feel that the law 
Minister should be concerned only about legal matters but 
he twists the Issues according to the need of his party and 
acts like an advocate In the court. The House Is discussing 
the Prime Minister's statement In the aftermath of Supreme 
Court's verdict. Even a common man in the country noted 
what the Attorney General had said in the Court. First there 
was an uproar that he gave an affidavit. Allies of the 
Government adopted a tough Hna and they wanted to take 
the Government to task. But. meanwhile the Government 
clarified that ha had not submitted an affidavit, it was just a 
suggestion. Now, that suggestion is being Interpreted in 
different ways. it is baing interpreted from legal perspective. 
The Law Minister was telling us the same thing. It was said 
that sadhusln batches of 50-70 would go thare and perform 
poola lor three hours from 2.05 hrs. to 3,05 hrs. It does not 

• Not Recorded. 

amount to violation of law, Well, they Interpreted the 
judgement but they find nothing illegal In sending so many 
sadhus there for performing poola for three hours. It seems 
that the Government have tutored him to plead the caus. 
In this way In the Court. And when It took a dangerous turn, 
there was Attorney General to give legal opinion and save 
the Government. He came to defend the Government and 
said that it was his personal opinion, We do not beUeve K. 
It seems, he is dancing at the tune 0' the Govern.nent. 
Mamatajl and Yerrannaldujl were surprised whether symbolic 
pooja and Ayodhya were part of their agenda, But, the 
statement of Attomey General In defence of the Government 
does not seem trust worthy. The pubIc has understood It. 

Time and again, the hon'ble Prime Minister has 
assured that the Court's verdict will be honoured then why 
he Is playing this leading role. Why the Government have 
asked a lawyer to defend the Government. This time the 
hon'ble Supreme Court has raised a very pertinent question. 
The court questioned VHP's Involvement In it, it Is just Ike 
an uninvited guest. How can an organisation with just 10-
20 thousand members dare to engineer riots in the country. 

Hon. law Minister was reading out the Judgement of 
1994, It seems he doesn't read the things properly, he has 
become an advocate by virtue of his quality of spe .. l<lng. 
The Judgement of 1994 was that the undisputed acquired 
land may be returned to the actual owners, ... (Interruptions) 

[fnglish) 

MR. CHAIRMAN: He is the leader of his Party. 

(Translation) 

DR. RAGHUVANSH PRASAD SINGH: You have not 
gone through it properly . ... (lnterruptlons) This has itself 
become disputed, the Supreme Court had said that no land 
could be given to anyone be it acquired, or disputed or 
undisputed. Now the things are clear. Then why is the 
1994 Judgement being read? Why are they confusing Law 
with such a manoeuvring . ... (Interruptions) Thereafter. the 
Govemment have done another thing from the office of the 
hon. Prime Minister . ... (Interruptlons) This Is really Impossible 
that the officer was sent from the hon. Prime Minister's 
office and later on they will ask SM Shatrughna Singh to 
say that he left willingly. . .. (Interruptions) I was not 
I 
confidential messenger. ... (Interruptions) Actually reality of 
Shri Arun Jaitley was revealed and he could not even gIVe 
clarifications and now in order to do away with the dispute 
he would ask Shrl Shatrughna Singh. to give the statement 
that he lett willingly . ... (Interruptions) Similarly Chaturvedi ~ 
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also rtvealed the reaHty of the Government that Paramhans 
p is saying, that he would commit suicide . ... (Interruptlons) 
He Issued statement that he would commit suicide. 
... (lnt9rruptJons) The Law says that a person, who says that 
he would commit suicide, should be arrested and but in this 
case instead of arresting him an officer from the P.M.O. 
was sent by a special flight and they say that they are 
saving secularism. There is a saying in EngHsh ·Power Is a 
cementing force." in the national agenda, these people. 
... (Interruptions) 

(English] 

MFI. CHAIRMAN : Shri Raghuvansh Prasad Singh. I 
have called another hon. Member . 

... (Interruptions) 

MR. CHAIRMAN : What do you want me to do? Do 
you want me to go there and pull him down? You cannot 
calculate time Uke that. 

... (lnterruptions) 

DR. RAGHUVANSH PRASAD SINGH : When the 
nation is in danger, when the Government position Is In 
danger . ... (Interruptlons) then the Government Is secular 
but the fanatics say that. ... (Interruptions) 

(English] 

MA. CHAIRMAN : Please resume your seat. You 
have exhausted your time. Everything has been deliberated. 

... (lnterruptions) 

MR. CHAIRMAN: What can I do? Do you want me to 
take action? 

... (Interruptlons) 

[Translation] 

DR. RAGHUVANSH PRASAD SINGH: They ask 
VHP to launch movement. only then would they let the 
VHP to construct temple, otherwise not . ... (Interruptions) in 
this country does anyone have the courage to say that 
launch movement then, under the pressure we would. 
... (Int9rruptlons) Then we would say that what can we do, 
there is pressure? All this Is going on under a conspiracy. 
And so far as communal force. are act/ve in this country. 

... (Int9rruptlons) 

(English] 

MR. CHAIRMAN: Nothing will go on record . 

(Interruptions)" 

MR. CHAIRMAN : He Is not resuming his seat. 
Everyboay has encouraged him. What can I do? 

. .. (interruptlons) 

MR. CHAIRMAN : You must heed to the words of the 
Chair. Nobody should defy the Chair. When I say resume. 
you can take one minute more. Otherwise, the other han. 
Member, whom I have called, keeps looking at me. 

... (lnterruptlons) 

(Translation) 

SHRI PRABHUNATH SINGH: Mr. Chairman, Sir. we 
are making a discussion under Rule 193 on the statement 
of the hon. Prime Minister. Although during the Hsalon of 
the House, the Ayodhya Is.ue Is somehow raiatd and on 
the pretext of remembering 8th December, a dlaouat/on 
starts In the House. But today let us assume that we haYe 
three Important issues in today's discussion. Arat Issue Is 
regarding the statement of the Attorney General In the 
Supreme Court, second Is Ayodhya dispute and the thIrd ,. 
role of the Government. 

I would say that a eoaHtlon Government of various 
parties viz, the NOA Government was tormed In the 
leadership of Shr! Atal Bihar! Vajpayee as everyone had 
faith in him. The Government was formed under an 
agreement and the e'ect/ons were a/so held on the basis of 
that manifesto. I agree that the BJP may have 80 many 
allegations, but the image 01 Shr! Atal Blharl Vajpayee. in 
the country. Is that 01 a secular leader. So, the agreement 
was made on the said basis and now the Government is 
functioning under the leadership of Shr! Atal Bthan Vajpay ... 
... (lnterruptions) 

SHRI AVTAR SINGH BHADANA (MEERUT) : Please 
tell about the Image of Shri George Fernandes . ... (lnterrup-
lions) 

SHRI PRABHUNATH SINGH : I am speaking about 
Shrimati Sonia GandhI. ... (Interruptions) Plea" do not 
interrupt. / also do not Indulge in such things. Klndly sit 

• No! Recorded . 



159 Discussion Re : Current 
the wake of Supreme 

16 March, 2002 Situation In Ayodhya In 
Court Judgement 

160 

IShri Prabhunath Singh) 
quietly, you have a habit of interrupting In between. 
... (Interruptions) 

19.37 hr •. 

(MR. DEPUTY SPEAKER In the Chair) 

Mr. Deputy Speaker, Sir, we all wish to say that the 
Ayodhya Issue Is being dragged since long In this country. 
The matter Is pending In the court since long. Many 
Governments have come to power and gone, anyone who 
becomes the Prime Minister, says that this problem should 
be solved through mutual consent. It Is also discussed that 
the Orders of the court would be complied with, but despite 
this, the Ayodhya issue Is somehow raised In the country' 
and It vitiates atmosphere In the country. Whether we 
agree to or not but In the root of the Incident in Godhara In 
GUjarat, there was only the Ayodhya issue, We should 
always remember that a human beings Is killed In such 
incidents, be It a Hindu, or a Muslim. There Is no need of 
Mandir or Masjid issues in this country, in fact the only 
need in this country is that of removal of unemployment. 
But If the country and the Parliament Is involved in Mandlr-
Masjid issues, then the system In the country would never 
get strengthened. Under such circumstances, I wound say 
that the problem be solved through dialogues and mutual 
consent, otherwise the decision of the Court should be 
complied with. But Mr. Deputy Speaker, Sir, I am saying 
that one or the other Prime Minister of the country shall 
have to take a strong decision on this Issue. We get 
disturbed when any diSCUSSion takes place, reason behind 
Is that It is written in the 'Ramayana' that Lord Rama was 
born In Ayodhya and even people from other foreign 
countries believe so. But come of the so-called great 
persons say that Lord Rama was born at the place Indicated 
by them, It seems that at the time of Lord Rama's birth; 
they ware present there. It Is a very pecuHar situation -
Lord Rama's temple should be constructed In Ayodhya and 
that too at that particular place, which has become a cause 
of violence in the country - the country can never accept 
this. I wish to say that the present Government should run 
::-n the lines of Minimum Common Programme. Atmosphere 
of communal hatred should not be created In the country. 
We, the people of Samata Party believe in egalitarian 
SOCiety. Where we consider Lord Rama as our almighty 
god, we also consider Khuda as the Supreme. Even on the 
road, we bow our heads both before the temple, or the 
Mosque Irrespective of anything. If we consider Sila as our 
mother, we also consider Fatima as our mother, So 
everything Is done in harmony. If Lord Krishna grazed cow 
in Gokul. Paigambar Saheb grazed goat. Muslims worship 

moon, we worship Lord Shlva who has moon on his 
forehead, there is no difference, no contradiction, A few 
people in this country whether they are Hindu or MusUm, 
indulge In one or the other anti-social activities and cause 
blood-Shed. Sir, I therefore request, that any person, be it 
a Hindu Saint, or Paigambar, or Priest, no one Is above the 
law, of the country and If he spreads such anti-social 
activities, strict action should be taken as per the Law of 
the land against him - Saint, Priest, or Imam. He should be 
put behind the bars action should be taken against those 
issuing such statements. Some people have said that 
someone has taken a 'Shlla' from the hon. Prime Minister's 
office, I would like to know tnat where would that 'Shlla' be 
laid, whether any place has been determined for it. If so 
much of dedication and devotion Is there for Lord Rama, 
then which place has been determined for that 'Shlla'? 

Sir, why do these people talk In the name of Lord 
Rama. He was Hindu and we would decide what Is to be 
done. People, who have nothing to do in this, are creating 
an environment of communal hatred, posing themS9lves as 
representatives of Hindus and Muslims. And that is why, I 
make a humble request to the hon. Prime Minister to take 
strict legal action against those spreading such communal 
dispute In the country on the grounds of Language- be It a 
saint. Sadhu or Priest. They should be Imprisoned In the 
Tihar Jail. With these words, I conclude. 

{English] 

SHRI PRABODH PANDA (MIDNAPORE) : Mr. Deputy-
Speaker, many thanks to you as you have permitted me to 
speak on Prime Minister's statement on Ayodhya. I rise 
here to express my views not only In regard to the Prime 
Minister's stntement but also on the InCidents which 
happened on 15th March. 

Sir, many things have been said here and learned 
senior Members of this august House have told many 
things in regard to the law. Senior Member and my leader, 
Shri Somnath Chatterjee has also explained many things 
and hon. Law Minister has also said many things. Many 
things have been said here. Some of our friends told that 
15th March had passed peacefully. I must say that the 
credit goes to the Court. Credit must go to the Supreme 
Court. We must salute and congratulate the peace-loving 
people of Ayodhya. U.P. and the whole country. It is said 
by 80me of our colleagues, some BJP Members here, that 
the credit goes to the VHP and credit goes to the RSS 
people. They are arguing that since they did not do any 
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viOlence on that day and restrained themselves on that 
day, the peace was maintained. 

Does It not mean or does It not Imply that they are 
the main provocateur? As they restrained themselves on 
that day, our country witnessed peace, and that day passed 
peacefully. Therefore, if they restrain themselves everyday 
and not commit any communal Violence, then I will say that 
the country will witness peace. 

I do not want to speak many things here. I will confine 
myself to three points. I would Uke to draw your attention 
and the attention of the House as well as the attention of 
the country to. three aspects. First, our Supreme Court was 
able to protect the secular fabric of our country. The 
second point Is that I salute the peace-loving people. So 
much provocation has come from the VHP people. Even 
the Chairman of the Nyas declared pubUcIy that he would 
commit suicide . .Is this not enough provocation? In spite of 
that, the peace-loving people of our country dld not respond. 
The VHP and RSS people tried to mobilise the people of 
our country. They declared that lots and lots of people 
would come there to perform the puja. However, we have 
seen that the peace-loving and secular people of our 
country did not respond to it. Many thanks and salutations 
to the peace-loving people of our country. 

Mr. Deputy-Speaker, Sir, what is happening from the 
side of the Government? They are deliberately damaging 
the very essence of our Constitution. Many things were 
said, and some NDA partners expressed their views and 
also asked some questions. They apprehended that the 
Govemment led by Shri Alai Blhari Vapayee might recognize 
any construction of Ram Mandlr In the disputed land and, 
that Is why, they have raised some questions. My point Is 
different. I thank them for expressing those views, but my 
point is different. I would like to ask the hon. Prime Minister, 
through you, whether a secular country like ours can 
participate in the performance 01 puja, whether a country 
like ours can participate in any reNgious performance. Thls 
is the basic question . ... (lnterruptlons) 

PROF. RASA SINGH RAWAT (AJMER) : What Is the 
definition of 'seCUlarism'? 

SHRI PRABODH PANDA : Our country Is a secular 
country. It does not mean that our Government will 
participate In refigious performances. Our country must 
protect the reMgious rights of the people In all respects, but 
It does not mean that our country or our State itse" will 
partJclpate In any religious performance. This is the main 

idea of the Constitution, so far as I understand. Our Prime 
Minister sent one person to receive the so-called shlla, 
which violated the secular Idea of our Constitution. 

Mr. Deputy-Speaker, Sir, this is against tM secular 
character of our country; this Is against the secular structu,.. 
ot our country; this is contrary to our secular Constitution. 
So, I condemn It; I condemn It; and I condemn It. 

The Prime Minister and the Government must reaKs.e 
the sentiments of the people, the mood of the people; the 
mood of the secular people. The Prime Minister should 
restrain the people of VHP and RSS from leedlng our 
country Into an atmosphere of violence. WIth these words, I 
conclude my speech. 

SHRI G.M. BANATWALLA (PONNANI) : Mr. Deputy-
Speaker, Sir, the Supreme Court has spoken. It hal sided 
with secular democracy. We salute the Supreme Courtl 

Mr. Deputy-Speaker, Sir, yesterday .hlladaan was 
offered. The entire nation heaved a sigh 01 re.ef that at 
least the day passed ott peacefully. Ves. there we,.. some 
Instances In Ahmedabad. As far 81 Gujarat Is concerned, 
still violence continues. In certain belts there Is violence, 
and we are being still told that the,.. Is Inadequacy of the 
po~ce and the security forces. The Covernment must look 
into it. 

The point I was making here was that the entire 
nation heaved a sigh of relief that the shlladun or the 
pula, whatever you may call It. passed ott peacefully It Is 
shocking that a special officer, an officer from the Prime 
Minister's Office, was flown to Ayodhya In order to receive 
those shl/as. It does not require any elaborate pleading to 
point out that a secular State cannot associate ItseH with 
any religious ritual that Is being performed. This is negation 
of secularism. 

Here is our Law Minister who was very eloquent to 
point out to the House that the State does faciHlate and 
per10rm the functJon of a laellitator in reUglous functions. 
Let me ask him, what was being facilitated at Ayodhya? 
What was the nature. and what is the nature ot the temple· 
building movement of Vishwa Hindu Parlshad and others? I 
say with all the vehemence at my command that tM 
temple-building movement of the Vishwa Hindu Panshad 
and others Is an unlawful movement, and that thla 
Government flew a special officer to Ayodhya. In ort4'tf to 
permit an unlawful movement that was there. 

Why Is it an unlawful movement? This temple-bulldlng. 
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ISM G,M. Banatwalla) 
which Is being envisaged, Is on the basis of a bkJeprint, or 
a map 01 a temple. which includes the disputed site, the 
disputed site 01 the mosque. So, how can we have a 
blueprint which includes the disputed site? When that 
disputed site Is Included, the entire blueprint or the map for 
building a temple Is Illegal. This Government took special 
Interest, for the appeasement of the Hlndutva forces, to 
flow down a special officer to permit this unlawful activity, I 
say. 

The Vlshwa Hindu Parishad and others, with their 
unlawful movement of temple-building, as I said, are holding 
the entire nation to ransom. 

This movement Is nothing but blackmail, a bloody 
blackmail, a blackmail which Is being done, giving bloodbath 
and .repeated bloodbaths to the nations. It is for this 
blackmailing for facilitating this blackmailing that a special 
officer goes to Ayodhya In order to accept the shllas or to 
do shlla dun. This Is a matter that cannot be forgotten. 

(Translation) 

PROF. RASA SINGH RAWAT : Mr. Deputy Speaker, 
Sir, whether the use of such words will create an conducive 
atmosphere? 

(English) 

MR. DEPUTY-SPEAKER: If there is any objectionable 
word, I will look into it. 

SHRI G.M. BANATWALLA : Mr. Deputy-Speaker, Sir, 
the entire NDA led by the BJP has taken Its stand along 
with the VHP and the Hindutva forces. They have taken 
their stand with fascism found In Its most virulent form. This 
Is what Is to be considered by the entire House and by the 
entire nation. 

There is of course a controversy, a question, of the 
stand taken by the Government through Its Attorney-General 
In the court. The role and the function of the Attomey-
General are clear and explicit In Clause 2 of Article 76 of 
our Constitution. The Attorney-General is there to give 
enlightened advice to the Government. It is not his function 
to give his advise to a" and sundry, to the courts. and to 
the entire nation. 

Look at Clause 2 of Article 76. It tells us clearly that 
the Attorney-General Is to perform such other duties of a 
legal character as may be referred or assigned to him by 
the President of India. Which are those duties? They are 
the duties of a legal character. 

I may point out here the meaning of the words 'legal 
character'. In the State Vs. T. Srinlvas, AIR 1988, Kant 67, 
the term 'legal character' has been interpreted to mean 
'legal status'. If we look at salmend's Juris and George 
Whltecross Paton In his 'A Textbook of Jurisprudence', it is 
clear that the term 'legal status' includes rights, duties, co-
rights, subjections, disabilities, claims, liberties, powers, 
immunities, etc. In other words, the Attorney-General's rights, 
freedom, liberties, Immunities are circumscribed by such 
duties as may be assigned by the President, that Is, the 
Government, in the matter. 

Now, what is this Attorney-General that we have, who 
has some special ideas about his role and about his 
function? I demand that such an Attorney-General be 
summoned here In the House. He should be brought here 
In this House and he should explain to the House, w:;at is 
his thinking about his role and about his function. Let him 
explain to this House as to which of his submissions in the 
court were in his independent capacity and which of the 
submissions were representing the stand of the c,?untry. 
Therefore, I demand that the Attorney-General be called In 
this House on this particular subject. 

Mr. Deputy-Speaker, Sir, let It be clearly understood 
that apart from these legal and constitutional technlcaUtles, 
even If the court decides that there is no prohibition, then 
also, a question remains. 

20.00 hr •. 

And the question Is. what should be the policy of the 
Government? Even If the court decides that there Is no 
prohibition, the question remains as to what should be the 
policy of the Government. Here, time and again the 
Government has assured this House and the entire nation 
that the entire matter with respect to Ayodhya can be 
settled only through talks or through a final court verdict. 
Talks were held with Kanchl Shankracharya but unfortunately 
the talks failed. The Government had then no other way 
but to tell the court that we have to stand by the final 
verdict of the court on the title suits. Instead we find that 
certain stand was taken by the Government In the court 
through the Attorney General for the appeasement of the 
Hindutva forces over here in spite of the unlawful character 
of that movement. 

Our demand would be that the VHP and such other 
organisations in this unlawful movement be declared 
unlawful associations. But Instead of declaring them unlawful 
associations here we have a Government that Is very 
eager to faelMate, In the words of the Law Minister. 'the 
progress of the movement'. 
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I would conckJde by saying that if there is B plea with 
the court that such things can be allowed on the land. if 
there is a plea with the court that a part of the larid can be 
given to anybody - and here we find that even RSS has 
called upon the Government of its own parivar to facilitate 
the transfer of the land for the purpose of temple building. 
then the plea must be withdrawn. 

The final decision even on this writ petition Is to come 
from the court. Let us stand by the final verdict that may 
come on the title suits, I conclude by saying that I have an 
unflinching faith in the people of my motherland. I have an 
unfHnching faith in them and I am sure that ultimately the 
forces of fascism, the forces of darkness will be defeated 
and the forces of secular democracy. Inshah Allah, will 
prevail. 

SHRI A. KRISHNASWAMV (SRIPERUMBUDUR) 
Thank you for the opportunity given to me to express the 
views of the DMK Party. 

Today's Times of India has written a very good editorial 
describing the entire episode as an "un-edifying drama". I 
repeat, It Is an unedifying drama. In this drama who played 
what role, we do not know. But the drama has a happy 
ending. So, the .entire nation is very much happy. We, the 
DMK, would have been much more happier If all the 
political parties - either on this side or that side-were 
informed earlier about this sensitive matter of national 
importance. We are also happy that good sen:!.e prevailed 
ultimately on VHP and Ram Janmabhoomi Nyas, which 
were Insisting on performing a symbolic ritual even at the 
risk of arrest and suicide. 

Now a carved stone, that is called the Shila, had 
been given as donation, 'daan 'for the temple construction 
at a place away from 67 acres of Ayodhya site. So, the 
entire temple Issue has ultimately become a property issue. 
In this property dispute, I would Uke to say that the esteem 
of the Supreme Court has been enhanced high In the 
minds of the people. 

We note that once even the Chief Minister of Uttar 
Pradesh had flouted the assurances given to the Court. 
Today, nothing of that sort has happened. Everybody has 
abided by the verdlct of the Supreme Court. Again, I would 
Ike to quote the TImes of India which says : 

"When the Government cracked up the Whip, even if 
forced to do so by the Supreme Court. aU fell In line 
swiftly enough: 

Anyway, we are extremely happy that the Prime 
Minister's assurance has been kept up. thanks "" the 
Supreme Court. 

Before concluding, I would like to reiterate, on beha" 
of DMK. that a solution should be found out. not only 
between all rehgions concerned; but also there should be 
consensus or consultations amongst all political parties. AU 
parties should be taken into confidence because It Is • 
sensitive matter. as politics play a major role than the 
religions. 

In this context. I would tika to point out one Important 
thing. What are the differences between Pakistan and 
India? In Pakistan. there is dictatorship; in India, there is 
democracy. Pakistan Is a theocratic State; India is a secular 
State. That is why India is respected all-over the world fora. 
That Is the glory of India. We should uphold the greatne .. 
of India by upholding the secularism. which is part ,..f the 
basic structure of our Constitution. 

The real test now is that the enforced peace prevailing 
in Ayodhya should be extended to the rest of the country. 
Peace and harmony should continue to prevail In this 
country. That Is the DMK's stand. 

With these words, I conclude. 

[Translation] 

SHRI MOHAN RAWALE (MUMBAI SOUTH CENTRAL) : 
Mr. Deputy Speaker. Sir, first of all I pay my homages to 
the Late Shri Balyogl# who was the Speaker of our Lok 
Sabha. I also pay my homage to those security personnel 
also who have laid their Uves protecting the ParHamen!. I 
also pay my homage to those who have sacrificed their 
Nves for the cause of Ram Mandlr at Ram Janam Bhulnl. 

Mr Deputy Speaker. Sir, first of all I would like to 
thank the Government that It has not let the situation get 
out of Its control even under so much tension through It, 
craft by restoring peace. I would also ~ke to congratulate 
our saints Hke Parmanhans Ramkrishandas. Achllrya Glrir., 
Kishor; Sankarcharya Jayendra Saraswati. Ashok Singhal 
and Valdyaji of RSS for r.,toring peace and evolving 
consensus. Their retreat ahcxJld not be taken as their 
weakness. Ayodhya is sacred to the Hindus like Verushalam 
Is to the Christians and mecc:a for musllms. The sent/manti 
of Hindus are linked to It. 

Lord Ram was born here. It was durtng the term of Pt. 
Jawahartal Nehru as Prime Minister when the permiuk>n 
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[SM Mohan Rawale} 
for worship was given by the Court. Earlier, the commander 
01 Babar Mlr Bakl had constructed the structure of Babri 
maspd by demoHshing the Ram temple in 1525 there and it 
has been mentioned In the Gazette of Lucknow and it has 
not been penned down by an Indian. An lAS OffIcer Navhlll 
had written that earUer there was a temple which was 
converted Into a Maspd by demolishing It . ... (lnterruptions) 
You can confirm It on your own if It is found wrong I will 
withdraw my words. Later on It was opened In 1986 for the 
people. A lawyer named Pandey moved the Court and later 
he withdrew his case. The worship still takes place these 
even after the demolition of the Babri Mosque on 6 
December, 1992 . ... (Interruptions) 

SHRI BASU DEB ACHARIA : Why was It demolished? 

SHRI MOHAN RAWALE : The sentiments of the 
people were associated with the birthplace of Lord Rama 
and the feeling of rage and anger resulted k1 the demolition 
ot the structure . ... (lnterruptions) 

Sir, till now 79 thousand people have sacrificed their 
Uves. You should also note that the temple 01 mother 
goddess Slta Is also in Its viCinity. Mughal empror Babar 
does not belong to us. He Is an allen. he might have come 
from South Asia but what relation he has got with the 
people of this country. What interest do the Indian's have 
in him, why is he repeatedly mentioned? 

SHRI SHIVRAJ V. PATIL (LATUR) : Mr. Chairman, 
Sir, he Is Insulting all of by talking In such a way. It Is not 
something dlgnHled to talk about someone In such a manner. 
If someone Is saying so then It tantamount adding luel to 
the fire . ... (lnterruptions) 

MR. DEPUTY-SPEAKER: I will see to what words 
have been used. 

(English] 

SHRI SHIV RAJ V. PATIL : I have an obJection. 

SHRI AJOY CHAKRABORTY (BASIRHAT) : He has 
uttered a very obJectionable word. 

SHRI SHIVRAJ V. PATIL : Our request Is that It 
should not go Into the record. It should be expunged from 
the record. The hon. Member who Is speaking now should 
be told that he should be carelulln using the words and he 
should not hurt the feelings of others. 

5ARDAR BUTA SINGH (JALORE) It has no 
relevance to the subject being discussed now. 

SHRI AJOY CHAKRABORTY : There is no proVision 
In the court. I was shocked. 

[Trans/ation] 

MR. DEPUTY·SPEAKER : Mohanjl, please try to 
understand the intent behind what 5hrl Patilp has just said. 

SHRI MOHAN RAWALE : Sir, 3000 temples were 
demolished by the Mughal emperors. We people are Hindus 
and tolerant, it does not mean that we are kept on being 
suppressed . ... (Interruptlons) 

SHRI SOMNATH CHATTERJEE: So, now you want 
to settle the scores now? ... (Interruptions) 

MR. DEPUTY-SPEAKER: You please speak on the 
subject. 

5HRI MOHAN RAWALE : Sir. there are 83 percent 
Hindus in this country, however we have to beg for 
constructing our temples. I respect the hon. Prime MI~ister 
and also congratulate Shri Soli Sorabjee. They have 
respected the sentiments of the Hindus. It Is our religion to 
worship Lord Rama. The hon. Prime Minister played a very 
important part In It and the entire work concluded peacefully. 
He could not digest this thing. He wanted riots and exchange 
of bullets and lathis to take place but It did not happen. 
Hence It did not appeal him. 

Mr. Deputy Speaker, Sir, all of us want that the 
sadhus, saints and the reHglon leaders should be respected 
and It Is not wrong to do so. We also extend full respect to 
a muslim 'peace'. When It comes to secularism I would like 
to mention about Shiv 5ena Chief Bala 5aheb Thakre he 
was denied the right to use his franc his. tor propagating a 
religion due to which he could not cast his vote but when It 
comes to giving witness in the Court we are made to take 
oath on Kuran, Bible and Geeta. If we are secular thel, why 
is It allowed?"Why don't we take oath on our Constitution. 
...(Interruptlons) 

SHRI SATYAVRAT CHATURVEDI : Now, the witness 
will not be given on Bible, The Geeta or the Kuran . 
... (Interruptions) 

SHRI MOHAN RAWALE : Sir, Chaturvedlj/, is not 
aware that Shiv raj Pattlji Is a lawyer. you also have been a 
lawyer. you know that stili the oath Is taken on the Geeta, 
Kuran or Bible stall. He is playing vote politics. When 
Godhara incident took place, the leader of the opposition 
Shrlmati SOnia Gandhi spoke here but nobody opposed 
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her. Hence the hearts of Hindus are filled with such f.eMng 
of discontent and anger. If we call names to Hindus. It only 
is secularism? Whether the Hindus win be disrespected. 
... (Interruptions) 

[English] 

SARDAR BUTA SINGH: Who said this? ... (Interrup-
bons) 

SHRI AJOY CHAKRABORTY : Sir, he should not be 
allowed to speak such things . ... (/nterrupbons) 

MR. DEPUTY-SPEAKER : Mr. Rawale, please 
conclude now. 

... (Interruptions) 

(Translation] 

SHRI MOHAN RAWALE : If the Hindus are opposed. 
... (lnterruptlons) Terrorism will be opposed . ... (lnrflrruptJons) 
that too Is considered communal . ... (Interruptlons) 

[Translation] 

PROF. RASA SINGH RAWAT : Had Ra~v Gandhi, 
not laid the foundation stone there? 

SARDAR BUTA SINGH: Foundation stone had been 
laid. . .. (Interruptions) 

MR. DEPUTY·SPEAKER Shri Rawale p, please 
conclude. 

SHRI MOHAN RAWALE : Mr. Deputy Speaker. Sir. 
my party has got the first chance to speak In the House. 

MR. DEPUTY·SPEAKER : Though you have got first 
chance but It Is time to wind up your speech. You have 
been given the floor. Hon'ble Prime Minister had to give 
reply. Please speak the non-controverslal things. I gave 
you the opportunity to speak in the last only because I was 
aware that your speech would be controversial. 

SHRI MOHAN RAWALE : Mr. Deputy Speaker, Sir, 
poRties of vote Is going on today. Shrt eala Sahib Thackrey 
had said that right to vote should be withdrawn from 
Mus.ma. He had stated 90 because If the right to vote Is 
withdrawn from them. they thamselve. would support the 
construction of temple . ... (Interruptions) their interpretation 
of secularism wiD be changed. SM Somnath Chatterjl is 
sIIIIng In the House. We rMp8Ct htm. He has presented hi8 

views regarding secularism. He has mentioned what he 
believes. I have the Interpretation of secularism, 

[EngNsh] 

From time to tim. the Supreme Coun of india ha. 
been interpreting the concept ot secularism In the Indian 
Constitution differently. 

[Translation] 

I would Uke to mentionjUdgen .9nt given by the Court. 

(English) 

It Is S1. Xavier College Society versus State of Guillra! 
in which It is said that secularism In the context of our 
Constitution means only the altitude ot live and '-t Nve 
developing Into the attitude of Mve and help live. 

[Translation] 

Later on he stated thaI Jlauddin Burhanuddin and 
Braj Mohan Ramdas have stated so. 

[English) 

States 10 be neutral or Impartial In extending Its 
benefit to citizens of all castes and creeds and cast a duty 
on the State 10 ensure through Its laws that dlsablltles are 
not Imposed based on persons practising or processing 
any particular religion . ... (Interruptlons) 

[TranslatJon} 

MR. DEPUTY-SPEAKER: Rarndasp, I wanted to give 
you two minutes time to speak but It you continue to 
behave Uke this, I would not give you the opportunity to 
speak. 

[Enghshl 

SHRI MOHAN RAWALE : The wOfda Hinduism or 
Hindutva are not necellsarily to be understood and conlltrUed 
narrowly, contined only to the strict Hindu religious practices, 
unrelated to the culture and ethos of the people ot India 
depicting the way of Iif. of the Indian people. 

They have mentioned ·Sarvdharam Sambhav·. 
Secularism Satvdharam Sambhav . ... (Interruptlons) 

MR. DEPUTY·SPEAKER : Now you ple .. e conclude. 

SHRI MOHAN RAWALE : I respect late Shri Ra~ 



171 Discussion Re : Current 
the wake of Supreme 

16 March, 2002 Situation In Ayodhya in 
Court Judgement 

172 

(SM Mohan Rawale] 

Gandhi, however, the Court's verdict given In Shahbano 
case resuhed In atrocities on our Muslim sisters. Iran, Iraq, 
Indonesia, Pakistan etc. are musUm countries, I have been 
to Turkmenistan, In all these countries when one has to 
give divorce . ... (lnterruptlons) 

(English) 

SHRI MANI SHANKAR AIYAR (MAYILADUTURAI) 
The Supreme Court In India, in September 2001, has 
validated the Muslim Women Compensation and Divorce 
Act and supported every single argument laid by Shrl RaJlv 
Gandhi in this House. What are you talking? ... (Interruptions) 

(Translation) 

SHRI MOHAN RAWALE : One has to take consent of 
one's wife before giving her divorce. This Is prevailing in 
the entire muslim society in India and also in all the Muslim 
countries in the world. ...(Interruptlons) They are of this 
view but In the name of religion . ... (Interruptions) Shri Rajiv 
Gandhi had stated earlier . ... (Interruptlons) 

SHRI ABDUL HAMID (DHUBRI) : Mr. Deputy Speaker, 
Sir, what he is talking . ... (lnterruptlons) 

SHRI MOHAN RAWALE : Mr. Deputy Speaker, Sir, I 
will never let him speak. I am enough to teach him a 
lesson. 

MR. DEPUTY-SPEAKER: Please wind up. 

(Interruptions) 

SHRI MOHAN RAWALE : We can very well Imagine 
the plight of a muslim women when she is given divorce 
just by saying Talaq Talaq. She Is also, a sister, a mother 
and a daughter . ... (Interruptions) 

DR. RAGHUVANSH PRASAD (VAISHALI) : I am on 
point of order. 

(English] 

"The Speaker, after having called the attention of the 
House to the conduct of a Member who petsists in 
Irrelevance or in tedious repetition either of his own 
arguments or of the arguments used by other Members In 
debate, may direct him to discontinue his speech: 

(Translation) 

There Is no relevance In Prime Minister's speech. 

MR. DEPUTY-SPEAKER: Please conclude now. 

SHRI MOHAN RAWALE : I would Hke to make a 
submission about the court. If the court changes Its stand 
that there was temple on the disputed land, whether musima 
would be asked to abide by the Court's verdict. I would like 
to ask all the members of opposition . ... (lnterruptions) 

MR. DEPUTY-SPEAKER: Now please conclud&. 

SHRI MOHAN RAWALE : Godhara Incident Is a very 
painful incident. ... (Interruptlons) I am saying so bec3us. It 
has been mentioned here. In 1992-93, Congress 
Government was In power whdh bomb explosions took 
place in Mumbai. 196 such incidents took place during the 
regime of Congress and 946 people were killed In these 
Incidents. Many people were killed in Gujarat, Madhya 
Pradesh and Rajasthan. At that time they did not offer the 
resignation of their Govemment. Three thousand sikhs 
were killed. They had met the hon'ble PUlsident to request 
the removal of the then Government. I would Mke to submit 
to the House that they are playing dual politics. 
... (Interruptions) I had to raise many points . ... (Interruptions) 
I would appeal my muslim bretherns to live peacefully and 
amicably. Can you tell me name of a mosque where Hindu 
God is also prayed alongwlth the Ibadat of Allah. We are 
demanding our right only. Unfortunately, we·are begging In 
regime of our own Government, 79 thousand people and 
Kar-Servaks have laid their lives. Through you, I would Mite 
to request the hon'ble Prime Minister to respect Saints and 
Seers and give the regard to the sentiments of Hindus. 
Please ask muslim brothers also to respect the feeUngs of 
Hindus. 

SHRI RAMDAS ATHAWALE (PANDHARPUR) : Mr. 
Deputy Speaker, Sir, hon'ble Prime Minister had given the 
statement that the Government is responsible for the 
implementation of Court's verdict and 50% efforts have 
been made in this regard. I want to know something from 
the Government. Shri Ramchandra Pramhans had said ~t 
VHP is not ready for Shiladan to the Commissioner because 
It would not be safe there. Therefore, an official from PM 
Office went there to receive the Shlla. Our concept of 
Secularism is that Hindus, Muslims, Buddhist and Christians 
should be given equal support in our country. Weare not 
against Hindus. My submission is that Hke Shri Alai Bihari 
Vajpayee, Shri Advaniji, Shri Pramed Mahajan, Shrimati 
Sonia Gandhi and Shri Somnath, we are also ready to 
accept the Supreme Court's verdict. 

We are ready to accept the Supreme Court's verdict. 
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Ar. the Members of VHP, RSS and Bajrang oal ready to 
accept Supreme Court's verdict? Is the Government ready 
to make them abide by the Court's verdict? Members of 
VHP are their own people. We continued our agitation to 
change the name of Marathwara Unlvlerslty into Baba 
Saheb Ambedkar University for 14 years and whenever We 
violated the law we were put behind the bars. However, 
Members of VHP and Shrl Ramchandra Paramhans were 
not arrested because Government was having an 
apprehension that their arrest would create resentment 
among against their Government and all Hindus will become 
anti·Government. 

The Government was having an apprehension that It 
will fall on 16th. However, we were feeHng that when the 
Government fell on 16th, our party will be in power on 17th. 
As the present Government did not fall our party failed to 
come into power. The Issue is not to be in power. They 
may continue to run the Government. We are not interested 
to come Into power. We all have seen Aamlr Khan leading 
the Indian Cricket team in the movie 'Lagaan" everybody 
felt that players were untrained, they would not be able to 
win the match. But In the end Aamlr Khan's team won it. 
simllarty, the present Government under the leadership of 
SM Atal Blharl Vajpayee is winning for the last 3 years. 
People feel that this team is not good but stili they are 
winning for the last 3 112 years. We have failed to win 
because of our internal blckerings in the party. Therefore. 
we are not going to win in the present circumstances. They 
will continue to Win till 30 allied parties and 300 Members 
are with them. We are trying to settle our internal disputes 
and in the coming feature we will definitely win the elections. 
Till then the present Government can continue. The 
Government should make efforts to restore peace in the 
country. 

With these words, I conclude. 

THE PRIME MINISTER (SHRI ATAL BIHARI 
VAJPAYEE) : Mr. Deputy Speaker, Sir, some important 
issues have been raised during the discussion. Various 
views have been put forth. r do not want to repeat them. 
We heard the speeches of two lawyers on the role of 
Attorney General. The opinion given by SM SoU Sarabjee 
as an advocate has been mentioned here. It is a matter of 
dispute whether he had the right to give his oplnion or not 
however, It was necessary to make the people of the 
country aware of the reality. 

Discussion was also held regarding a judgement given 
by Supreme Court In 1994. However, the Judgement given 

Is acceptable to all. h win be implemented and It should be. 
Any judgement can not be rejected onlv because of 
difference of opinion else It can be referred to a higher 
bench 01 Supreme Court for conSideration to obtain a lresh 
decision on the matter. But till then the verdict given by 
Supreme Court should be accepted and followed by an. 

Regarding the statement given by Vishv Hindu 
Parishad that the acceptance of Shlladan by PMO official is 
the acknowledgement of the Government lor the construction 
of temple, I would like to lell my f.lerd from Telgu De~ham 
Party that we have clarified our ~Iand In this regard. The 
issue is subjudlce. 

SHRI BASU DEB ACHARIA : The hon. Prime Minister 
did not contradiCt. 

SHRr ATAL BIHARI VAJPAYEE : The hon. Memb., 
Is ready to tisten to them not me . .. ,(Interruptions) Vishwa 
Hindu Parlshad had said that as the SNladan has been 
accepted, they will abide by the court's verdict They win not 
force to change the verdict. The discussion between Saints. 
seers and Maulana. etc. was held on the same basis, 
Some former Judges 0' Supreme Court allo met 
Shankracharyaji. In that meeting also they decide that the 
Courts' verdict would be the final verdict. We can also go 
ahead on the advice of Shrl Shankracharyap. Theretore, 
there should not be any misunderstanding that construction 
work of temple has been started. Though shilas have been 
kept there but those shllas would be used only when 
Supreme Court gives its ruHng In the favour of Hindus 
otherwise not. If Supreme Court's verdict goes ag.'nst the 
Hindus or It it favours MusNms, there Is a way out mentioned 
in Supreme Court's verdict regarding the faciHties to be 
provided and to resolve the dispute. 

The decision is to be taken by the Court. It Is not rtght 
that someone Interfere In It. 

There has been a lot of discussion on secularism. 
Somnath Babu said that he Is standing like • 'Kapalk' on 
the dead body of a secularism. 

SHRI SOMNATH CHATTERJEE: I said this yesterday. 

SHRI ATAL BIHARI VAJPAYEE : That kapallk I. 
even standing today. A very dramatic language has been 
used, secularism Is not going to die. 

SHRI SOMNATH CHATTERJEE: We also want that 
it should not die. 
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SHRI ATAL BIHARI VAJPAYEE : No one will die. 
Before us also the country was secular and It will remain 
secular In future also. This country is secular not due to 
80me party. This Is a part ot our tradition, and the colour of 
our blood. When the opposition was in power then also the 
country was secular tor ours Is pluraHstic society wherein 
the people of diverse views live. 

PROF. RASA SINGH RAWAT: 'Tunde-Tunde Sarswati' 

SHRI ATAL BIHARI VAJPAYEE : If I mentioned one, 
h. spoke of the other. Now the views differed. I had recited 
halt the sloka and he completed It. Secularism Is in fact, a 
way of life. 

Not only in our country, growing fanaticism in the 
entire world is a warning for us. If it does not remain 
confined to Its limits and If the loyalties of the people does 
not remain confined to limits then It could take a serious 
tum and can cause a law and order problem. All of us 
should think over it. Only reciting secularism is not enough. 
Secularism cannot become selective secularism. It an effort 
to do so Is made then the entire concept of secularism will 
be in danger but I am sure that such a situation will not 
arise in the country. 

I have to give a clarification. It Is being repeatedly 
said that I had assured the Vlshwa Hindu Parishad that the 
temple would be constructed on so and so date or a 
decision to that effect would be taken. I had only said that 
efforts will be made In this regard and I was hoping that 
probably some solution would be found by the month of 
March but it did not happen and I held both the parties 
guilty In that unless they assume some flexibility and make 
way lor mutual exchange and march ahead on the basis of 
mutual goodwill and harmony, no solution could be found. 
Hence to repeatedly say that I have encourage::! them Is 
not proper, they have not gone ahead because of me but 
due to the support of the people they are proceeding 
further. Please think about the 14th. Today we are meeting 
here in a different ambience and are holding talks but there 
was a pressurislng situation on the 14th. I don't want to 
discuss whether it was right or wrong. An atmosphere of 
fear. apprehension and uncertainty prevailed. We have yet 
to come out of Gujarat crisis and a new controversy has 
arisen. Hence everybody heared a sigh of reHef when the 
shlladaan passed off without violating the court verdict. 
Status quo was not threatened. 'Shila' was received and it 
Is fully safe and as I said that shila will be utilised only on 
the day of the deCision on the original suits. Shila is not 
going to be 0' any utiMty. In between hence I don't see any 

reason for the spread and provocation of fanaticism In the 
country. Everybody should co-operate in It. I am confident 
that today's discussion will be fruitful and the country wiN 
proceed in the right direction. 

SHRI BASU DEB ACHARIA : He has not repUed the 
point thai deals with the matter he had sent to Shatrughan 
Singh from P.M.O. ...{Interruptions) That was the real 
question and lis reply has nol come . ... (Intt:llruptions) 

SHRI SOMNATH CHA TIERJEE : There Is no reply In 
II. ... (Interruptions) 

SHRI ATAL BIHARI VAJPAYEE : I have not repeated 
Ihe subjects on which my colleague Arun Jaitley had thrown 
light. It is of no use to further analyse a thing already 
analysed. . .. (lnterruptions) whatever has been analysed, 
has been analysed minutely . ... {Interruptions) 

[English] 

MR. DEPUTY-SPEAKER: The next two items in the 
Order Paper are very small and on Monday there will be 
ample opportunity for everybody to participate in the debate 
on the Prevention of Terrorism Bill. So, If you agree we will 
finish these two Items now. 

SHRI BASU DEB ACAHRIA : Sir, It could be on one 
condition. On Monday, the Zero Hour should be allowed. at 
least, for han-an-hour before POTO is taken up. 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MIN-ISTER OF COMMUNICATIONS AND INFORMATION 
TECHNOLOGY (SHRI PRAMOD MAHAJAN) : Sir, the order 
given by the Supreme Court and the Chair should b. 
accepted without any condition. He is putting conditions for 
the Chair. 

SHRI BASU DEB ACHARIA : On this condition, we 
can agree to this proposal, 

SHRI PRAMOD MAHAJAN : No conditions. please. 

SHRI BASU DEB ACHARIA : We have a number of 
important Issues. We could not raise them because of this 
reason. 

SHRI PRAMOD MAHAJAN : I leave It to the Chair to 
decide whether the Zero Hour should be for haW-an-hour or 
one hour. 

MR. DEPUTY-SPEAKER: All right 
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[English] 

STATUTORY RESOLUTION RE: DISAPPROVAL 
OF INSTITUTE OF TECHNOLOGY (AMENDMENT) 

SECOND ORDINANCE 

AND 

INSTITUTE OF TECHNOLOGY (AMENDMENT) BILL 

MR. DEPUTY·SPEAKER : Now, we will take up Item 
No.7 and 8 together. Shrl Ramp Lal Suman is not there. 
Shrl Basu Deb Acharla. 

SHRI BASU DEB ACHARIA (BANKUAA) : Sir. I beg 
to move: 

" That this House disapproves of the Institute of 
Technology (Amendment) Second Ordinance, 2001 (No. 10 
of 2001) promulgated by the President on 30 December, 
2001." 

[Translation] 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA) : Sir, on behalf of Dr. MurU Manohar Joshi, I beg 
to move :-

"That the Bill further do amend the Institute of 
Technology Act, 1961, as passed by Rajya Sabha, be 
taken into consideration." 

[English] 

MR. DEPUTY-SPEAKER: Motion moved: 

"That .this House disapproves of the Institute of 
Technology (Amendment) Second Ordinance, 2001 
(No. 10 of 2001) promulgated by the President on 30 
December, 2001." 

"That the Bill further to amend the Institute of 
Technology Act, 1961, as passld by RalYa Sabha, be 
taken Into consideration." 

SHRI BASU DEB ACHARIA : Sir. I am not against the 
Bill. But I am against re-promulgation of the Ordinance. 
Thete was no need for re-promulgatlon of the Ordinance. 
The Ordinance was promulgated In the month of October. 
But It W'l~ not replaced by a Bill during the Winter Session. 
Then again. it was re-promulgated. What Is the necessity to 

(Amendment) 8111 

promulgate an Ordinance? Why has the Govemment not 
brought forward any Bill before this House? What was the 
urgency? In every session, we find that, at least, she or 
seven Ordinances are raplaced by respective Bills. Here 
also, there are a number of Ordinances. Some Ordinances 
were promulgated, re·promulgated and again promulgated. 
I want a clarification from the hon. Minister. What was the 
necessity to promulgate and re-promulgate this Ordinance? 
Why has the Bill not been brought forward before this 
House? 

[Translation] 

OR. RAGHUVANSH PRASAD SINGH (VAISHALI) 
Mt. Deputy Speaker. Sir. the present Bill s.eks to convert 
Engineering university with liT. / support It. Till now th.re 
were IITs in six places namely. D.,hl. Kenpur. Kheragpur. 
Madras. Guwahatl etc. and this Institute Is being set up at 
the seventh place. I have the RIT papers related to various 
states In conectlon with the reply to a question. The RIT 
Bihar was located at Jamshedpur which has gone to 
Jharkhand now. Hence Bihar has neither an liT nor RIT. In 
Uttranchal, a newly created state liT status Is being given 
to an institute. I support il. Hence I demand that a debate 
should be h.'d on the principles and purpo.e of .etting up 
IITs for the advancement of lechnical education and RIT is 
already famous for il. 

The Government have brought Ihe legislation for 
converting il into Indian Institute of Technology. It was 
owing to this generosity and policy that the only regional 
Institute of Technology meant lor such a big population of 
Eight crore 20 lakh was transferred to Jharkhand. The 1fT 
in Bihar and the Patna College should have been upgraded. 
... (Interruptions) 

The name Madras has been mentioned In their 
legislation. Since Madras has been renamed as Chennai. 
would the Government like to write Chennal in place of 
Madras In the am.ndment or not? Will II .tack to Madras 
when people call Madraa aa Ch.nnal now? Why the 
Government has stick to It? The legislation mentions Madra., 
have the Government should carry out the amendment 
accordingly and also clarify the point. 

PROF. RITA VERMA: Mt. Deputy-Sp.aker. Sir. Ihe 
Bill was introduced In the month of November In the RIlva 
Sabhll, however owing to some compulsion. II was not 
broughl for a discussion. hence the need to Issue an 
ordinance arose. I hope that my learned colleagues WIll not 
object to It. keeping In view the career of the students and 
future of the Institute. You might have noticed thaI right 
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Technology (Amendment) BJII 

[Prot Rita Verma] 
from the beginning of the session we were trying to ensure 
the passage 01 this Bill and I am sure that my colleagues 
do not have any objections to the nature of the Bill. 
Raghuvansh Babu and several of our colleagues put up a 
demand tor an liT In Bihar and we are considering It. 
Secondly we have formulated a comprehensive scheme for 
upgrading various Regional colleges of engineering and 
IITs and we need the support of the august House for the 
same. All of you, hon. Members, might have been much 
fatigued by the day long work, hence I would submit that 
we should pass the bill quickly. 

MR. DEPUTY-SPEAKER : Raghuvansh Babu has 
asked to write dOwn Chennal In place of Madras. 

PROF. RITA VERMA: Not now, It will be done later. 

{EngUsh] 

MR. DEPUTY-SPEAKER: Are you withdrawing your 
resolution? 

SHRI BASU DEB ACHARIA : Yes, I am withdrawing. 

MR. DEPUTY-SPEAKER : Is It the pleasure of the 
House to that the Statutory Resolution moved by Shri 
Acharia be withdrawn? 

The Resolution was, by leave, withdrawn. 

MR. DEPUTY-SPEAKER: The questlQn Is : 

"That the Bill further to amend the Institute of 
Technology Act, 1961, as passed by Rajya Sabha, be 
laken Inlo consideration." 

The motion was adopted. 

MR. DEPUTY-SPEAKER : Now, we shall take up 
clause by clause consideration of the Bill, 

The auestion Is : 

"That clauses 2 to 7 stand part of the Bill." 

The motion was adopted. 

Clauses 2 to 7 were added to the 8m. 

C~use t, the Enacting Formula and the long title were 
added to the BiN. 

[Translation] 

PROF. RI rA VERMA: Sir, I beg to move: 

"That the Bill be passed," 

[English] 

MR. DEPUTY-SPEAKER: The question is : 

"That the Bill be passed," 

The motion was adopted. 

20.50 hr •. 

STATUTORY RESOLUTION RE : DISAPPROVAL 
OF PASSPORTS (AMENDMENn 

SECOND ORDINANCE 

AND 

PASSPORTS (AMENDMENT) BILL 

[English] 

MR. DEPUTY-SPEAKER We shall take up Item 
Nos.9 and 10 together. 

SHRI BASU DEB ACHARIA (BANKURA) : Sir, I beg 
to move: 

"That this House disapproves of the Pa~"lport 

(Amendment) Second Ordinance, 2001 (No.11 of 2001) 
promulgated by the President on 30 December, 2001." 

. THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI OMAR ABDULLAH) : I beg to 
move: 

"That the Bi'l further to amend the Passport Act. 
1967, as passed by Rajya Sabha, be taken into 
consideration .• 

MR. DEPUTY-SPEAKER: Motion moved: 

"That this House disapproves of the Passports 
(Amendment) Second Ordinance, 2001 (No.11 of 
2001) promulgated by the PreSident on 30 December, 
2001. 

That the Bill further to amend the Passports Act, 
1967, as passed by RaJya Sabha, be taken Into 
consideration .• 

SHRI BASU DEB ACHARIA-: Sir, about this Ordinance 
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also, my argument is the same. This is regarding the 
Passports (Amendment) Second Ordinance. The first 
Ordinance was promulgated In the month of October. This 
is re-promulgated. 

I will not speak. In Just one sentence, I will conclude 
my speech. I would like to know from the Minister what was 
the urgency. Why was the first· Ordinance not replaced In 
the last Session and now enacted? Why was there an 
urgency to re-promulgate It? Why has the Bill not been 
brought to this House without promulgation of Ordinance? I 
want an explanation from him. 

SHRI OMAR ABDULLAH: Sir, as the hon. Member Is 
aware, this BIH had been introduced In the RaJya Sabha but 
as It came up for discussion, certain suggestions were 
made. As "a resuit, It was feh necessary that we would 
amend ,this Bill to take Into consideration the security 
aspects of the country. And because of paucity of time, we 
were not able to pass It as we wanted, and that Is why, It 
had to come back again as an Ordinance. We would be 
very grateful If the House would take It up and pass it. 

MR, DEPUTY-SPEAKER: He has asked a question. 

SHRI OMAR ABDULLAH: I have answered that. 

MR. DEPUTY-SPEAKER: SM Basu Deb Acharia, 
now It is your right to reply. 

SHRI BASU DEB ACHARIA : I am withdrawing the 
Statutory Resolution. 

MR. DEPUTY-SPEAKER : Is It the pleasure of the 
House that the Statutory Resolution moved by Shrl Acharla 
be withdrawn? 

The Resolution was, by leave, withdrawn. 

MR. DEPUTY-SPEAKER: The question Is : 

"That the BiN further to amend the Passports Act, 
1967. as passed by Rajya Sabha, be taken Into consl· 
deration: 

The motion wu adopted. 

MR. DEPUTY·SPEAKER : The House wf" now take 
up clause-by-clause consideration of the Bill. 

The Question Is : 

"That clause 2 and 3 stand part ot the Bill: 

The mot/on was adopted. 

Clause 2 and 3 were added to ttNI 8/11. 

Clause " the Enacting Formula and the Long 
mi. we,. added to the 81/1. 

MR. DEPUTY·SPEAKER : The Mlnist.r may now 
move that the Blil be passed. 

SHRI OMAR ABDULLAH: Sir, I beg to move: 

"That the Bill be passed: 

MR. DEPUTY·SPEAKER : The question is : 

"That the BW be passed." 

The motion was adoptlld. 

MR. DEPUTY·SPEAKER : The House now stand 
adjourned till 11 a.m. on Monday. 

20.54 hr •. 

The Lo/( Sabha then adjourned till Elev.n of the Clock on 
Monday. March 78, 20021Phalguna 27, 7923 (Saka). 
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